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The Lok Sabha met at Eleven of the
Mock,

[Mr. SPEARER in the Chair]

ORBITUARY REFERENCES

MR. SPEAKER: Honourable Mem-
vers, as we meet today after gn inter-
val of two months, it is my sad duty
fo inform the House of the passing
away of Marshal Josip Broz Tito,
President of Yugoslavia, Shri Aziz
Ymam, a sitting Member, and six for-
mer Members, namely Sarvashri
Ramanand Tiwary, K. Chikkalingaiah,
ietha Lal Joshi, Shamim Ahmed
Shamim, Shiv Sharma and WMahavir
Tyagi.

Marshal Tito passed away on 4th
May 1980 at the age of 87 after a
~erious jllness of about four months.

His passing away is a loss that
iranscends the boundaries of his
veloved fatherland. Marshal Tito’s
vas g towering personality. He was
‘he last of the three great founder-
‘eaders of non-aligned movement, the
ther two being the late Pandit Jawa-
narlal Nehru and the late President
Nasser, One of its skilled exponents,
Marshal Tito helped in building non-
{:llignment into a potent and cohesive
force in world politics, a force for
fasing  international  tensions. He
worked incessantly for promoting the
vause of peace and understanding bet-
ween people of the world. In 1974 he
received the Jawaharlal Nehru Award
for Internationial Understanding.
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Father of modern Yugoslavia and
the guardian of its unity, Marshal Tito
won legendary fame in World War I
by organising his people against the
onslaught of fascism. Keeping aloof
from the power blocs, he welded his
people into a nation and channelised
their energies in building a modern
industrial Yugoslavia. The present
prosperity, industrial development
and social well-being of the people of
Yugoslavia are an eloquent testimony
to his farsighted vision and unremit-
ting dedication to the service of the
people. He was a revolutionary but
not a glave of dogma, a staunch fighter
for ‘freedom and independence, a
crusader for human justice and an
architect of non-bloc policy.

We pay our tribute to the memory
of this great statesman of our era who
symbolised in himself the aspirations
of contemporary mankind for peace,
freedom and international understand-
ing. In his death, Yugoslavia has
lost a great leader and India a great
friend. I am sure the House will join
me in conveying our sorrow to the
bereaved family members of Marshal
Tito, the Government and the people
of Yugoslavia.

Shri Aziz Imam was a Member of
the Fifth and Seventh Lok Sabha
representing Mirzapur constituency of
Uttar Pradesh. Earlier, he was a
Member of the Uttar Pradesh Vidhan
Sabha during the years 1952—86.

An agriculturist and a social worker,
he was appointed as Parliamentary
Secretary, Ministry of Education, Gov-
ernment of Uttar Pradesh in 1962.
He devoted his time and energy to the
welfare of the labourers and uplift of
the backward classes and the down-
trodden people. He was President of
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the Chapra Mazdoor Sabha, Mirzapur;
Eastern Hill Carpet Mazdoor Sabha,
Mirzapur and Kasarbatti Mazdoor
Sabha, Mirzapur,

An active parliamentarian, he took
interest in the proceedings of the
House. He passed away at New Delhi
on 30th April 1980 at the age of 55.

Shri Ramanand Tiwary was g Mem-
ber of the Sixth Lok Sabha during
1977—179 representing Bauxer constitu-
ency of Bihar. Earlier, he was a
Member of the Bihar Legislative
Assembly during 1952—72. He was
appointed as Home Minister in the
Bihar State in 1967 and 1971.

A prominent social and political
worker, he was Chairman, (i) Bihar
Police and Jail-men’s Association, (ii)
All India Telegraphs Union, (iii)
Bengal Coal Congress Mazdoor Union
and (iv) Rashtriya Nav-nirman Maz-
door Sabha. He took keen interest in
the welfare of working class people.

He passed away at Patna on 5th
Apri] 1980, at the age of 71.

Shri K, Chikkalingaiah was a Mem-
ber of the Fifth and Sixth Lok Sabha
during 1972—79 representing Mandya
constituency of Karnataka.

A freedom fighter, he took active
part in the freedom struggle and suf-
fered imprisonment in 1940.

An advocate and agriculturist, he
was associated with several social
organisations and educational institu-
tions at district and State levels. He
was a Member of the Mysore Repre-
sentative Assembly for eight years.

He took keen interest in the pro-
motion of education and modernisa-
tion of agriculture and joint-farming.

During his membership of Sixth Lok
Sabha_ he also served on the Commit-
tee on Absence of Members from the
sittings of the House.

He passed away at Mandya on 8th
April, 1980, at the age of 73,
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Shri Jethalal Joshi was a Member
of the First Lok Sabha during 1952—
57 representing Madhya Saurashtra of
the then Saurashtra State, Before hig
election to Lok Sabha, he wag Deputy
Chairman, Constituent Assembly,
Saurashtra, during 1949-50 and later
Deputy Speaker, Legislative Assembly,
Saurashtra, during 1950—52.

A veteran freedom fighter, Shri
Joshi participated in the freedom
struggle and suffered imprisonment im
1930 and again in 1942. An active
social worker, he workeq for uplift of
the labour and the depressed classes.
He started Seva Sangh in 1932 and
wag President of ILabour Organisa-
tions ijn Saurashtra during 1944—48.
He was Chairman, Council of Admi-
nistration of Rajkot State in 1948.

He passed away at Rajkot on 10th
April, 1980, at the age of 78.

Shri Shamim Ahmed Shamim was
a Member of the Fifth Lok Sabha dur-
ing 1971—77 representing Srinagar
constituency of Jammu and Kashmir
State., Earlier, he was a Member of
the Jammu and Xashmir State
Assembly during 1967—71.

An advocate and a journalist, he
was editor of an Urdu weekly of Sri-
nagar. He was Member, Executive
Council, Anjuman-i-Turragi Urdu and
President of the Non-Gazetted Emplo-
yees’ Union of Telephones and Tele-
graphs Department, Kashmir Circle,
An active Parliamentarian and an
effective orator, he took keen interest
in the proceedings of the House.

He passed away on 1st May, 1986,
at the age of 46.

Pandit Shiv Sharmg was a Member
of the Fourth Lok Sabha during 1967—
70 representing Vidisha constituency
of Madhya Pradesh. An eminent
Ayurvedic physician, he was associa-
ted with a number of organisations
and institutions working in the fleld
of Ayurveda at State and All-Indis
level. He was President, All Indis
Ayurvedic Congress, for a number of
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years. Recipient of Padma Bhushan
and Vaidya Ratna awards, he was also
conferred several other honorary
degrees by various eminent institu-
tions. Pandit Sharma was Colombo
Plan Adviser on Ayurveda to the Gov-
ernment of Ceylon in 1959 and was
also Adviser to varioug Public Service
Commissions in India and abroad.
He also served ag Honorary Secretary,
Shuddha Ayurvedic Education Board,
Government of India.

He passed away at Bombay on 20th
May, 1980, at the age of 74.

Shri Mahavir Tyagi was a Member
of the Constituent Assembly, Provi-
sional Parliament, First, Second and
Third Lok Sabha during 1946—67,
representing Dehra Dup constituency
of Uttar Pradesh. He was a Member
of Rajya Sabha during 1970—16.
Earlier, he was a Member of the Uttar
Pradesh Legislative Assembly for nine
years. An agriculturist and a veteran
freedom fighter, he actively participat-
ed in the non-cooperation movement
and was convicted several times.

He served as a Minister at the Cen-
tre and held the portfolios of Revenue
and Expenditure during 1951—53,
Defence organisation during 1953—57
and Rehabilitation during 1964—686.
An active Parliamentarian, he took
keen interest in rural uplift and social
reforms. He served with distinction
as Chairman, (i) Public Accounts
Committee—1962—64, (ii) P & T Tariff
Committee—1967, (iii) Study Group
of Administrative Reforms Commis-
sion on Direct Taxes—1968 and (iv)
Fifth Finance Commission—1968.

He passed away at New Delhi on
22nd May, 1980, at the age of 80.

.We deeply mourn the loss of these
friends and T am sure the House will

ﬂOin me in conveying our condolences
0 the bereaved families.

The hon. Prime Minister.

THE PRIME MINISTER AND
LEADER OF THE HOUSE (SHRI-
BMATI INDIRA GANDHI): 1 rise to

pay homage to President Tito, whose
death has been deeply mourned by
India and indeed by the entire world.

Josip Broz Tito was a man of extra-
ordinary achievements. He was the
creator of modern Yugoslavia, an
indomitable fighter against fascism and
imperialism, a true exemplar of the
spirit of national self-reliance and, all
in all, one of the giants of our times.
Hig quest for peace, and for equality
and justice in international affairs
made a profound impression on all
nations. He threw in his lot with the
leaders of the newly free nations of
Asia and Africa to evolve the concept
of non-alignment which would enable
them to assert their independence and
devote themselves to their own pro-
blems free of involvement with the
rivalriegs of the power blocs of the
post-war period.

My family and I have known Presi-
dent Tito for nearly three decades. I
remember in particular his close
friendship with Jawaharlal Nehru and
Gamal Abdel Nasser. They were the
three great men representing {liree
continents but united in the vision of
a world without war and exploitation
of any kind. President Tito was host
to the first formal conference of Non-
Aligned Nations which was held in
Belgrade. It was a pleasure for me to
work closely with him at the later
non-aligned summits in Lusaka.
Algiers and Colombo.

The people of India regarded Presi-
dent Tito as one of their true friends.
We felt privileged to receive him in
our country and in this very building.
Yugoslavia and India have maintained
excellent bilateral relations and have
worked together in all international
forums for larger causes.

I had the honour of representing
the people and the Government of
India at the funeral of this great
statesman and to offer to the people
of Yugoslavia the sympathy and con-
dolences of India Yugoslavia's loss is
shared by the peoples of all countries.
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$¢€18om has any capital witnessed such
a gathering of Heads of States, gov-

rniments, internationa] organisations,
high dignitories and many others. I
was especially touched to see Presi-
dent Nasser's children there.

The ideas of great men live beyond
their mortal span. People will con-
tinue to be inspired by the spirit of
resistance and reconciliation which
President Tito symbolised with such
elegance combined with determination.

Sir, you have mentioned also some
of the other important people and col-
leagues who have passed away in this
interim period. They are all well-
known to all gections of the House and
1 do not have to speak about their
work or about their personality. I
should like to say specially a world
about Shri Aziz Imam because he was
a young man who came from a family
of freedom fighters and whose father
had made a name for himself and this
tradition was carried on by the fami-
ly. He was with us to the very last
moment. He geemed to be well and
happy and, therefore, the shock of his
passing away was all the greater. He
had a bright future before him. I
should like to extend my deep condo-
Jences to his family,

Shri Shamim Ahmed Shamim was
another member who made a very
special mark on this House and where-
ver he went. We can call him the
stormy-petre] of the House. His
speeches here were sometimes sharp
but always full of humour and sym-
pathy for tahe various causes. 1
was really sad to hear the news
of his passing away specially as before
that he had a very long and extreme-
ly painful illness. To the families of
all these people we extend our sincere
sympathies and deep condolences.

SHRI CHANDRAJIT YADAV
{Azamgarh): Sir, I myself and my
party fully associate with the noble
gentiments and the tribute which have
been pald by you and the Prime Min-
ister to Marshal Tito.
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Sir, the world has lost p great states-
man in the death of Marshall Tito.
He wag respected and loved all over
the world. Particularly, the people
in India had a special feeling of love
and respect ior Marshal Tito because
he, along with our First Prime Minis-
ter, Shri Jawaharlal Nehru, made a
very great contribution to world
peace, to disarmament and to non-
alignment. He rose from an ordinary
factory worker to a position where
he acquired the status of a world
leader. This will continue to inspire
the millions of young people all over
the world as to how an ordinary
worker, because of his convictions,
because of his hard work and because
of his understanding, can acquire a
high position and respect and love all
over the world.

He was a person who, even at his
very old age, was working with great
passion for peace, for disarmament
and for strengthening the non-align-
ment movement. Lastly, at Havana,
but for him, perhaps, there would
have been difficulties in non-alignment
movement. In spite of his failing
health, he took a long journey, went
to Havana and saw to it that the non-
alignment movement at the Havane
Conference gets greater strength and
greater confldence.

Sir, I think thai his contribution to
the non-alignment movement will be
always recorded in history as a con-
tribution of great glory and a contri-
bution to world peace.

As regardg our good friend, Shri
Azeez Imam, 1 had the privilege to
work with him as a colleague. He
was a person who, because of his lov-
able nature, never annoyedq any per-
son. He was always in his smiling
face and was a very openhearted per-
son. We have lost a very good social
worker, a political worker and a pub-
lie man in him.

So far as Shamim Ahmed Shamim
is concerned we all feel shocked ‘that
at a very young age cruel death had
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taken him away from us. He was a
grest joutnalist and a very good'par-
Hamentarian. Ag the Prime Minister
has rightly said, Shamim, even though
was very sharp in his attack, nobody
took ill of his sharpness. He was
always a lovable person and was
always humorous even in his sharp
attack. Others have also made their
contributions, (Interruptions) I thank
my colleague for reminding me about
Shri Tyagi.

Mabavir Tyagi was also known as
an, important parliamentarian for his
contribution to the various fields in
our couniry. He was an ardent free-
dom fighter, along with thousands of
others, for the freedom of our country
and, as a Parliamentarian and as a
Minister, he also made a mark. The
House wil crtainly join me in pay-
ing a tribute to Mahavir Tyagi.

So far as other members are con-
cerned, I would like to associate my-
self and my party in sending our con-
dolences to the bereaved families.

SHRI SAMAR MUKHERJEE
(Howrah): Sir, I fully associate my~
seif with the sentiments expressed
here by you and the Leader of the
House as also other friends. The
loss of marshall Tito ig a big loss for
the world non-alignment movement
which is assuming an anti-imperia-
listic character, This is also a very
big loss of a true friend of India. Of
course, he is a very big object lesson
for the others. He came from a very
poor peasant family. He joined as a
worker in factories; also he joined
the trade union movement. Subse-
quently he joined the Communist
Movement and he became the leader
of the Yugoslavia Communist Party.
He had to undergo long imprison-
ments and had to be externed. But,
his name became famous throughout
the warld, When he led againts
the' Fageist occupatién, that was con-
ducted under his leadershin' in Yogo-
slavia. The name TH6 was not hls
Priginal neme

He assumed the name of Tito pro-
Bably in 1938-34. His name was JoSip
Bfoz. Like Lenin and Statin his ori-
ginal name went into the background
and this name became world-famous.
He became world famous personality
by the name of Marshal Tito.

Sir, not only did he build up a mo-
dern State of Yugoslavia but alsp
Yugoslavia being a country where so
many nationalities live it is one of
his big contributions that he united
all nationalities in the State, defend-
ing the identity of all the nationali-
ties and unifying them in a federa-
tion.

Sir, his popularity and his perso-
nality was so big that even in Yugo-
slavia he was made the life President
of the State which signifies his popu-
larty. So, the loss of such an out-
outstanding personality and such a
very big organiser and leader off
world strature is really a very big loss
Yugoslavia—not only to Yugosalvia
but all the anti-imperialist people of
the world and a very big loss to the
non-aligned movement. So, I pay
great homage to this departed leader.

Regarding the others I share all
the sentiments expressed here and 1
request you to convey our senti-
mentg to the familities of these de-
parted leaders.

PROF. MADHU DANDAVATE
(Rajapur): Mr. Speaker, Sir, I asse~
ciate myself with the tributes paid
by you, the Leader of the House
and other hon'ble Members,

Sir, I had the opportunity in 1952
to go as a member of the socialist
delegation to Yugoslavia and discuss
many problems of ideologieal conei-
derations and socialist re-construc-
tion of Yugoslavia with Marshal
Tito and I found that here was a
dynamic man who was trying to
have social re.construction of Yugo-
slavia. bug at the same time build

theough.'actigh that.theve could be
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either sovereignty of the nation or
there could not be the sovereignty
of the nation. There could not be
anything like limited sovereignty.
That ig the legacy he has left.

Sir, my old colleague Shri Rama-
nand Tiwary with whom I was asso-
ciated in the Janata party and socia-
list movement began his life as a
rovolutionary in 1942 movement in
which he led a police revolt and stra-
ngely enough the same person who
led the police revolt became the
Home Minister in the Bihar govern-
ment. He was an activist but as the
nature would have it this great gcti-
vist suffered a paralytic stroke and
was bed-ridden and died in a
paralytic way.

Sir, Shri Shamim Ahmed Shamim,
as the Prime Minister has rightly
gaid, displayed a great sense of hu-
mour both inside and outside the
House., Once Jayaprakash Narayan
had called a conference on free and
fair elections. At that time Shri
Shamim Ahmed Shamim said that
we in Kashmir always realised that
there were no free and fair
elections but you in other parts
of India have realised only now.
Then one member asked him. How
is it then that you were elected in
18971? He replied that whenever an
air crash takes place so many people
die but some survive also and I am
one of those who survived. While
speaking on personal laws of the
Muslims he struck a very interesting
note and said: Why, you Hindus, are
against the ©personal law of the
Muslims? You people might not
feel bored with one single wife but
why do you want us to suffer from
the same broredom? That was the
senge of humour he displayed both
inside and outside the House.

Sir, as far ag Shri Mahavir Tyagi
wag concerned, he was a great free-
dom fighter and very few knew that
he faced court martial and that too
under a foreign regime, Sir, I must
also point out to you that he was
also a close associate of the Ilate
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Pandit Jawaharlal Nehru, with whom
he occasionaly differed—he clashed
with him—but even then the affec-
tion of Pandit Nehru for Tyagi never
went down, And there again he had
a great sense of humour. Once, while
they were sitting across the break-
fast table—prabably the Prime Mi-
nister may recall—Tyagi ji told Pan-
dit Jawaharal Nehru, ‘while you are
trying to peel out the apples, you are
really trying to remove that portion
of the apples, in which there are
vitamins. So, Pandit Nehru told Mr.
Tyagi, ‘You better concentrate on
vitaming and I will eat the apples.’
‘That is how actually in spite of poli-
tical clashes there was a sense of
humour and a sense of affection bet-
ween them,

Sir, I join you and the other
Members of the House in paying tri-
butes to the departed and I hope you
will communicate to the Members
of the bereaved family our deep
condolences,

SHRI C. T. DHANDAPANI (Pol-
lachi): Sir, the death of Marshal
Tito is a great loss to the non-alig-
ned countries as well as the entire
world, Sir, he was an architect of
modern Yugoslavia. His convictions
and his independent thinking were
applauded by all leaders of the
world.

Sir, as far as the other Members
who passed away from us are con-
cerned 1 associate myself wtth the
sentiments expresed by you and
the Prime Minister,

Sir, I request you to convey our
heart-felt condolences, on behalf of
the D.M.K. party, to the bereaved?
families,

SHRI YESHWANTRAO CHAVAN
(Satara): Mr, Speaker, Sir. it is my
and my party’s sorrowful duty, to
join in paying our humble tributes
to the great Statesman of the world,
Marshal Tito, who passed away re-
cently, I think in hig death it is not
as though Yugoslavia alone hag lost
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a fatherly leader and father figure,

but, the world has lost its statesman
~ of insight who has made his contri-
bution to the solution of the world
problems,

Sir, I remember his first visit to
India, He happened to reach Bom-
bay first because he came all the way
from Yugoslavia in a naval ship. And
a very proper welcome was arrang-
ed for him at the Gateway of India.
And [ saw him as rather a very
interesting, but distant figure in
the splendorous admiral’s uniform.
In the course of the same trip, we
had another occasion to receive him;
and that was in Avadi, in the open
session of the Congress, when more
than half-a-million people joined in
welcoming Marshal Tito. And there
1 got a completely different impres-
gsion and I saw that the distant State
Official that I saw at the Gateway
of India was 8 man of the masses and
he identified himself with the people
of India, with the causes of the
Indian people. And  that Avadi
Congress Session is very important
because that Congress session took
a very important step pledging
ourselves to the cause of socialism,
because for the first time, our
party and the nation accepted the
socialist pattern of society as its
goal.

Now, Marshal Tito was a product
as far as Yugoslavia was concerned,
of the resistance movement against
the fascists. But the Marshal Tito
that the world knows is a pheno-
menon of a post world war situa-
tion. Me was the first man who
had his confrontation with the Stalin’s
regime. And that required a

great courage of conviction and
foresight,

He along with Pandit Jawahar-
lal Nehru and Nasser, pioneered the
great movement of Non-alignment.

At that time even some wisest
statesmen of the world were laugh-
at thiz remote thing but later om

they came to realisa what strength
this Non-alignment movement had.

Sir, some leaders and not only
leaders of their own countries, buf,
in the course of service to the L\~
tion, they geti involved in  world
causes, in the problems of world
peace and war. And Marsha] Tito was
one of them. Therefore, he
was not only a leader of his
country, but he was a world
leader, a world figure. In his death
particulary we in India feel that we
have lost not some leader of a dis-
tant country, but we feel that we
have lost one of our leaders who
had shown sympathy and friend-
ship for Indian people. Personally
I had an opportunity to meet him
and discuss matters for some time
and I found that he had got a very
great capacity of asking penetrat-
ing questions and giving categorical
advices,

In the last few years, a question
was asked all over the world: “What
after Tito in Yugoslavia?”. I am
very glad indeed that Tito in his
last few years concentrated how
Yugoslavia should function after
his departure anq he has institu-
tionalised the idea of collective
leadership in his country. He has
made a permament contribution to
the cause of the free world. I pay
my very humble tribute to a man
who was a leader of mankind.

Speaking about others, Shri
Shamim Ahmad Shamim was a very
well known member of this House.
His humour, particularly his satire,
his Urdu and English both, were
so fine that he practically was friend
of everybody in this House.

As far as other members are
concerned, I share the semtiments
already expressed by you and by
others on their loss. I would parti-
cularly like to mention about Shri
Mahavir Tyagi and Shri Ramanand
Tiwary. Shri Mahavir Tyagli and
Shri Ramanand Tiwary ‘were the
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products of the struggle
andl- both had started’ their career
as police constables. It so happened,
%ddentally, that Shri R.gmanand

Wary later on in 1947 becime the
Police Minister of his State in the
SYD Government. I had to deal
with him as Home Minister at the
ngtre. Before 1 met him I was
told that he was a difficult person,
but while dealing with him I found
tHat he was a very reasonable man
provided you are sincere with him.
As a member of this House also he
was very friéndly fo all of us.

As far as Shri Mahavir Tyagi is
concernéd, he was one of the grea-
test freedom fighters. He was a
member of the Central Cabinet and
our colleague,

We dedply grigve the death of
these important Members of this
House. I would request you to
convey our feelings to theg mem-
bers of the bereaved families.

SHRI INDRAJIT GUPTA (Basir-
hat): Mr. Speaker, Sir, in the death
of Marshal Tito, it is not only our
country which has lost a good iriend
who had been working along with us
for causeg in which we believed for
the last so many years, but it is ob-
vious from what has already been
said here that he was a person of
world stature. That is the main
thing. It has become a tradition of this
House to pay homage to world figures
who pass away after many many year
whole life long service not only to
their own country but to the cause
of world peace, friendship between
nations ard in this paricular case, the
catise of ron-alignment which is parti-
cularly dear to us in this country. He
died at thé age of 88 and fought as
stubbornly and  heroically against
death for weeks on end as he fought
thrqughout his life for the causes that
he beleyved in, Uptp the year 1941
hirdly “atiybody in ‘the world had
hié"'ardx ‘of his name, He was already
a mitddle-gged man then, But in 1941
when 'the ' Niis attacked Yygoslayia
and the bld réftine d#d 'the old artity
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of Yugoslavia collapsed like a h0
of cardly, it is wellpt'io re]geember tm
but for Tito the fate of Yugoslavia and
history might have been djfferent
from what it is now. I wag he who
organised a nation-wide partisan re-
sistance which was conducted year
after year in the mountains of Yugo-
slavia under unimaginable difficulties
and against overwhelming odds be-
cause of the Nazi invaders. And I re-
call that at that time even the British
Government under Winston Churchilf
was trying, by its own devious me-
thods, to prop up some other rivai
dissident groups in Yugoslavia against
Marshal Tito. Mr. Churchill who wa:
always far-seeing man, apparently di¢
not like the idea of Tito coming into
prominence. Tito will go down in
history undoubtedly as the organizer,
leader and inspirer of one of the mos!
heroic anti-Fascist resistance move
ments that took place during thai
period.

As Mr. Chavan has said, fror~ the
role of being the leader of the parti
san guerilla movement, he blossomed
within a few years into the status of
a world leader, particularly due to his
linking himself up with this new
movement of non-alignment of whichk
our Pandit Nehru was one of the out-
standing leaders. He had brought
national unity to his country which,
in the days of the Austro-Hungarian
Empire and before World War I, was
river and split by all sorts of ethnic
rivalries, diffrent racial groups fight-
ing against each other—the Serbs,
Croats, Slcuanes and the Macedonians
ARhough Yugoslavia is a small coun-
try, it- was suffering for many year¥
from thig dis-unity among the differ-
ent ethnic groups; and it was Tito
who, for the fiy.{ time, on the basis
of the socialist political and econoemic
order which he constructed, was able
to bring about the unity of all sec-
tions of the Yugoslavia people. Wc
hope that this legacy which he has
left behind, will be successfilly pre-
segéd by those who have’ gucceedsd
hi :c. ¥ . N Y

'
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I do not wish to add to, or to repeat
the other noble sentiments whijch
have been expressed here. He was a
Communist. He might have had
differences at times with other sec-
tiong of the internationa]l communist

movement, as they had with him.
 But nevertheless we are proud of the
 fact' that he was a Communist; and
today, the League of Communists of
 Yugoslavia who are bereft of his
leadership and guidance, and the So-
cialist Federal Republic of Yugoslavia
which, after so many years, is without
one who is considered to be its in-
dispensable leader, very much need
the good wishes and sentiments and
sympathies of all friends of theirs.
Therefore, I associate my party with
the sentiments which have expressed
here, of deep grief and sorrow at the
passing away of this great man.

As fi - ~~ the other Members are
concerned, of course we are deeply
grieved at the passing away, as we
alwaye< are, of a number of Members
who acpart from us before we assem-
ble after a long time. We will miss
Mr. Mahavir Tyagi who was not only
quite a popular figure in Parliament,
bul was a familiar, if T may say so
rather eccentric, figure seen in the
streets of Delhi, driving that old Vin-
tage car of his. I do not know what
has become of it now. But it has be-
come quite a land-mark in Delhi.

Mr. Shamin Ahmed Shamim who
has been taken away at a very very
early age, was always the life and
soul of this Parliament. Whenever
he spoke—one may or may not agree
with his views and ideas—he brought
life and humours to the proceedings.
For that, we will always be grateful
to his memory.

Also we have mentioned here, par-
ticularly Mr. Ramanand Tiwary who
must be remembered, I think above
all for the contribution which he
made at the time of the national
movement, the concluding stages of
the Independence movement, when
differemt’ typeés of mass actiohs were
shak¥tig ‘the' tdunidationy of ive
Beitish! Gowérnmnest 41" 'thiy' coiitey.

At that time, it was Mr. Tiwary's
leadership of the great police strike
in Bihar which contributed its mite
in shaking the power of the biggest
imperialist Government in the world.

We are also grieved at the passing
away of Shri Asiz Imam at a very
early age.

We deeply mourn his loss and the
loss of other friends and I would re-
quest you to convey our deepest con-
dolences to their bereaved families
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Iy qYTET, T Paawia qmewmt &
sPy A T g A T § AN &
P& gt s@Eenm wiw-gaw  afx-
T T AT

SHRI TRIDIB CHAUDHURI
(Berhampore): May I join with you,
the hon. Prime Minister and other
distinguished Members who have al-
ready spoken about the departed
Members, to whom we have paid
homage.

Marshal Tito, as we all know, started
his political life as a partisan in the
Russian Revolution of 1917 when he
was a war prisoner there and he join-
ed the Communist Party of Yugosla-
via and the international communist
movement. Subsequently he became
the leader of the Communist Party of
Yugoslavia. He also became one ol
the most important leaders of the in-
ternational brigade which fought for
the democratic cause in the Spanish
Civil War and his subsequent contri-
butions in the fight against Hitler-
Nazism and fascism in his own coun-
try and in the unification of his own
country and rebuilding of his own
country after the ravageg of war are
well known. He was a Communist,
but I must say that he was a Com-
munist non-conformist and by his
steadfastness he won recognition
from the socialist world and even
from his opponents for the principle
that every country has a right to
build up socialism in its own way in
the light of the conditiong that ob-
tained in each separate country.

He was one of the makers of the
world as we know it today in the
postwar period. He was one of the
leaders of the non-aligned movement
and as a matter of fact it is his com-
munist non-conformism that made
him break with the then Soviet Bloc
of countries and join the non-aligned
movement. I pay my homage to him.

I also join with other friends in
paying my tribute to the Members of
Parliament who have passed away;
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particularly I cannot help remember-
ing with great sentiments Shri Maha-
vir Tyagi, Shri Ramanand Tiwary,
Shri Shamim Ahmed Shamim and
others with whom we had the honour
ta work in this Parliament, in this
House. I request you to convey the
feelings of this House to the members
of the bereaved families.

SHRI CHITTA BASU (Barasat):
Mr. Speaker, Sir, I join you, the
Leader of the House and other hon.
colleagues of mine in expressing my
deep sense of condolence and grief
on the passing away of Marshal Josip
Broz Tito, the unchalienged leader
of the people of Yugoslavia and the
President of the Socialist Federal Re-
public of Yugoslavia. I also join you
and others in paying respectful hom-
age and tribute to the hallowed me-
mory of the departed leader.

Josip Bros Tito, as you know, Sir,
was the son of a blacksmith. He rose
to the eminent position ag the Presi-
dent of the Socialist Republic of
Yugoslavia. He joined in his  early
days the working class movement of
Yugoslavia and also joined the parti-
tion movement against the Nazi in-
vaders and liberated Yugoslavia from
the thraldom of the fascist rule.

Tito was one who not only saved
his country from the slavery of fas-
¢ism but rebuilt it into a modern so-
cialist Yugoslavia. He was the
founder leader of the Non-aligned
Movement and struggled to his last
days to preserve and further deepen
the unity of the Non-aligned Move-
ment,

He introduced a new system and
developed it for workers’ self-mana-
gement of industrial production. I
would only mention that those who
want to bring into existence a new
relation of production in society
would do well if they emulate this
System of workers’ self-management
of industrial production.

It is known to the world that he
Wag an ardent and true communist
d he lived a dangerous life. He

propounded a significant theory to
the people of the world.

“Marxism remains g +valid doc-
trin, but it must be applied accor-
ding to condition in any country
and these differ everywhere.”

His significant contribution has en-
riched the experiences of the com-
munist movement of the world.

Sir, I join you and other again in
conveying the Jeep sense of feeling
and sorrow and grief to the people of
Yugoslavia, who have been bereft of
his leadership and want sympathy
and support from the people of India,

In regard to other important lea-
ders who have departed from us, I
would only join you and say that
you please convey our deep felt sgym-
pathy and condolence to the bereaved
families of all of them.

SHRI EBRAHIM SULAIMAN SAIT
(Manjeri): I associate myself and my
Group with tributes paid by you and
the Prime Minister to the personality
of President Tito of Yugoslavia. I
also join in the sentiments expressed
regarding our colleagues, the former
Members of Lok Sabha who passei
away recently.

As far as the personality of Presi-
dent Tito is concerned, his was the
dynamic personality with high quali-
ties of head and heart. It was actual-
ly Marshal Tito who was the archi-
tect of the Non-aligned Movement to-
gether with the late lamented Prime
Minister of our country, Pandit
Jawaharlal Nehru and former Presi-
dent of Egypt, Gamal Abdel Nasser.
By his passing away the entire world
has lost a great statesman, Yugoslavia
a great leader and India a  great

friend.

Regarding our colleagues, I will
just say a word or two. Shri Mahavir
Tyagi was really a great freedom
fighter and man of great conviction
and courage.

The memory of our friend, Shri
Shamim Ahmed Shamim and Aziz

Imam is just green in our hearfs.
Thgy were with ug until recently.
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We cannot forget them. They were
able parliamentarians, as has beéen
told, and have rendered great service
to the country and the people in vari-
ous flelds particularly politica] and
social.

I quote an Urdu couplet:

T TR (wud gt 9g s Paw,
AR AAT 4T [ X, I GH W feram

They were really the life of this
country, the life of thig garden of
our country. They were really gems,
and India has become poorer by
their sad demise. I would request
You, Sir, to convey our condolences
to the people of Yugoslavia on ihe
passing away of President Tito of
Yugoslavia and also our condolences
to the bereaved families of our col-
leagues.

SHRI GHULAM RASOOL KOCHAK
(Anantnag): Mr. Speaker, I am here
on behalf of my party and on my
own behalf to pay tribute, asg has
been paid by the Prime Minister and
others, to the memory of our late
brothers and comrades. Some of
them have been the leaders of great
movements, some of them were our
common fighters, but one thing is
common that they all liveq for the
common man and they have contri-
-ufed all for the country. I do not
sgree that they are dead. Physically
they may be, but they will live in
history as fighters, as leaders and
statesmen, and they have left las-
ting remembrances. Those remem-
brances are so great that they have
left a lasting impression on history.
We cannot say that they are dead.
Their actions are alive their deeds
are alive and their contributions are
great. So they would not be treated
ag dead.

So far as Marshal Tito's life is
concerned, we gej glimpses of many
lessons that Marshal Tito left. He
was the creator of a movement, he
fought for it and lived for it. We
hawe to take it up and pusgh it ahead
with:-our, dedjeation in the same way,
as he did - He wag. ong. of, the. great.
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founders of non-aligned movement
along with Pandit Jawaharlal Nehru
and Gamal Abdel Nasser. It was

unknown to the history at that time
when he started this non-aligned
movement. It was a very difficult
task ang he struggleq for it and he
saw that this non-aligned movement
was a success., It was with thig per-
spective that they gtarted this move-
ment to see that big power blocs do
not dominate the smaller countries.
So, if Papdit Jawaharlal] Nehru and
Marshal Tito are not with us, the
ideal of non-aligned movement s
alive. We have to make a succesg of it
by our dedication and efforts and to
see that the movement survives and
is not lost from us. That would, be
the best tribute we pay to them.

I again join thePrime Minister and
the Leaders of the Opposition parties
in paying my tributes to them. Some
of them have been lovers of freedom
and many of them like Mr. Aziz Iman
and particularly my own brother,
Mr. Shamim Ahmed Shamim, have
served as successful parliamentarians

About Shamim Mohd. Shamim, 6 &
would say particularly that our State
has lost an intellectual giant, not
only having force of pen but force of
tongue also. He had a humourous
touch, but it was a bitter touch. He
would always have hig say, but in &
very humourous way, and he would
never hesitate to express what was
true.

About Mr. Aziz Imam also, I found
he was dedicated to the cayse of the
people. No doubt he wag humble,
but he never lived for himself, but
lived only for others.

So, I associate myself with the
feelings that have been expressed Ly
the Prime Minister and the leadérs
of different groups and hope that my
sentiments would be conveyed to "the
bereaved families.

MR. SPEAKER: The House may
stand in silence for a while to express
our deep sorrow.

The Members then stood, in silence
for, a” white.
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INTRODUCTION OF NEW MINTS-
TERS

MR. SPEAKER: Prime Minister
1o introduce Members of the Cabinet.

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): M.
Speaker, Sir, I have pleasure in in-
‘roducing to you, and through you
10 the House, my colleagues:

Shri Narayan Dutt Tiwari, Minis-
ter of Planning,

Shri Kedar Pandey, Minister of
Irrigation.

Shri Vidya Charan Shukla, Minis-
ter of Civil Supplies.

Shrimati Ram Dulari Sinha, Minis-
ter of State in the Ministry of
Information ang Broadcasting.

Shri Dalbir Singh, Minister of State
in the Ministry of Petroleum and
Chemicals.

Shri T. Anjiah, Minister of State in
the Ministry of Labour,

Shri Buta Singh, Minister of State
in the Ministry of Shipping and
Tranaport.

Shri Chandulal Chandrakar, Minis-
ter of State in the Ministry of
Tourism ang Civil Aviation.

Shri Vikram Mahajan, Minister of
State in the Ministry of Energy.

Shri Mallikarjun, Deputy Minister
in the Ministry of Railways.

Shri P, Venkata Reddy, Deputy Mi-
nister in the Ministry of Industry.

Shri_ Mohd. Usman Arif, Deputy
Minister in the Ministry of Works
and Housing.

Bhri Vijay N. Patil, Deputy Minis-
tr for the Departments of
Science, Technology and Space,

Shri P. K. Thungon, Deputy Minis-

$er in the Ministry of Supply and
Rehabilitation,

Shri Maganbhai Barot hag to go to
the Rajya Sabha now. I will intro-
duce him later

WRITTEN ANSWERS TO QUES-
TIONS

Wheat Procurement

*I, SHRI AHMED M. PATEL:
Will the Minister of AGRICULTURE
be pleaseq to lay a statement show-
ing:

(a) the total quantity of wheat pro-
cured during the lasy harvest season
from each wheat producing State;

(b) the quantity likely to be pro-
cured during the current season;

(c) whether it is a fact that pro-
ducers are getting fairly high prices
in the open market than the support
prices;

(d) if so, whether it will make any
effect on procurement target; and

(e) if so, the steps taken by Gov-
ernment to meet the target?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL~
TURE (SHRI R. V. SWAMINA-
THAN): (a) A statement ig laid on
the Table of the Sabha.

(b) .Ag reported upto 5-6-1980, the
total procurement in the current
Rabi geason hag been of the order of
55.03 lakh tonnes, The arrivals of
wheat are still continuing in different
markets ang it is not possible to
make a precise estimate of procure-
ment at this stage.

(c) Yes, Sir,

(d) No target for the procurement
of wheat has been fixed by the Gov-
ernment ag all purchaseg are being
made by way of price gupport.

(e) Does not arise,
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Statement

Statewise procurement of wheat qur-
ing 1979-80 Rabi Marketing Season

(In *000 tonnes)

State Quantity

1 Bihar . . . . 879

2 Gujarat - . . 03

3 Haryana - 13887

4 Himachal Pradesh - . 1°5

5 Jammu & Kashmir - 216

6 Madhya Pradesh . . 100° 2

7. Punjab 41923

8. Rajasthan . . 3010

9. Uttar Pradesh 1883+ 2

10. West Bengal - . 34
11. Chandigarh . . . o1
12. Delhi . . 11-8
AllIndia " gg2-0

79920

Grievances of Scientists of LA.R.L

*2. SHRI K. P. SINGH DEO:
SHRI JANARDHANA
POOJARY:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether some senior Scientists
of the JARI have refused to appear
before interview poards;

(b) if so, what are their grievances;
and

(c) the steps Government propose
to take to bring about a solution of
the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI R. V. SWAMINA-
THAN): (a) Some representations
were received by the Indian Council
of Agricultural Research that cer-
tain scientigts of the Indian Agricul-
tural Research Institute do not want
to atteng the ‘personal discussion’
(interview) for the five-yearly assess.-
meng conducted by the Agricultural
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Scientisty Recruitment Board. The
representations are not, however,
from genior scientists.

(b) The grievances mentioneqd by
them are:

(i) No proper criteria|guidelines
of assessment for promotion are
prescribed so as to justify the uni-
formity and equality in the promo-
tions.

(ii) Personal discussion wag not
confined to the work done as sti-
pulateq in ARS rules and was
highly discouraging.

(iii) Reasong for not
promotion, so far
communicated.

granting
have not been

The grievanceg reporteq by these
scientists are not genuine, A fewn
of these scientists have already ap-
peared before the Board for the
personal discussion. Personal dis-
cussion jg optional for the scientists
and it is lefy to the discretion of the
scientisty themselves. The Board
considered the caseg of all the scien-
tists who h°d ;ubmitted their assess-
ment p-ofrrmae  whether they ap-
peared [or pc 'sonal discussion or
not.

(¢) In view of ‘b’ gbove, the ques-
tion doeg not arise.

Study Team om Food for Work Pre-
gramme in West Bengal

*3, SHRI NARAYAN CHOUBEY.
Will the Minister of RURAL RE-
CONSTRUCTION be pleased to
state:

(a) whether Government had sent
a study team to West Bengal to make
a study and give report on the food
for work scheme in rura] Bengal;

(b) if so, whether the said study
team has submitted any report; and

(c) the main points submitted in
the report?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI R. V. SWAMINA.
THAN): (a) and (b) Yes, S'r.
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(c) A gtatement containing the
main points of the report ig laid on
the Table of the House,

Statement

Main points in the Report of Study
Team after visit to West Bengal

1. The Food for Work Programme
wag being run in three different
names, namely, Rural Works Pro-
gramme, Rural Reconstruction Pro-
gramme and Food for Workg Pro-
gramme. While nodal responsibility
of Rural Works Programme was of
the Development Department, of the
Food for Work Programme and Rural
Reconstruction programme it was
that of the Relief and Rehabilitation
Department. The State Government
was making sufficient provision of
cash funds for rural workg pro-
gramme, but for the Fooq for Work
‘Programme and Rural Reconstruc-
tion Programme hardly any such
provision was made,

2. The workg execute under the
Rural Works Programme were to be
a durable nature. However, for
works under the Food for Work Pro-
gramme durability wag not consider-
ed_ necessary. This impression was
wide-spread particularly at the field
levels.

3. Tanks owned by individuals
Wwere taken up for improvement un-
der the Food fo, Work Programme,
contrary to the Guidelines on the
subject which lay down in the most
}meqmvocal termg that only the pro-
Jects of community benefit can be
taken up under thig programme,

4. Foodgrains allocated under the
Food for Work Programme were uti-
lised for the reconstruction of indivi-
dual houses washeq away during the
floods. Also, sand deposits on  the
fieldg of individual farmers were re-
moved with the help of foodgrains
given under the Food for Work Pro-
framme. Both these were contrary
o the existing instructions,

5. The majority of works inspected
by the team dig not conform to the

technical specificationg and prescrib-
ed standards, The link roadg in dus-
trict Howrah were mostly very nar-
row measuring 4 ft. to 7 ft. at the
top. Many of these roads looked
like village pathways. In this res-
pect guidelines issued even by the
State Government have been defied.

6. According to the Guidelines on
Food for Work Programme, Steering
Committee headed by district Magis-
trates|Collectors have to be set up at
the district-level. Apart from dis-
tricts officers concerned representa-
tives of the Zila Parishad or district
Panchayats, all local members of
Parliament and State  Legislatures
are memberg of thiz Committee. The
Committee ig required to plan and
approve the works to be taken up
under this programme anq watch the
progress of its implementation. But
these Committees have not heen cons-
tituted so far in any district. The
result ig that there ig no supervision,
technical or administrative, over the
worky executed by the Panchayats.
For this reason works executed are
of low quality and sub-standard type,

7. Neither the district level officers
nor the blockg level officers have
been assigned any responsibility for
the supervision and monitoring of
the workg executed under the Food
for Work Programme,

8. In the system being followed in
West Bengal at present, the entire
responsibility  is left to the Gram
Pradhan for the execution of works
as well ag the disliibution of food-
graing without providing him neces-
sary adminisirative ang technical
support. Distribution ig through the
coupen system. A novel institution
of Job workers has been created for
the distribution of coupeng and exe-
cution of works.

9. A number of gpecific suggestions
have been given in the tour note of
the Study Team to rectify ¢he
various defects pointed out above for
consideration by the State Govern-
ment,
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Drop-out at Primary Stage

*4 SHRI CHITTA BASU:
SHRIMATI GEETA
MUKHERJEE:

Will the Minister of EDUCATION
be pleased to state:

(a) whether it is a fact that the
drop-aut rate in the primary stage
has been op increase;

{b) if so, the reasons therefor; a:. !

(c) the steps taken to arrest such
drop-outs?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIA1, WEL.
FARE (SHRI B. SHANKARANAND):
(a) No, Sir,

(b) Does not arise.

(c) A statement is laid on the
table of the Sabha.

Statement

In the context of Universalisation
of Elementary Education, the State
Governments were advised to take,
among others, the following measures
in particular,

(i) Provision of multiple-point
entry into any clasg in the entire
elementary stage (classeg I-VIIID).

(ii) Drastic reduction and elimi-
nation of stagnation so that every
child shall complete one class each
year and will be promoteq to the
next higher clags till he completes
class VIII, but with adequate safe-
guards by way of periodic assess-
ment and evaluation on a continu-
ing basis.

(iii) Improvement of physical
facilities of primary and middle
school,

(iv) Improvement of quality of
education imparted by the primary
ang middle schoolg through decen-
tralisation of curricula making them
relevant to the needs, life-situations
and environmentg of children in
diverse social, economic, cultural
ang geographical conditions,
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(v) Improvement of teacher com-
petence through application of bet-
ter standards of educational quali-
fication and in-service training.

(vi) Adequate provision of in-
centives like Mid.day Meals, free
text-booky and stationery, free uni-
formg and attendance scholarships
for the children of the pogrer sec-
tions of the society.

(vii) Opening of primary and
middle schools within easy welking
distance covering the needg of all
habitations,

(viii) Appointment of woman-tea-
chers on a larger scale and provi-
sion of creches|pre-schools as ad-
junets to primary and middle
schools.

{ix) Parental education to over-
come their apathy towards the edu-
cation of children especially girls
and setting up of school committees
in all schools particularly in the
rural anq backward areas,

(x) Strengthening of the super-
visory machinery and decentrallsa-
tion of administration of elementary
education down to the block level.

(xi) Monitoring of attendance in
primary and middle schools.

(xii) Greater use of masg media
for elementary education including
teacher training.

Introduction of 104-24-3 system of
education in States

*5, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION be pleased to lay a
statemen¢ showing:

(a) whether Government having
ensured a uniform system of secon-
dary education by introducing
104-24-3 system all over the coun-
try;

(b) if so, the names of States
alongwith the dates wity effect from
which the system has been introduc-
ed;
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{e) the names of such States as are
otill to introduce the system along-
with the reasons for delay on their
part; and

(d) the likely dates by which the
remaining States would introduce the
new system? .

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAI, WEL.
FARE (SHRI B. SHANKARANAND):
(a) to (d). The uniform pattern of
schoo] education recommended by the
Education Commission (1966), was
accepled g5 a part of the National

Policy on Education. The Conference
of Ministers of Education of States
and Union Territorieg held in August
1977 recommended that the 1042
implemented all over the country be-
implemented all over the country be
fore the eng of the Sixth Plan,

2, The following States|Union Ter-
ritories have adopted the new pat-
tern of education and the year in
which the first batch undepr the new
pattern of education appeared|is
likely to appear ip class X examina-
tion is given in the parenthes is:

1. Andhra Pradesh . . ) (1969)
9. Bihar . ) . . . (1981)
8. Jammu & Kashmir | . . (1976)
Kerala . . . . . {1964)
9. Mumipur . . . . (1980)
2. Orissa . . . . . (1981)
¥3. TamilNadu . . . . (1978)
35. Wet Bengal . . . . (1976)
27. Acunachal Przdsh . . . (1577)
1g. Dadra & Nagar Huveli . (1976)
21, Goa,Daman & Diu . . . (1975)
23. Pondicherry . . . . hdd

2. Assam ., . . . (1976)
Gujarat . . . (1976)

6. Karnataka . . . (1971)
8. Mn=borashtra . . (197%)
10. Nagaland . . . (1981)
12.  Siklhn . . . (1a77)
14. ‘Tripura . . . (1976)
16, Andam:r & Nicob::1 (rg77)
18.  Chaudigarth | . . ®(1678)
20, Delhi . . . . (1977
22. Lakshadweep . . (1976

* Introluction of 42 stage has been deferred as the reighbouring States of Haryana and
Punjab have not switched over to 104-2 structure of school education.

** In Mhhe (1964), Yanam (1969) and Karaikal (1978).

3. Besides these, all the schools affi-
Yioted to the Central Board of Se-
condary Education, including the Ken-
driy, Vidyalayag all over the coun-
try switched over to the 1042 pat-
tern of school education ang the first
batch under this pattern of education
appeareq in clasg X examination in
1977,

4 Meghalaya and Mizoram have a
Pre-University stage of two years
after Class X, while Uttar Pradesh
hag an intermediate stage of two yeary
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after class X. The States of Haryana,
Himachal Pradesh, Madhya Pradesh,
Punjab and Rajasthan have also ac-
cepted the new pattern in principle
but have not been able to take a final
decision regarding the date of intro-
duction, The reasong for the delay
in the implementation of the pro-
gramme, as conveyeq by these States,
are non-availability of trained tem-
chers, lack of proper laboratories and
equipment, paucity of funds and,
other administrative difficulties,
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Telephone connectiony for Industrial
Estate of B.H.E.L., Jhanst

*8, SHRI JAI NARAIN ROAT:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether there is any proposal
under Government's consideration
to provide telephone connections to
ancillary industria] estatg of BHEL,
Jhansi for rapid industrialization of
backwarg areas; and

(b) the broad features of the
scheme? b

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
(a) and (b) The Jhansi Industrial
Estate of BHEL is already linked up
with the Jhansi Telephone Ex-
change by four long distance tele-
phone connections. The question of
additional connections hag not arisen
as there are no pending demands
from that area.

Mobile Post Oficog in Villages

*7. SHRIMATI PRAMILA DANDA-
VATE: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government have in-
troduced any mobile post offices in
the villages having population of less
than 2,000; ,

(b) it so, the details thereof; and
(c) if not, the reasons thereof?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
(a) Mobile post offices have been in-
troduced to provide postal facilities
in some of the villages not having
regulay post offices, There is no
criterion of population prescribeq for
selecting villages to be visited by
these mobile post offices.

(b) Under the scheme of rural
mobile post offices, the branch post-
master visits specifieq villageg in the
wvicinity of his post office accompanied
in 'most cases by the delivery agent.
During the halt at a village, the
branch postmaster trangacts postal
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business while the delivery agent
attends to delivery of mail, payment
of money orders and clearance of
letter box. s

As on 31st March, 1980, 37,124
branch postmasters were providing
mobile service to 91,677 villages.

(¢) Does not arise.
Rise in prices of Sugar

*8. SHRI M. RAM GOPAL
REDDY:

SHRI PIUS TIRKEY:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether there has been stesp
rise in the prices of sugar in the
country; . . g

(b) if so, the reasons therefor; and

(c) the steps taken to bring dowm
the prices?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURR
(SHRI R. V. SWAMINATHAN): (a)
Prices of free-sale sugar which had
shown an increasing tendency reach-
ed a peak level in important markets
in the first fortnight of May, 1980.
There wag a considerable decrease
thereafter and though there has been
a rise gince the last week of May, the
prices at present are lower than the
peak levels reachedq earlier.

(b) The rising trend in sugar
prices is attributable mainly to sharp
decline in sugar production during
the current seasonr 1979-80 and the
lower availability and high prices of
other sweetening agents also, namely,
gur snd khandsari.

(c) A serieg of measures taken by
QGovernment to check rise in sugar
prices are indicated below:—

1. Reduction in stock holding
limits of recognised dealers;

2. Strict enforcement of stock
holding limits and intensifieq de-
hoarding operations through the
State Government authorities;
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8. Restriction on sale of sugar by
one wholesaler to another where
the transaction is not accompanied
by physical delivery of stocks;

4, Restriction on recognised dea-
lers for turn-over of stocks within
10 days period;

5. Monitoring of information re-
lating to sale and despatch of free
sale sugar by making it obligatory
for sugar mills tq furnish particu-
lars of weekly sales and despatches
to the concerned State Government
authorities;

6, Release of additional free-sale
quotag for May and June, 1980;
and

7. Decision to import two lakh
tonnes of sugar.

Allowance to Players attending
National Hockey Camp

*9. SHRI K. MALLANNA:
SHR] CHHITUBHAI
CAMIT:

Will the Minister of EDUCATION
be pleased to state:

(a) whether it is a fact that the
hockey players, attending  the
National Hockey Camp in Bangalore
for selection of Indian team for the
Moscow Olympics, were sanctioned
only Rs. eleven, per day as the meals
allowance;

(b) if so, whether Government are
satisfied with the poor allowance
which a national player gets per day
to maintain his standard of living
when the cost of every essential
commodities ig rising; gnd

(¢) whether Government propose
to raise this allowance for the
national players and if not, the
reasons thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARA.-
NAND): (a) No, Sir. The Govern~
ment allows a mealg allowance of
Rs. 16/« per camper pex day. In
view of the recent rise in the cost of
some articles of food, this rate hss

been revised to Rs. 18/- in the case
of hockey camp at Bangalore,

(b) Does not arise.

(c) The Government shall certain-
ly be willing to consider raising ithe
amount of allowance suitable for this
purpose, if it ig found justified omn
the basig of the prevailing prices and
the requirements.

Drought in States

*10. SHRI SAMAR MUKHERJEE:
SHRI BHEEKABHALI,

Will the Minister of AGRICUL-
TURE be pleased to lay a statement
showing:

(a) the total area and population in
the country affected by drought
(State-wise);

(b) the names of States declared
drought affected and the loss caused
to crops (State-wise); and

(c) the measures . taken both
short-term and long-term, to meet the
situation?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)
and (b). Statement showing the popu-
lation affecteq and the cropped area
affected state-wise is attached. (A
and B).

{c) The following measures have
been taken to provide relief in the
drought affected States during 19789-
80 and 1980-81:—

During 1979-80: —

On the basis of the reports of the
Central Team which visited the
drought affected States for an on the
spot assessment ang the recommenda-
tions of the High Level Committee of
Relief, the Government of India had
approved ‘ceflings 'of additional ex-
penditure of Rs. 156.95 crores for pur-
poses of Central assistance to the
eleven drought affected States. This
includes provision for grant of gratui-
tous relief to the tune of Rs. 12.50
croreg 40 the destitutes and Rs. 99.81
crores fer employment generation
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schemes to benefit able-bedied persons
among the rural poor.

A total quantity of about 25 lakhs
meiric fonnes of foodgrains under
Normal and Special Food for Work
Programmeg had been allocated. Be-
sides, one lakh tennes of foodgrains
had been made available to the States
for launching the Food for Nutritien
Programme to cover the most vVuine-
rable sections of the population such
as nursing and expectant mothers,
pre-school children, old and infirm
persons and physically handicapped
individuals. -

Short-term loans of Rs. 136 crores
for both Kharif ang Rabi season of
1979-80 were sanctioned for providing
agricultural inputs.

Specigl Concessions: The Govern-
ment of India allowed subsidy for
seeds, pesticides and fertilisers in-
cluding nitrogenous fertilizers for
'small’ and marginal farmerg not only
in areas covered by the svecial pro-
grammes .of SFDA, DPAP ang 'iRD
but even in other areas where damage
- to crops has been more than 50 per
cent. The subsidy on nitrogenous
fertilisers for small farmers efc. was
allowed for the first time.

In order to give relief to gmall and
marginal farmers whg are saddled
with sizeable burden of debt, the inte-
rest liability on kharif loans in areas
where the crops loss wag more than
50 per cent had been waived provided
the loans were repaid by the resche-
duled dates, expenditure on this is
shared equally by the State Govern-
ment and the Government of India.

Exports of cattle-feed had been
completely banned. Export of expel-
ler cakes of oil seeds and de-oiled
ricebran as well as compounded cattle
and poultry feed hag been stopped.

. Electricity and Power ~Supplies:
When the present Government took
over the State Governments were ad-
vised that at least 50 per cent of the
diese] should be earmarked and
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actually made available to the far-
mers for providing one or two critical
irrigations during the rabi season.
Since diesel is an essential inputs for
farmers during the Rabj season, the
Ministry of Petroleum against heavy
odds, made additional allocations gver
and above the earlier quotas and a
substantial part of the additional
allocation had gone to the drousht
affected States. =

The State Governments have been
advised by the Centre that at least
50 per cent to 60 per cent of the elec-
tric power should be made available
to rural areas, if necessary, by curtail-
ing consumption of power-intensive
consumers like arc-furnaces, rolling
mills, etc. The Ministry of Railways
and the Department of Coal took steps
to increase coal supplies to the ther-
mal power stations particularly in the
northern region.

State Governments issued orders
staying the recovery of land revenue
and also for suspension of lang reve-
nue/remission of arrears of land
revenue. .

During 1980-81: —

On the request of the Governments
of Madhya Pradesh, Uttar Pradesh,
Rajasthan, Andhra Pradesh, Bihar and
Orissa, Government of India deputed
Central Teams during the April-May,
1980 for on-the-spot assessment of the
drought situation. On the basis of
the reports of the Central] Teams and
the recommendations of the High
Level Committee of Relief thereon,
the Govt. of India have approved a
ceiling of expenditure of Rs. 177.37
crores for purpose of Central assist-
ance to these States. This amount
includes provision of Rs. 34.45 crores
for grant of gratuitous reli¢f and
Medical care etc., Rs. 79.59 crores for
employment generation schemeg and

'Rs. 37.84 crores for drinking water

arrangements. - Central Teamg visited -
Gujarat and Himachal Pradesh also -
recently and on their Reports assist-
ance to these States will be considered.
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Besides a total quantity of 6.90 Iakh
metric tonnes of foodgrains have been
made available to all the drought
affecteq States as well ag for the Union
Territories of Mizoram, Arunachal
Pradesh, A. & N. Islands during 1980-
81 under the Special Food for Work
Programme. Thig is in addition to the
normal Food for Work Programme of
3.10 lakh metric tonnes of foodgrains.
The Food for Nutrition Programme
launched during - 1979-80 ‘ig being
continued till the eng of September,
1980. As an incentive to the effective

~ implementation of the programme,
the State Governments have been
allowed to utilise margin money for
counter-part expenditure. The Minis-
try of Social Welfare have also relaxed
the conditions of providing cooked
food in exceptional circumstanceg by
allowing distribution of uncooked food
where the organisational infrastrue-
ture is lacking.

The Central Government hags made
available 2500 MT of edible oil and
1500 MT skimmed milk powder to the
drought affected States for feeding
women, children, etc.

The Government of India have
sanctioned short-term loang totalling
Rs. 38.60 crores for the 11 drought
affected states, for providing agricul-
tural inputs during kharif season.

The existing subsidy on agricultur-
al inputs, (including mitrogenous fer-
tilisers) to small and marginal far-
mers in  the mono-cropped drought
affcted areas where no Rabi crop
could be grown has been extended
to the end of September 1980.

Drinking Water:

The drinking water problem is
being tackled on war footing in the
drought affected states. Central as-
sistance sanctioned during 1980-81
included provision of Rs. 37.84 crores
for the states of Andhra Pradesh,
Bihar, Madhya Pradesh, Orissa Rajas-
than and Uttar Pradesh.

Besides, Rs. 11 crores has been
placed at the disposal of Ministry of
Works & Housing for procurement of
indigenous rigs for supply to state
Governments for boring wells ip the
drought affecteg areas, augumenting
the normal provision under the Accele-
rated Rural Water Supply Program-
me.

Further Rs. 4 crores has been plac-
éd at the disposal of the Ministry of
Works & Housing as counter part
funds for accepting to 10 rigs from
Sweeden on gift basis.

The Railways have made arrange-
ments for transport of water to the
drought affected areas in U.P. and
Rajasthan.

The Ministry of Defence is exten-
ding all possible assistance to the
drought affected States of Uttar Pra-
desh, Bihar, Rajasthan, Orissp = and
Madhys. Pradesh for ftransporting
drinking water to the affecteg villages
by supply of tankers, drums barrels,
canvag tanks, etc.

The Prime Minister’s 12-Point Pro-
gramme for drought management
provides the basic frame work and a
plan of aetion to fight on a war foot-
ing the unprocedented drought condi-
tions provailing in the country. It
provides for appoiniment of full-time
relief officers in the most seriocusly
affected districts, setting up monito-
ring cells at the State and district
Jevels, sirengthening of the public
distribution gystem for supply of fcod-
grains, edible oil and kerosene,- de-
terrent  aetion - against anti-social
elemenis who iry to exploit the scar-
city situation, smooth implementation
of Foogd for Work Programme by
ensuring a shelf of schemes at the
Panchayat circle level and mounting
a massive afforestation programme by
tying it up with the Food for Work
Programme. The Programme also
emphasises preparation and imple-
mentation of eontingency plans for
supply of water to the affected vil-
lages and initialing advance action
for arranging iankers, irucks, drums.
barrels, ete. Apart from rélieving the
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distress to human population, the
programme provides for the setting
up of cattle camps, The Twelve-Point
Programme is being implemented in
right earnest and has galvanised the
State machinery at all levels.

Monitoring:

A task Force in the Department of
Agriculture as well as a Mointoring
Group in the Department of Food
have been regularly monitoring the
movement of foodgrains, the alloca-
tion of diesel, drinking water ar-
rangements, etc. A Control Room
has been set up in the Ministry of
Agriculture to monitor the drought
relief operations and assist the State
Governments in getting the problem
regarding drought relief operations
looked into expeditiously.

Long term measures: Irrigation:—

One of the long term measures pro-
posed for minimising the drought
conditions is to extend irrigation
facilities, Out of estimatedq gross
cropped area of about 170 m.ha the
area irrigated from major, medium
and minor irrigation projects wasg 52
m.ha, upto the end of March, 1978.
It ig estimated that by the end o?
June, 19880, the potential created
through all irrigation programmes
would be 57 mllion ha. as against
226 mha. in 1951.

Ministry of -Energy and Irrigation
have tentatively proposed to have a
potential creation target of 8.5 million
ha. during the plan 1980—85 million
from major and medium schemes. A
potential of 8.5 m.ha. will further be
created through minor irrigation
schemes, The present long term
objective is to create an overall irri-
gation potential of about 110 million
ha. by the end of 2000 AD.

Drought-Prone Areas Programme

Since 1970-71, the Government of
India have initiated the Drought-
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Prong Areas Programme which has
been in operation ih T4 districts im
these States and also in Tamil Nadu
and *Karnataka. The Programme
seeks to improve the economy of these
areas though a package of infras-
tructura] and on-farm developmental
activities and has the ultimate aim to
immunise these areas from recurring
droughts. The important elementg in
the strategy are; (i) development:
and management of irrigation sources,
(ii) s0il and moisture conservation
pnd afforestation, (iii) restructuriag
cropping pattern and pasture deve-
lopment, and (iv) assistance fto
small and marginal farmers and land-
lesg agricultura] labourers trhough
subsidy. Al

During 1979-80, the Central share
was Rs. 417750 lakhs for the Prog-
ramme and for 1980-81 there is a
provision of Rs. 3,960 lakhs. The cost
of the Programme is shareq between
the Centre and the State concerned
on a matching basis.

Desert Development Programme

A Desert Development Programme
has been taken up since 1977-78 to
cover the desert areas in 18 districts
in the States of Gujgfrat, Haryanma,
Rajasthan, Himachal Pradesh (La-
haul, Spiti) and Jammu & Kashmir
(Ladakh), The important compo-
ments of the Programme are: (i)
afforestation, shelter belts, grass-
land development and sand-dume
stabilisation; (ii) ground water deve-
lopment and utilisation; (iii) deve-
lopment of water harvesting struc-
tures: (iv) rural electrification; (v)
development of agriculture, animal
husbandry and horticulture; and
(vi) individual beneficiary schemes.
Rs, 15 lakhs per Block is provided to
be shared equally between the Centre
and the respective States. The Cen-
tral allocataion for the beneficiary
state was Rs, 9.77 crores during 1979-
80 and Rs. 8 crores during 1980-81.
The State Governmenty are required
to make an equa] matching comtri-
bution.
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Srpruamr-A
Stalonsent :ﬁm the Population affected and
sropped " akek gffscted 197980
State Population Cropped
' 'm affected
la} affe
(iakb ha.)
1. Andhra Pradesh 125+ 00 40° 00
2. Bihar . © 47300 30° 00
3. Haryana - . 30° 00 17-00
4 Himachal Pradesh 27+ 00 490
5. Jammu &
Kashmir - . 2-6g 2-13
6. Madhya Pradesh 299 00 88 00
7. Maharashtra - 53 14 10°23
8. Orissa . . 115°00 4318
9. Rajasthan - 24000 30° 00
10.%$ Uttar Pradesh 773° 00 105° 00
11. West Bengal ] - 87-00 1555
TotaL 2204- 83 385-99

STATEMENT-B
Drought Situation during 1680-81

Statemmt”showmg the population affected and
cropped area affected

State Population Crops
affected  (Kharif
(takh)  affected)
(lakh ha.)

1. Andhra Pradesh ;- 125° 00 40°00
2. Bihar ] 433° 00 3000
3 . Gujarat, - . 6000 11724
4. Himachal Pradesh 34° 00 490

5. Madhya Pradesh

6. Orisa 134° 00 35° 22
4. Rajasthan - 240 a0 30° 00
,‘g.” Uttar Pradeshe ¥73°00  105°'00

ToraL - + 206600 34644

e

267 00 go- 08

Veaue for Holding Asiam Ganzes, '

1008
*11, SHRI SOMNATH CHATTER-
JEE:
SHRI SAIFUDDIN CHOU-
DHARY:

Will the Minister of EDUCATION
be pleased to state:

(a) what stands in the _way for
holding Asian Games, 1983 in Cal-
cutta when the Chairman of the
Organising Committea of 1982 Asian
Games, said “Calcutta will be an ideal
choice and not Rai’;

(b) whether Government  are
aware that before any other State or
individual took interest, the Waest
Bengal wag the only State who first
demanded holding the games in Cal-
cutta during the Janata Regime; and

(c) if so, Whether Government
propose to reconsider this matter?

THE MINISTER OF EDUCATION,
HEALTH AND SOCIAL WELFARE
(SHRI B. SHANKARANAND): (a)
It is the Indian Olympic Asso-
ciation and not the Organising Com-
mittee which is to recommend the
venue for the Asian Games 1982.
Taking into account the facilities
availgble and other relevant conside-
rations, the Indian Olympic Associa-
tion sought the approval of the Asian
Games Federation in 1976 to allot the
Asian Games, 1982 to New Delhi and
the Asian Games Federation agreed
and reafirmed its decision at its
meeting held in Bangkok in Decem-
ber, 1978,

(b) Government of West Bengal
offered in 1976 to hold the 1982 Asian
Games in Calcutta and the offer was
renewed in 1978.

(¢) There is no propos:il tro;:'
Indian Olympic .Association
change the venue of the (emes.
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Release of more Sugar to arrest

Prices
A
*12. SHRI GULAM RASOOL
KOCHACK:

SHRI N, E. HORO:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Union Government
took a decision to release more sugar

to halt the price rise;

(b) if so, the total

sugar released;

quantity of

(c) whether in spite of this release
there was no effect on the priceg of
sugar, which continued to rise;

(d) whether even now the price of
sugar has been increasing rapidly and
also. there is a dearth of its availa-
bility in the market; and

(e) if so, what other steps Gov-
ernment propose to take to resolve this
problem and also to check the rise in
its prices?

THE MINISTER OF STATE IN

THE MINISTRY OF AGRICULTURE -

(SHRI R. V. SWAMINATHAN):
(a) to (d) In the wake of rise in
sugar prices witnessed in the seeond
fortnight of April and 1st week of
May, 1980, two supplementary quotas
of 50,000 tonnes and one lakh tonnes
of free sale sugar were released on
H-5-1980 and 13-5-1980 respectively in
zaddition to the initiaj normal alloca-
ddemof 1.25 lakh tonnes for May, 1980,
raising the total free sale release to
2.75 lakh tonnes for the said month.

:;Zghgﬁsé\mgwwiio_also 1.75 lakh tonnes .

Jreegsalg iquota has been releasedf,
whi ea n additional release ©
g%%ﬁn%%i ﬁ‘Thus, in all, 2 lakh
tonnes of additional free sale sugar
hag been released for May and June,
“1980. Tt {9 Woticorréet®to say that this

w%ddiﬂ%%o%;j&lse did™hot have any
G

2908 10 sprsv .
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effect on sugar prices. Immediately
after the release of second supple-
mentary quota of one lakh tonnes of
free sale gugar on 13-5-1980 for May,
1980, the prices started declining and
by 21-5-1980 the fall in wholesale
sugar prices in important markets
was as high as Rs. 115/- to Rs. 160/-
Per quintal. As a reaction to this
steep decline, the prices subsequently
staged a partial recovery in the Jast
week of May, but even so the present
wholesale prices are significantly
lower as compared to the peak prices
reached in the second week of May
in important markets as shown in the
following table:—

(Rs. per quintal)

Market Highest Wholesale
wholesale prices
price as on

3-6-1 985
Delhi 670 620
(9-5-1980) (5-6-1980)
Kanpur * 660 545
(9-5-1980)
Calcutta - . 655 590
(13-5-1980) (2-6-1980
Bombay - : 650 575
(8-5-1980) (2-6-1980)
Madras . 585 545
(2-5-1980) (4-6-1980)
Thus, although there have been

wide fluctuations in prices, the presemt
sugar prices are Jower than the peak
priceg in the second week of May and
there is no dearth of gvailability of
sugar in the markets,

'(e) Besides the additional release
of free sale sugar as mentioned above,
following steps have also been takem
for keeping the prices of sugar under
check:— ey

(1) The limits for holding of
levy sugar stocks by recognised
dealers have been veduced s &
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maximum of 500 quintals excepting
dealery of Calcutta who impord
sugar from outside West Bengal, for
whom the holding limié is 3,500
quintals.

(2) State Governments have peen
agked to ensure strict enforcement
of the stock holding limits and in-

* tensify dehoarding operatioms in
their States.

(3) Restriction has been imposed

- on sale of sugar by one wholesaler

to another wholesaler where such

sale is not accompanied by physical
delivery of sugar.

(4) Recognised sugar dealers
have been statutorily prohibited
from holding any stockg of sugar
for a period exceeding 10 days
from the gate of receipt,

(5) The sugar factories have been
statutorily required to furnish
particulars of sale price and des-
patcheg of sugar to the State Gov-
ernment authorities of the State
to which the sugar is despatched.

A continuous wateh is being main-
tained on the trend of sugar prices
and itg availability in the market. The
modalities of disposal of 2 lakh tonnes
of imported sugar by the State Trad-
ing Corporation of India are being
worked out so as to ensure regular
end  timely supplies in various
markets.

Amendment to Urbay Lang (Ceiling
and Regulation) Act

*13, SHR! D. P. JADEJA:
SHRI NAVIN RAVANI:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whethey Governmen$ are con-
sidering to amend the Urbem Land

(Ceiling and Regulation) Act in view
of several implications; and

(b) if s0o, what are the details in
that regard?

THE MINISTER OF WORKS AND
HOUSING (SHRI P, C. SETHD): (a)
and (b) The Government of India
had set up a Working Group in
November, 1979 to review the work-
ing of the Urban Lang (Ceiling and
Regulation) Act, 1976, keeping in
view the difficultieg experienced by
the State Governments in the ad-
ministration of the Act and the sug-
gestions made for its amendment, The
Group has submitted its Report, which
is under consideration of Government.

Jute Seeds for West Bengal and
other States

*14, PROF, RUP CHAND PAL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the National Seeds
Corporation has arranged fYor a re-
cord supply of fresh certified jute
seeds to jute growers of West Bengal
and adjoining Stales this season to
help jute growing in 6,00,000 heciares
as against 2,50,000 hectares; and

(b) it s0, the detlails thereof?
sham s .. :

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) and (b) Nationa] Sceds Corpora-
tion made arrangementg for distribu-
tion of 27,055 quintals of fresh certi-
fied jute seeds during Xharif 1980
season in West Bengal and adjoining
States which was sufficent to cover
about 5.4 lakh hectares as aganst 2.3
lakh hectares last year.

Details in this regard are given in
the enclosed statement.
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Statement showing Arrangements Made by Nationgl Seeds Corporation for distribution of
Jute Certified Sced s for Kharif 8o,

(QTY. IN QTLS.)

S,

Variety Bihar West Assam Orissa Uttar Total
0. Bengal Pradesh

1. JRO-632 . §,000 9,466 400 200 30 15,096
2. JRO-848 . 5,000 1,257 - 100 10 6,367
3 JRO-7835 1,200 2,049 100 - - 4,349
4. JRO-524 . 1,000 1,003 —_ 50 - 2,053
5. JRGC-212 . - 76 - - 300 176
6. JRC-32: 14 - - —_ — 14
7. JRC-7447 - — — — - —
Total 12,214 13,851 500 350 140 27,055

Production of Sugar angd Sugarcane

*15. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRI-
CULTURE be pleased to lay a state-
ment showing:

(a) the total production or sugar-
cane during each of the last three
sugar years (including the estimate
for the current year);

Government to increase cultivation
of sugarcane and production of sugar
by Mills?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) The producton of sugarcane
durng each of the last three seasons
is given below:—

(b) the quantity of sugarcane (Million tonnes)
crushed each year separately by _ - —_ —
three Sweetenm_g agents, namely Year Production
sugar, Kkhandsari and gur manu- in terms of
facturers and also the quantity of cane
sugar produced by Mills jn each year;
(c) the reasons for fall in produc- 1977-78 177.0
tion of sugarcane and sugar; and 1978-79 156° 5
(d) what  measures have been 1979-80 N.A.
taken or are proposed to be takem by
(b¥ (lakh tonnes)
Year Cape utilisation for Estimated quantity  Production of
production of sugar of cane utilized for  sugar
gur and khandsari
1977-78 672- 92 886 1 64- C2
1978-79 596 94 783-0 58° 44
1979-80 NA NA 38- 40

{upto m2-5-80)
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(c) During the weason 1977-78,
there was a record production of
sugarcane and sugar in the country.
Thereafter, there has been a decrease
in the production of sugarcane as
wel] as sugar in the subsequent two
years.
duction of sugarcane and sugar are
as under:—

(i) Deficient and erratic be-
haviour of monsoons during 1978-
79 and 1979-80 affected the area
and productivity of sugarcane;

(ii) Depressing prices of sugar
and other sweetening agentg at the
time of sowing of 1979-80 crops;
and

(iii) The decline in sugar pro-
duction was mainly due to the fall
in sugarcane production.

(d) It has been proposed to in-
crease  production of sugarcane
during the 1980-81 season by (a)

increase in area and (b) by raising
the productivity. For increase in
area the State Governments have
been asked to extend sowing period
as far ag possible, The productivity
of sugarcane is proposeq to be in-
creased through the use of improved
seeds, clean inter-cultivation, use of
chemical weedicides, spraying against
pests, optimum use of fertilizers, de-
monstration and efficient manage-
ment. The measures taken for in-
creasing sugarcane production would
have their effect on sugar production.
For maximising production of sugar
in 1980-81 Government would also
take appropriate measures {o emsure
early start of crushing.

Sugar Indugstry
*18. SHRY AMARSINH RATHAWA.

Wil the Minister of AGRICULTURE
bYe pleased to state:

N

(a) whether Government propose¢
to take over the sugar industry im the
country; and

(b) if so, the details thereof?

The reasonsg for fall in pro- .

R’i&

afe 3
Liiv? . U

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V, SWAMINATHAN): (a)
No, SIr.

(b) Does not arise.

Sanskriy Universities

*17. SHRI HARINATHA MISHRA:
Will the Minister of EDUCATION be
pleaged to state the names of Sans-
krit Universities in the country and
the steps that have been taken or
are proposed to be taken for their
all round development?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL.
FARE (SHRI B. SHANKARANAND):
Thera are two Sanskrit Universities
in the country, namely, Sampurna-
nand  Sanskrit Vishwavidyalaya,
Varanasi and K. S. Darbhanga Sans-
krit Vishwavidyalays Darbhanga, both
of which are State Universities and
hence their development ig really the
concern of the respectiva State Gov-
ernments. However, they avail of
such assistance as they are eligible
for under the schemes of the Univer-
sity Grants Commission.

R &1 L W K AT 6 AT
Treat | wrr g

. ot wer fuwr AU A
Fhy #ft 78 TAW F1 FOTFLG (F:

(®) FqT B BT GER T TG AH
H HET qHIAT H F1 g, ThH Q-
It W T@TE B T A T T
gd W F GHY TF QT WA
P

(@) afz g, at gwar faaow #

?

) @ a@R T @ &W & AT
m&mmﬁmmﬂ
f‘arwfawrs‘.

A

A @ VY § TR
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oty dwrwy W g W (st ae.
. @mime): (F) e (@), 1979-
80 ® TTW, I Tor Paaor ghula
& TalE q9mat Ut 46 AbwEw It
P & | T wPafaat § T 300
TIRIH B 9 FET o7 foeg
faa's a1 % we@wd @ ¢ o whw-
g famy mr ar &t St e P

FT F9W B fou a9 g@E A @
qley TZ T FT IHAE aur  Pai
TgTaT a1 9 w@t g =Wgl & Parw
o gafwg Pafoe wm™ v s 1 &
fau sfr o wws P @ W
wwasw Pamn wrr g

Scarcity of Drinking Water in Orissa

*19. SHRI ARJUN SETHI:
SHRI K. PRADHANTI:

Will the Minister of WORKS AND
HOUSING be pleased to state:

‘(a) whether the Central Government

JUNE o, 1888
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are aware that there iz acute scaccily
of drinking water in drought affected
villages of Orissa;

(b) whether the Govermment of
Orissa has approached for the Central
Government’s help in this regard; and

(¢) if so, the reaction of the Central
Government thereon?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. ¢. SETHI): (a)
and (b). Yes, Sir.

(c) The Central Government’s
reaction is positive. The following
assistance has been provided by the
Central Govt. to the Govt. of Orissa:

(i) 10 rigs requested by the Stule
Govt. to drill wells in hard rock
areag have been supplied. It is
proposed to supply six more rigs
in the coming months.

(ii) A sum of Ry 209 lakhs has
been released as grant in the year
1979-80 under the Centrally spon-
sored Accelerated Rural Water
Supply Programme.

(iii) Advance Plan agsistance as
follows has been allocated for
drinking water:

1979-80 ....Rs. 300 lakhs

1980-81 ....Rs. 200 lakhs

(iv) Guidance has beea provided
to the State Govi. in the prepara-
tion of Contingency Plan to cover
all the villages. A check list has
also been sent to the State Govern-
ment,

(v) The concerned Ministries have
been requested to make arrange-
ments for hand pumps, pipes,
cement, steel, elc. to be made
available to the State Govt. on pri-
ority basis as and when required.

(vi) 'The State Government has
also been advised to liaige wilh the
Command Headquarters of the
Ministry of Defence ang seek assis-
tance of the Army for storage,
framsportation, etc. of drinking
waber
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Amul type mik project in Karnataka
with Worlg Bank Aid

*20. SHRI P. M, SAYEED:
SHRI M. V. CHANDRASHE-
KHARA MURTHY:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the Karnataka Dairy
Development Project has undertaken
an Amul type milk project in Karnataka
with the aid of World Bank for the
upliftment of rural areas in eight ol
its Districts;

{b) to what extent the benefits of
this scheme have contributed to the
progress and prosperity of the people
of the State;

(c) the total aid of the World Bank
in this regard; and

(d) whether Government are consi-
dering setting up such projects on the
lines of the Amul type project in other
States?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
¢SHRI R. V. SWAMINATHAN): (a)
An integrated Cattle-cum-Dairy
Development Project based on the
Anand pattern was sanctioned for
implementation in Karnataka in 1974.

{(b) the milk producers of the eight
southern districts of Xarnataka ~re
being benefited through better tec .i-
eal inputs, cattle feed, artificial inse-
mination. fodder seeds and veterinary
aid for their cattle and assured remu-
nerative price for their milk. In all,
1025 Dairy Cooperative Societies with
1,537,525 members had been set up by
the 30th April, 1980 and about 2,00,000
litres of milk are being procured
everyday through theg societies.

(c) Agaimst the total estimated
projecy cost of Rs. 50.99 crores, the
World Bank aid will be Rs. 24.00
€rores.

¢@) The similar projects are under
implementation in Rajasthan and
Madhya Pradesh. In addition, Ope-
mation Flood II, an Integrated Dairy
Development Project, based on the
‘Anand pattern, with an outlay of Rs.

485 crores, has been sanctioned and
will be implemented in around 153
milkshed districta throughout the
country.

Beratic Water Supply in Baba Kharak
Singh Marg, New Delhi

1. SHRI MANORANJAN BHAKTA:
Will the Minister of WORKS AND
HOUSING be pleasedq to state:

(a) whether the residents of Baba
Kharak Singh Marg, and K Pocket
Clive Square, New Delhi Multi gtorey-
ed flats have recently submitted a
Memorandum to the Government
highlighting their problem of inade-.
quate and erratic water supply;

(b) whether the attention of the
Government hag also been drawn to
the resentment shown by the residents
on account of recently adopted pro-
cedure by the Local CPWD Enquiry
Office to allow their casual workers to
enter the Over Head Water Tank with
muddy feet and sweating body to re-
gulate the water distribution, and
thus making the drinking water a
health hazard; and

(c) if so, action Government pre-
pose to take in this regard and the
remedial measureg Government would
like to initiate to stop recurrence?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
The reply is in the affirmative.

(b) No such procedure has been
adopted. In one instance only, a
worker went into the nearly empty
overhead tank at the instance of the
residents to remove a suspected
blockage.

(¢) Shortage of water supply is due
to overall shortage of supply from
the municipal mains. The following
stepg have been taken to augment
water supply in the area:

1. A bigger connection has been
obtained from the New  Delhi
Municipal Committee on 31-5-1980.

2, A tubewell is being provided
in Havelock Square to augment
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supply of water (situation will fur-
ther improve if the quality of this
water is found potable).

3. 15 hand pumps have peen pro-
vided in the Baba Kharak Singh
Marg quarters.

4. New Delhi Municipal Commit-
teg has been requested {o increase
the hours of supply to the extent
possible.

5. The workers have been ins-
tructed they could enter over head
tanks for some rectification of de-
fects only under the supervision of
technical staff.

JUNE 9, 1980
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Storage Capacity with F. C, L

2. SHRI JANARDHANA POOJA-
RY: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government have fram-
ed any plan to have more storage
capacity during 1980-81; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) A statement is attached.

Statement

Storage capacity likely to beadded during 1980-81.

S. Name of the agency Cap>city Remarks
No. inl kh
tonnes
1. Food Corporation of India. . 585 In addijtior. a czpzcity of elout
10 lakh tcs nes ‘s likelv to  be
added under A R D C Schem,
2, C:it-al Warchowsing Corporation. 2' 00 In addition. CWC will undeg-
trke construct’ n of ceracity
" ithie— Bxtent== of- - 1-ga
lakh tonnes under the Food _
grains Stor: ge  Project which
has seen included in FCI’s
tarzet.
8. State Warchousing Corporaticns . 7:03 This is the tctal capacity to

be added bv the 16 Statc
Warehousin- Corporzt:p .

3 SHRI KRISHNA CHANDRA
HALDER: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment {o connect -Asansol-Durgapur,

Industrial belt with the national dial-
ling grid to provide direct dialling
with other States;

(b) if so, the detailg thereof; and

(¢) if not, the reasons thereof?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (&)
Yes, Sir.

(b) Stationg like Andal, Burnpur,



Ramiganj etc. connected to the Asan-
so] Group Dialling Scheme, Asansol
and Durgapur are connected to Asan-
sol TAX Through Asansol TAX, they
are connected in g limited way at
present to the National Dialling Grid
via Calcutta TAX. A direct link
between Asansol and Delhi has been
planned to be commissiored im the
current financial year. This will
further facilitate calls from the Asan-
sol-Durgapur Industrial belt to Delhi
to a great extent. There are also
plans to augment circuits from Asan-
sol TAX to Calcutta TAX so that
National Dialling facilities from the
Asansol-Durgapur {Industrial belt to
many other stationg in India can be
further extended.

(c) Doeg not arise.
Banana Expoyt and its Content

4. SHRI A, NEELALOHITHADA-
SAN: Will the Minister of AGRI-
CULTURE be pleased to state;

(a) whether the real bananag (Nen-
thran) produced in Kerala are at pre-
sent being exported from India;
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(b) if so, the value of such exports
iv the years 1976-77, 1977-78 and
1978-79; and oy ﬁﬁ

(c) what are the food valueg of the
above variety. of pananas as compared
%0 other important commercia] varie-
ties of plantations in India?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a),
Yes, Sir.

(b) Export data in respect of each
variety of banmanas is not maintained.
However, the total exports of bana-
nag for the years 1976-77 to 1978-79
were ag under: i

Year Value (Rs. in lakhs)

1976-77 12.88
1977-78 0.17
1978-79 5.36

(c) A statement is enclosed.
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Guidelines on Reservation for Non-

Mechanised Fishing

5. PROF. MADHU DANDAVATE:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Union Government
propose to issue revised guidelines to
various States like Kerala, Tamil-
nadu, Goa, Maharashtra etc. to reserve
adequate distance from the sea shore
for non-mechanised fishing so as 10
protect the interests of small fisher-
men from competition with mechanis-
ed fishing; and

(b) if so, the salient featureg of
these guidelines?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b) The Union Government issued
guidelines to the Governments of
maritime States and Union Territo-
ries on 29th March, 1978, as follows:—

(i) Non-mechanised traditional
fishing craft should be allowed to
operate freely without any restric-

tion but waters up to 5 kms from the
shore may be reserved exclusively
for- such fishing craft and no other
fishing craft should be allowed to
operate from that area.

(ii) Mechanised fishing vessels
should operate beyond 5 km limit
from the coast.

(iii) Off-shore and Deep Sea Fish-
ing Vessels, i.e. vessels of 25 gross
tonnes and above which require to
be manned by a skipper under the
existing statutory rules should
operate beyond 10 km from the

shore. Normally vessels above 15
metres length come under this
category.

There is no proposal to revise the
guidelines.

Social Forestry

6. SHRI MANPHOOL  SINGH
CHAUDHARY: Will the Minister of
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AGRICULTURE be pleased to state:

(a) whether the Centre have sug-
gested to State Governments to take
up socia] forestry to improve the eco-
logical system;

(b) if so, the assistance proposed to
be given to the States for this purpose;

(c) whether allotment of land and
financial assistance are being given to
individuals who want to come forward
to take up the programme of social
forestry; and

(d) whether any guidelines have
been issueq to the Stateg for giving
encouragement to those who pioneer
social forestry and if so, the details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI R. V. SWAMINA-
THAN): (a) Yes, Sir,

(b) No Central assistance is pro-
posed to be given to the States for
this purpose in future as the Social
Forestry Schemes have been trans-
ferred to the State Sector with
effect from 1-4-1979 following the
decision of the National Develop-
ment Council.

(c) The required information is
being collected from the States and
will be laid on the Table of the Lok
Sabha in due course.

(d) ‘Farm Forestry’ i.e. planting
of trees on private farms is one of
the programmes to be taken up under
“Social Forestry” as per the recom-
mendations of the National Commis-
sion on Agriculture. This programme
has been recommendeq to all States,
In order to motivate the farmers to
take up farm forestry, the States
have been requested to set up forest
extension wings for educating the
farmersg of the importance of planting
trees the right choice of gpecies and
the proper technique of planting ete.
The States have also been advised to
ensure supply of adequate seedlings
of the right species free of cost or
on concessional rates.
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Indian Council of Agricultural Re-
search

7. SHRI JYOTIRMOY BOSU: Will
the Minister of AGRICULTURE be
peased to state:

(a) which are the States and Union
Territories that are represented on
the ICAR society;

(b) if there js any discrimination in

the matter the reason therefor;

(¢) how many times the ICAR so-
ciety have met and for what duration
every time during last five years;

(d) on what disciplineg and spheres
of agriculture the society has formu-
lated policies and guidelines to the
Governing Body and how were they
executed, and whether the matter was
reported back by the Governing Body
to the society; and

(e) if so, details thereof and if not,
reason therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE. (SHRI R. V. SWAMINA-
THAN): (a) All the States are 1ep-
resented on the ICAR Society
through their respective Ministers
incharge of Agriculture/Animal Hus-
bandry, Fisheries. The interests of
the Union Territories in the ICAR
are taken care of by the represen-
tation of the Union Minister of Agri-
culture and the TUnion Minister of
State for Agriculture dealing with
the ICAR, who are also the President
and the Vice-President of the ICAR
Society respectively.

(b) No, Sir,

(¢) During the last five years, 6
Annual General Meetings and 3 Spe-

cial General Meetings of the ICAR
Society have been held. The dura-
tion of all these meetings was for a
day except for one which continued
on the second day also.

(d) and (e) The ICAR Society
has been making recommendations
in the nature of policies and guide-
lines for action in the various disci-
plines of agriculture, animal sciences,
fisheries, agricultural engineering
and agricuttural education and im-
plementation of these recommenda-
tions is reported to the Society in the
next General Body Meeting. The
action taken on the recommendations
of the ICAR Society wag last report-
ed to the Governing Body and the
Society in the meetings of the Gov-
erning Body held on 21st March, 1980
and the Annua] General Meeting on
22nd March, 1980 as illustrated, in the
statement laid on the Table of the
House. (Placed in Library. See No.
LT 824180).

Demandg of Delhi University Tea-
chers’ Association and Delhj
University Karamchari Union

8. SHRT SUSHIL BHATTA-
CHARYA): Will the Minister of
EDUCATION be pleased to state:

(a) what are the demands of the
DUTA (Delhi University Teachers’
Association) as well as Delhi Uni-
versity Karamchari Union; and

(b) the steps taken by the Govern-
ment thereon?

THE MINISTER OF EDUCA-
TION AND HEALTH AND SOCIAL
WELFARE (SHRI B. SHANKARA-
NAND): (a) and (b) A statement
showing the main demands of the
Delhi University Teachers’ Associa-
tion and the Karamachari Union and
the action taken there is laid on
the Table of the House. (Placed in
Library. See No. LT-825/80).
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Vacant Plot of Lang in Pul Bangash,
Delhi

9. SHRI ARJUN SETHI: Will the
Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether a plot of land situated
oen the main road in Pul Bangash,
Delhi which previously housed a school

is now lying vacant for the last more
than 3 years;

(b) whether thig plot of land has
become a dumping ground for filth and
night soil, thereby spoiling the very
atmosphere of the locality; and

(¢) if so, in what better way DDA
propose to utilise the same to alleviate

the gufferings of the people residing
there?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) to (c¢) Part of this plot is be-
ing used for construction of a Pri-
mary school and some part thereof js
encroached upon by Jhuggis and is
in a sub-standard condition. It is
proposed to use this part of the plot
for construction of a Higher Second.-
ary School after removal of the
encroachments. The sanitation of this
plot is attended to by Municipal Cor-
poration Delhi once a week.

Asian Games 1982

10. SHRI CHITTA MAHATA:
SHRI AMAR ROY PRADHAN:
SHRI HANNAN MOLLAH:
SHRI SAIFUDDIN

CHOUDHURY:

Will the Minister of EDUCATION
te pleased to state:

(a) whether it is a fact that in 1982
Asign Games would be held in India;

(b) if g0, the details of the games
and places where they would be play-
ed;

(c) whether there is any proposal
from West Bengal Government to the
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Central Government that Football,
Badminton and Basketball games be
played in Calcutta; and

(d) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL~
FARE (SHRI B. SHANKARA-
NAND): (a) Yes Sir.

(b) The games will be held in the
following 19 disciplines: —

(1) Archery (2) Athletic (3) Bad-
minton (4) Basketball (5) Boxing (6)
Cycling (7) Equestrian {8) Football
(9) GoIf (10) Gymnastics (11) Hockey
(12) Shooting (13) Swimming (14)
Table Tennig (15) Tennis (16) Volley-
ball (17) Weight lifting (18) Wrestl-
ing (19) Yachting.

All these will be staged in and
around New Delhi excepting Yacht-
ing which will be staged in Bombay.

(c) and (b) The proposal of the
Government of West Bengal for
holding the Games or some of the
Sports for the Games at Calcutta
cannot be considered because the
Games have been allotted by the
Asian  Gameg Federation to New
Delhi on the request of the Indian
Qlympic Association and under the
rules of the Asian Games Federation,
these can be held only in and around
New Delhi, except in the case of
‘Yachting' for which facilities do not
exist in and around New Delhi.

Implementation of Recommendations of
Naflional Commission on Agriculture
contained in 1976 Report

11. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of AGRICUL~
TURE be pleased to state:

(a) whether it is a fact that the
recommendationg of the National
Commission on Agriculture contaimed
in ity final report in 1976 have not
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been implementeg by a large number
af States; and
(b) if so, the steps taken to see

that these recommendations are im-
plemented?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE SHRI R. V. SWAMINA-
THAN): (a) and (b) Bulk of the
recommendations made in the 1976
report of the National Commission on
Agriculture concerning the States
have to be translated by them into
appropriate programmes|schemes and
implement them as part of the State
Plans or through modification of the
existing schemeg already in operation.
The Staty plans for the Sixth
Five Year Plan are getting ready
and, therefore, it is difficult to indi-
cate at this stage as to how many
States have taken steps to include
proposals based on the recommenda-
tions of the Commission.

According to the progress reports
received from the various depart-
ments at the Centre till the end of
May, 1980, the overall progress re-

garding implementation of recom-
dationg is as under:—
Total number of 2361

recommendationg of which:
(a) accepted and heing acted

upon 1614
(b) accepted but action has

yet to be initiated, 306
(c¢) not accepted 25
(d) under examination 416

It will be seen that more than
2|3rd of the recommendations have
already been accepted by the Govern-
ment of India and 816 of them com-
mended to the States for implemen-
tation. The need to secure expedi-
tious implementation of reommen-
dations including the one commended
to the States has been emphasised
on the Chief Secretaries of the States
more than once. The State Govern-
ments of Gujarat Rajasthan, Hima-
chal Pradesh, PunJab Maharashtra,
Tami]l Nadu, Uttar Pradesh, Haryana
and Bihar have set up implementing
agenies or have entrusted the work
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to one of their existing agencies. Pro-
gress reporte furnished by these
States indicate that steady progress
in the implementation of recommen-
dations is being maintained and the
process of implementation is picking
up.

Post Qffices in Villages of Birbham
Distriot

12. SHRI GADADHAR SAHA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government are aware
that many villages of Birbhum district,

West Bengal do not have Post Offices;
and

(b) if so, the steps so far taken h;

Government to open Post Offices in
the villages?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
(a) Yes, Sir

(b) Rural post offices are being
opened in a phased manner with
reference to the targets assigned in
the successive Annual Plans and the
norms prescribed by the Govern-
ment for opening of rural post offi-
ces. In so far as the current year
1980-81 is concerned, it is proposed to

open 15 rural post offices in Birbhum
District.

Applicationsg pending for Telephene
Connections in Metropolitan Cities

13. SHRI CHANDRABHAN
ATHARE PATIL: Will the Minister

of COMMUNICATIONS be pleased
to state:

(a) the number of applications fer
new telephone connections on the
waiting list in the cities of Dalhi,
Bombay, Madras, Calcutta and Ban-
galore as on the 31st December, 1978,
30th June, 1979 31st December, 1979
and 30th April 1980: and

(b) the steps being taken to liqui-
date the said waiting lists and how
long it will take to do so?
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THE MINISTER OF COMMUNI-
CATIONS (SHRI C, M. STEPHEN):

(») 'A statement giving the number
of working econnections and applicants
on waiting lists i3 annexed.

(b) The existing exchanges are be-
ing expanded and new ones being
apened. It is:generally expected that
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majority of the applicanty regis-
tered upto 31-12-79 will be provided
connections progressively by end of
1982-83; except in case of a smsll
proportion of demands in certain
areas of these cities where acquisi-
tion ‘of land and construction of build-
ings is involved for opening of re-
lief exchanges.
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0. Y. T. Schann

15. SHRI AMAR ROYPRADHAN:
Will the Ministar of COMMUNICA-
TIONS be pleased to state:

(a) whether Government have a
proposal to reintroduce the Own Your
Telephone Scheme; and

(b) if so, the reasons therefor?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M, STEPHEN):
(a) and (b). The O. Y. T. Scheme
as such was not stopped. Only new
registrations under OYT were tem-
porarily suspended in Delhi, Bombay,
Calcutta and Ludhiana with effect
from 18-7.78, The facility of registra-
tion under OYT was continuously
open in the rest of the country, The
registration under OYT was suspend-
ed in the four cities in order to ex-
pedite the clearance of the long
pending non-OYT cases in these ci-
ties. This object has been partly
achieved and the suspension of re-
gistration under OYT has since been
invoked from 2-6-1980. It has also
been decided to reduce the percen-
tage allotment for OYT from 75 to 25
all over the country with effect from
2-6-80 so that non-OYT applicants
may have a better chance of getting
telephone connections.

Foodgrains Quota for West Beugal

16. SHRI DINEN BHATTACHAR-
YA: Will the Minister of AGRI-
CULTURE be pleased to state
whether Government have considered
the request of West Bengal State
Government for a quota of one mil-
lion tonnes of foodgrains in addition
to the two million tonnes in view of
the severe drought situation in West
Bengal?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): A
request was received from the Govt.
of West Bengal in April, 1980 for des-
patch of about 24 to 30 lakh tonnes
of foodgrains to the State during,
1980. In keeping with this request,
efforts are being made to arrange
supples of foodgraing from North
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Zone to West Bengal at 2 to 2.5 lakh
tonnes per month.

Supply of Foadgralns fo West Beagal

17. SHRI SATYAGOPAL MISRA:
Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the Centre had pro-
mised to supply 150 rakes of food-
grains a month to West Bengal to
meet its requirement;

(b) if so, whether Government are
aware that the supply of foodgrains
was 93 rakes in February, 122 rakes
in March and the Centre is now fail-
ing, to maintain even the minimum
supply of 3.5 a day; and

(c) the reaction of Government
ther_eto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir. Keeping in view the demand
of the State, the target for move-
ment of 150 Rakes per month has
been fixed. ,

(b) The actual receipt during Feb-
ruary to May, 1980 has been 94, 122,
116 and 112 rakes respectively.

(c) All possible efforts are being
made to step up the despatches from
Punjab and Haryana from the pre-
sent of about 7.3 lakh tonnes to 10
lakh tonnes per month as this alone
can satisfy the requirements of States
like Bihar, Orissa, West Bengal etc.
to the full extent of their progressive-
ly increasing demand projections.

Excise Duly on Imported Coeoa

18. SHRI K. A, RAJAN: Will the
Minister of AGRICULTURE be pleas-
ed to state;

(a) whether Government have de-
cided to withdraw the excise duty on
imported Cocoa;

(b) if so, whether Government are
aware that this will cause harm to the
Cocea cultivators in Kerala, Tamil

Nadu, Karnataka etc., who are now
facing a crisis following surplus pro-
duction; and

(c) it so, whether Government pro-
pose to reconsider its decision to
import Cocoa?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). Tne Hon'ble Mamber ig per-
haps referring to the customs duty
imported cocoa since excise duty is
not leviable on imports. A seheme
has been recently introduced under
which imports are allowed free of
duty for the purposes of export pro-
duction. Under this scheme, expor-
ters of cocoa products can import
cocoa beans free of customg duty.

Imports under this scheme are not
likely to have any adverse affect on
the domestic cultivators of cocoa gince
the quantity imported is only meant
for production of food products meant
for exports,

(c) Does not arise.

Thresher Accidents

19. SHRI JHARKHANDE RAI:
Will the Minister of AGRIULTURBE
be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the reports
about the thousands of thresher acci-
dents in U.P. Delhi, Punjab, Haryana
ete.;

(b) if so, the details thereof and
measures taken by the Union Govern-
meng to decrease the thresher acci-
dents and also to extend the Indus-
trial Safety Act to farm labour and
to make compensation compulsory?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir, the Government are aware
of the Newspaper Reports on Thresher
accidents.

(b) Statement ig enclosed.



B3 Written Answers

Statement
1. Number of Thresher Accidents:

A number of reports appeared in
May, 1980 in some newspapers
mentioning a number of accidents
from threshing machines. Reports
mainly related to Haryana where ac-
cording to the Press Report, nearly
1000 workers were maimed during the
Rmbi harvesting season every year.
Another press report indicated, quo-
ting a Haryana Agriculture Univer-
sity Survey, that 25 accidents occur
in use of every 1000 power threshers.
Another press report mentioned figure
of 1200 persons being incapacitated by
power threshers every year in the
country. One press report indicated
a marked fall in the number of thre-
sher victims received at two hospitals
in Delhi. The reports about number
of accidents in Haryana and in the
country as reported in the Press are
incorrect. Reports from State Gov-
.ernments indicate that the number Bf
accidents from power threshers has
been fluctuating from year to year.
In Haryana for example, the accidents,
according to the State Government
were 280 in 1977, 281 in 1978 and 127
in 1979. Similarly, Punjab has repor-
ted thresher accidents numbering 391
in 1978 and 396 in 1979.

2. To reduce the incidence of thre-
sher accidents following are some of
the important steps initiated/taken by
the Government of India; —

(i) Wheat growing States have
been requested to launch campaigns
before the harvesting season to
organise training camps and use
extension and audio visual media
for educating farmers and users in
the safe use of threshers.

(ii) States have been advised to
consider Jlegislative measures for
making it compulsory for the manu-
facturers, gellers and users of thre-
sherg to install/safety devices in
threshers.

(iii) Safety feeding devices have
been designed and developed and
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Indian Standards Institution has
formulated relevant Indian Stand-
a}'ds. Information on standard de-
signs hag been furnished to the
manufacturers.

(iv) Cautionary posters and ex-
tension bulletins have been pre-
pared and distributed to the States
besides posters and bulletins being
produced by the State Governments
themselves also in regional langu-
ages,

(v) Instructional film on safe use
of threshers has been produced by
the Central Government and distri-
buted to the States.

3. The Central Government has
suggested to the principal wheat gro-
wing states to enact suitable legisla-
tion for compulsory fixation of safe-
ty devices in threshers. Presently,
there is no Industrial Safety Act and
so the question of its extension to
farm labour does not arise. Work-
men’s Compensation Act, 1923 glso
pravides for payment of compensation
in case of injuries resulting in disable-
ment or death by accident arising out
of and in the case of employment of
workers employed on wages not ex-
ceeding Rs. 1000 per month in cer-
tain hazardous employments inclu-
ding farming by tractor or other
eontravinceg driven by seam or other
mechanical power or electricity.

Government Servantg Co-operative

Building Society Limited,
Vasant Vihar, New Delhi
21. SHRI S. M. KRISHNA: Will the

Minister of WORKS AND HOUSING
be pleased to state;

(a) whether the Delhi Develop-
ment Authority permitted the Gov-
ernment servants Co-operative .House
Building Society Limited, Vasaat
Vihar, New Delhi to carve out @2
additional plots in Veasant Vihar o
it had to pay Rs 10 lakhg 'ag en-
hanceq compensation;

(b) the manper hich
plots, ware sold and wh’q were ' tlu
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allottees and the actual gale proceeds
therefrom and how these wem
accounted for by the Society;

(c) whether this enhanced com-
pensation of Rs, 10 lakhs was in res-
pect of the Shantiniketan Colony of
this Society and the Society did not
adjust it against the sales proceeds of
these plots but recovered it from the
allottees of the Shantiniketan Colony;

(d) whether representations have
been made to the DDA by the Shanti-
niketan allottees to direct the Society
to get off the amount thus recovered;
and

(e) if so, the action the DDA has
taken or propose to take in the
matters?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
Yes, Sir. Permission was given to
carve out 82 additional plots in Vasant
Vihar,

(b) (i) The plots were not sold
but were allotted by the Society.

(ii) A list of allottees giving their
names is at Annexure ‘A’

(ili) As per the report of the Socie-
ty, the plots were allotted for a total
sum of Rs. 13,66,180/-. The amount,
as per report of the Society is accoun-
ted for as under:—

Paid to Government on account
of surcharge in respect of new
plots—Rs. §7,260.

Credited to the development and
Maintenance account of Society—
Rs, 10,31,538.

Appropriated by the Society to
meet the losses sustained by it in
the process of acquisition by Gov-
- ernment ‘of certain areas purchased
-earlier by the - Society from the
' Mdnistry of Rehabilitation in ‘Masjid
Moth area and where the amount of
‘the compenaation paid to the Society
~'was less-~Rs. 1,298,198,

+ Xept -in reserwve for the meeting
enhancement . whick may be allowed

by courts in respect of compensation
for the Jand in Vasant Vihar—
Re. 1,38,194.

(e) Yes, Sir,
(d) Yes, Sir.

(e) This being an intra society dis-
pute, the Society and the Shantinike-
tan Association were advised to take
up the matter with the Registrar, Co-
operative Societies Delhi.

ANNEXURE “A”

GOVERNMENT SERVANTS CO-
OPERATIVE HOUSE BUILDING
SOCIETY LTD:

List of persons allotted additional plots
carved out in Vasant Vikar

1. Shri J. C. Agarwal.
2. Shri A. P. Aggarwal.
. Shri C. L. Anand.

. Shri V. K. Bhatnagar.
. Shri S. M. H. Burney.
. Shri Dalip Khosla.

. Shri Daljit Singh.
Shri V. R. Damle.

. Shri K, N. Dawar.
10. Shri R. K. Dhawan.
11. Capt. R. K. S. Gandhi.
12. Major P, C. Goel.

13. Major S. P. Gulati.
14. Dr. G. P. Gupta.

15. Shri I. P, Gupta.

16. Shri R, D. Gupta.

17. Shri Harbans Singh.
18. Shri Harish Chandra.
19. Shri A. B, Joshi.

20. Shri Kartar Singh.
21, Shri B. N. Joshi,

22. Shri Kaushal Kumar.
28. Shri R. K. Khandelwal.
24, Shri Lalit Mohan.

25. Shri N, S.- Maini,

26. Shri S. Malhotra.

27. Shri 1. P. Mathur.

© © @ O AW
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28. Shri N. P. Mathur.
28. Shri Manohar Keshav.
30. Shri Y. R. Mehta.

31. Shri G. S. Minhas.
32. Capt. S. P, Murgai.
33. Maj. K. B. Parti,

3¢ Lt. Parminder Singh.
36. Shri A. P. Puri.

36. Shri R. R. Puri,

37. Dr. 8. S. Sachdev.
38. Shri T. N. Saraf.

30. Shri Saran Singh.

40. Shri B, Sen.

41. Shri R. P. N. Sinha.
42. Shri V. Shankar.

43. Dr. A. N. Sharma.

44. Shri S. Sarup.

45. Lt. Col. B. D. Tyagi.
46. Maj. Gen. 1. D, Verma.
47. Shri S. C. Verma.

48. Shri R. C. Sharma,
49, Shri S. P. Mukherji.
50. Shri Subhash Dua.
51. Shri Ishwer Singh.
52. Shri S. Tandon.

53. Shri O. P, Bhatia.

54. Shri R. S. Gangal.
55. Shri G, C. N. Chahal.
56. Shri Pratap Singh Giani.
57. Shri H. K. L. Kapur,
58. Shri Rajendra Nath.
59. Shri B. N. Swarup.
60. Shri B. R. Patel.

61. Shri G. L. Sethi.

62. Shri A. L, Dias.

63. Shri M, L. Widhani.
64. Shri Y. P. Khanna.
65. Shri Zile Singh.

66. Shri Pyare Lal.

67. Shri M. R. Sharma.
68. Shri V. H. Goelho,
69. Lt. Genl, S. N, Chatterjee.
70. Shri S. S. Ahluwalia,
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71. Shri H. S. Kapur.

2. Shri 8. C. Kapur.

73. Shri D, P. Bahuguna.
74. Shri T. Bakshi.

75, Shri Justice V. Bhargava.
76. Shri R. P. Kapoor.
77. Shri Chander Gupt.
78. Shri B. S. Chauhan.
79. Shrj A. S, Cheema.
80. Lt. Col. T. R. Chopra.
81. Shri M. S. Gaur.

82. Shri K. P, Jain.

83. Shri N, C. Jain.

84. Shri R. C. Jaiswal.
85. Shri H. C. Jarav.

86. Shri R. K. Kochhar.

Expenditure incurred o Slum Cilear-
ance and Low Cost Houalng in the
country

22, SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) the amount allocated and actu-
ally spent during the year 1978-79
and 1979-80 on slum clearance and
low cost housing for 1low iancome
groups in the country; and

(b) what is the State-wise break-
up?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
and (b) Housing is a State subject.
Central Assistance to the Stateg for
State Plan  Schemes (including
Housing) is released in the form of
Block Loans and Block Grants for the
State Plan as a whole and is not
related to any particular head of
development or scheme in the State
Plans. The States are free to utilise
thig assistance in accordance with
priorities and requirements to be
determined by them. It is, therefore,
not possible to indicate separately the
amount of sssistance given or utilised
on slum clearance and low cost hous-
ing for low income groups.
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Allotment of Government Accomme-
dation for the Years 1978-80

23. SHRI UTTAMRAO PATIL: Will

the Minister of WORKS AND HOUS-
ING be pieased to state:

(a) whether Government’s atten-
tion has been drawn to the Director
of Estates Circular No. 28(1)/77
Cdn. I dated 1st July, 1978 and sub-
sequent circular dated 24th August,
1978 inviting applicationg for Govern-
ment accommodation of Type ‘A’, ‘B’
and ‘C’ for the allotment year 1st
October, 1978 to 31st December, 1980;

(b) if so, the reasons for fixing the
ailotment year of more than two years
inslead of one year;

(¢) whether Government  pro-
pose to invite applicationg for the
next allotment year from employees
who have become entitled to the
higher type of accommodation before
Ist July, 1980 and to whom allotment

iz to commence from 1st October,
1980; and

(d) if not, the reasons therefor and
the remedial action Government pro-
pose to take in this regard?

THE MINISTER OF WORKS AND
HOUSING (SHRI P, C. SETHI): (a)
No specific reference inviting atten-
tion to the fixation of the allotment
year has been received.

(b) According to the allotment
rules, ‘allotment year’ means the year
boginning on the 1st January or such
other period as may be notified and
as such, it is upto the Government to
fix the period of allotment year as
may be felt administratively conveni-
ent.

(c) The present gllotment year is
upto the 81st December, 1980. Fresh
applications will be invited for the
next allotment year as and when the
relevant period and the basic date for
determination of the entitlement are
fixed by the Government.

(d) Doeg not arise.

Taking Over of Jaora Sugar Mill

24. SHRI ANANDA PATHAK: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government have
received a representation for taking
over of Jaora Sugar Mill (Madhya
Pradesh) in view of failure of the
management to clear up the dues of
the workers and sugarcane growers
and thus hampering the production;
and

(b) if so, when Government con-
template to take over the Mill?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). A representation dated 9th
March, 1980 was received from the
Chini Mill Mazdoor Union regarding
dues of the workers and sugarcane
growers. Ag the grievances of the
employees for non-payment of dues
were the concern of the State Govt.,
the 1iepresentation was forwarded to
the Govt, of Madhya Pradesh for ap-
propriate action.

As far as cane dueg are concerned,
the Sugar Undertakings (Taking Over
of Management) Act, 1978 provides
for the vesting of management of
sugar undertakings in Central Govt.
for a gpecified period in specified cir-
cumstances after following the pres-
cribed procedure. The reply received
from the Jaora Sugar Mills in res-
ponse to the Notice issued under the
Act has been considered and the State
Govt. have keen requested to take
necessary steps to ensure that the
cane price dues are further reduced
by the undertaking especially in view
of the high price of sugar at the pre-
sent time. The progress in this
regard is under watch.

Release of Sugar by Sugar Indusiry
for Free Sale ..
25. SHRI P, K. KODIYAN: Will the

Minister of AGRICULTURE be pleas-
ed to state:

(a) whether it is a fact that the
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open market prices of sugar has con-
tinued to increase during recent
months;

(b) if so, whether it is a fact that
the sugar industry has refused to
release sugar for free sale resulting
in artificial shortage; and

(c) if so, what action has been tak-
en against the industry?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (&)
Yes, Sir. But the prices ruling at
present in many of the main Centres
are lower than the peak level touched
in the first fortnight of May, 1980.

(b) and (c) The despatches from
the factories have on the whole been
satisfactory. As regards the sugar
industry in general, according to the
present rules, the factories are oblig-
ed to despatch a minimum of 20 per
cent of the allotted quantity each
week. In case of default, by indivi-
dual factories in this regard, action is
being taken under the provisions of
the Essentia] Commodities Act in
regard to such factories, wherever the
default is proved to be wilful.

Applications for Telephone Connectigns
in Pali, Rajasthan

26. SHRI MOOL CHAND DAGA:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of applications pen-
ding for telephone connection at Pali
(Rajasthan) at present; and

(b) the number of telephone con-
nections which Pali is likely to have
by the end of 1980?

ThHE MINISTER OF COMMUNICA-
TIONS (SHRI C, M. STEPHEN): (a)
The number of applications on the
waitling list for telephone connections
at Pali Marwar (Rajasthan) at pre-
sent is 191.

(b) About 32 connections are ex-
pected to be provided uptq December,
1880 which will take the total number
of telephone connections working to
1315,
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It ig expected to provide another 96
connections by about June, 1881.

Discussion with States Res Availa-
Mlity of Foodgrains and Sugar Price
27. SHRI OSCAR FERNANDES:

SHRI M. V. CHANDRA-
SHEKHARA MURTHY:
SHRI GHULAM RASOOL
KOCHACK:
Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that the
Food Ministers of States and Advi-
sors to Governors in those States
which were under President’s rule
have discussed the availability of
foodgrain and the sugar price situ-
ation; and

(b) if so, the decisions taken there-
on?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) After a general review of the
availability position of essential com-
modities the Cunference on 24-4-1980
discussed in detail the offer of the
sugar industry for voluntary price
regulation in respect of free-sale
sugar. The consensus at the Confer-
ence was that the offer of the indus-
try for voluntary reduction in the ex-
factory price of free-sale sugar was
not workable in view of the fact that
some of the States are deficit while
others are surplus and there could be
no assured movement to the deficit
States without ¢latutory control. With
regard to foodgrains supplies the
States were assured that with adequate
foodgrains reserves the Central Gov-
erninent will render all possible assis-
tance to ensure that the requirements
of the Stales are met to the utmost.

Rigs in Drought Affected@ States

28. SHRI K. PRADHANI. Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether any assistance 1o the
drought affected States has been pro-

vided by the Union Governmeny by
providing them rigs;
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(b) if so, whether the Central Go-
vernment have also asked the States
to mobilise all available rigs and to
work them at least on two shiffs; and

THE MINISTER OF STATE IN THE
Muivasiany o AGRICULTURE

(SHRI R. V, SWAMINATHAN): (a)
and (b). The Union Government have
provided assistance to drought affect-
ed States by providing them rigs from

(c) if so, the details regarding its the wvarious soutces as indicated
progress in Orissa State? below: —
States Cou ces fiom which rigs made Taotal
ava'latle
UNICEF Central From
Ground othet
Water Stateg
Board
Bihar 2 3 6 11
Madh /e Pradesh, 3 2 7 52
Oris:t . . . . 2 —_ 7 9
Rajayhn . - 2 3 5

Uttar Prade .h
We,t B"nga‘

Total

1o 1o 72 2

The State Governments have placed
indents for purchase of rigs through
the Director General Supplies and
Disposals. 106 rigs have been indent-
ed by D.G.S. & D. on the indigenous
manufacturers. Out of these, the fol-
lowing rigs have been supplied till
now to the States:—

Madhya Pradesh .. 14
Bihar oo 11
Uttar Fradesh .. 6
Rajasthan .. b
West Bengal o1
Orissa o1

Government of India have been
urging upon the Slateg for utilisation
of rigs available with them on opti-
mum basis. The States have also
been requested to work the rigs at-
least on two-shifts,

(c) The Government of Orissa have
got 28 sorhisticated rigs, 262 calix
rigs and 117 hand boring rigs. Gov-
crnment of Orissa have made arrange-
ments to monitor the performance of
each sophisticated rigs. From Jan-
uary, 1980 to April, 1980, Government
of Orissa have carrieq out 2774 bor-
ings out of which 2666 have proved
successful, and 2427 have become
operational for =supplying drinking
water, .

Separate P & T Circle for Tripura

29. SHRI BAJU BAN RIYAN: Wwill
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether there is any demand
from the State Government of Tripura
ag well as from the public to set up
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va separate P & T circle for Tripura
only; and

(b) if so, what js the progress in
this regard?

THE MINISTER OF COMMUNICA-
‘TIONS (SHRI C. M. STEPHEN) (a)
Yes Sir, there was a proposal from
the State Government of Tripura for
formation of a separate P & T Circle
for Tripura State.

(b) The proposal was examined, but
wag not found justified in terms of
workload.

‘Warning to Sugar Industry and Trade
te bring down Prices of Sugar

30, SHRI INDRAJIT GUPTA: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) whether he had warned the
Indian Sugar Industry and Trade that
if they refused to behave and bring
down the open market prices of gugar
to reasonable levels the Government
will not hesitate to resort io deterrent
measures against them;

(b) if so, whether the prices have
come down thereafter; ang

(c) if not, what “deterreni” meas-
ures are taken against them?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir

(b) and (c). although the sugar
prices showed a fluctuating, and ris-
Ing tendency since the last few days
of May, they were much below the
peak prices witnessed in important
markets in the second week of May
from which leve] they were brought
down considerably by a series of
measures taken by the Government.
The Government is keeping a cons-
tant watch over the trend of sugar
prices, and have recently made it
obligatory for the mills to furnish
particulars of sales of free sale gugar
to the concerneq State Government
authorities. Government is also
contemplating to take further action
Aagainst sugar mills, which do not co-

JUNE 9, 1980

Written Answers 96

operate with it in supplying sugar at
reasonable prices, by excluding them
from consideration for grant of in-
centives for early crushing and Iieeq-
ces for expansion of existing capaci-
ties.

Waiting List for Telephone Connec-
tion under Non-O.YT. Scheme in
Delhi

31. SHRI R. L. P. VERMA: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether O.Y.T. Scheme has
been re-started by the Delhi Tele-
phones;

(b) the number of persons register-
ed in various Exchanges of Delhi
under Non-O.Y.T. Scheme at the time
of starting O.Y.T. Scheme;

(c) what would be the criterla to
release connections in both the cate-
gories; and

(d) whether the persons registered
under Non-O.Y.T, category will be
provided connections first as per com-
mitment of the Delhi Telephones and
if not, the reasong therefor?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a)
The ‘OYT scheme ag such was not
stopped, Only new registrations
under ‘OYT’ were temporarily sus-
pended in Delhi with effect from
15th July, 1978 and the suspension
of new registrations under ‘OYT’ has
since been revoked from 2-6-1980.

(b) The total number of applicants
under ‘Non-OYT’ category on the
waiting list as mer the latest figures
of 30-4-80 are 64481.

(c) and (d) There is no such com-
mitment by the Delhi Telephones.
The applicants who are registered
under ‘OYT upto 31-5-1980 will be
given 75 per cent of the new iines
which are released in various ex-
changes and consequently 25 per cent
will go to those who are registered
under ‘Non-OYT® category. Those
who are registered under ‘OYT from
2-6-1980 onwards will be given 25 per
cent allocation of new telephone lines
and the balance of 75 per cent will go
to the ‘Non-OYT" applicants.
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Non-Government Aided Institutions
in Delhi

33, SHRI G. Y. KRISHNAN: Will
the Minister of EDUCATION be pleas.
ed to state:

(a) the number of non-Government

307 LS—4.
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aided, Private institutions running ir
the capital of India;

(b) who controls these jnstitutions;

(¢) what are the rules and regula-
tions regarding their affairs and ad-
missions in these institutions; and

(d) whether Government keep any
watch in their affairs or they are
wholly independent regarding the
books etc. being taught in these in-
stitutions?

THE MINISTER OF EDUCATION
AND HEALH AND SOCIAL WEL-
FARE (SHRI B. SHANKARA-
NAND): (a) to (d) The required
information is being collected and
wil] be laid on the Table of the Sabha,

Programme for Employment Poten-
tial for Scheduled Castes/Tribes

34, SHR] LAKSHMAN MALLICK:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether his Ministry has
drawn up any programmes with em-
ployment potential for the Scheduled
Castes, Scheduleq Tribes and weaker
sections of the community; and

(b) if so, the details in this regard
and by when these programmes are
likely to be implemented?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b) The wvarious programmes
being implemented by the Ministries
of Agriculture and Rural Reconstruc-
tion have potential for generating
direct, indirct and partial employ-
meng for Scheduled Castes, Scheduled
Tribes and weaker sections of the
community. A gtatement containing
the list of some of the important pro-
grammeg falling in this category is
attached.

Statement

A, Ministry of Agricultuye

(1) ‘Fish Farmers’ Development Agen-
cies under the Inland Fisheries
Project

Out of 1,33,500 hectares of water
area to be covered, about 40,000 hec-
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tares ef water area has been proposed
to be settled in favour of equal npum-
ber of fishermen families belonging to
Scheduleq Castes/Scheduled Tribes.

(2) Socia}y Forestry Programme in
Arunachal and Mizoram

In 1979-80, an amount of Rs. 19.50
lakhg had been earmarked for Tribal
Areag as against the total outlay of
Rs. 23.50 lakhs.

(3) Minor Irrigation

(a) Provision of subsidies wunder
Minor Irrigation workg to the weaker
sections of the community, including
Scheduled Castes and Scheduled
Tribes, on the following pattern:—

(i) Marginal farmers having
holdings less than one hec-
tare—33-1/3 p.c.

(ii) Small farmers having hold-
ings between one to two
hectares—25 p.c.

(iii) Medium  farmers having
holdings between 2 to 4 hec-
tares—20 p.c.

(iv) Scheduled Tribe Farmers—
50 p.c.

(v) Community works in respect
of small farmers having hold-
ings below 2 hectares—50 p.c.

(vi) Community works for medium
farmers  having  holdings
below 2 hectares—40 p.c.

(b) Community wells/tubewells and
individual poringg operated by com-
monly hired pumpsets are being en-
couraged for extending irrigation
benefits to small farmers,

(c) Public tubewells are being
constructed in areas which have pre-
dominance of smal] farmers.

(d) There is g special sub-plan for
extending benefits in the tribal areas
in the States having tribal population.

(e) Minor irrigation works like
storage tankg, diversion channels etc.
provide employment to weaker gec-
tions and gre being encouraged.
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(4) Command Area Development
Programme

(5) Crop Production

A special scheme for Maize Demons.
trations in Triba] Areas hag been ex-
clusively drawn for the benefit of
Tribals. The scheme aims at increas-
ing the yield per hectare through
propagation of recommended manage-
ment practices in the Tribal greas.

(6) Dairy Development Programme

The Operation Flood I and Opera-
tion Flood II, through which milch
cattle owners will be enabled to rear
their cattle better and increase their
milk production, wil] benefit those
memberg of the Scheduled Castes/
Tribes eic, who are eligible to be-
come members of the Cooperative
Societies, in terms of gainful em-

ployment.
(7) Animaj Husbandry Programme

All State Governments gnd Union
Territories have recently been re-
quested to:

(a) regerve about 20 p.c. of the
frozen gemen doses for insemina-
tion of cattle owned by Scheduled
Castes and Scheduled Tribes;

(b) reserve 25 p.c. of cross-bred
exotic rams produced in the State
farms for distribution amongst
Scheduleq Castes/Tribes;

(c) allocate 20 p.c. of commer-
cial hybrid chicks produced in
State Farms to Scheduled Castes/
Tribeg (10 p.c. to Scheduled Castes
and 10 p.c. to Scheduled Tribes);

(d) earmark 10 p.c. of the total
plan allocation for the benefit of
Scheduled Castes and 10 pc. for
Scheduled Tribeg under the Foot
and Mouth Disease Control Pro-
gramme.

(e) reserve 2,500 demonstrations
out of g total of 10,000 demonstra-
tions conducted every year for
Scheduled Castes/Tribes under the
Minikit Demonstration Programme.
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(1) yesexve 25 pe. of the demons-
trations cdrried out by the Regiomal
Stations for Forage Production and
Demonstration for the fields belong-
g to Scheduled Castes and Soke-
duled Tribes farmera

B. Ministry of Rura)l RKeconstruction

(i) Integrated Rural Develop-
ment Programme,

(ii) Drought Prone Areas FPro-
gramme.

(iii) Small Farmerss Develop-
ment Agencies.

(iv) Desert Development Pro-
gramme.

(v) Specia] Livestock Produ-t::-
Programme.

(vi) Minor Irrigation Programme.

The expenditure incurred during
1979-80 py the Centre under the
above programmes was Rs. 134.73
crores. The beneficiaries from Sche-
duled Castes and Scheduled Tribes
under Integrated Rura] Development,
Small Farmers Development Agen-
cies and Drought Prone Areags Pro-
grammes number 7,17,910 out of a
total number of beneficiaries of
21,14,331 upto January, 1980.
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Asian Games, 1982

36. SHRI V. KISHORE CHANDRA
S. DEO:
SHRI S. R, A. S.
NAIDU:

Will the Minister o EDUCATION

APPALA

- be pleased to glate:

(a) whether Government are econ-
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sidering a proposal to change the
venue of the Asian Games, 1882;

(b) the present position of the
preparationg for the conduct of Asian
Games in 1982;

(¢) the estimated expenditure for
the same; and

(d) whether the expenditure would
be borne by the Central Government
or jointly with any other State Gov-
ernment?

THE MINISTER OF EDUCATION,
HEALTH AND SOCIAL WELFARR
(SHRI B, SHANKARANAND): (2)
There is no proposal to change the
venue of the Asian Games, 1982, which
will be staged in and around New
Delhj except yachtimg which is to be
held in Bombay.

(b) The dates for the Games and
the Sports to be included have been
decided, the venueg for the various
sports identified and the plans and
designs for the stadia to be construe-
ted have been completed in most of
the cases. Lists of equipment required
for the Games have been prepared
and proposals are under consideration
for their procurement. Plang for
preparation for training of Indian
sportsmen and women have also been
finalised in many cases.

(c¢) These are being finalised.

(d) The expenditure would be joint-
ly borne py the Government of India
and State Government/Union Terri-
tory involved in the organisation of
the Games.

I C.A.R. Project in Tripura

37. SHRI AJOY BISWAS: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether the Indian Council of
Agricultura] Research has opened any
project in Tripura and started any
work so far; and

(b) if so, the name of the projects
taken up by the I.C.AR. there?

MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
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(SHRI R, V. SWAMINATHAN): (a),
Yes, Sir. Work on germ-plasm col-
lection and evaluation, adaptability
of strains of arable and horticultural
crops, agronomic and plant protection
aspects has been started. Survey of
plant and animal diseases has also
been initiated.

(b) (i) Regional Centre of ICAR
Research Complex for North Eastera
Hills Region, at Lembucherra near
Agartala.

(ii) Al] India Coordinated Agrono-
mic Research Project (Experiment on
Cultivators’ Field District) Tripura,
and

(iii) Krishj Vigyan Xendra af
Khowai. H

Short Supply of Wheat to Flour
Milic in West Bengal

38. SHRI SUDHIR GIRI: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether Government are gware
that the production in the West
Bengal State flour mills has been
affected by short supply of wheat re-
sulting in non-availability of flour in
the market;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the steps which Government
have taken to improve the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b) The stock position of wheat
in West Bengal as on 15-3-1980 was
120.3 thousand tonnes which is con-
sidered comfortable. Ag against an
allotment of 55,000 tonnes per month,
tha flour mille have actually lifted in
March and April, 1980 about 34,000
and 39,000 tonnes respectively. The
production of wheat products in the
State has been maintained on an
average of 33,000 tonnes. Besides,
there is no restriction on the move-
ment of wheat producls from one
State to another.

(c) Taking into account the needs
of the State during June, 1980, &
movement plan has been drawn up
for despatch of 80 thousand tonnes of
wheat to West Bengal.
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National Drought Policy

39. SHRI NIREN GHOSH: Wi]] the
Minister of RURAI, RECONSTRUC-
TION be pleased to state:

(a) whether Government have for-
mulated a national drought policy to
prevent repetition of drought in
various States every year;

(b) if go, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Government have initiated g few
schi s vz, the Lroughi Proue Areas
Programme, the Desert Development
Programme and the All India Co-ordi-
nated Dryland Agricuitural Project
for development of areag frequently
affected py drought. These schemes
aim at minimising the severity of the
incidence of drought and improving
ecological and production conditions
which would reduce the frequency of
drought,

(b) and (c) Details of these schemes
are given in the enclosed statement.

Statement

Drought Prone Areas Programme

Drought has been a recurring
Phenomenon in some parts of the
country. Prior to independence,

varioug problems that arose in the
wake of drought and gscarcity, were
tackled on an ad hoc basis as and when
such distress occurred and as long as
it lasted. The widespread droughts
in the mid-1960s drew the attention
of the Government to the need of
tackling the problems of chronically
drought affected areas on an organis-
ed basis so that at least some security
could be provided against drought to
the population of these areas. In
areas identified ag drought prone, a
Rura] Works Programme was started
from 1970-71, with the principle ob-
jective of gradually mitigating the
severity of scarcity conditions. Lab-
our intensive and production oriented
works were taken up under the Pro-
gramme, These included medium
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and minor irrigation schemes, soil
congervation, afforestation, roads and
drinking water projects. After the
mid-term appraisal of the Fourth
Five Year Plan, this Programme was
re-oriented on an area development
approach and redesignated as the
Drought Prone Areas Programme.

Government also set up a Task
Force on Integrated Rural Develop-
ment in October, 1971 to gpell out the
main elements of the broad strategy
of integrated rural development dur-
ing the Fifth Plan. The Task Force
reviewed and examined the content,
coverage and progress of  different
specia]l rural development program-
mes and made recommendations on
the approach and strategy of the
Drought Prone Areag Programme.
The Task Force suggested that the
main thrust of efforts under the Pro-
gramme which covers 74 districts,
partly or fully in 13 States, should be
in the direction of restoration of =a
proper ecologica]l balance. Some of
the important elements of thig pro-
gramme were identified ag follows: —

(i) restoration of ecological bal-
ance;

(ii) development and management
of irrigation resources;

(iii) re-structuring of cropping
pattern and pasture development;

(iv) soi] and moisture conserva-
tion and afforestation;

(v) changes in agronomic prac-
tices; -

(vi) livestock development;

(vii) provision of drinking water
supply;

(vili) development of small and
marginal farmers and agricultural
labourers,

During the Fourth Plan, an expen-
diture of about Rs. 92 crores was in-
curred under the Programme which
helped in the creation of irrigation
potential of aboui 1.64 lakh hectares,
soil conservation measureg over 4.63
lakh hectares, afforestation of about
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0.97 lakh hectares and construction/
upgradation of gbout 9000 kms. of
roads.

During the Fifth Plan (1874—T79),
an expenditure of about Rs 269
crores was incurred. During 1978-80,
an expenditure of Rs, 38.40 crores has
been reported til] January, 1980.
During 1974—T79, irrigation potential
of about 2.51 lakh hectares was creat-
ed, about 1253 lakh hectares of agri-
cultura] land was treated with goil
conservation measures, about 13.12
heclares were brought under affores-
tation and pasture development, 33.25
socielies of primary milk produ-
cers were establisheq and 62.93 milch
animalg distributed to small and mar-
gina)] farmers and agricultural labou-
rers. 1,008 Sheers Co-operative Socie-
ties were established under the Pro-
gramme. Wage employment of about
180 million mandays was generated
during this period. During 1879-80
(till December, 1979), additional irri-
gation potential of about 21000 hec-
tares was created, afforestation and
pasture development was ‘taken up
over 1.65 lakh hectares and about
83.000 hectares were treated with soil
and moisture conservation measures.
320 milk producers’ cooperative socie-
ties and 203 sheep cooperative socie-
tirs  were estahlished. 90417 milch
animals were distributed and employ-
ment of about 20.65 million mandays
generated.

Desert Development Programme:

For the development of desert areas,
the Desert Development Programme
was started from 1077-78. This pro-
gramme covers 20 districts in the
States of Gujarat, Haryana, Rajasthan,
Himachal Pradesh and Jammu &
Kashmir. Expenditure to the tune of
about Rs, 18 crores has been incurred
under this Programme in these States.
Afforestation, irrigation, soil and
water conservation, development of
agriculture and animal Husbandry
are the major components of this
Programme. In Rajasthan, develop-
ment of rural electrification for ener-
gisation of tubewells has also been
taken up under this Programme,
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All India Coordinated Dryland Agri-
cultyral Project:

For extenslve resserch on the pro-
blem of drought and the uncertainty
of rainfall, the ICAR started the All
India Co-ordinated Drvlang Agricul-
tural Project during the Fourth Five
Year Plan. There are 23 main and
sub-centres under thia Project. The
primary objective of this project is
to stabilise and enhance crop produc-
tion in the rainfed areas. To achieve
this goal, the following three basic
principles have been developed: —

(i) to conserve goil and moisture,

(il) to make the best use of the
conserved moisture for crop pro-
duction;

(iii) to evaluate contingent plans
to meet seasonal aberrations.

Considerable progress has been
made during the last one decade in
this Project. The major achieve-
ments are in the form of identifica-
tion of suitable crops and varieties
for different agro-climatic conditions,
development of contingency plans to
meet seasonal aberrations and dis-
semination of the latest dryland
technology.

Acquisition of Land Under Master
Plan by D.D.A.

40, SHRI K. T. KOSALRAM: Wil
the Minister of WORKS AND
HOUSING be pleased to state:

(a) the total acreage of land ac-
quired under the Master Plan by the
Delhj Development Authority for
develcpment and colonisation;

(b) how much land has so far been
develorec, colcnised and the number
of houses built and allotted to re-
gistrants from first registration on-
wards; and

(¢) how many registrants agre still
awaiting allotment of flats?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
The Delhi Development Authority
have informed that as per their re-
cords, an area of 30,439 acres has, up-
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to 31st March 1980, been so placed at
their disposal.

(b) (i) 10,420 acres of land has so

far been developed and another 6,375
acres is under development,

(ii) The number of houses/flats (in.
cluding J.J. & EW.S.) built and allotted

to registrants from first registration
onwards are as under:—
(i) No. of Houses/flats built
upto 31-3-80 . ' 49,416

(i1) No. of flats so far allotted

under various categories 42,263
(iii) No. of flats under process
of allotment . . 7,153

(¢) Details of regis'rants still wait-
ing for allotmen. are as under :-

(i) Registrants from carlier
registration schemes (i.e.

registred upto 1976) 16,418
(i) Registrants under Self-
Financing Scheme, . 6,880
(iii) Registrants under the
scheme on HUDCO
pattern floated in 1979 -+ 1,71,131
Development of Acquired Land by
D.D.A.

41, SHRI K. RAMAMURTHY: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether the Delhi Develop-
ment Authority has acquireq 54,000
acres under the Master Plan of Delhi
and out of which only 5,400 acres have
been developed and coloniseq so far;
and

(b) if so, the reasons for the slow
progress?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
No. Sir,

(b) Doeg not arise.

Nationa]l Award for Hindi Short-hand

42, SHRI KRISHNA CHANDRA
PANDEY:
SHRI NAND KISHORE
SHARMA:

Will the Minister of EDUCATION
be pleased to state:

(a) whether he is aware of the fac$
that highest record of 250 words per
minute in Hindi short-hand has been
established; .

(b) if so, the incentive given by the
Ministry to the person who established
this record;

(¢) whether any national award is
proposed to be given for Hindi short-~
hand like other arts; and

(d) if not, the reasons therefor?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) No, Sir,

(b) Question does not arise.

(¢) and (d), There is no such pro-
posal under consideration in this
Ministry.

Allotment of Govt, Aecommeda-
dation

43. SHRI DAYA RAM SHAKYA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the total number of Type B’
Quarters under construction in M.B.
Road, Gole Market Area and in 3adik
Nagar;

(b) the total number of quarters in
this category which are complete but
have not been handed over to the
Directorate cf Estates for allotment:

(c) the reasons for not handing over
for allotment and when these are
being handed over for allotment; and

(d) the total amount of loss Gov-
ernment have suffered for not hand-
ing over the houses for allotment?

THE MINISTER OF WORKS AND
HOUSING (SHRI P, C. SETHI):
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[a) 2,519 Type-B (Type-II) quarters
were under construction in these
areas.

(b) ang (c). ©Out of thesg 2.519
quarters, 80 quarters in Gole Market
area have been fully completed and
handed over to the Directorate of
Estates.

345 quarters in Gole Market area
are ready, except for electric connec-
tions and completion certificates to
be given by the Local Body. These are
likely to be handed over to the Direc-
torate of Estates by the end of June
1980,

Similarly, 170 quarters in Sadiq
Nagar, which are in an advanced
stage of construction, are likely to be
handed over to the Directorate of
Estates by the end of June 19890.

The other quarters will be handed
over immediately after they are ready
in all respects.

(d) I, view of the reply to Parts
(b) and (c) above, this does not arise

Eradication of Slums in big Cities

44. SHRI T. R. SHAMANNA: Will
the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government are aware
that in recent days large number of
new slums are coming up in big
cities like Bommbay, Bangalore etc.;

(b) whether Government are tak-
ing adequate steps to assure that New
Slums do not come up; and

(c) if so, what steps Government
propose to remove or improve or
shift the existing recognised slums in
a phased time-bound Programme?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) The Government are aware of
the fact that the slum problem in the
big cities is more acute,

(b) and (c). The local bodies are
already vested with adequate powers

to prevent and remove encroachments
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on public lands. The Schemes of
Slum  Clearance/Improvement and
Environmental Improvement of Ur-
ban Slums, which have bcen formu-
lated to tackle the problem of slums.
are in the State Sector and are im-
plemented by the State Governments
out of their Annual Plan allocation-
for these schemes. In Madras and
Calcutta, slum improvement schemes
have also been taken up as pirt of
mulii-sectoral urban  projects with
credit assistance from the Inte: -
national Development Association, an
affiliate of the World Bank. In add,-
tion to the two schemes, the Jhugg.
Jhopri Removal Scheme i~ also being
operated in Delhi, In view of the
massive size of the slum problem v
the one hand and consiraint of  tve-
sources on the other, it is not possible
to lay down any time-frame for the
implementation of these schemes

Government  Accommodation for
Central Government Officers Serving
at Bombay

45. SHRI R. K, MHALGIL: Will u.
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether senior officers of Cern:-
tral Government in Bombay, had-
been served with notices, demanding
that they must apply for accommods-
tion in houses built for them, by the
Government;

(b) if so, when the notices were
served and to how many officers;

(c) whether a few years ago, the
Government hag askeq the officers.
having their own houses/flats etc. to
move out of Government accommoda-
tion, and as a result thereof all such
officers had moved accordingly;

(d) what are the reasons for issuung
orderg stated in (a) compelling the
Government officers to apply for and

ha‘ée Government accommodation;
an

(e) is Government going T6 com-
pensate the losses such Government
officers are likely to incur, taking into
account, the expenditure they would
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be required to incur in maintaining
their own accommodation and the rent
they have to pay for Government
accommodation?

THE MINISTER OF WORKS AND
HOUSING (SHR] P. C, SETHI): (a)
and (b), No, Sir. In may, 1879, a
circular letter was sent to ail Govern-
ment Departments at Bombay, inter-
alia, stating that Government officers
entitled to types E, E-1 and E-II ac-
commodation should not be paid
house rent allowance in case they do
not submit applications for allotment
of accommodation from the General
Pool or after applying for accommo-
dation, refuse to accept the same
when offered/allotted or after having
accepted the accommodation, sur-
rceader it. It was also stipulated that
st ' ¢™ v  hould not be pad
house rent allowance without obtain-
ing ‘no accommodation certificate’ from
the Estate Manager, Bombay. These
orders werc also made applicable to
the officers entitled to tvpe 'D5 ac-
commodation in April, 1980]

(¢) According to adecision taken by
the Government, house owning
officers at different stations were
declared ineligible for allotment of
accommodation from General Pool
in 1975. It was stipulated that those
who continue to occupy Govern-
ment accommodation will be charged
licence fee at market rate w.ef. 1-1-
1976, However, all the house owning
officers did not vacate the Govern-
ment accommodation, With effect
from 1-6-1977, the house owning
officers have again been declared eli-
gible for allotment of accommodation
from the General Pool but their date
of priority is reckoned from 1-6-1977
or a subsequent date, as the case may
be.

(d) Government accommodation
at different places has been construc-
ted keeping in view the demand for
residential units in the General Pool.
It was felt that if all the eligible Gov-
ernment servants at Bombay do not
apply for accommodation, the Gove-
rnment accommodation was likely to

become surplus at Bomaby and  the
Government would lose revenue,
With a view to overcome this, ins-
tructions were issued in May, 1979
that house rent allowance should not
be paid to such Government offlcers
till they get a ‘no accommodation
certificate’ from the Estate Manage:,
Dombay.

(e) There is no bar if Governmeut
servants owning houses desire to live
in the houses owned by .tlem but in
that case they will not be eligible to
draw house rent gllowance and the
question of payment of compensatior
does not therefore arise.

Grants to Deen Dayal Researoch Imsti-
tute, Delhi

46, DR. SUBRAMANIAM SWAMY"
Will the Minister of RURAL RECON-
STRUCTION be pleased to state:

(a) whether the Ministry’s agencies
such as People Action Development
of Indian extended during (1977-80:
grants to the Deendaya] Research
Institute, Delhi for projects in Gond«
(U.P.); and

(b) if so, the detailg of the same?

THE MINISTER OF STATE IA
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a¥

Yes Sir.

(b) Amount sanctioned for deve-
lopment of irrigation potential fo:
weaker sections in Gonda, (U.P))

Rs. in lakhs
(i) Salary of 60 social
mobilisers for a
period of two years
@Rs. 500/- p.m. per
worker. 7.20

(ii) Revolving fund for
purchase of equip-
ment for installa-
tion of shallow
tubewells. 10.00

Total: 17.20

e
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Out of Rs. 17.20 lakhs an amount of
Rs. 11.80 lakhs was released.

Rigs for Drilling in Pubbowal Hima-
: chal Pradesh

47. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
AGRICULTURE be pleased to state:

() whether a rig which was being
installed by the Ground Water Orga-
nisation at Village Pubbowa] in Dis-
trict Una of Himachal Pradesh has
since been taken away and the dril-
ling discontinued,;

(b) whether any protest from the
lozal representatives has been receiv-
ed by Government for not drilling to
a sufficient depth;

(c) if so, the reasons for disconti-
nuing the drilling work and taking
away the rig; and

(d) whether the rig would be re-
installed and drilling work resumed
so as to provide water for irrigation;
and the likely date by which it would
be done?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) Yes, Sir. Shri Vijay Kumar
Joshi, M L.A. has reprecsented for not
drilling to a sufficient depth.

(¢) The drilling was discontinued
because it was found that at a depth
of 100 m. Pinjor Stage of Shiwalik
formations was encountered which is
known to be non-water bearing. The
drilling was stopped at a depth of
117 m. after it was confirmed that the
bore-hole was continuing in the same
formation.

(d) Two more explomtory bore-
holes one each at village Badhera and
Dalehr are proposed to be drilled in
ihe Beet area of Una district. The
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drilling will commence as soon as all
the stores]equipment shift to the new
site,

Financial Assistance to Privately
Managed ang Recognised Educational
Institutions

48, PROF. NARAIN CHAND PARA.
SHAR: Will the Minister of EDU-
CATION be pleased to state:

(a) whether Government are aware
of the financial difficulties being faced
by privately managed and recognised
educational institutions like high
schools, colleges etc., in various parts
of the country;

(b) if so, whethar Government
would ensure the provision of ade-
quate financial assistance to all such
recognised schools and colleges ag are
anxious to secure annual grants etc.,
from the State/Central Governments;

(c) if so, whether Government are
aware that in certain States there is
total ban on the grant of any finan-
cial assistance to these institutions;
and

(d) if so, the names of such States
and the steps taken or proposed to be
taken by the Union Government to
ensure the survival and efficient func-
tioning of these institutions in view of
the responsibility of the Union Gov-
ernment after the inclusion of the
education in the Concurrent List?

THE MINISTER OF EDUCATION,
HEALTH AND SOCIAL WELFARE
(SHRI B. SHANKARANAND): (a) to
(d). The Government are not aware
of any financial difficulties being
faced by privately managed and re-
cognisd educational institutions like
High Schools, Colleges, etc. in various
parts of the country as maintenance
grants for running these institutions
are provided by the respective State
Governments in accordance with
their prescribed norms. in
case of colleges falling withm the
purview of the UGC,* some grants
are given for developmental pro-

*University Grants Commissjon.
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gramimes to such Colleges. The In-
clusion of Fducation in the Concur-
rent List doeg not devolve on the
Centre the responsibility of financial
assistance for runnnig the institu-
tions,

Centra] Schoels

48, PROF. NARAIN CHAND
PARASHAR:
SHRI JANARDHANA
POOJARY:

Will the Minister of EDUCATION
be pleased to state:

(a) the names of the places (along-
with districts and States in which
they are located) where Central
Schools have been opened during the
last 3 years, year-wise; and

(b) the names of places where
Central Schools are proposed to be
opened during the current financial
year?

THE MINISTER OF EDUCATION,
HEALTH AND SOCIAL WELFARE
(SHRI B. SHANKARANAND): (a)
Kendriya Vidyalayas were opened at
the following places during the last
three years:

1977-78
1. Duliajan, Distt. Dibrugarh,
Assam,

2. Bokaro, Distt. Dhanbad,
Bihar (Second School).

3. Amjhore, Distt, Rohtas, Bihar.

4. Barauni, Distt. Begusarai, Bihar
(Second School).

5. Ranchi, Distt. Ranchi, Bihar.

6. Faridabad, Distt. Faridabad,
Haryana.

7. Pinjore, Distt, Ambala, Har-
yana.

8. Holta Camp, Distt, Palampur,
Himachal Pradesh.

9. Kundremukh, Distt, Chickma-
galore, Karnataka.

0. Sambra, Distt. Belgaum,
Karnataka.

11, QGawalior, Distt, Gwalior,
Madhya Pradesh (Second School).

12. Jabalpur, Distt, Jabalpur,
Madhya Pradesh (Second School),

13. Faridkot, Distt, Faridkot,
Punjab.

14. Rajpura Dariba Mines, Distt,
Udaipur, Rajasthan.

15. Jodhpur, Distt. Jodhpur,
Rajasthan,

16. Indu Nagar, Ootacamund,
Tamilnadu.

17. Mathura, Distt, Mathura, Ut-
tar Pradesh (Second School).

18. Salt Lake, Distt, Calcutta,
West Bengal.

19. Khaprail, Distt. Darjeeling,
West Bengal.
1978-79
1. CRPF Hyderabad, Distt, Hy-
derabad, Andhra Pradesh.

2. Diphu, Distt, Karbi Anglong,
Assam,

3. Tezpur, Distt. Darrang, Assam.

4. Bhandaridah, Distt. Giridih,
Bihar,

5. Masjid Moth, Distt. New Delhi,
Delhi.

6. Ahmedabad, Distt. Ahmeda-
bad, Gujarat (Second School).

7. Bantalab, Distt. Jammu,
Jammu and Kashmir,

8. Jyotipuram, Distt. Udhampur,
Jammu and Kashmir,

9. Indian Institute of Science
Bangalore, Distt. Bangalore,

Karnataka.

10. Wellington Island Cochin-III,
Distt. Ernakulam, Kerala.

11, Security Paper Mills, Hoshan-
gabad, Distt. Hoshingabad, Madhya
Pradesh.

12, Mlanjkhand, Distt. Balaghat,
Madhya Pradesh,
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18. Colaba, Distt. Coloba, Maha-
rashtra (Second School).

14, Chandarpur Ordnance Fut-
tory, Chanda, Distt. Chandarpur,
Maharashtra.

15. Tuli, Distt, Mokokchung,
Nagaland.

16. Bhatinda Cantt,, Distt. Bha-
tinda, Punjab.

17. Avadi, Distt, Madras, Tamil
Nadu.

18, Ranipur, Distt, Haridwar,
Uttar Pradesh.

19. Rishikesh, Distt. Dehradun,
Uttar Pradesh.

20. Diesel Locomotive works,

Varanasi, Distt, Varanasi, Utlar
Pradesh,

21. Shahjahanpur, Distt. Shahja-
hanpur, West Bengal.

22. Kancharapara, Distt. 24 Par-
ganas, West Bengal.

23, Chukha Hydel Project, P. O.
Chimakothi, Bhutan.

1979-80
1 Maligaon, Distt. Gauhati.
Assam,

2. Nowgong, Distt. Nowgong,
Assam,

3. Malkapuram, Distt. Vishaka-
patnam, Andhra Pradesh,

4. Paharpur Military Camp, Distt.
Gaya, Bihar.

5 Dipatoli, Distt, Ranchi, Bihar.

8. BSF Hazaribagh, Distt. Hazari-
bagh, Bihar.

7. AFS Naliya, Distt. Kutch,
Gujarat,

8. Oil & Natural Gas Commission,
Ankaleshwar, Distt.  Ankalesh-
war, Gujarat.

9. Rewari, Distt. Mahindaragarh,
Haryana,
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10, Nagrota (Army), Distt. Jam-
mu, Jammu & Kashmir,

11, Samba, Distt, Jammu, Jammu
& Kashmir,

12. Mevalloor, Distt. Kottayam,
Kerala,

13. Kirandul, Baladila Iron Ore

Project, Distt, Bastar, Madhy«
Pradesh.

14, National Thermal Power Pro-
ject, Bilaspur, Distt. Bilaspur.
Madhya Pradesh.

15. Sarguja, Distt, Sarguja
Madhya Pradesh.

16. Ordnance Factory Estate
Ambajhari, Distt, Nagpur, Maha-
rashtra.

17. Ojhar, Distt. Nasik Road
Maharashtra,

18. Loktak, Distt. Loktak, Mani-
pur.

19, Suranussi, Distt. Jullundur
Punjab.

20. Dandakaranya Project, Koiu-
pet, Distt. Xorapet, Orissa,

21, Mount Abu, Distt. Sirohi.
Rajasthan.

22. Khetri Copper Complex
Khetrinagar, Distt. Jhunjhunu
Rajasthan.

23. Pratap Lines Jaipur Cantt
Distt. Jaipur, Rajasthan.

24, Saraswa, Distt. Saharanpur
Uttar Pradesh.

25, Phulpur, Distt. Allahabad,
Uttar Pradesh.

26. Singrauli, Distt. Mirzapur,
Uttar Pradesh,

(b) During 1980-81, Kendriya
Vidyalayas are proposed to be opened
at the following places subject to
availability of requisite physical
facilities and acceptance of terms
and conditions of the Xendrlya
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Vidyalaya Sangathan by the respec-
tive sponsoring authorities:

1980-81 .

1. Guntur, Distt. Guntur, Andhra
Pradesh.

2, Waltair, Distt.
nam, Andhra Pradesh.

Vishakapata-

3. National Thermal Power Cor-
poration  Ramagundam, Distt,
Karimnagar, Andhra Pradesh.

4. Bolarum, Distt. Secunderabad,
Andhra Pradesh,

5. Silchar, Distt. Cachar, Assam.
6. Chakradharpur, Bihar.

7. Central Coalfields Ltd., Dakra
Bukbuka, Distt, Ranchi, Bihar.

8. CCL Karo Spl. Project, Distt.
Giridih, Bihar,

9. Chandigarh,
10. Preel-nagar, Shahadra, Delhi

11, Oil & Natural Gas Commission
Mehsana, Distt, Mehsana, Gujarat.

12. AFS Bhuj, Distt, Kutch,
Gujarat.
13. Space Application Centre,
Ahmedabad,  Distt. Ahmedabad,
Gujarat.

14. Ambala Cantt,, Distl. Ambala,
Haryana.

15. Natiomal Aeronautics, Banga-
.ore, Distt, Bangalore, Karnataka.

16. Central Planiation Resarch
Inst. Kasargod Cannanore, Kerala.

17. Pangoda, Distt. Trivandrum,
Kerala.

18. Itarsi, Distt. Ilarsi, Madhya
Pradesh,

19. Morar Cantt., Distt. Gwnalior,
Madhya Pradesh,

20. CRPF, Nagpur, Distt. Nagpur,
Maharashtra.

21, Colaba, Bombay,
Colaba, Maharashtra.

Distt.
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22. Kohima, Distt. Kohima,
Nagaland,
23. Cuttack, Distt.  Cutteck,
Orissa.
24, Chakki, Pathankot, Distt.

Pathankot, Punjab.

23, Army Station, Distt. Sriganga-
nagar, Rajasthan,

26. Kalpakkam Reactor Research
Centre, Distt. Chenglapur, Tamil
Nadu.

27. KK Nagar, Madras‘ Tamil
Nadu.

28. CRPF Rampur, Distt. Rampur,
Uttar Pradesh,

29, Oil & National Gas Commis-~
sion, Dehradun, Distt. Dehradun,
Uttar Pradesh.

30, Memaura, Distt. Lucknow,
Uttar Pradesh.

31. Binaguri, Disit. Jalpaiguri,
West Bengal,

32. Balleygunge, Distt. Calcutta,

West Bengal.

Commemorative Stamps in Respect of
Important Personalities

50. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the names of the important per-
sonalities for whom the commemora-
tive stamps were issued by Govern-
ment during the last three years,
alongwith the contribution of each one
of these personalities to the national
life;

(b) the occasions alongwith cates
on which these stamps were released;
and

(c) the names of these personalities
in respect of whom the requests for
commemorative stamps were receiv-
ed by the Government but were re-
jected alongwith the reasons for re-
jection in each case?
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THE MINISTER OF COMMUNI-
CATIONS (SHRI C, M. STEPHEN):
(a) and (b). The required informa-
tion is givein in Statement (I)., ~
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(c) The required infermation is
given in Statement (II), These prope-
sals were duly considered by the
Philatelic Advisory Committee and
were net accepted by it.

Statement I
List of psrsonalities on whom the Commemorative stamps have heen issued during 1977, 1978
ard 1979
SI.  Nume of the Persona-  Contribution to national Date of Occasion of Issue
No. lity life issue
4 2 3 4 o 5
1.  Tarun Ram Phookun  Freedom Tighter 22-1-19077  Birth Centenary
2. Paramahnsa ¥Yogananda Religious leader 7-3-1977  25th Death Anniversary.
3.  Fakhruddin Ali Ahmed President of India 22-3-1977  On his dezth
4.  Narottam Morarjee Architect of Modern 2-4-1977  Birth Centenary.
Indian Shpping
5.  Makhan Lal Chatur-  Poet & Freedom fighter 4-4-1977 10th vyear of his death
vedi
6.  Mahaprabhu Vallabha- Poet and Philsopher 14-4-1977 498th year of  bitth
macharya
7. Anaida Kentish Coo- Linguist & Philospher 22-8-1977 Birth Centenary.
maraswamy
8. Ganga Ram Engineer and Social 4-9-1977 50th year of his death
Reformer
9. Dr. Ram Mnohar Freedom fighter 12-10-1977 1 th Death Anriyersary
Lohia
10.  Kittur Rani Channam- Freedom fighter 23-10-1q977 2coth  year of  Birth
ma.
11.  Secnapati Bapat Revolutionary 28-11-1077  10th death Anniversary
12.  Jotirso Phooley Social Reformer 28-11-1977 150th  Birth anniversas.
13. Kamta Prasad Guru  Great literary figure 25-12-1977 goth  yezr  of Deats
14. Mother Pondicherry  Saint 21-2-1978  Birth Anniversary
15. Nanahl Dalpatram Poet 16-3-1978 100th year of Birth
Kavi
16.  Surjya Sen Revolutionary 22-3-1978  84th Birth Anniversary
17.  R*hers, Actist dinlomat and bumari t 4-4-1978  ‘reth Birth  Anniversar
18.  Charlie Chaplin World famous Comedian. 16-4-1g78  On his death,
19. Deendayal Upadhyaya State man 5-5-1978 11th year of his death
20.  Syama Prasad Mooker- Statesman 6-7-1978  25th year of his death
jee.
21. E.V.Ramasami Re\;(?]utionary & Nationa- 17-g-1978  100th year of his biith
ist
22.  Uday Shankar Great Indian Dancer. 26-9-1978  1st Death Annmiversary
23.  Leo Tolstoy Writer 2-10-1978  150th Birth anniversay
24. Vallathol Narayana Poet and Kathakali ex- 15-10-1978 100th Birth Anniversary
Menon ponent
25,  C. Rajagopalachari Patriot Statesman and 10-12-1978 100th Birth Anniversarv
Governor General of
India
26, MWd Ali Jau- Statesman and nationa- 10-12-1978 100th Birth Anniversarv
r. list
a27. Frana Schubert Austrian composer 18-12-1978 150th Death Anniversary
28.  Bhai Parmanand Revolutionary 24-2-1979 1oend year of Dbirth
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1 2 3

4 5

29. Albert Einstein
g3o. Rajarshi Shahu
trapat

g1.  Raja Mahendra Pratap Revolutionary and

Patriot

32. Jatindra Nath Das Revolutionary

33. Guru Amar Das

Great Scientist
Social Reformer

Religious Leader

14-3-1979 100th year of his birth
1-5-1979 105th year of Birth

15-8-1979  On his death
13-9-1979  5oth anniversary  of

martyrdom
21-2-1979  500th year of his birth

Statement II

List of the personalities in respect
of whom the requests for commemora-
tive stamps were received by the
Govt. during the years 1977, 1978 and
1979 and were rejected by the Phi-
latelic Advisory Committee:

1. Shriman Natana Gopala Nayaki

Swamin.

Brij Kishore Prasad.

S. N. Bose.

Kali Charan Verma.

. Gadge Mabharaj.

Mani Ram Dewan.

. Krishan Chander.

Dr. Vishwanadha Satyanarayana.

. Hemu Kalani.

. A. K. Gopalan.

. M. N. Roy.

. Maharaja Surajmal.

. Rahul Sankritayan,

. Master Rudra Narain Singh.

15. Surda.

16, Swadesha Bhimani Ramakrishna
Pillai.

17. Smt. Prabhawati.

18. B, C. Roy.

19. Abdul Qauyyum Ansari.

20. Chandra Sekhar Azad.

21. Khan Bahadur Khuda Baksh
Khan.

22. Sri Prakasha.

23. T. N, Chakravarti.

24. Shyamlal Gupta.

25. Swami Kran Chand Darbesh.
20. Dayaram.

27. S. Satyamurthy.
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28. Paranvhattaraka Shri Vidhya-
dhiraja Teerthapada (Chattampi)
Swamiji.

29. Morthimotheus Archbishop,

30. Kalaki R. Krishnamurthy.

31. Rani Rasmoni.

32. Hanuman Prasad Poddar.

33. Rajeshwar Das Gupta.

34, Dr. Ram Dhari Singh Dinkar.

35. Shamji Krishan Verma.

36. M. N, Saha.

37. Begum Alhtar.

38, A. Ramswamy Mudaliar.

39. A. L. Mudaliar.

40, Sai Baba of Shirdi

41, Baba Danda Bahadur.

42. Vishwanath Mishra.

43 Baselius Mar Thomy Methews

44. Shair Mohammaqg Iqgbal,

45. Govind Narain Mishra.

46, Kavya Kantha Vasistha Ganapati
Muni.,

47. G. S. Arundale.

48. Yash Pal,

49. Sir Tej Bahadur Sapru.

50. Ram Prasad Bismil

51. Baba Raghavdass.

52. Dharamveer B, S. Moonje.

53. Ashfag Ullah Khan,

54. Roshan Singh.

55. Ram Briksha Benipuri.

56. W. C. Banerjee.

57. Deshakarmi Dr. Charu Chandra
Chattopadhya.

58, Mrs. Margaret Cousins.
59. Chaitanya Mahaprabhu.
60. Chandra Bardai.
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o1,
62.

83
64,
65
66
6.
68.

89.
70.
71.

72.

73.

74.
75.

76,
7.
78.

79,

80.
81.
32

83

84.
85
86
87.

88.
89,

90.
91,
92,
93.

94.

95

96.
97,
98.
99,

100.

Ganapathi Muni,
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Mahakavi Behari. 101. Prakash Vir Shashtri.
Adi Shankaracharya. 102. Yeshpal.
. Sane Guruji. 103, Ghoithram P. Gidwani.
Pandita Mama Bai. 104. Vishwanath Kashinath Rajwada
. Mrs. Ida Scuddar. 105. Narayana Guru.
. Rahana Tyabji. 106. Smt, Indira Gandhi.
Maharaja Harish Chandra. 107. Jal Cooper.
Ramanujacharya. 108. Savitri Bai Phule.
Madhawacharya. 109. Amar Shaheed Manga] Pandey.
Varah-mihir. 110. Lady Baden Powell,
Mannathu Padmanabhan. 111, Pitashri Prahma Lekhraj.
Sri Mamta Shankaradeva. 112. Balwant Rai Mehta.
Maulana Mazharul Haque. 113. Mother M. Tecresa.
Goverdhan Tripathi. 114. Lord Bhuddba.
Tribhuvandass K. Gajjar. 115. Sumitra Nandan Pant.
Abbas Tayabj: Sayed. 116. Bharthi Dasan.
Mahadev Desai. 117, Mathew M. Kuzhivali.
Darbar Gopal Dass. 118. Poet Narmad.
G. V. Mavalankar. 119. Bhagwan Bahubali.
Indulal Yagnik. 120, Elvis Presley.
Khandu Bhai Desai. 121. P. K. Parija.
. Premanad. 122. P. V. Kane.
. Devig Bare. 123. Swai Mansingh  Maharaja of
Hasrat Mohani. Jaipur.
. Shri Eknath. 124, Veeramamunivar.
. Tukaram. 125. Netaji Subash Chandra Bose.
Dhyaneshwary. 126. Seth Govind Das.
Nath Pai. 127. Sant Ravidas.
C. Vijayaraghavachariar. 128, Narotam Gahia.
Samant Chander Shekhar. 129. Maharaja Sansar Chand.
Appayya Dhikanta. 130. Chandra Dhar Sharma Guleri.
S. Guruswamy. 131. Ram Singh Patharia,
Poykayilyohannan (Sri Kumara 132. Dr. Hedgewar,
Guru Dewan). 133. Purushotam Das Tondon.
Phatak Guruju. 134. Sardar Udham Singh.
. T. L. Vaswani. 135. Rai Bahadur Saligram.
H. H. Sorfog Maharaj. 136, Virag Pothu.luri Veera Brahm-
endra Swami.
Jayaprakash Narayan. 137. Swami Haridasji.
Dr. Mohd. Igbal. 138. Dr. P. G. Solanki
A. C. Bhaktivedanta Swamy, 139. Aldo Moro.
Pradhu Pada. 140. Rao Tula Ram.
Karya Kantha Vasistha. 141, Jagan Nath alias Nana Shunkar

Sett.
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142. Pt. Omkarnath Thakur.
143. Sri Veena Seshanna
144, P. 8. Kumaraswamy Raja.
145, Har Vilag Charda.

146. Bhai Mahavir.

147, Munshi Kali Prasad Kulbhaskar.
148, Great Guru Vadhifaja Thirtha.
149. Pt. Mmbika Prasad Vajpaee,
150. Swamy Lila Shah Maharaj.
151. Bhagwan Swamynarayan.

152. Robert De Nobili.

153, Swami Ram Tirtha.

154. Smt. Basanti Devi.

155. Prof. B, N. Prasad.

156, Harinath De.

157. Hakeem Sayyid Shamsullah Qadi,

158. Mahatama Gandhi.
159, Ajatshatru.
160. Ashoka.

161. Pushya Mitra Shung.
162. Kanishka.
163. Samudragupta.

164. Harsh Vardhan.
165. Pulkeshan IL
166, Rajendra Chola.

167. Prothviraj Chauhan.

168. Akbar.

169. Hazrat Bekhud Dehlvi.

170. Lion Molvin Jones.

171. Shubharay.

172, Dr. C. P. Ramaswami Iyer.
173. Giriraj Kishore Kapoor.
174. Valerian Cardinal Gracias.
175. Father Augustus Muller.
176. Dr. Raghuvir.

177. Mahavir Swamiji,
178. K. P. Keshava Menon.

179, Potti Sriremmulu,

180, Thiyagi N. G. Ramaswamy.
181, Pandithurai Thevar.

182. Pujya Dada Chela Ramji.

183. Veer Surendra Sai.

184, M. S. Aney,

185. Devi Danji.

186. Brahamchari Sheetal Prasadji.
187. Sri Sayaji Rao Gaikwad.

188. Mahayogi Lakshmamma.
189. Pt. Sukh Laj Sanghavi.

190. Dr. Kashi Prasad Jaiswal,
191 Simon Bolivar.

192. Balwant Pandurang Kirlogkar.
193. A. Vaidyanatha Aiyar.

194, Bellary Raghava.

195, General Zorewar Singh.

196. Ganesh Damodar Savarkar.
197. Dr. U. V. Swaminatha Iyer.

Installation of Hand Pumpy in DLZ.
Area, New Delhl .

51, SHRI MANORANJAN BHAK-
TA: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether a large number of
hand pumpg have been recently in-
stalled in the DIZ Area, New Delhl
to meet the scarcity of drinking water
in that area;

(b) if so, the total number of hand
pumpg installed, the rname of agency
through which these were purchased
and the amount gpent thereon;

(¢) whether it is also a fact that
most of the hand pumps installeqd at
Baba Kharak Singh Marg, Multi
Storeyed Flats are deféctive and of
sub-standard quality; and

(d) if so, the reaction of Govern-
ment thereto and the steps Govern-
ment propose to take to make these
hand pumps in working order and
purposeful?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
Twelve hand pumps have recently
been installed in the colony at Baba
Kharak Singh Mark in DIZ area.
Three hand pumps have also been
installed at the new locations.
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(b) The new hand pumps have
been installed by two agencies name-
ly M/s G. S, Engineering and Shri
P. R. Madan. Out of the total cost
of Rs. 7,000.00, Rs. 3,100.060 have so
far been spent.

(c) and (d) These hand pumps are
in working condition and conform to
C.P.W.D. gpecifications.  Their per.
formance is, however, still being
watched by the CPWD’s staff. Full

amounts will be paid to the contrac-
tors only after the performance and

quality of the hangd pumps is found
fully satisfactory.
Post Offices in Villages in West
Bengal
52, SHRI SUSHIL BHATTACHAR-
YA: Will the Minister of COMMUNI-
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CATIONS be pleased to state:

(a) whether the Government are
aware that many villages in West
Bengal do not have post offices;

(b) if so, the number of those
villages, district-wise; and

(c) steps so far taken by Govern-
ment to open Post Offices in the
villages?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
(a) Yes, Sir.

(b) \District-wisq information of
villages that do not have post offices
is ag follows:

Sl. No., Name of District No. of villages which do not have
— _POs. .

1. Burdwan 2008 ——

2. Bankura 3123

3. Birbhum 1842

4 Coochbehar 886

5. Darjeeling 385

6. Hoogly 1486

7. Howrah 508

8. Jalpaiguri 507

8 Midnapore 9164

10. Malda 1355

11. Murshidabad 1464

12. Nadia 924

13. Purulia 2081

14. West Dinajpur 2829
2742

15, 24 Paraganas

(c) Rural Post offices are being
opened in a phased manner in accord-
ance with the targets laid down in
the successive Five Year/Annual
Plang and with reference to the norms
prescribed by the Government. In
so far as the current year 1980-81 is
concerned, it is proposed to open

about 260 rural post offces in West
Benga] Circle.

Direct Link between Asansol and
Delhi Trunk Automatic Exchanges

53. SHRI KRISHNA CHANDRA
HALDER:
SHRI SAMAR MUKHERJEE:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the progress u?! the direct link
between the Asansol Trunk Automatic
Exchange and the Delhi Trunk Auto-
matic Exchange; and
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(b) the details thereof?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
(a) and (b) The trunk automatic ex-
change equipment at Asansol and
Delhi has been installed. The ins-
tallation of the long distance equip-
ment for providing the required num-
ber of circuits between the two places
is on progress. The route is expect-
ed to be commissioned during the
current financial year 1980-81,

Villages without Post Offices

54. SHRI SAMAR MUKHERJEE:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of villages of our
country which do nct have post
offices; and

(b) the stepg sa far taken by Gov-
ernment to open post officeg in these
villages?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
(a) According to the latest informa-
tion available, the number of villages
in the country enumerated in 1971
census not yet provided with post
offices ig 4,57,721.

(b) there is an ongoing programme
for opening of post offices in normal
rural areas as well ag in hilly, back-
ward angd tribal areas on a subsidised
basis subject to certain norms of
population, income and distance.
Under this programme post offices
are opened in g phased manner in ac-
cordance with the targets fixed in the
successive Five Year/Annual Plans.
Ag on 31st March, 1980, the total num-
ber of post offices in India was 1,37,013
out of which 1,22,857 were in rural
areas.

Tuna Fithing

55, SHRI A. NEELALOHITHADA-
SAN: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether at wpresent there is
any orgapised Tuna Fishing in India;

(b) it go, the agerncy which is con-
ducting it;

(¢) whether the Central Govern-
ment are aware that considerable
Tuna Fishing is done in the Indian
Ocean by vessels heionging to foreign
countries; and

(d) if so, what is the value of
catches of Tunn by non-Indian enter-
prises?

THE MINISTER OF STATE IN
THE MINISTERY OF AGRICULTURE
(SHRJI R. V. SWAMINATHAN): (a)
and (b) The all-India Tuna landings
as estimated by the Central Marine
Fisheries Research Institute were
13748 tonnes in 1978. Organised Tuna
fishing, however, has beep taken up

the Fisheries Department,k of
Lakshadweep Administration which
has introduced about 191 mechanised
boats consisting of Pole and Line
vessels, Long Liners and Trolling
vessels through subsidies and loan
for purchase of boats by the fisher-
men for exploiting the tuna resour-
ces near the Islands. Of the total
production of fish near the Islands
ranging from 2000 to 4000 tonnes per
year, tuna comprises about 54 per
cent.

(c) and (d) The Central Govern-
ment ig aware that considerable tuna
fishing is done in the Jndian Ocean by
vessels belonging to foreign count-
ries. According to the FAO fisheries
statistics, during 1977 about 1.65 lakh
tonneg of tunas were caught in thé
entire Indian Ocean, The correspon-
ding figure of tuna catches in the
western !ndian Ocean from the west
coast of India to the east coast of
Africa was 1.17 lakh tonnes during
1978. The value of the fish is diffi-
cult to estimate because of the varie-
ties of tunas and their price in vari-
ous consuming countries.

Diseases of Coconut Trees

56. SHRI A. NEELALOHITHADA-
SAN: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether any permahent cure of
diseases of coconut trees in the
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Kerala State hag been found by re-
searches and studies made by the
Government of India's Coconut Re-
search Station at Krishnapuram near
Kayankulam; and

(b) the tota) amount spent as on

1st January, 1980, on the said Insti-
tute?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
there are a number of diseases an
coconut. Of the important diseases,
satisfactroy control measures have
been evolved in respect of bud rot,
stem bleeding ang leaf rot. The
‘wilt’ disease is a very complex pro-
blem and efforts are under way to
find out control measures for this
disease and to limit its spread.

(b) The expenditure incurred on
the Kayankulam Station of Central
Plantation Crops Research Institute
during the five years from 1-4.75 to
31-3-80 was Rs. 1,15,60,427/- while the
tota] expenditure on this Institute
and all its Regional Stations includ-
ing the Kayangulam Station during
the same period was Rs. 5,74,06,507/-.

Indian Institute of Technology
Bomaby

57. PROF. MADHU DANDAVATE:
Will the Minister of EDUCATION be
pleased to state:

(a) whether a four point demand
charter was submitted to the Director,
LLT., Bombay following the dismissal
of four students from the LIT.;

(b) if so, what were the demands
mentioned in the charter; gnd

(c) what steps have been taken in
response to this character?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKRANAND):

(a) Yes, Sir.
(b) The demands were:

1. The four students who had
been removed from the rolls of the

JUNE 9, 1980
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Institute becauge of their consistent.
ly poor academic performance
should be taken back.

2, A student should be permitted
to study ip IIT for 8 years before
which he shoulq not be asked to
leave on academic grounds, and if
required he should be allowed to
register even beyond \his time as
a private student.

3. Arrangements should be made

to help students who are academi-

cally deficient and require extra
coaching.

4 Students shou'd be given ade-
quate representation on all deci-
sion making budies. They would
elect their own representatives who
should have full vcting rights.

(c) The above mentioned demands
were considered by the authorities of
the Institute. Demands 1, 2 & 4 were
agreed to by them. Ample facili-
ties|arrangements already exist in
the Institute to give help and support
to academically deficient students.
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1979-80 % faT 25.66 HTTE WA &
s far P

Belease of Salary to Peons Appainted
by Aided Schoolg in Delhi

59. SHRI CHITTA BASU: Will the
Minister of EDUCATION be pleased
to state:

(a) the names of aided schools in
Delhi during the last one year, in
whose case no reply had been given by
the Director of Education, Delhi to the
schools concerned even after a lapse ot
three months after the particulars of
appointment of peons were communi-
cated to him under sub-rule (3) of

rule 98 of the Delhi School Education
Rules, 1973, and the appointments
were approved by him ipso facto under
sub-rule (4) of that rule;

(b) whether representations have
been received from such peong and
the concerned aided schools demand-
ing release of granf-in-aid by the
Director of Education to enable pay-
ment of salary to such peons;

(c) the number of peons who have
not received the salary for the last nine
months for non-release of grant-in-aid
in violation of sub-rule (4) of rule 98
of the said Rules; and

(d) the reasons for not releasing the
grant so far?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIA], WEL-
FARE (SHRI B. SHANKARANAND):
(a) Replies were sent after the lapse
of three monthg after the receipt of
particulars of appointment of peon
in the Directorate of Education in
the following two cases:—

Sl.-  Name of the School Date of Date of  Remarks
No. receipt of reply
the parti-
culars
1. Jain Girls Higher Secondary  24-9-79 16-1-80 The management was asked
School, Dharampura. to adjust the surplus peon
from Har-Court Butler Sccon-
dary School in the vacancy.
2.  St. Anthony Boys Higher Secon-  4-10-79  30-1-80 A surplus peon from DAV

dary School, Paharganj.

Higher  Secondary School
No. 1, Gandhi Nagar was
adjusted against the vacancy

Both these Institutiong are Mino-
rity Institutions.

As per decision of the Delhi High
Court in their judgement dated De-
cember 5th, 1975 in the case of S..S.
Jain Sabha and Others Versus Union
of India and Others, the Court have
helg that approval of the Director to
an appointment made by the Manag-
ing Committee of Government Aided

Minority School shall not be requir-
ed in terms of Rule 98 of the Delhi
School Education Rules, 1973. Ob-
viously, the provision of sub.rule 4
of rule 98 ibid providing thatappro-
val of Director shall be deemed to
have been conveyed ig not applica-
ble.

(b) Yes, Sir. From the individpal
appointed as peon in Jain Girls
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Highe,y Secondary School, Dharam-
pbura, Delhi anq it management,

(¢c) The question does not arise as
rule 98(4) does not apply to release
of grant to Government aided mino-
rity schools,

(d) Under Rule 16 of the Delhi
School Education Rules, 1973 no
school is entitleg to grant-in-aid un-
les; ity Managing Committeg gives
an undertaking in writing that it
shall comply with the provision of
the Delhi School Education Act and
Ruleg framed thereunder and such
instructiong as may be issueq from
time to time by the Director with re-
gard to the grant.in-aid. The Mana-
gement of the Jain Girls Higher Sec-
ondary School, Dharampura, Delhi
haz refused to adjust the gurplus
peon ag absorbed against the vacancy
ang hence approval was not accord-
ed to the appointment of the peon by
the Management for the purpose of
release of grant-in-aig and accord-
ingly, no grant-in-aid has been re-
leaseq in thig regard.

Coal Depot in Paschim Purl, New
Delhj

60. SHRI CHITTA BASU: Wil
the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the DDA provided plot
for a coal depot in Paschimpuri, New
Delhi-63 and if so, the details thereof;
and

(b) whether ljcencee can use this
plot to start or can make provision to
start other business alongwith its use
for residential purposes?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI). (a)
The Delhi Development Authority
have informed that three sites, each
measuring 125 square yards, have
been allotted in Madipuy Paschimpuri
Scheme but none in Paschimpuri Re-
sidentia]l Scheme,

(b) No, Sir.
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Tiger Project and their Population

61, SHRI MANPHOOL SINGH
CHAUDHARY: Will the Minister of
AGRICULTURE be pleaseg to state:

(a) the number and names of tiger
projects working at present in the
country;

(b) whether the population of the
tigers have shown any rise as a result
of these projects; and

(c) what further measures are pro-
posed to increase the number of
tiger projectg and effect improve-
ments in the existing project?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
There are, at present, 11 tiger re-
serves under the Project Tiger
scheme. The names of these tiger-
reserves are as under:

(1) Manas Tiger Reserve (As-

“sam). o

(2) Kanha Tiger Reserve (Ma-~
dhya Pradesh-,

(3- Corbett Tiger Reserve (Ut-
tar Pradesh).

(4) Bandipur
(Karnataka).

(5) Similipal Tiger Reserve (Or-
issa).

(6) Melghat Tiger Reserve (Ma-
harashtra).

(7) Ranithambhore Tiger Reserve

(Rajasthan),

(8) Palamau Tiger Reserve (Bi-
har).
(9) Sunderbans

(West Bengal).

(10) Periyar Tiger Reserve (Ke-
rala).

(11) Sariskz Tiger Reserve (Ra-
jasthan).

(b) Yes, Sir. The Ppopulation of
tigens, as a result of these projects,
hag shown a considerable increase.
Whereas in 1972, the population of
tigers in 9 tiger reserves wag only
268, in 1979 it has increaseq to 711
in 11 tiger reserves,

Tiger Reserve

Tiger_ Reserve
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(c) Due to the change in the pattern
of financia] assistance tp the concern-
ed States, from 100 per cent to 50:50
sharing basis, and the limitation of
funds provided for the Project Tiger,
ag Central share of assistance, there
is, at present, no probability of ex-
tending the scope of Project Tiger to
new areas. Regarding the measures
proposed to effect improvement i the
existing project parts, the gcheme, at
present, is in full gwing in all the
Core areas. However, dyring the 6th
Five Year Plan, the emphasis would
be to afford complete protection to
the buffer-areas within the reserves
by taking suitable stepg such as
strengthening of fire-protection and
anti-poaching measures, amelioration
of habitat and elimination of adverse
human interference,

Establishment of Urdu Academy at
Delhi

62, SHRI AHMED M. PATEL: Wil
the Minister of EDUCATION pe
pleased to state:

(a) what is the progress in regard
to establishing Urdu Academy in
Delhi; and

(b) when the final decision is like-
ly to be taken in this regard?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRT B, SHANKARA-
NAND): (a) and (b) The establish-
ment of an Urdu Academy in Delhi
has been accepted in principle. The
proposal is bcing progressed further
in consultation with all concerned. It
will be difficult to indicate any time
limit in this regard.

News Item ‘Molest Girls, get Promo-
tion’

63. SHRI K. P. SINGH DEO:

SHRI JHARKHANDE RAI;
SHRI S. M. KRISHNA.:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether Government’s attention
hag been drawn to the news item ap-
pearing in ‘Hindustan Times® dated
11th May, 1980 unider the heading
‘molest girls, get promotion’ which
tells the sordid tale of a harijan tele-

phone operator being molested while
on duty by the Assistant Engineer;

(b) whether a full inquiry into the
matter has been made; and

(c) if so, the findings thereof and
what punishment has been given to
the culprit in this case?

THE MINISTER OF COMMUNICA-
TIONS (SHR C. M. STEPHEN): (a)
Yes. The News item wag persued and
a re-joinder was issued through the
Information Officer (P&T), PIB
which appeared in Hindustan Times
dated 16-5-80.

(b) and (¢) The case of molestation
was enquired intg and no prima-
facie case has been established.
Harassment to Farmerg at Procure-
ment Time

64. SHRI K. P. SINGH DEO: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government are
aware that at the time of procure-
ment the farmers are harassed by
F.C.I. officialy while grading their
crop;

(b) if so, what additional precau-
tions Government have contemplated
to ensure that such harassments are
not there during the current rabi pro-
duce procurement; and

(¢) how many officials were punish-
ed during the last 3 years for causing
difficulties to farmers or extracting
bribes for grading under crops for
procurement?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
No such complaint has beep received
during the current rabi marketing
season. However, soma complaints
of harassment to the farmers were
receiveq last year which, on investi-
gation, were found to be either ex-
aggerated or baseless.

(b) Special squads at the level of
Regional/Zonal and Head Office have
been formed for surprise visits to
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the Procurement Centreg during the
rabi (1980-81) season to ensure that
no harassment is caused to the far-
mers.

(¢) No FCI official has been punish-
ed on the specific charge of creating
difficulties or harassing them at the
time of procurement.

Setting up of New Corporation to
take over Operations in Fertiliser
and Sugar

65. SHRI K. P. SINGH DEO:
SHRI G. Y. KRISHNAN:

Wil] the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is a fact tha* Gov-
ernment propose to set up g new cor-
poration which will take over from
the Food Corporation of India its ope-
rations in fertiliser ang sugar;

(b) whether the financial implica-
tions of the scheme have ;een worked
out ang if so, the details; ang

(c¢) whether before taking a final
decision Government woulq ensure
that the bifurcation does not go the
way the Fertiliser Corporation of
India has gone entailing huge losses
year after year?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) No, Sir. There is no such pro-
posal at present. -

(b) Does not arise.

(¢) The matter will be considered
in all its aspects before any such de-
cision ig taken.

Work Chargeq Staft in C.P.W.D,

66. SHRI NARAYAN CHOUBEY:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the CP.W.D, in Delhi
appoint a large number of casual/
workcharged staff;

(b) if so, number thereof for the
Years 1977 to 1979 yearwise;
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(c) what are the ratio of wages for
such casual/work charged staff for
Class II1 and class IV staff; and

(d) whether Government propose
to absorb in permanent jobs such per-
sonsg who are working continuousily
for years?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) and (b). The Central Public Workg
Department in Delhi are at present
employing  approximately 11,000
Workcharged Staff and roughly 2,000
casual staff. The exact information as
well as appointment from 1977 to 1979
is being collected from the field units.
The casual staff in Central Public
Works Department are known as
Muster roll staff. Their appointment
is on short{ term basis.

(c) The wages of casual workers
known as Muster roll workers are
fixed on daily basis whereas the
workcharged staff in Central P.W.D.
are appointed in regular scales of
pay. For the muster roll labour the
rates of daily Wwages range from
Rs. 9.25 per day to Rs. 14.95 per
day depending upon whether it 15 on
unskilled, semi-skilled, skilled of
highly skilled job and there are four
rates in all. For the workcharged
staff wherein we have 67 categories,
there are 7 scales ranging from
Rs. 196—230 to Rs. 380—560. 1t is
thus not possible to arrive at a ratio
between wages of casual staff and
thoge of Workcharged staff.

(d) As regards workcharged staff,
they are already eniployed on a
regular basis. In respect of casual
workers, there is no proposal to ab-
sorb them in permanent jobs for the
present.

Survey of the Existence of Commer-
clal Offices in Residential Areas by
D.D.A.

67. SHRI NARAYAN CHOUBEY:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether D.D.A. has carried out
any survey to find out the existence
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of commercial offices in residential
areas of Karol Bagh, Rajendra Nagar,
Pusa Road and Patel Nagar, Delhj;

(b) if so, the number of such es-
tablishments in each area;

(¢) the steps taken to shift such
establishments to commercial areas;

(d) the number of offices shifted
from residential to commercial areas;
and

(e) the steps, if any, being taken
in the matter?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) The Delhi Development Authority
has intimated that a comprehensive
survey was carried out in June-July
1979 of residential areag of Karol
Bagh and Pusa Road only. The resi-
dential areas like Rajendra Nagar
and Patel Nagar are not under the
jurisdiction of the Delhi Develop-
ment Authority.

. ]

(b) In the Karol Bagh area, nearly

2500 plots and in the Pusa Road area,

19 plots are being misused as shops/

commercial/offices in residential
premises.

(c) to (e) There is no proposa] to
shift such estahlishments. However,
action against the defaulters is being
taken by the Delhi Development
Authority under the terms of lease
and the defaulters are being asked to
stop the misuse.

Amount from U.S.A. ang Other
Agencies for Modernisation of Edu-
cation System

68, SHRI CHITTA BASU: Will the
Minister of EDUCATION be pleased
to state:

(a) the amounts so far received
from U.S.A. and other private agen-
cies like Forq Foundation, Rockfeller
Foundation for the purposes of
modernising the education gystem in
our country;

(b) the manner of utilisation of
such funds in thig country;

(¢) whether any performance angd
utilisation evaluation hag since been
made; and

(d) if so, the results of the evalu-
ation?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL
WELFARE (SHRI B, SHANKARA-
NAND): (a) to (d) While no foreign
assistance has been received for
modernisation as such of the system
of education in India from the U.S.A,
or any private agency of that coun-
try, assistance has been received
from time to time in the form of
equipment, experts and training
facilities for Indians for individual
projects or in respect of specific pro-
grammes from several Sources
including those of United States, The
details of such assistance received
over the decades are not available.

Drought in Rajasthan
69. SHRI JAI NARAIN ROAT:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that 94 per
cent rural population in Rajasthan
has been seriously hit by the drought;

and

(b) if so, the steps taken by Gov-
ernment t{o provide relief measures to
the people of the State?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) The State Government has re-
ported that abouy 2.40 crores people
have been affected by drought which
comes to about 93.3 per cent of the
total population of 2.57 crores of
Rajasthan, according to 1971 Census.

(b) The steps taken by the Gov-
ernment to provide relief measures
include the following:

(i) on the basis of the report of
a Central Team Which visited
Rajasthan dquring 28-4-80 to 1-5—
80 and on the recommendationg of
the High Level Committee on Re-
lief, a ceiling of expenditure of
Rs, 20.10 crores has been approved
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for purposes of Central assistance
for providing gratuitous relief,
nutrition programme and medical
cover for human and cattle popula-
tion, drinking watler arrangements,
cattle conservation and fodder
arrangements and employment gene.
rations schemes. 1 lakh MT food-
grains have been allocated under

the Special Food for Work Prog-.

and 100000 MT foodgrains
Work

ramme
under the normal Food jfor
Programme in April, 1980.

(ii) Short-term loan totalling
Rs, 4 crores have been sanctioned
for the Kharif season for purchase
and distribution of agricultural
inputs. :

(iif) 5900 MT foodgrains have
been allocated under the Food for
Nutrition Programme for feeding
3.90 lakh beneficiaries belonging to
pre-school children, pregnant and
nursing mothers, old and infirm
destitutes, any physically handi-
capped individuals, Government
has mobilised a number of rigs from
various sources and sent them to
Rajasthan. The Directorate Gene-
ral of Supplies and Disposal has
been trying to procure 20 rigs from
indigenous manufacturers;

(iv) The Army authorities have
been assisting the State Govern-
ment in providing drinking water
supply in 4 drought affected dis-
tricts of Rajasthan.

The State Government has also
been providing relief by granting
suspension/remission of land revenue
and Government dues, rescheduling
short-term  cooperative loans, orga-
nising relief works for the able-
bodied and feeding centres for desti-
tules, transporling drinking water
through tankers and came] carts, etc.

Postal and Telecommunicationp Facili-
ties in Tribal Places and Backward
District9 in Rajasthan

- 70. SHRI JAINARAIN ROAT: Will
the Minister of COMMUNICATIONS]|
be pleased to State the names of
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tribal places and backward districts
in Rajasthan where Government pro-
pose to provide postal and telecom-
munication facilities on a priority
basis?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):

Postal facilities:

The backward areas of Rajasthan,
which are eligible for opening of
post offices on the basis of the libe-
ralized norms, are as follows: —

Barmer District, Jaisalmer Dis-
trict, Tehsils of Taranagar and
Dunagarh in Churu District, Go-
gunda, Lasadia and Separa Tehsils
in Udaipur District and Kushalgarh
Tehsil in Banswara District.

These norms are also applicable to
the tribal areas in the State.

During the year 1980-81, 5 villages
in the backward areag and 18 in the
tribal areas of the State are proposed
to be provided with post offices. The
names of these villages are given in
the attached statement.

Telecommaunication facilities:

The following areas in Rajasthan
are treated as Tribal and Backward
for the purpose of provision of tele-
communication facilities on conres-
sional and liberalized terms and
conditions:

(A) Tribal areas:

1., Banswada district.

2. Dungarpur District.

3. Phalasia, Khewara, Kotra,
Sarda, Salumbar ang Dasadia Tehsils
in Udaipur District.

4 Pratapgarh Tehsil in Chittor-
garh district.

5. Abu Road block in the Abu

Road, Tehsil in Sirohi District.

(B) Backwarg Districts:

1. Alwar 2. Banswada 3. Barmer
4. Bhilwara 5. Churu 6. Dungarpur
7. Jaisalmer 8. Jalore 9. Jhunjhunu
10. Jhalawar 11, Jodhpur 12., Nag-
aur 13. Sikar 14. Sirohi 15. Tonk
16, Udaipur. 3
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18. Amliya.

Statement
Backward Areas :
S. No. Name of the Village Tehsil District
1. Sunarkhiya Purditan Pachpadra- Barmer.
2. Kankrala -do- -do-
3. Motisara . . Siwana -do-
4.  Saktawaton Ka Gurha, Sarara Udaipur,
5.  Chari, Dhariwad -do-
Tribal Areas

1. Kherakhas. Banswara Banswara.

2.  Godawara Narang. . . . - Kushalgarh -do-

3.  Sewara. Banswara -do-

4. Madelda. Garhi -do-

5. Sundni. . . + Garhij -do-

6. Baman Parda. Ghatol ~-do-

7.  Kubaliya. - -do- -do-

8. Dhuwad. Dungarpur Dungarpur.

9.  Sadariya. -do- -do-
10.  Kochri. Sagwara. -do-
11, Ambada. -do- -do-
12.  Pohli Khatwan. - . . . - Dungarpur -do-
13.  Pagara. - . . . . . . -do- -do-
14. Dodawali. - . . . . - Jhadol Udaipur.

(Phalasia)
15. Bemla. . -do- -do-
16. Makradeo. - . . -do- -do-
17.  Beechiwara - . . . -do- -do-
. . . . -do- -do-

Education Among Tribal People

71. SHRI JAI NARAIN ROAT:
Will the Minister of EDUCATION be
pleased to state the steps so far taken
to promote education to the tribal
people in the country and funds

allotted for thig task, State-wisae,
during the last three years?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARA-
NAND): In accordance with the
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constitutional provision, Central and
State Governments have been taking
special care for promoting education
of scheduled tribes, both in the sche-
duled areas as well as outside these
areas wherever they are residing,
Free education at the elementary
stage, pre-matric and post matric
scholarship facilities are available
for the tribal students. Other finan-
cial concessions are also extended by
different States Schemeg for girls
hostels, coaching facilities and
scholarships for training abroad have
been provided.

All States with large concentration
of tribal population formulate sub-
plan for the integrated development
of tribal areas. Education sector
occupies a prominent place in these
plans. Ag a result of this, educa-
tional facilities have been expanded
in the tribal areas and incentives in
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the form of free text-books and sta-
tionery, free uniforms, mid-day
meals, attendance scholarships etc.
have been provided by the States to
promote enrolment in the institu-
tions. Ashram schools have also
been opened. It ig reported that the
enrolment ratios of tribal ~children
have improved from 22.3 per cent
and 3.7 per cent in 1968-69 to 66.4 per
cent and 17.9 per cent in 1978-79 for
classes 1—V and VI—-VIII respec-
tively.

Begides separate quantification of
the targets and outlays in the State
plans of education for the develop-
ment of  sub-plan areas, special
Centra] assistance is given to the
States to supplement their efforts in
this regard. A statement giving
outlays provided by the State Gov-
ernments and special Central assis~
tance given to the States for educa-
tional development during the last
three years is enclosed.
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Houses for Rural Poor

72, SHRI JAI NARAIN ROAT:
Will the Minister of WORKS AND
HOUSING be pleased to state the
number of houses which have been
provided to the rural poor (landless
laboyr) and the number of houses
which would be provided in the near
future? i

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): A
Central Sector Scheme for allotment
of house sites, free of cost, to land-
less agricultural workers in rural
areas was initiated in October, 1971
providing 100 per cent grants to the
State Government and Union Terri-
tory Administrationg to cover cost of
acquisition of land and development
of house sites, From April, 1974 the
Scheme was transferreq to State Sec-
tor and was later on made a part of
the Minimum Needg Programme. It
was included in the 20-Point Pro-
gramme announced by the Prime
Minister in July, 1975. Subsequently
the Scheme was extended to all
landless workers/artisans in rural

areas. The Scheme continues to be
in the State Sector. :

2. The Scheme initially provided
for allotment of house sites only and
it was expected that the beneficiary
would, on his own, raise a structure
on the land so provided with the
assistance received from the State
Government under sSome other
schemes or from voluntary organisa-
tions. A number of State Govern=
ments have been providing such
assigtance ag well. A statement indi-
cating the number of house sites
allotted and houses/hutg constructed
in various States/Union Territories
as reported upto 31-5-1980 is at-
tached. ,

The Draft Sixth Plan (1978-83),
containg a provision of Rs, 425 crores
for giving financial assistance for
acquisition of plot as well as house/
hut construction; at the rate of
Rs. 500/- to Rs, 750/- per site. The
housing assistance under the new
Scheme is likely to benefit 7 million
landless workers in rural areas.
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Complainty from Girls Working in
Delhi Telephone Exchange

73. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of
COMMUNICATIONS be pleased 1o
state:

(a) whether the Government have

received complaints from the girls
working in Delhi Telephone Ex-
changes;

{b) whether it is also a fYact that
some senior officials belonging 1o
upper caste have been vindictive to
Harijan women/girls employeses in
these exchanges;

(¢) whether Government have jn-
vestigated into these complaints; and

(d) it 80, the details thereof?

THE MINISTER OF COMMUNI-
CATIONS (SHR] C. M. STEPHEN):

(a) Yes.
(b) No.
(c) Yes.

(d) The allegations brought out in
the complaint were found baseless.

Uplift of Women

74. SHRIMATI PRAMILA DAN-
DAVATE: Will the Ministey of
SOCIAL WELFARE be pleased 1o
state:

(a) whether Government have any
plans to uplift the women who, have
been victims of the socia] evils;

(b) if so, the detailg thereof;

(c) whether any appraisal has been
made of the working of these plans;
and

(d) if 50, the details thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHR] B. SHANKARANAND:
(a) and (b). Government has a Cen-
trally Sponsored Scheme for training
and rehabilitation of needy and
destitute women. Financial assistance
is made available under this scheme

JUNE 9, 1980
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to Voluntary Organisations to set up
training centres for Women in dis-
tress to impart skills to enable their
employment/self employment.

(¢) No.
(d) Does not arise.

Production of Gur and Sugar

75, SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether it is a fact that the
production of tur and sugar hag been
reduced during the first quarter of
this year (1980);

(b) if so, the details of productior
of all these during this perfod; and

(c) the steps taken by Governmen!
to increase the production ot these
items?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V., SWAMINATHAN): (a)
to (c). So far as sugar is concerned.
the production in the first quarter of
1980, i.e, January-March, 1980 i2
24.94 lakh tonnes as against 33 01
lakh tonnegy in the same quarter of
1979.

For achieving increased production
of sugar, measures are being takei
by the Government to raise the pro-
duction of sugarcane. These include
requests to lhe State Government to
extend the sowing period and raising
productivity through emphasis oy im-
proved seeds, optimum use of ferii-
lisers, plant protection measures,
efficient management ang improvec
cultural practices. Further, to maxi-
mise the sugar production in the
coming 1980-81 season a scheme fo
giving incentive 10 the sugar factories
by way of rebate in excise duty fo
early start of crushing operations. is
under consideration.

As regards Tur, it ig a field crop
and the  estimate of production
becomes available at the end of the
agricultural year, for the year 1979-
80, estimates of production of tur are
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expected 1o be available sometime in
July-August, 1980. However, accord-
ing to  current information the
estimate of production of tur is
likely {0 be marginally lower in 1979~
80 ‘than the leve] of 1.91 million
tonnes in 1978-79.

Among measures taken for aug-
menting the production of pulses
including arhar, is the programme
for Centrally sponsored scheme for
intensive pulses development for
which the outlay under the plan for
1980-81 has been stepped up to 3.55
crores against an anticipated expen-
diture of 1.37 crores during 1979-80
Measures undertaken under this pro-
gramme include (i) strengthening of
seed multiplication programme; (i1)
subsidy on certified and breeder
seed; (iii) cultivation of summer
moong in U.P., on a larger scale;
(iv)  short-duration pulse crops
through multiple cropping and intec-
cropping; (v) enhanced use of Phos-
fertilisers;  (vi) rehizobium
culture; and (vii) plant protection
measures. In addition Government
has announced g price Support of
Rs. 165/- per quintal for arhary for
the 1979-80 marketing season.

phatic

of Univergity at
Manipur

Establishment

76. SHRI M. RAM GOPAL REDDY:

Will the Minister of EDUCATION
be pleased to state:

(a) whether Government are con-
sidering a proposal to establish a
University at Manipur; and

(b) if so, the details therenf?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). No Sir. However,
according to information received
from the Government of Manipur,
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the State Legislature has passed a
Bill for the establishment of a teach-
ing, residentiaj and affiliating uni-
versity at Imphal.

Excise Rebate for Early Crushing of
Sugarcane

77, SHRI M, RAM GOPAL REDDY:
Will the Minister of AGRICULTURE

be pleased to state:

(a) whether there is any proposal
under consideration o provide excise
rebate for early crushing of sugar-
cane; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURK
(SHRI R. V. SWAMINATHAN): (a)

Yes, Sir.

(b) The details of the scheme are
still under consideration.

Free Feeding under “Food for Work”
Programme

78. SHRI K. MALLANNA: Will the
Minister of SOCIAL WELFARE be

pleased to state:

(a) whether the Central Govern-

ment have made arrangement to feed
free under the “Food for Work”

programme in the drought affected
States;

(b) if so, the number of persons
given such facilities at the names of
such States; and

(c) whether the Central Govern-
ment have gent teams to the States
to assess the extent of assistance need-
ed to tide over the severe Jrought

situation?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAI, WEL-
FARE (SHRI B, SHANKARA-
NAND): (a) There is no arrange-
ment-for free feeding ynder “Food for
Work” programme. But under the
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“Food for Nutrition Programme”, free
supplementary nutrition is being
given, once a day to the most vulner-
able sections of population viz., chil-
dren below 6 years of age, nursing
and expectant mothers, the old and
infirm, destitute and handicapped per-
song in 11 drought affected States.

(b) 66.70 lakhs beneficiaries are to
be covered under this programme in
11 drought affected States of Andhra
Pradesh, Bihar, Haryana, Jammu and
Kashmir, Madhya Pradesh, Megha-
laya, Orissa, Punjab, Rajasthan, Uttar
Pradesh and West Bengal.

(c) At the request of the State
Governments, Government of India
have sent Central Teams to the States
of Andhra Pradesh, Bihar, Orissa,
Madhya Pradesh, Rajasthan and Uttar
Pradesh which are covered under the
“Food for Nutrition Programme”.

Requirement of Fertilisers ang Ym-
Port of D.AP.

79. SHRI K. MALLANNA: Wil] the
Minister of AGRICULTURE be pleased
to state:

(a) the estimated requirements of
the States regarding the fertilisers;

(b) whether in a bid to push up
production of pulses anq oilseeds,
Government had made arrangements
to import Diammonium Phosphate:
and

(c) if go, the quantity imported and
whether with the import of the DAP,
the phosphatic requirements of the
farmers could be fully met?

THE MINISTFR OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
The gross requirements of fertilizers
of all Stateg etc. for Kharif, 1980
(February to July, 1980) were assess-
ed at 25.87 lakh tonnes of nutrients
¢Nitrogen { Phosphates-Potash). The
requirements of fertilizers for Rabi
1980-81 (August, 1980 to January,
1981y will be assessed in consultation
with the State Governments in the
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Zonal Conferences en fertilizers to be
held in the month of July, 1880.

(b) Yes, Sir,

(¢) Nearly 8 lakh tonnes of DAP
has been contracted for import against
a little over 5 lakh tonnes imported
last year. The increased availability
of imported material plus the domesti-
cally produced phosphatic fertilizers
like SSP, DAP, TSP and complex
fertilizers should help ensure easier
availability for the farmers.

Shortage of Fertilisers

80. SHRI K. MALLANNA: Wil
the Minister of AGRICULTURE be
pleased to state the details regarding
measures Government have taken or
propose to take to meet the shortage
of fertilizers in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): The
Government have not come across any
report of shortage of fertilizers in the
country so far during the season.
However, in order to ensure avail-
ability of fertilizers to the farmers in
right time, the Government have been
maintaining buffer stocks of fertilizers
at more than 650 centres all over the
country, In addition. Government have
been continuing import of fertilizers
to supplement the domestic produc-
tion.

Capitation Fees

81. SHR] K. MALLANNA: Will the
Minister of EDUCATION be pleased
to state:

(a) whether Government are gware
of the evils of the capitation fees
system;

{b) whether complaints have been
received by the Central Government
in this regard; and

(c) if so, the reaction of Govern-
ment thereon?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):

(a) and (b). Yes, Sir.
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(¢) The Central Government is op-
posed to the practice of charging capi-
tation fees and also does not approve
of thé grant of recognition to the
colleges charging capitation fee by the
concerned University and State Gov-
ernment.

Erection of building for post office
at Bhatkunda

82. SHR] SUSHIL BHATTACHARY.
YA: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether Government have re-
ceived any representation regarding
the erection of building for post oftice
now situated at Bhatkunda on rental

basis;
(b) if so, the details thereof; and
taken by Govern-

(c) the steps
ment thereon?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C M. STEPHEN): (a)
Yes, Sir,

(b) It has been representeq that
land measuring .08 acre wag handed
over by the District Authorities to the
Department on 20-1-1979 but so far no
arrangements have been made for
starting construction.

(c¢) Possession of land was taken on
19-4-1979 Dbut possession certificate
and site plan from the District Autho-
rities are still awaited.

Recently a review of the workload
of this office, which was upgraded into
Departmental Sub-Office in 1976, was
undertaken according to which it
comes to only 4 hourg and 8 minutes.
The cost of running this office is
Rs. 807.28 per month as against its
income of Rs. 106.85 only. As the
workload is less than 5 hours and the
loss is heavy, the post office may
possibly have to be down-graded.
Therefore, it is premature to plan
f:onstruction of a Departmental build-
ing for this post office at this stage.

Lack of name stamps and seals in
post office at Bhatkunda

83, SHRI SUSHI], BHATTACHAR-
YYA: Will the Minister of COMMU.
NICATIONS be pleaseq to state:

(a) whether Government are swarc
about the hardships of the local peop-
ple because of lack of proper name
stamps and seals in the sub-post office
at Bhatkunda village of Burdwan
district as a result of which money
orders are being returned to the
remitters;

(b) if so, whether Government have
issued any instructions to the con-
cerned postal authoritics to provide
name, stamps and seal to the above
sub-post office; and

(c) the details thereto?

THE MINISTER OF COMMUNICA -
TIONS (SHRI C. M, STEPHEN): (a)
Experimentaljtemporary Pogt Offices
are provided with stamps and seals
bearing a code number of the office
The Post Offices, which become perma-
nent, are supplied with stamps and
sales bearing the name of the office.
Since Bhatkunda is a temporary sub-
post office, it was provided with
stamps and seals inscribed with a code
number. Use of stamps and seals with
a code number or otherwise in the
office of issue of a money order has
no effect on the payment of money
orders by another post office,

(b) and (c) Necessary stamps and
seals bearing the name of the office
have been supplied to Bhatkunda
Sub-Post Office.

Memorandum from  Students of
Nationa] School of Drama

84. SHRI SOMNATH CHATTEY
JEE:
SHRI K. A. RAJAN:

SHRI SAIFUDDIN
CHOUDHURY:

Will the Minister of EDUCATION
be pleased to state:

(a) whether students of the Natio-
nal Schoo} of Drama, Delhi presented
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a memorandum in support of their
charter of demands to him on 7th
April 1980;

(b) if so, what are their demands;

(¢) whether Government  have
comsidered those demands; and

(d) if so, the steps taken thereon?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):

(a) Yes, Sir.

(b) The demands relate to recog-
nition of courses, provision of inde-
pendent campus, better hostel faci-
lities, Railway concessions, subsidy
for the mess, vehicle for the school,
increase in scholarship and book
allowance, increase in school budget
introduction of Drama Departments
in the Universities, construction of
auditoriums in the different parts of
the conutry, exemption of drama
performances from taxes and theatre
halls for performances at nominal
rent.

(¢) and (d) The National School
of Drama is an autonomous organisa-
tion. The demands of the students
cover a wide range. The Government
and the School have referred the de-
mands to the authorities concerned,
such as Railways and University
Grants Commission. Others are being
examined.

Telephoneg system in Calcutta

85. SHRT SOMNATH CHATTER-
JEE:

SHRI DINEN BHATTA.
CHARYA:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether Government are aware
that the telephone system in Calcutta
is completely disrupted; ang

(b) if so, the steps taken by Gov-
ernment to set right the whole tele-
phone gystem in Calcutta?

JUNE 9, 1980

Written Answers 172

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a)
and (b) The Telephone system in
Calcutta ijs not completely disrupted.
But there is some deterioration in ser-
vice primarily due to large number of
underground cable breakdowns and
long duration power shedding in tele-
phone exchanges, In order to reduce
the underground cable faults a Task
Force has been recently created in
Calcutta Telephones to tackle the pro-
blems.

A number of measures such as—

(i) Laying cables in ducts

(ii) Pressurisation of cables

(iiiy Laying Jelly-filled cables
(iv) Introduction of digital micro-

wave system are under im-
plementation.

For improving power supply the mat-
ter has been taken up with the Elec-
tricity authorities and improvement
is expected,

Low procurement of Wheat

86. SHRI GULAM RASOOL
KOCHAK:
SHRI P. M. SAYEED:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that the
Food Corporation of India has not
been able to procure wheat to the
level on which it was during the
corresponding period of last year;

(b) if so, what are the main
reasons for the low procurement of
wheat during May, 1980;

(¢) whether it is also a fact that
the wheat procured so far by GCov-
ernment is still lying in the open in
Mandis and is likely to be spoiled
during the coming rainy geason;

(d) if so, the steps being taken to
remove this wheat to warehouses;
and

(e) what steps are being considered
to meet the shortage of wheat that
will be faced due to low procure-
ment?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) The main reasons for low pro-
curement are estimated lower pro-
duction resulting in less market arri-
vals, higher level of open market
prices than the support prices fixed
by the Government, brisk purchases
made by the traderg of consuming
States, and withholding of stocks by
the producers in expectation of fur-
ther rise in prices,

(¢) and (d). Wheay procurement ig
still continuing, and possibility of some
of the stocks lying in open in the
mandig cannot be ruled outf. Instruc-
tions have, however, been issued to
remove the procured stocks tp food
storage depots within 48 hours of its
purchase. Adequate steps to cover the
stocks with tarpaulins/polythene
covers and other measures to avoid
damage are taken on regular basis.

(e) Under the Buffer-stocking
policy the Government have adequate
stock of foodgrains and the shortfall
in wheat procurement is expected to
be met out of these stocks,

Free and compulsory education upto
age of 14 years

87. SHRI GULAM RASOOL
KOCHAK:
SHRI M. V. CHANDRA.-
SHEKHARA MURTHY:

Will the Minister of EDUCATION
be pleased to state;

(a) whether it is a fact that pro-

vision of free gnd compulsory edu-
cation to children upto the age of
14 as envisaged in the Directive
Principles of the Constitution is still
far from achievement;

(b) if so, whether the Fourth Edu-
cational Survey has pointed out that
not even 20 per cent has been achjev-

ed by Government in thig regard so
far;

(c) if so, what are the main reasons
for this slow progress; and

(d) the steps being taken by Gov-
ernment to see that this is achieved
during the Sixth Five Year Plan
period?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) to (c). Yes, Sir, it ig fact that the
Constitutional goal of free and com-
pulsory education is still far from
achievement, But it is not correct that
not even 20 per cent enrolment has
been achieved. The position of enrol-
ment at the elementary stage (classes
I—VIH), according to IVth All India
Educational Survey, is as given in the
attached Statement.

(d) The Sixth Five Year Plan 1980—
85 is still under formulation. Appro-
priate measures will be taken to in-
crease enrolment and reduce drop-
outs, It will be too early to indicate

the nature and extent of the mea-
sures.
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Shortage of drinking water

88. SHRI GULAM RASOOL
KOCHACK:
SHRI P. M. SAYEED:

Will the Minister of WORKS AND
HOUSING be pleased to lay a state-
ment showing:

(a) whether there has been acute
shortage of drinking water in vanous
States, especially those which are

badly hit by drought and declared
as such;

(b) whether a Central Study team
had visited such States to study the
problem;

(c) if so, whether the team had
svbhmitted its proposals to the Gov-
ernment and identified the States
viusch are affected by shortage of
drinking water; and

(d) if so, the details of the pro-
posals of the Central Study team and
the Government’'s reactions thereto
in regard 1o their implementation?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
Yes, Sir.

(b) to (d). On the request of the
drought affected States, the Govern-
ment of India deputed the Central
Teams for on the spot assessment, On
ihe basis of the reports of the Cen-
tral Teams and on the recommenda-
tions of the High Level Commiitee
on Relief, the Government of India
approved ceilings of additional ex-
penditure for purposes of Central as-
sistance. These include provision
Por Drinking Water programme also.
The Prime Minister’'s Twelve Point
Programme also lays emphasis for
preparation of contingency Plans for
supply of water to the identified vil-
lages and advance action for arrang-
ing tankers, trucks, drums diesel,
etc. Further the Central Govern-
ment have mobilised rigs and made
them available to the States for tak-
ing up the drinking water program-
me on war footing for boring and
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deepening of wells in the most
seriously affected areas.

Review Committee on distribution ef
Flood Relief in States

89. PROF, RUP CHAND PAL: Wilt
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Review Commitiee
set up by the Centre haq visiteg West
Bengal to investigate the distribution
of flood relief and its report to the
Centre said that “apparently, how-
ever nothing seems to be wrong
about it”; and

(b) whether the Centre had sent
the Review Committee to any oth"
State than West Bengal?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). Government of India had
decided, in pursuance of the recom-
mendations of the Public Accounts
Committee, to depute Review Tcamv
to the States for reviewing the utili-
sation of Central assistance given to
them for relief of distress due to
natural calamities. Such Teams will
be visiting all the States concerned
after firm figures of expenditure in-
curred are available. So far no Re-
view Team has visited any State
However, the Central Teamg which
visit the States to assess the damage
caused by natural calamities, make
to the extent possible broad review
of the progress of expenditure of
Central assistance made available
earlier. A Ceniral Tcam which vis!
ted West Bengal in February, 1979
had reviewed only some aspects of
the progress of expenditure met out
of Advance Plan Assistance for flood
relief and suggested necessary read-
justments in the ceilings of expendi-
ture. This Team did not have finan-
cial expenditure statements of the
West Bengal Government and there-
fore had not come to any conclusion
with regarq to utilisation of funds in
a proper manner or otherwise.
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Opening of new Post Offices in rural
areas

90, SHRI BALASAHEB VIKHE
PATIL: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) how many new post offices
have been opened in rural areag dur-
ing 1977, 1978 and 1979 (year-wise);

(b) whether Government have any
proposal under consideration o pro-
vide additional postal (facilities in
rural areas by opening new post
offices as near as possible to tke
villages, and

(c) if so, how many such post oflices
are proposed to be opened during 1980
and 1981 respectively?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
(a) The practice in the P & T De-
partment is to compile statistics ac-
cording to the financial years. The
number of post offices opend in the
last three years js as follows:—

Years No. of post offices
opened
(1) 1977-78 3,297
(2) 1978-79 5,753
(3) 1979-80 5,663

(b) Rural post officeg are opened
with reference to prescribed norms
in a phased manner according to the
targets fixeq in the successive Five
Year/Annual Plans. Wherever a
post office is sanctioneq taking into
account the combined population of
a group of villages, care is taken to
see that a central village is selected,
for locating the post office.

(e) It is proposed to open about
5000 post offices in rural areas dur-
ing 1980-81. This is subject to modi-
fication in the light of the revised
Five Year Plan, 1980—83 as may be
finally approved by the Planning
Commission. The:number of post
offices proposed to be opened in 1981-
82 will be known when the revised
Five Year Plan 1980-—85 ig finalised.
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Price of Sugar during last three years

91. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRI-
CULTURE be pleaseq to state the
month-end prices of sugar in impor-
tant markets of the country during
the last three years, upto and inclu-
ding May, 19807

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): A
statement giving the required infor-
mation is laid on the Table of the
House. [Placed in Library See No.
LT-827/80] (During this period,
sugar was under decontrol from
16-8-1978 to 16-12-1978. The prices
shown relate to free-sale sugar dur-
ing the period of ., control, and for
the entire sales during the period of
decontrol).

Drought in Gujarat

82. SHRI AMARSINH V. RAT-
HAWA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that certain
parts of Gujarat State are also facing
drought and famine;

(b) if so, the details thereof; and

(c) the help rendered to these areas?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). Fourteen districts of Guj-
arat have been affected by drought
conditions of varying degrees, of
which 3 districts of Panchmahals,
Banaskantha anq Sabarkantha Lave
been the worst affected. The total
cropped area affected by drought, ac-
cording to the State Government is
about 11.24 lakh ha.

(c) The State Government has
been providing relief to the drought
affected areas by organising relief
works as well as works under the
Food for Work Programme subsidi-
sing the distribution of fodder, ar-
ranging transportatioh of water,
deepening of existing wells, " sinking
new wells, re-orienting agricultural
strategy through soil conservation,
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dry farming and water management
practices. The State Government glso
proposes to provide cash doles to
2 lakh indigent persons who cannot
be covered under the Relief works
programme. The State Government
has also re-scheduleq the short-term
co-operative loans and waiveq the in-
terest liability in respect of short-
term loans given to small and margi-
nal farmers in the drought affected
areas. At the request of the State
Government a Central Team visited
Gujarat from the 19th to the 2Ist
May, 1980 for an on-the-spot assess-
ment of the drought situation and re-
commending Central assistance . The
State Government has been allocated
10,000 MT foodgrains under the Food
for Work Programme in April, 1980.
On the basis of the report of the
Team, Centra]l assistance will be re-
ieased very shortly. Government of
India have already allocated short-
term loan of Rs. 4 crores for purchase
and distribution of agricultural in-
puts during Kharif season.

Payment of Salary to Teachers of
K.S.D. Sanskrit University

93. SHRI HARINATH MISHRA:
Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that K.S.D.
Sanskrit University, Bihar, is a re-
cognised institution by the U.G.C.;

(b) whether teachers of Sanskrit
colleges and Vidyalayas affiliated to the
University are either not receiving
their salary according to norms pre-
scribed by the State Government, or
receiving no emoluments at all; and

(c) if g0, the number of teachers
involved and the steps that have been
taken or are proposed to be taken to
remove their grievances?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARA-
NAND): (a) Yes, Sir.

(b) and (c). As the Sanskrit Col-
leges affiliated to, and the Vidyalayas
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recognised by, the KSD Sanskrit
University receive financial assistance
from the Government of Bihar, the
State Government has been reques-
ted to look into the matter.
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Delivery of Sugar by Sugar Mills in
North Bihar

$6. SHRI K. M. MADHUKAR: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Government are
aware of the fact that Bihar Govern-
ment has expressed dissatisfaction
aver the delivery of sugar by sugar
+ilis in North Bihar; and

(b) if so, the measuresg proposed by
Jovernment to control such sugar
mil] owners?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
¢(SHRI R. V. SWAMINATHAN): (a)
imnd (b). The lifting of sugar from
factories on behalf of Bihar Govern-
ment is undertaken by the Food
Corporation of India who have repor-
fed non-delivery/non-despatch  of
fevy sugar by some of the sugar mills
in Bihar on grounds of non-avail-
ability of soung stovkg with the mills
released out of 1978-79 seasons pro-
duction and refusal of delivery due to
non-payment of market fee levied by
the Stale Government,

On receipt of the complaints from
F.CI regarding non-availabilty of
-ound stocks out of 1978-79 seasons
oroduction the concerned factories
have been permitted to deliver sugar
to the extent of shortfall out of 1979-
80 scasons’ production, The validity
neriod of all allotment orderg issued
both from 1978-79 and 1979-80 cea-
-ons’ production for the months of
December, 1979 to May, 1980 has
also been extended upto 30th June,
1980 to enable the F.C.I. to lift the
entire allotted sugar from the fac-
tories. In regard to non-payment of
market fee by the factories, the mat-
ter has since been gettled and suitable
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instructions have been issueq lo the
F.C.IL. in this regard.

Propagation and development of
Sanskrit

97. SHRI T. R. SHAMANNA: Will
the Minister of EDUCATION be
pleased to state:

(a) what are the steps taken by
Government regarding propagation
and development of Sanskrit; and

(b) whether Government propose
to give priority to learning of Sans-
krit in schools and colleges?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARA-
NAND): (a) A statement is attached.

(b) Most Universities offer Sans-
krit as a subject of study in the first
degree course. Some universities
have specialised courses in Sanskrit
language and literature. The consti-
tuent and affiliated colleges of these
universities also have the same facili-
ties.

In Central Schools, Sanskrit lear-
ning js compulsory from V to IX.
Provision for teaching Sanskrit also
exists in classes X to XII. Sanskrit
can be offered by any candidate both
at the gecondary and senior secondary
stages of examinations conducted by
the Central Board of Secondary Edu-
cation. State Govts. have also been
providing facilities for learning Sans-
krit in Schools and Colleges, keeping
in view the local demands for such
facilities.

Statement

SCHEMES FOR PROMOTION OF
SANSKRIT

1. Rashtriya Sanskrit Sansthan

One of the main objectives of the
Sansthan is to coordinate, standardise
and improve Sanskrit Education and
Research in the country. At present,
it directly controls six Kendriya
Sanskrit’ Vidyapeethas functioning at
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Jammu, Delhi, Allahabad, Puri, Tiru-
pati and Guruvayoor.

The Sansthan alsg performs the
functions of an examining body. In
addition to its constituent Vidyapeet
has, 14 Institution have been tem-
porarily affiliated for presenting their
students to various examinations be-
ing conducteq by the Sansthan. The
Sansthan also provides Research faci-
lities to a larger number of students.
Sansthap also provides Research faci-
search & Publication programme.

The Sansthan is also runing a
Correspondence Course in Sanskrit
through the medium of Hindi|Eng-
lish for students in India and abroad.

2. Voluntary Sanskrit organisations
engaged in the Propagation and
Development of Sanskrit

Under this scheme, about 600 regis-
tered Voluntary Sanskrit orgaunisa-
tions|institutions are given grant-in-
aid to meet the expenditure on salary
of teachers, scholarships to students
furniture, library, Research Projects,
Construction work and other activi-
ties ancillary to the development and
propagation of Sanskrit undertaken
by such institutions.

3. Scholarships to the products of
Sanskrit Pathshalas, Post-Matric
Sanskrit Students/Shastri and
Acharya Students.

The Rashtriya Sanskrit Saasthan
hes been operating the following
schemes of Sanskrit Scholarships: -~

(a) Research Scholarships to the
Products of Sanskrit Pathshalas—
Monthly stipend of Rs. 250]. is
given to the Research Scholars for
a period of two years which can be
extended upto 3 years on the merit
of each case.

(b) Post-Matric  Scholarships.—
Under this Scheme, students who
are studying Sanskrit as a Special
subject in Intermeiate, B. A, M. A,
and Ph.D. courses in modern Uni-
versities, are awardeq scholar-
ships,
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(c) National Scholarships to stu-
dents of Shastri and Acharye
Classes—This Scheme provides for
award of stipends to students in
Shastri ang Acharya Classes of the
Traditional Pathshalag all over the
country. The students under this
scheme are paid scholarships at the
rate of Rs. 75/- and Rs, 100/- p.m.
respectively.

4. Production of Sanskrit Literature
Grant-in-Aiq to Deccan College.
poona.

Financia] assistance is being provi-
ded to Deccan College, Poona for
preparing a Sanskrit Dictionary bas-
ed on Historical Principles which
will help the Research Scholars in
the Interpretation of old. difficult
Sanskrit texts.

5. Adarsh Sanskrit Pathshalas.

With a view to Setting up of Model
Sanskrit Institutiong for effective and
standardised development of Sanskrit
in a meanin<fu: manner, the Minis-
try has f{ormulated a scheme of
Adarsh S. askrit Pathshalas ~vhich ¢n-
visages the rccc.nition by the Cent ¢
of Volun:ary Institutions conductiig
recognised courses of traditionnl
Sanskrit Educationg ang fulfillih @
conditiong regarding prescribed mini-
mum strength of students, standard
of result of examinations, qualified
staff etc. etec. The grant-in-aid i~
given @95 per cent of approved re-
curring expenditure and 75% of an-
proved non-recurring expenditure.
Seven institutions are being assisted
under this scheme.

6. Production of Sanskrit Literature.

The Chief objective behind this
scheme is to render financial assis-
tance to  individuals/organisations/
research institutions|universities for
the publication of works relating to
Sanskrit language ang literature. Prin-
ting of critical editions of rare Sans-
krit manuscripts, printing out-of-print
Sanskrit works and bringing out Sans-
krit Journals, for the propagation of
Sanskrit language and literature,
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7. Central Scheme for the Develop-
ment of Sanskrit.

The Schemes under this broad cate-
gorise are as follows:—

(a) Financial assistance to emi-
nent Sanskrit Pandits who are in
indigent circumstances.—The total
financial assistance available under
this scheme to a selected Scholar
is Rs. 1800/- per year. So far about
1200 Pandits are getting assistance
under this Scheme.

(b) Award of Scholarshipg at the
rate of Rs. 10/- p.m, to students of
Hight/Higher  Secondary  Schools
studying Sanskrit.—The purpose be-
hind this scheme is to arrest the
dwindling interest in Sanskrit
among the students andg to encou-
rage them to study Sanskrit 'angu-
age and literature which has a
tremendous impact in Indian Cul-
ture and civilisation.

(¢) Providing facilitieg for teach-
ing of Sanskrit in  Secondury
Schools.—Assistance is renderd to
States for introducing Sanskrit in
S>icondary Schools, which includes
assistance for appointment of Sans-
krit teachers, and purchase of lib-
rary books.

(d) Modernisation of Sanskrit
Pathshalas.—Financial assitance is
made available to State Govern-
ments for the appoinment of tea-
chers who are trained in subjects
like English, Mathematics, Social
Studies, General Sciences, regional
languages/mother tongue.

(e) Assistance to States at 100%
for formulating and implementing
schemeg designed to develop and
promote Sankrit. At present 13
States are receiving assistance under
this Scheme,

8. Other Schemes for promotion and
Popularisation of Sanskrit.

The three important programmes
that are being implemented under
this category are; (i) Holding of an
Annual All India Elocution Contests
for the students of Sanskrit Path-
shalag in the country; (ii) Holding of
Vedic Convention for Vedic Scholars
of Vedapathing well-varsed in diffe-
rent branches of Vedic Sambhitas; and
(iiiy  Preservation of tradition of
Vedic recitation.

9. Award of Certificate of Honour to
Sanskrit Scholaurs and monetary
grant of Rs. 5000/-per Annum.

This scheme which was originally
implemented by the Ministry of Home
Affairs, envisages giving President’s
Award on 15th August, every year to
six Sanskrit Scholars plus a mone-
tary grant of Rs. 5000/- per annum.
Apart from this, Scholars are presen-
ted with a Robe of Houour in the
form of Shawls at the Inventiture
Ceremony.

Percentage of Drought affected
Villages in Orissa

98. SHRI ARJUN SETHI: Will the
Minister of AGRICULTURE be vleas-

ed to state:

(a) whether Government have con-
ducted any survey regarding the per-
centage of villages declared drought-
affected in the State of Orissa;

(b) whether Government have made
any assessment regarding the loss of
crop; and

(c) if so, the details thereof district~
wise in the State of Orissa?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). According to the crop cut-
ting experiment conducted by the
State Government during 1879-80,
nearly 51% villages in 13 distriets
suffered crop loss of 30% and more.
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(¢) The district-wise details are as
follows: —

Name of district N»n. of No, of
villies villages
in the declared
distriet to have

croploss

of 50 %
and more
:. Balwore 4343 1048
2. Bolanzir <8ng 2109
3. Cuttack . 6682 3510
4. Dhenkanal . 3167 2806
5. Ganjam . 4532 1416
6. Kalihandi . 2812 2303
7. Keorjhar . 2048 1782
4. Ko-aput . 5766 1085
V. Mayurbhan;j . 3972 2965
10. Phulbani . 4619 718
11. Puri 3968 1501
2. Samtalpup . 3598 2835
+2. Sund: gz rh . 1bog 1468
To~ AL 50854 26243

Shortage of Sugar

99. SHRI V. KISHORE CHANDRA
S. DEO: Will the Minister of AGRI-
CULTRE be pleased to state:

(a) whether it ijs a fact that the
oXisting stocks of sugar in the coun-
nry are far short of the demand;

(b) if so, what arrangements have
been made to meet the shortage of
zugar till the next season; and

(c) the sleps being proposeq to be
taken by Government to increase the
production of sugar in the next sugar
season?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
\SHRI R. V. SWAMINATHAN): (a)
and (b). The existing stockg of sugar
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in the country are not short of de-
mand for the remaining months of
the sugar season. There is adequate
availability of sugar to meet the re-
quirement of internal consumption till
the end of the current 1979-80 season
at the normal monthly levy and free-
sale release of about 4 lakh tonnes.
The demand for sugar in rainy sea-
son is lower as compared to that in
other months.

(c) To maximise the sugar produc-
tion in the coming 1980-81 season and
to ensure larger availability of sugar
in early part of the season, a scheme
for the sgrant of incentives to the
sugar factories by way of rebate in
excise duty for early start of crushing
operations, is under consideratjon.
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Medernisation of Courses by Univer-
=ilies on adoPtion of 104243 Pattern
of Edueation

193, SHRI CHITTA MAHATA. Will
1he Minister of EDUCATION be plea-
sed to state:

(a) whether it ig g fact that Go-
wvesnment have asked the Universi-
ties to take steps for modernizing
their course following adoption of the
§0.424+3 pattern of education; and

{b) if so, the details in this regard

and the reaction of thg Universities
thereto?

“FHE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
TARE (SHR1I B. SHANKARA.-
NAND): (a) The University Grants
‘Commission has, in September, 1978,
eirculated certain gaidelines to the
‘Universities for re-organisation of
«ourseg at the +3 stage.

tb) The guidelines suggest that the
Hirst degree courses should be of
three years duration but during the
transitory period, Universities may
offer a two-year pass course, Those
‘who complete the two-year pass
<ourse will be eligible for admission
1e post-graduate courses only after a
bridge course. The opportunity pro-
vided by the introduction of the new
pattern should be utilised by the Uni-
versitiss t0 update ang diversify their
3¢ 188,
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courses, introduce flexibility in the
combination of subjecta in different
courses, ensure that first degree cour-
ses are relevant to the development
needs of the community by linking
them with practical or field exper-
ience, etc. As for the content of
courses, the guidelines suggest four
important areas, namely, (i) a set cf
foundation courses which are designed
to creale an awareness of different
areas; (ii) a set of core courses which
will give the student an opportunity
to acquire broad familiarity with
chosen disciplines, including study of
one of them in depth; (ili) some ap-
plied studies/projects/field activity;
and (iv) involvement in extension
proggrammes. The Commission has
also emphasised the need for appro-
priate reorientation of teaching me-
thods and techniques, reforms in
examination systems, etc.

These guidelines are for the consi-
deration of the academic bodies of the
Universities while introducing neces-
sary changes, The Comrhission is alse
initiating the process of monitoring
information on the reorganis#tion of
courses by the Universities,

Empleyment previded undey Food for
Werk Programme

104, PROF. MADHU DANDAVATEK:
Will the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) whether the Planning Com-
missien’s Programme Bveluation Or-
ganisation conducted a survey in
Augnst-Cctober, 1979 regarding the
employment provided through the
‘Food for Work’ programime;

(b) if so, what has been the per-
centage of the increased employment
due te thig programme; and

(c) of the total number of benefi-
ciaries studied, what are the respec-
tive percentages of agricultural lab-
ourers, cultivators, non-agricultural
labourers and ethers?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) Additional employment gene-
rated through the Food for Work
Programme during 1978-79 over the
previous year per selected household
of the sample villages varied from 3
mandays to 167 mandays. The extent
of additional employment gencrated
over the last year ranged from 0.7 per
cent to 76.1 per cent. The overall
percentage increase in employment
for all the selected beneficiaries in
the villages investigated was 10.9.

(¢) Of the total beneficiaries, 50.6
per cent were agricultural labourcrs,
22.4 per cent cutivators, 19.07 per cent
non-agricultural labourers ang 7.3 per
cent others.

Ccurses at Migher Sccon-
dary Stage

105. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of EDUCA-
TION be pleased to state:

(a) what is the number of institu-
tions and seats offering for Vocational
courses in the secondary stage, State-
wise, and actual enrolment in those
institutions during the last three
years;

Vocational

(b) what are the openings before
the boys who come out successful in
the Higher Secondary examination
in Vocational stream with regard to
either jobs or higher education; and

(c) what machinery is sought to be
evolveg for establishing linkage bet-
ween industry ang educational
authorities in the States for securing
co-ordination between wman power
planning and vocationa] education
keeping the specia] needs of the re-
gion in view?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WKEL.-
FARE (SHRI B. SHANKARA-
NAND): (a) to (c¢) The information
is being collected and will be laid on
the Table of the Sabha.
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Learning while Eaming

106. SHRIMATI GEFTA MUKHER-
JEE: Will the Minister of EDUCA-
TION be pleased to state:

(a) how the principle of ‘learning
while earning’ is being sought to be
implemented in the Sixth Plan; and

(b) what facilities for part time
education are proposed to be givem
to the students ef economically wea-
ker sectiong in colleges located in the
working class areas and small towns?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARA.
NAND): (a) The principle of ‘Learn-
ing while earning’ is being imple-
mented through a net work of part-
time education at all levels of educa-
tion, particularly in Higher and
Technical education, where facilities
for correspondence courses, evening
colleges and other forms of part time
education are proposed to be encour-
aged as emphasised in the Draft Sixth
Plan.

(b) The policy of the Central Gov-
ernment has been that the increasing
demang for higher education should
largely be met through provision of
facilities for part-time courses, corres-
pondence courses etc. Such facilities,
wherever provided, are also available
to the economically weaker sections.
The identification of colleges for in-
troduction of part time courses is
however a matter for the State Gov-
ernments to decide in consultatiom
with the Universities cpuicerned, keep-
ing in view various factors like ade-
quate demand for enrolment in part-
time courses to make them viable,
availability of teaching staff for part-
time classes, etc.

Mid-day Meals Programme

107. SHRIMATI GEETA MUKHER.-
JEE: Will the Minister of EDUCA-
TION be pleased to state:

(a) in view of the importance of
the Mid-day Meals Programme at the
primary stage for the universalisa-
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tion of primary education whether
the steps envisaged by both the Union
ang the State Governments to cover
al] the primary schools under the
scheme, especially in the educa-
tionally backward States like West
Bengal; and

(b) what has been the actual
coverage of the scheme in the States
with reference to the number of
schools, number of schoolg covered,
number of pupils enrolled, number
of pupils covered, funds allocated
and spent on this head from the
Centre ang the respective States in
course of the last three years?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARA-
NAND): (a) The Mid-day Meals Pro-
gramme for primary school children
is aimed at covering lthe needs of the
children of the weaker sections of the
community, below the poverty line.
The Sixth Five Year Plan for 1980—85
is being formulated. 71t ig too eaily to

198

indicate the precige nature and extent
of coverage in the Sixth Plan.

(b) A statement giving information
on the coverage of Mid-day Meals
Programme for 1978-79 in the States/
Union Territories is attached (State-
ment I).

There is no separate allocation of
funds from the Centre to the States
for this programme. Central assistance
10 States flows in the forms of block
grants. Allocation of provisions to
particular programmes is made by the
State Governments themselves in their
budgets.

The outlays recommended by the
Centre for the Nutrition Scctor, which
comprises the mid-day meals and the
special nutrition programmes, arc de-
tailed Statewise in thc statement
attacheq (Statement II).

No informaion about the funds

actually provided and spent by the
States under their Plan and Non-Plan

budgets is avaijable.

Statement 1

Mud-day M s Prog am > cov rage of Prmary School Chiddren rlatmg io 1978-79
St. No. State/Union Territory Number of Number of  Primary Nuambes of
Primary Primary School Pupils
Schools Schools cruolment  covered by
covered M D M
by MDAI
(4th All
India
Fducationa]
Survey
Figutes)
1 2 3 4 5 6
1 Andhia Pradesh 40,696 10,204  49,25,484 9,65,000
2 Assam 21,615 754 18,97,608 N.A.
3 Biha 50,867 591 62,82,477 6,31,759
4 Gujarat 10,525 3,205  40,12,000 3,76,000
5 Haryana 5,384 2,014 11,73,024 4,02,500
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1 2 3 4 5 6

6 Himachal Pradesh 4416 473 494,737 27,500

7 Jammu & Kashmir 7,130 49 4,95,000 N.A.

8 Karnataka . . . 22,391 6,368  40,25,607 10,50,000

9 Kerala - . . . 6,970 5,835 32,30,612 17,89,000
10 Madhya Pradesh . - - 53.572 7:654  44,33,018  10,57,750
11 Maharashtra 33,000 1,971 78,90,000 7,85,926
12 Manipur . 3,516 2,03,010 Nil
13 Meghalaya . 3,477 15 1,95,587 10,291
14 Nagaland 1,114 1,290,618 7,500
15 Orissa 2,227 14.870 27,52,000 7,97,100
16  Punjab 12,404 2,197  21,06,055 3,09,081
17 Rajasthan 20,831 7,058 25,33,245 4,00,500
18  Sikkim 300 228 37,582 31,225
19 Tamil Nadu 27,505 26,632  61,21.498  20,25,000
20 Tripura 1,572 2,009,836 Nil
21 Uttar Pradesh 69,244 5,503 1,21,60,979 11,26,525
22 West Bengal 42,659 29,888 57,77)591 24,71,000
23 A. & N. Islands 159 151 23,905 23,000
24 Arunachal Pradesh 841 215 49,409 17,008
25 Chandigarh 41 37 29,068 + 20,500
26 Dadra & Nagar Haveli : 134 133 13,515 13,44
27 Delhi 1,629 83 6,59,000 1,38,300
28 Goa, Daman & Diu 951 308 1,45,532 18,416
29 Lakshadweep 1y 17 6,865 8,615
30 Mizoram 518 78,331 5,000
31 Pondicherry 288 264 72,310 85,600

INDIA - 474,993  1,26,780 7,21,65,403  1,45,93,527
“N.A.” stands for ‘Not Available .’
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Statement 11

Recommended Financial Outlaysfor the Jmion Sector for the years 1978-79, 1979-80 end
¥ ]

(Rs. in lakhs)

S.No. State/Uaion Territory 195879 1979-80 1980-81
1 Andhra Pradesh 40 90 40° 00 3000
2 Bibar 5500 75° 00 85 00
3 Gujarat - - .o 1330 50-23 15:05
4 Himachal Pradesh . 10' 8o 9° 00 1300
5 Karnataka 1985° 00 215° 00 8o0: 00
6 Kerala . . . . . 20’ 00 15° 00 164 00
7 Madhya Pradesh 323 00 219° 00 70* 00
8 Maharashtra . . 123 90 72° 54 120 00
9 Meghalaya . . 200 4100
10 Nagaland -« . . 95 50 200 4° 00
11 Rajasthan 30' 90 .
12 Sikkiza . . . . . . %' 50 4'50 10+ 00
13 Tamil Nadu . 30° 90 . 1-76
14 Uttar Pradesh . . 85 00 35' 50 39:00
15 West Bengal . . . . -2%9: 80 284- 00 168: 00
16  Aurnachal Pradecsh . . . 4 00 031 4* 00
17 Chandigarh . . . 643 9:00 2166
18 Delhi . . 5° 00 1500 1500
19 Goa, Daman & Diu - . . 9 00 450 5° 00
20 Mizoram . . 2 00 - 50 100
21 Pondicherry . . . 2' 50 250 2' 50

—Tndicates programme covered under non-Plan.

Eligibility for Fimamcial Assistance
in Adult Education Programme

108. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of EDUCA-
TION be pleased to stale:

(a) whether trade unions, Kisan
Sabha, Youth Organisations, Mass
Organisalions of the students and
teachers ag well ag All Indiy Cul-
tural Organisationg arc not eligible,

at present, to get financia] assistance
irom the Umeon Government for

organising adult education pro-
gramme;

(b) if so, the reasons therefor; and

(c) if Government envisaged it as
a mass progromme, how Government
intend to involve the popular or-
ganisationg in this work?
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THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARA-
NAND): (a) to (c). Pelitical parties
and their mass organisations of
women,_ youth, workers and peasants;
all-India cultural, religioug and youth
erganisations; and federations/associa-
tiong of teachers. students, trade and
industry, are not eligible for financial
assistance under the Scheme of Assist-
ance to Voluntary Agencies working
in the field of Adult Education. While
incorporating the above provision in
the adult education programme, it was
envisaged that these organisations
could instead play an important role
in the creation of an environment for
the success of the Scheme and to
motivate the persons engaged in Adult
Education. A Committee was set up
in October, 1978, under the Chairman-
ship of Dr. D. S. Kothari to review
National Adult Education Programme
in all its aspects. The report is under

consideration of the Government.
———

Hamdicapped Students in Govern-
ment Schools, Dethi

- e

109. SHRI PIUS TIRKEY: Will the

Minister of EDUCATION be pleased
to state:

(a) the present number of handi-
capped children studying in Govern-
ment schools in Delhi;

(b) what financial assistance Go-
vernment are providing tg such chil-
dren for better or higher studies in
Government schools; and

(¢) if no assistance is provided by
Government to such children, whe-
ther it is under the consideration of
Government t5 provide them free
books etc. in the schools?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARA-
NAND): (a) 59 (Fifty nine).

(b) There is a centrally sponsored
scheme for ‘integrated education for
the handicapped children in Delhi’

JUNE 9, 108e
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under which four categories of handi-
caps are covéred:

(1) Partially sighted

(ii) Orthopaedically handicapped
(iii) Mentally retarded

(iv) Speech impaired

Children admitted to Govt. school
under the scheme are given assistance
as follows;

Rs. 25/- per month for 10 months
towards transportation cost.

Rs. 150/- per year toward the cost
of books and stationcry.

(c) Does not arise,

Delhi Secondary School Examinatien

110. SHRI PIUS TIRKEY: Will the
Minister of EDUCATION be pleased
to state:

(a) whether English Paper I (course
A) for Class X of the Deihi Secon-
dary School Examination this year
wag extremely difficult and whether
there has been 5 deviation in the
setting up of the paper from the
past practice;

(b) whether the level of English
question paper I (Course A) for All
India Secondary School Examination
was lower than that of the paper
which was meant for Hindi medinm
schools;

(c) whether attention of Govern-
ment has been invited to the letter
to the Editor appearing in different
newspapers Times of India dated 15th
March, 1980 and Evening News of
Hindustan Times.

(d) whether a copy each of tpe
English question papers 1 (Course
A) for Delhi and another for All
India will be placed on the Table of
the House; and

(e) the reasons for testing two
sections of students with different
level working on the same syllabus?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARA-
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NAND): (a) There was no deviation
this year in the pattern of question
papers from that of the last year.

(b) to (e). The Question papers of
English Paper I (Course A) for the
All India Secondary School Examina-
tion and the Delhi Secondary Schoel
Bxamination were of comparable
standards.

As soon as the complaint cited in
the newspaper came to the notice of
the Central Board of Secondary Edu-
cation, the attention of the Head
‘Examiner was drawn to the complaint
and due steps were taken to ensure
that no hardship was caused to the
students.

Copies of the Question Papers have
been placed in the Parliament Library
for reference.

Admission of handicapped childrer in
Government schools Delbi

111. SHRI PIUS TIRKEY: Wil the
Minister of EDUCATION be pleased
to state;

(a) whether any quota for admission
in Government schools has been fixed
for the handicapped children in Delhi;

{b) whether it is a fact that Princi-
pals/Education Officers ¢f Government
schools ignore admitting such children
an Government schools because of their
disability; and

{c) if so, the steps taken by Govern-
ment to educate such handicapped
children in the Government schools in
Delhi?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
{ay Al children of school going age,
whether handicappeq or not, seeking
admigsion are accommodated in
schools run by the Delhi Administra-
tion. In the four Government Model
schools ten geats per school in Class I
are reserved for handicapped children.

(b) No, Sir.
(c) Does not arise.

Upgradation of Daskalgram Branch
Pest Ofice

112. SHRI GADADHAR SAHA: Will
the Minister of COMMUNICATIONS
be pleased to state the steps taken by
Government to upgrade Daskalgram
Branch Post Office of Birbhum Dist-
rict, West Bengal taking it out from
Burdwan Postal Jurisdiction and plac-
ing it in Birbhum Fostal Jurisdiction?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN):
Daskalgram branch post office is &t
present not eligible for upgradation to
the level of a departmental sub post
office under the prescribed norms.
The question of transfer of the Branch
Post Office from Burdwan Postal
Division to Birbhum Postal Division
is under consideration of the Post-
master General West Bengal Circle.

P.C.0. at Daskalgram in Birbhum,
West Bengal

113. SHRI GADADHAR SAHA: Will
the Minister of COMMUNICATIONS
be pleased to state the steps taken by
Government to provide telephone con~
nection at Post Office (P.C.O) at
village Daskalgram in Naneor Block
in Birbhum District of West Bengal?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): The
proposal for provision of a Public
telephone at village Daskalgram is
under process of sanction.

Drought and relief measuring in States

114, SHRI CHANDRABHAN
ATHARE PATIL: Will the Minister
of AGRICULTURE be pleased to
siate:

(a) the details of areas in each State
hit by drought this year as well a9 dur-
ing 1879 indicating the population
affected in each area, year-wise;

{b) the details of assistance—both
in cash and kind given each year in
each State separately;
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(c) the detajls of foodgraing (com-
wmodity-wise and quantity-wise) given
to each State under “Food for Work”
programme;

(d) whether any assistance has been
availed of in this behalf from the

foreign voluntary agencies stationed in
India; and

(e) it so, the names of such volunt-
ary agencies and the extent of sssist-
ance given by them?

JUNE 9, 1980
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (ay
The details are furnished in State-
ment I & II attached,

(b) and (c). Statement III and
IV gives the details.

(d) and (e). The information is

being collected and will be placed om:
the Table of the House separately.

Statement 1

Statement showing the Population affected and cropped area affecicd

1979-80

State

Population affected  Cropped area affe cted

(lakhs) (lakh ha.}
1 S e - - 3
1. Andhra Pradesh 125 00 40° 060
2. Bihar 473" 00 40- 00
3. Haryana 30° 00 17 8C
4. Himachal Pradesh - 2700 400
5. Jammu & Kashmir ° . 2- 69 214
6. Madhya Pradesh 279° 00 88-ac
7. Maharashtra 53 14 10°23
8. Orissa 11500 4312
9. Rajamsthan 240° 00 80" 0C
10. Uttar Pradesh 773" 00 105706
11. West Bengal 87-00 15°35

‘T'oraL
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210
Statement II
Statement showing the Population affected  and cropped area affected 1080-81
T State o Pop_ulation affected é:;ps (kharif affected)
o 3 . (lakh) (lakhha)
1 < 3
1. Andhra Pradesh . . . . 1325° 00 4000
2. Bihar . . . . . 433° 00 3000
3. Guiarat » . . . . 6o 00 11'24
4. Himachal Pradesh ° . . . . 34 00 4'90
5. Madhya Pradesh . . . . 267: 00 9008
6. Orisa . . . . . 134 00 3522
v. Rajasthan . . . . . 240° 00 3000
8. Uttar Pradesh . . 9973+ 00 105° 00
T Tacteoo  aaser

Statement I
Sta*:mont showing delails of Assistanos botl in eash and kind 1o dreught af fected Statesdirirgig,q

Name of State Ceilings Short- Food for Work Programme  Food for Nutrition
of term  including Special Food for Programme
expendi- loan  work Programme
ture (in lahh M.T.)
) Wheat Rice  Total Wheat Rice Tolal
{in crores) (In M.T.)
1 a 3 4 5 6 7 8 9
1. Andhra Pradesh . 22:05 18-00 .. 2- 25 2+ 25 .. 6700 6700
2, Bihar . . . 182 1073 243 1'03 3 46 500 12000 12500
3. Haryana * . © 45 700 064 o006 o070 4200 4200
4. Jammu & Kashmir 279 080 0225 0225 0,450 3500 3500
5. Madhya Pradesh . 2280 897 1475 2625 3500 5000 15000 200 L0
6. Maharashtra - . 854 700 08; o050 1-36
7. Orissa . . . 14'05 500 0345 1965 2°310 .. 67co Gy
8. Rajasthan . . 28-75 9 oo 3¢6 .. 3 06 5000 900 5900
g. Uttar Pradesh * . 9491 3300 370 2-09 5'%9 5150 08350 G40
10. West Bengal - . 1304 1300 045 1° 70 215 67co (700
11. HimachalPradesh . 3-70 oo 0185 o110 0295
TorAL . 156 95 113°50 13°370 1I'Q55 25°325 19850 79850 cojco
—_—
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Stacement—IV
Statemen? showing detatls of assistance in cash and kind to dre-rght affected States daring 1980-81.

Name of State Ceiling Shert- Foodfor Work Programme  Fopd for Nutrition
of term  inclyding Sepcial Food Prognmme
expendi- loan  for Work Programme
ture (In lakh M. T.)
{In crgpes)
Wheat Rice Total Wheat Rice Total
(In M. T.)
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh . 19:'6¢ 500 .. 0:63 o063 The State Governments
have been informed
e. Bihae . . 2482 400 o022 088 1-10 shat the food-
allocated to them during
3. Gujarat . . 400 o087 o013 o010 1979-80 would continve
4» Himachal Pradesh Lid 0'10 0°'016 00°64 ©:080 to be available forutili-
sMavdhya Pradesh . 47 G0 200 ©0-308 1302 1-99 sation till end of Sep-
tember, 1g80.
§. Orima . 1739 5°08 .. o 82 o 82
7. Rajasthan . 20 10 4 00 0-9625 o 1375 130
8. Uttar Pradcsh . 47’52 Boo o058y 1365 1:95
ToraL 177°37 132-10 2-2683 53015 797

«%Central Team visited the State of Himachal Pradesh from 27th to 3oth May 1g80. Central i
asiistance will bareleased alter High Level Committee on Reliefapprove the recommendations of the
Central Team.
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Development works in West Bemgal

116. SHRI DINEN BHATTA-
CHARYA.

SHRI SUDHIR KUMAR
GIRI:

Will the Minister of WORKS AND
HOUSING be pleased {o state:

(a) whether Government are awarec
that due to non-availability of Steel
Cement, bitumen and wagons, the
urban development works in the West
Bengal are seriously affected;

(b) if so, the details thereof: and
(c) the steps taken by Governmenl?

THE MINISTER OF WORKS AND
HOUSING (SHRI P, C. SETHD: (a)
to (c) The Calcutta Metropoltan
Development Authority has brought
to the notice of this Ministry the
shortage of steel, cement, bitumin and
wagons for their development pro-
gramme. The matter was taken wup
with the Ministries concerned who
looked into the requirements and
have met shortage to the extent pos-
sible, keeping in view the overall re-
quirements of such materials in the
country,

Reloase of share oapital of Kerala
Agro-Industries Corporation

117. SHRF A. NEELALOHITHA-
DASAN: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Managing Director,
Kerala Agro-Industries Corporation has
requested Central Government to re-
lease Rs. 55,71 600 being the share
capital contribution of Central Govern-
ment to the Kerala Agro-Industiies
Corporation for the years 1977-78 amd
1978-79;

(b) if so, what action has been taken
by the Central Goevernment in this res-
pect;

(c) whether the Central Government
have already released the amount;

(d) if not, the reason therefor; and

(e) whether the Government propose
to release the amount at the earlfest?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir,

(b) to (e) The
consideration.

matter is under

Post and Telegraph Offices proposed
to be opened in Maharashtra

118. SHR R. K, MHALGI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) the number of post|telegraph
offices proposed to be opened in the
country during 1980-81; and

(b) the number of post/telegraph
offices proposed to be opened in
Maharashtra  State (District-wise)
during 1980-817

THE MNISTER OF COMMUNICA-
TIONS (SHRI C. ‘M, STEPHEN):

(a) The proposal at present ig to
open approximstely 5,000 post offices
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and 2500 telegraph offices in the
eountry  during 1980-81. These
figures are subject to modification in
the light of the revised Five Year
Plan 1060-85 as may be finzlly ap-
proved by the Planning Commission.

(b) The number of post offices ten-
tatively proposed to be opened in
Maharashtrag State during 1980-81 dis-
trict-wise ijs as follows:—

S. No. Districs No. of Poit offices

proposed t» be opene 4

1. Ahmednagsr . 7
2. Akcla . 10
3. Amracati . 25
4. Aarangabad . 15
5. Beed 10
6. Buldena 10
7. Bhandera 13
8. Chanda g0
g. Dhule 25
10. Jalgaon 5
11, Kolaba 30
12. Kolhapur 35
13 Nagpur 12
14. Nanded 10
15. Nasik 35
16. Osmanabad . 17
17. Pardhani . 10
18, Pune . 15
19. Ratnagiri . 54
20. Sangli . 2
21. Satara . 30
22. Sholapur . 5
23. Thane . 55
24. Wardha . 17
25. Yestmal . 18
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The number of telegraph offices
tentatively proposed to be opened in
Maharashtra  State District-wise
durnig 1980-81 is glven below*: —

SL. Districe No. of telecraph
offices proposed (obe
opened

1. Ahmednager ! 12

2. Aurangabad . 10

3. Amravatj . 13

4. Alibagh . 6

5. Akola . 7

6. Bhandara . 12

7. Bhir . 12

8. Buldhana . 8

9. Chande . 12

10. Dhulia . 25
11. Jalgaon 26
12. Kolhapur 25
13, Nanded 9
14, Nagpur 12
15. Nasik 14
16. Osmanabad 19
17. Parbhani 10
18. Pune 1§
19. Ratnagiri 25
20, Sangli 20
21. Satara 17
22, Sholepur
28. Thana 10
24 W adha 12
25. Yeotmal 13

Extra departmental werkers

119. SHRI SATYAGOPAL MISRA:
Will the Minister of COMMUNICA-
TIONS be pleasd to state:

(a) whether Government are aware
of the fact that a large number of
extra-departmental workers of post and



217 Written Answers JYAISTHA 19, 1902 (SAKA) Written Answers 218

ielegraph department are working
within a slave system of service and
getting very poor remuneration against
Lheir work;

(b) whether it is also a fact that these
extra-departmental workers are Jlepriv-
ed of the general facilities of the service
conditions which other sectiong of
ployees are enjoying; and

(¢) the proposals of the Government
to regularise their services and to im-
prove their service conditions?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN)
(a) It is not correct to say that the
Extra  Departmental Agents are
“working within a slave system of
service” They are free to resign from
service at any time at their option.
The remuneration of the Extra De-
partmental Agents is fixed, taking
Into consideration their workload and
responsibilities. The remuneration
payable to them is also reviewed
once 1n two years and the last up-
ward revision was done as on  1-9-
1979, The Government, therefore,
does not accept that they are getting
very poor remuneration.

(b) The Extra  Departmental
Agents are part-time employees and
they are free to take up other avoca-
tions. Their service conditions cannot
be the same as those of full time em-
ployees of the Government.

(¢) There is no proposal to absorb
all the Extra Departmental Agents a5
regular employees of the Department.
Adequate opportunities have already
been provided to Extra Departmental
cmployees for their selection to Group
‘¥ posts and posts in postmen’s
cadre. The Government is also alive
lo the need to improve the service
conditions of Extra Departmental
Agents and they are subjected to
constant review.

Handing over of the Travancore Messe
to Kerala Government by the Ceatre

120, SHRI K. A. RAJAN: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether the Kerala State Gov-
ernment has requested the Centre to
hand over Travancore House in New
Delhi to the State Government; and

(b) if so, the decision of the Union
Government thereon?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
Yes, Sir.

(b) The matter is under considera-
tion.

Closure of Chilling Plants and Maum-
facture of Milk Products by Delhi
Milk Scheme

121. SHRI K, A. RAJAN: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether nearly 30 chilling cen-
ires in U.P.,, Haryana and Rajastham
for processing and pasturising milk
for the D.M_S. have been closed down;

(by whether the manufacture of
D.M.S. products like cheese, butter,
ghee and ice cream have been stopped;

(c) whether some of the plants and
machinery of the Delhi Milk Scheme
hag been either auctioned or trans-
ferred to Amul Dairy at Anand in
Guiarat;

(@) if so, the reasons therefor; and

(e) whether Government have amy
proposal to wind up the scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R V. SWAMINATHAN): (a)
Twenty Chilling Centres in UP,
Haryana and Rajasthan, were closel
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down between 1962 and 9-1-80, with
progressive increase in the supplies of
milk to D.M.S. undertaken by the
respective State agencies,

(b) The manufacture of butter and
ghee still continuing. The DMS did
not at any stage undertaken the
manufacture of cheese, The manufa-
cture of ice-cream has been stopped.

(¢) and (d). The equipment and
machinery of D.MS. that was either
surplus or unserviceable was entrus-
ted for disposal to the best advantage
of D.MS. through the Indian Dairy
Corporation, The cheese plant was sold
to the ,Amul Dairy which offered the
highest price,

(e) No. Sir.
Prospects of Prawn Resourees

122, SHRI K. A. RAJAN: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether it is a fact that recent-
ly a team of Scientists which had in-
vestigated the Prawns resources in
India’s Coastal Waters have indicated
that prawn fisheries therein have to
face acute ghortage in the near future;
and

(b) whether the Governmeni pro-
pose to lay a statement detailing the
conclusion of the investigations on
the Table of the House?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). In March, 1979, the Govern-
ment of India appointedq a Committee
under the Chairmanship of the Direc-
tor, Central Marine Fisheries Re-
search Institute, on conservation of
shrimp and other resources in the Ex-
clusive Economic Zone, The Com-
mittee is yet to submit its report to
the Government.

Grameen Dialling System in Villages

123. SHRI SIJBHASH CHANDRA
BOSE ALLURI: Will the Minister of
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COMMUNICATIONS be pleased to
state:

(a) whether it is proposed to intro-
duce Grameen Dialling system in vil-

lages;

(b) it so, the details in this regard;
and

(c) to what extent this scheme has
been introduced in Andhra Pradesh?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
(a) and (b). A general scheme for
providing wherever feasible inter-
dialling facilities amongst telephone
exchangeg in rural areas is under for-
mulation.

(¢) A limited scheme for inter-
dialling amongst 113 telephone ex-
changes in Andhra Pradesh has been
introduced on an experimental basis.

Shortfall in Wheat Production

124, SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether Government are anti-
cipating or there is a shorifall in the
production of wheat in the country
due to failure of the monsoon last
year; and

(b) if so, what are the details in
this regard and how the Government
propose to meet the situation?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). Final estimates of production
of wheat during 1979-80 have not yet
become available from all State Gov-
ernments. However, according to cur-
rent assessment, there is likely to be
a fall in production of wheat in 1979-
80 by about 2-3 million tonnes com-
pared to a level df 350 million ton-
nes in 1978-79. The slight shortfall
in production of wheat is not likely
to present a problem in view of the
comfortable stock position.
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Involvemssnt of Youtk in National
Building Activitles

125, SHRI SUBHASH CHANDRA
BOSHE ALLURI. Will the Minister of
EDUCATION be pleased to state:

(a) whether there is any plan under
Government’s consideration to involve
the youth in the country in the na-
tional building activities; and

(b) if so, the details in this regard?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAl, WEL-
FARE (SHRI B, SHANKARANAND):
(a) and (b), For the development
of the country, it ig indispensable
that studentg and youth are involved
in npation building activities, Some
of the important schemes in thig re-
gard are:—

1. National Service Scheme
which aims at enabling students to
involye themselveg in social and
Mational gservice activities;

2, Nehru Yuvak Kendrag through
which non-student youth, primarily
in rural areas, can participate in
nation-building activities;

3. National Service Volunteer
Scheme which provides opportu-
nity to students, after completion
of their first degree, to involve
themselves, on whole-time basis, in
non-formal education and rural
development activities;

4, Financia] assistance to non-

government organisations includ-
ing promotion of scouting and
Suiding;

5. National Cadet Corps which
has introduceq in recent years a
Bignificant elememy of social ser-
Vice; ang

8. Support and encouragement to
the Yuvak Mandalg and Mahila
Mandals.

Construction of Houses under HUDCO

126. SHRI SUBHASH CHANDRA
BOSE ALLURJ]. Will the Minister
of WORKS AND HOUSING be
pleased tp state:

(a) what is the number of houses
{hat are likely to be comstructed dur-
ing the year 1980 under HUDCO
Scheme, State-wise; and

(b) what are the other details in
this regard?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C., SETHI):
(a) and (b). HUDCO normally does
not undertake construction of houses
but provides fundg to the construc-
tion agencies all over the country to
construct houses for sale to general
public (in rural and urban areas) as
wel] as to the corporate employers
in the public and private sector for
housing their employees. A State-
ment (Annexure) showing the
houses sanctioned by HUDCO so far
ig enclosed.

The pace at which houseg are cons-
tructed by the HUDCO'’s borrowing
agencies depend on several factors
like:—

(i) availability of building mate-
rials;

(ii) provision of essential ser-
viceg like water supply electricity,
sewarage, etc. by outside agencies
like Municipal Corporation, Elec-
tricily Board;

(iiii) geasonal factors and the
consequent disruption in construc-
tion gctivity;

contractors

(iv) problems with
rendering of

and delays due to
works ete,

It i3, therefore, not possible by the
borrowing agenciey ta assesg exactly,
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the number of housey that will be
constructed through HUDCO’s flnan-
cial assistance during 1980. How-
ever, a rought estimate of total num-
ber of gwellings that are expected
1o be completed during the calendar
year 1980 are likely to be around

50,000 belonging to different income
categories,

a

State/U. T. Loan San- No. of
ctioned  Residen-
(Rs.in tial Dwel-
crores) lings
sanctioned
Andhra Pradesh . 45 62 G542y
Assam . . 2 19 1076
Bihar . . . 18 30 9796
Gujarat . . . 74" 54 96771
Haryana . . . 2529 157€(9
Himachal Pradesh . 3 00 1401
Jammu & Kashmir} . 4 90 2408
Karnataka . . 35'07 112425
Kerala 27 56 63847
Madhya Pradesh} 30 Q5 20883
Maharashtra . . 36 32 32155
O.issa . . . 16° 44 11598
Punjab . . . 1512 16018
Rajasthan 4183 32659
Tamil Nadu 57° 90 53181
Uttar Pradesh . . 68 77 54432
West Bengal . 23- 39 11829
Waion  Territories
Chandigarh . . 11 88 7415
Desthi . . . 19 82 13251
Goa,Daman & Diu . 022 226
‘ndicherry . . 017 149
Fotal : 559-28  6aabor
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Non-paywment of Wages, Jalnry ete. to
Workers of Jaora Sugar Mills

127. SHRI ANANDA PATHAXK:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are aware
that the management of Jaora Sugar
Mulls, Jaora (Madhya Pradesh) have
not paid the wages, salary, bonus, re-
taining allowance, overtime allowance
to the 'workers of the mills for months
and year together;

(b) if so, the amount involved on
these accounts and what steps Gov-
ernment have taken to realise this
amount and pay to the workers;

(c) whether
aware that the

Government are alse

management of the
said Mills have notl paid the dues te
Sugarcane growers; and

(d) if so, what is the amount of dues
and 'what action Government bave
taken to realise this amount and pay
to the sugarcane growers?

THE MINISTER QF STATE IN
THE WMINISTRY OF AGRICUL-
TURE (SHRI R. V. SWAMINA-
THAN): (a) and (b), According to
represenlation, dated 9th March, 1980
received from the Chini Mill Mae-
door Union, Jaora the management
of Jaora Sugar Millg had not paid
wages, salary etc. to the extent in-
dicateq below:—

(Rs. inlakhs)

“(1) Seven mwontbs rzy from
August, 1979 to  February,
1980 . . . 12.00
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Rs. in takhs
) Boaws for four years from
1975 to 1979 . 4 20
37 Retaining allowance from
1975 to 1979 5 64
4) Overtime from 1976 to 1980 120
(%) Dues of Compuhory Deposxt
Scheme . 2:00
1€) Amount of the Provident
Fund « o 8 oo
{7)Gratuity of the retired
employees . . 2:00
+8) Gratuity of 1200 employees
working in Mill . 30%0
@) Total dues incluing the
grautity of workers 65 00

10) D.A. on account of the in-
crease in the price index
under the U.P. Board ard
the amount of the family
pension, alsorequired to be
paid to the workers in addi.
tion to the above amount®?

The representation has been for-
warded to the State Government for
necessary action, ag they are the con-
cerned authorities,

(ey and (d). According to return
submitted by the Jaora Sugar Mills,
the total cane price dues as on 22nd
March, 1980 wag Rs. 30.80 lakhs, The
Government of Madhya Pradesh
have been requested to ensure that
the cane price dues are reduced
quickly, particularly in view of the
improveq price of free-sale sugar.

Amendment to Urban Land Ceiling Act

128. SHRI NAVIN RAVANI: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) what measures have so far been
taken to strictly implement the Ur-
307LS—9.
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"ban Land
Act; and

Ceiling and Regulation

(b) what is the present position of
implementation of this measure in
varioug States. particularly in metro
politen cities?

THR, MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI). (a)
and (b). Immediately after the ur-
ban Land (Ceiling and Regulation)
Act, 1976 came into force, a Central
Coordination Committee consisting
of the representatives of the States
and the Government of India wag set
up fto monitor the implementation of
the Act. As a result of the delibe-
rations of the Committee, several
guidelineg intended to clarify doubts
ang to achieye a broad measure of
uniformity in the implementation of
the Act were issued to the States.
In January 1978 the Government of
India replaced this Committee by
four Regional Committees under the
Chairmanship of the Secretary, Mi
nistry of Works and Housing. Thes(
Committees are intended to review
the progresg of implementation of
the Act in each region, discuss prob-
lems ang suggest measureg for solv-
ing them,

The progress made in the imple.
mentation of the Act by the States|
Union Territories is indicated in’the
statement attached. No city-wise
details in this regard are available.
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Statoment
As on a1st April 1980
Progress of implementation of the Urban Land Ceiling Act in the States and Union -

Territories
Sectlon 6
S.No. Name of State No. of No. of No. of  Estimate Extent of
statements  statements statements of excess vacent land
of excess scrutinised  finally vacant land acquired
vacant land dispgsed  after scrutiny and vested
received (In Hec.)  with the
State Govt,
(In H@)
1. Andhra Pradesh . 27,007 14,995 1,260 3,297 89 49'94
2. Assam . 538 — .
3. Bihar . . . 2,193 12.7 2 160 or 21
4. Gujarat . . 40,515 7,398 142 3 64,662 00 64° 27
5 Karnataka . 68,987 15,170 196 11,471 00 72- 45
6. Maharashtra . 64,049 57,213 122 53.522° €O 765 co
7. Madhya Pradesh) . 7,422 16,735 381 11,289 418 182 52
8 Orissa . . . 571 86 167 28 346
9. Punjab . . . 5,602 3,151 1,072 763 00 10° 50
ro. Rajasthan . . . 9,42¢ 1,586 86 6,817 46 9,1572
11. Uttar Pradesh . 1,18,709 86,215 6,626 13,784 10 210° 37
12. West Bzngal . 29,502 9,355 301 5,007 00 32- 23
Union Territoriers
1. Chandigarh Admn. . 164 32 3
2. Delhi Admn. . 8,097 6,505 1,908 550483
2, Pondicherry . 716 250 .. 75° 00
- Cantonment Areas . 3,906 3,794 yI1 871-96 Nil
ToraL . 3.87,402  2,13,312 12,977 1.71,004-Co 139364

Delhi Telephones Assistance Services not working properly and subscriber
have a number of complaints against

129. SHRI NAVIN RAVANI: Will operators;
the Minister of COMMUNICATIONS (b) if so, steps been taken to disci-
be pleased to state: pline the Delhi telephone outfit and

(a) whether Governmeni are aware salisfy the telephone users; and

that enquiry, assistance, directory (¢) how many new exchanges were
number enquiry numbers of Delhi opened this year in Delhi and how
telephones like 199, 197, 198, etc. are many planned to be opened and how
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many pending new applicants given
connectjon?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
(a). No, Sir. 197 and 198 services
are working fairly satisfactorily,
Only ‘199 service has some com-

plaints due to excessive load on the,

service,

(b) 15 additional positiong have
been added in 199 Service Orderg for
installation of 9 more positiong have
been issued,

(¢) Three new exchanges Tis
Hazari ‘23’ Rajori Garden II, ‘50’ and
Janakpuri ‘65’ haye been opened
since January, 80 and these are the
only ones planned. Faridabad ex-
pansion by 900 lines, Chanakyapuri
expansion by 700 lines. Badli expan-
sion by 200 lineg has been effected
during this period. New Exchange
Rajourji Gardep III 10,000 lines ex-
Janakpuri 700 lines, Badarpur expan-
sion 100 lines Alipur expansion 100
lines has been planned for this year
11,185 pending new applicants have
been given connectiong during 1-1-80
to 30-4-80.

Shooting of Partridges and Rabbits in
Sawai Madhopur, (Rajasthan)

130 SHRI P. K. KODIYAN: Will
the Minister of AGRICULTURE be
pleased to gtate:

(a) whether it is a fact that under
the Wild Life Protection Act, 1972
killing of partridges is a crime;

(b) whether Government are aware
that about a dozen of partridges and
few rabbits were shot in the forest
of Sawai Madhopur (Rajasthan);

(c) whether the Forest Department
workers have flled a complaint in the
matter; and

(d) if so, the full details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Huntin“ of partridges is not an

offence if it ig done under a hunting
permijt issued by the competent
authority,

(b) to (d). The information ig be-
ing collecteq and will be placed on
the Table of the Sabha.

Aporoval of the lay out plans of the
colonies to be regularised by D.D.A,

131. SHRI p. K. KODIYAN: Wil
the Minister of WORKS AND HOUS-
ING be pleaseq to state:

(a) whether objections/suggestions
received regarding draft lay out olans
of unauthoriseq colonies to be regu-
larised have been examined by DD.A.;

(b) if so, the number of such ob-
jections/suggestions received from
(i) individuals and (ii) Block Socie-
ties in the matter, from Laxmi Nagar
and Shakarpur;

(c) the number of suggestions/ob-
jections accepted/rejected;

(d) whether final plan will be pub-
lished;

(e) whether D.D.A. has sent notices
to those who are constructing houses
now, asking them to demolish their

construction if so, the reasons there-
of, and

(f) whether notices have also been
sent top those people whose plots are
not affected by the lay out plan and
if so, the reasons thereof ?

THE MINISTER OF WORKS AND
HOUSING (SHRI P, C. SETHI): (a)
No, Sir,

(b) Delhi Development Authority
haq intimated that geparate data about
the number of objections|suggestions
received from (i) individuals and
(1i) Block Societies has not been
compiled. However, about 3300 and
1600 suggestions|objectiong have been
receiveq in respect of Laxmi Nagar
Complex and Shakarpur Complex
respectively from individuals gs well
ag gocieties,
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(¢) Does not arise in view of (a)
above,

(d) The lay out plan will be noti-
fled after  suggestionsjobjections
have been considered anq the plan
is finally approved.

(e) and (f). The Delhi Develop-
ment Authority has intimated that
notices are being sent to those Dper-
sons who have constructed houses
in development areas after June, 1977
without obtaining their permission|
approval ag according to the policy
for regularisation of unauthorised
colonies rvesidential structuregs in
these colonies which had been cons-
tructeq upto 30th June, 1977 only
are to be regularised.

Electric conmections in Resettlement
colenies of Delhi

132, SHRI P. K, KODIYAN. Will
the Ministey of WORKS AND
HOUSING be pleased to state:

(a) whether DDA has given some
amount to the Delhi FElectric Supply
Undertaking for giving electric connec-
tions to the residents of Resettlement
rolonjes in Delhi;

(b) it so, the details, thereof;

(¢) the terms and conditions on
which electric connections will be
given;

(d) whether they have been ex-
empted from paying development
and estimate charges and security de-
posits;

JUNE 9, 1980
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(e) if so, the details thereof:

() the number of connections

given so far ip different resettlement
colonies; and

(g) the number of applications re-
ceived and those still pending?

" THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHD: (a)
Yes, Sir,

(b) Rs. 2.2 crores,

(c) to (e). The Delhi Electric Sup-
ply Undertaking hag reported that
the prospective consumerg are re-
quired to submit formal application
on the prescribed form along with
proof of lawful occupancy and se-
curity deposit of Rs. B80]- per K.W.
subject to a minimum of Rs, 40|- for
getting electric connectiong in the
electrified portiong of the Resettle-
ment Colonies, Subsequently, ser-
vice line charges ® Rs. 110- per
connection are also payable by them.
However, they are not required to
pay any development chargeg for
getting electricity connections ag the
same are being borne by the Delhi
Development Authority.

(f) and (g). The Delhi Electric
Supply Undertaking hag reported
the position of apblicationg received,
connections energised and under exe-
cution in respect of four Resettle-
ment Colonieg where general elec-
trification work hag been carried out
partly towards the end of April, 1980,
to be ag under:—

Name of Colony

No. of Connections Conrections

applicitions  energised nnder
received execution
Mangolpuri 220 738 1462
Jahangirpuri 1680 207 1383
Sultanpuri 378 . 378
Dakshinpuri 38 395 533
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The Delhi Electric Supply Under-
taking hag also reported that the
following Resettlement Colonies are
already electrified ang electric con-
nections are being given there on
completion of usual commercial for-
malities:—

1. ‘R Block Raghubir
(Najafgarh Road),

2. ‘E’ Block Raghubir WNagar.
3. Shakurpur Phase I & II
4, Chaukhandi.

5. Khayala,

Nagar

Demolitions in Anana Nagar, New
Delhi

133. SHRI P. K. KODIYAN: Will
the Ministe; of WORKS AND HOUS-
ING be pleased to state:

(a) whether D.D.A. and other au-
thorities concerned demolished Jhug-
gi-Jhopries in Anna Nagar, New
Delhi; Rk

(b) if so, the full details thereof;

(¢) whether they were given ad-
vance notice;

(d) if so, when; ang

(e} whether they have been given
some other alternative place for their
shelter?

THE MINISTER FOR WORKS
AND HOUSING (SHRI P. C. SETHI):
(a) Yes, Sir.

(b) The Delhi Development Autho-
rity removed on 16-5-1980 a cluster of
about 150 jhuggies named Anna Nagar
constructed in the month of January-
February, 1980 on Delhj Development
Authority’s Nazul lang within the
Vikas Kutir Complex (nea, D.D.A’s
Engineering Wing).

(c) and (d). The Delhi Develop-
ment Authority hag reported that as
these ware fresh encroachments of
temporary nature, no notice - was
given.

(e) No, Sir.

1. Ima
2. FGHIATE
3. v
4. TEEERE
5. A
6. avaTel
7. #WFEL
8. T
9. AT
10. AR
11. whever
12. Pt
13. WiqIs
14. ¥@Y
15. WaA9wEx
16. TI=TEL
17. wdEaT
18. @reftEe
19. wwtry
20. &T
21. ®HIHAEI
22. *®
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61. FFEI
62. AW

63. WHENI
64 . Poemr
65. fawar
66 . G
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Review of National Adult Education
Programme

138. SHRI INDRAJIT GUPTA: Will
the Minister of EDUCATION be

Pleased to state:

(i) whether Government have

made any review of the National
Adult Education Programme perfor-
mance so far;

(b) if so, the details thereof; and

"(c) what measures have been taken
to make the programme more effec-
tive?

THE MINISTER OF EDUCATION,
HEALTH AND SOCIAL WELFARE
(SHRI B. SHANKARANAND): (a)
to (c). In October, 1979, Government
had appointed a Committes under the
Chairmanship of Dr. D. S, Kothari to
review the National Adult Education
Programme in al] its aspects. The
Committee submitted its report on
13th April, 1980, which is under con-
sideratio, of the Government. Mea-
sures to make the programme more
effective, if necessary, would be taken
thereafter,

Cadre of Pilot in Directorate of Agri-
culture Aviation

139. SHRI INDRAJIT GUPTA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Government have
a proposal under consideration to set
up a permanent cadre of pilots in
the Directorate of Agriculture Avi-
ation in his Ministry;

(b) if so, the details thereof;

(¢) whether the Association of the
Unemployed Pilots had represented
the Minister against the system of
deputations from the Indian Air Force
to the Agriculture Aviation Wing; and

(d) if so, whether Government
propose to recruit permanent cadre
of pilots only from the unemployed
pilots?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINAHTHAN):
(a) Yes, Sir

(b)
as Tho details have not yet been
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(¢) Yes Sir,
(d) No, Sir.

Eaccha Naliah between Essex farm
Factory and Panchsheel Park,
New Delhi

140, SHRI R. L. P. VERMA: Wil
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether the storm water
nallah along the Outer Ring Road on
the Sarva Priya Vihar side between
Essex Farm Factory and Panchsheel
Park, New Delhi has bheen lying
Kaccha for the last 10 years or so;

(b) it B0, which agency of the
Delhi Administration ie. M.CD.
D.D.A. PWD (Delhi Admn.) is re-
sponsible for the construction of tke
same;

(c) whether these agencies of the
Delhi Administration have received
& number of Trepresentations from
various Associations/Cooperative
House Building Societies/residents of
the area in that behalf, and it so, the
details thereof;

(d) whether all the authorities
under Delhi Administration have
denied responsibility for the con-
struction of the nallah, and

(e) it so, who is responsible for
the construction of the same and by
what time the construction of the nallah
is likely to be started and completed?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
Yes, Sir,

(b) to (e). The Delhi Water Supply
and Sewage Disposal Undertaking
have informed that they can construct
this Nallah if the beneficiarieg deposit
the proportionate cost of construction
with them, in advance. The Govern-
ment has, however, requesteq the Lt,
Governor of Delhi to decide the
authority who will construct this
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Nallah ang direct the same to initiate

(@ g
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Development of Small and Medium
Towns in the Country

142, SHRI LAKSHMAN MALILICK:
Will the Minister of WORKS AND
HOUSING .be pleased to state:

(a) whether there is any proposal
under Government’s consideration to
develop small and medlium towng in
the country; and

(b) it so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
A Centrally Sponsored Scheme has
been introduced for the Integrated
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Development of Small and Medium
Towns in the country.

(b) The main details of the
scheme, are:—

(i) the scheme would cover
towns with a population of
1 lakh and below on the basis
of the 1971 census,

(ii) The selected towns will be
either the  District Head-
quarter towns or the Sub-
Divisional towns or Mandi
towns or other important
growth centres.

(iii) The level of expenditure per
town will on the average, be
upto Rs. 1 crore, out of which
Central assistance upto
40 lakhs will be released for
identified work  during the
plan period,

(1v) The Components elgible for
agsistance are:—

(a) Land Acquisition and De-
velopment for Residential,
Commercial and industrial
schemes. Residential sche-
mes will include sites and
services with or without
core housing. (Thig is ex-
pected to benefit the econo-
mically weaker gections),

(b) Traffic and Transportation;

(c) Development of mandis|
markets, industrial estates
and the provision of other
services and processing fa-
cilities for the benefit of
agricultural and rural de-
velopment in the hinter-
land.
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Drought in Andaman and Nicobar
Islands

144. SHRI MANORANJAN BHAK-
TA: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government are aw;:e
of about severe drought in the Union
Territory of Andaman and Nicobar
Islands and if so, the action Govern-
ment have taken to meet the situa-
tion there;

(b) whether any Senior Central
Officer was deputed to study on the
spot and assess the required relief
measures—if not, the reason thereof;

(c) whether water supplied by
Government to the drought stricken
people was frea of cost or charged
throughout the country; and

(d) if so, why water supply in

drought areas in Andaman was
charged?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) Due to inadequate rainfall, An-
daman and Nicobar Islands experi-
enced drought condition. According to
the information received from the
Union Territory administration, about
15000 persons residing in 75 villages
of Andaman district were affected by
drought, Another 166 villages were
affected only marginally. About 3604
ha. of land under paddy was affected
by drought. The UT administration
hag allowed remission of land revenue
for the year 1979-80 in 75 villages
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and arranged relief programmes and
drinking water supply, Supply of
seeds and pesticides on loan are also
under consideration. The Government
of India allocated 750 MT of food
grains under Food for Work Progra-
mmes for providing employment t¢
the rural labourers.

(b) No such request was received
from the Andaman and Nicobar ad-
ministration.

(c) and (d). It has been the
practice in Andaman & Nicobar Is-
lands to supply drinking water in
summer months and charge for the
supply at Re, 1 per drum of 200 litres
so as to ensure economy in the use of
water by the public as the availability
of water during summer months is
very limited. In view of the drought
conditions, the administration re-
duced the charges to 50 paise per
drum. In view of the plentiful rains
since 10th May, 1980 there is no
shortage of drinking water now.

Foodgrains to Tripura

145, SHRI AJOY BISWAS: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government are
aware that the foodgrains are not
reaching Tripura in time;

(b) whether Government are also
aware that the people 6T Tripura are
facing serious crisis; and

(¢) it so, the steps taken by Gov-
ernment to supply the foodgrains and
essential commodities to Tripura?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
to (c). Some representations were re-
ceived from the State Government.
After investigation, the factual posi-
tion which was found to be generally
satisfactory has been duly intimated
to the State Government,
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Against the average monthly deli-
very of 7133 tonnes of sponsored food-
grains to the State during the year
1979, the average monthly delivery
durnig January to May, 1980 has
been about 7187 tonnes. Necessary
steps to increase the despatches by
rail from the North Zone have also
been initiated. The position is under
constant watch.

Wages to Muster Roll workers of P&T
Department, Tripura

146, SHRI AJOY BISWAS: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the Muster Roll
workers of the P & T Department in
Tripura are getting the same rates
of wages like Muster Roll workers
of the State Government; and

(b) if not the reasons thenefor?

THE MINISTER OF COMMUNI~
CATIONS (SHRI C. M. STEPHEN):
(a) Yes, Sir.

(b) In view of (a) above, this does
not arise,

Satellite Communication Centre in
Tripura

147, SHR] AJOY BISWAS: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether there is any proposal
to, start a project for Satellite Com-
munication Centre in Tripura; and

(b) if so. when the project will be
completed?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN). (a)
Yes, there is a proposal to start a
Satellite Earth Station at Agartala in
Tripura State.

(b) By early 1088,
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Canditional offer by Sugar Indusiry te
Peg Retail Prices of Sugar

148. SHRI CHHITUBHA] GAMIT:
Will the Minister of AGRICULTURE
be pleased to gstate:

(a) whether it is a fact that the
sugar industry has made a condi-
tional offer to the Government to
peg the retail price at around Rs. 5.25
a kg. in last March;

(b) if so, what were the conditions
attached and what was the Govern-
ment’s stand on this offer; and

(c) what other steps have been
taken to reduce the free market prices
of sugar during last 4 months?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR]1 R. V., SWAMINATHAN): (a)
and (b). The representatives  of
the sugar industry who were inviled
by Union Minister of Agriculture on
31st March, 1980 to review the rising
trend in sugar prices and find out
ways and means to stabilise prices at
reasonable level, agreed to voluntarily
limit the ceiling of ex-factory price
of free-sale gugar (without excise
duty ) to the level of Rs. 430 per
quintal. While making this offer, they
put the condition that the quantum
of excise duty should be reduced to
the leve] prevalent pn 31st March,
1980 and also urged for reduction in
the bank margin on levy sugar from
25 per cent to 5 per cent.

The proposa] of the industry was
considered in detail in the Confer-
2nce of State Food Ministers and
Advisers to the Governors held on
24-4-1980 where the consensus of the
State Governments wag that the offer
made by the sugar industry regard-
ing voluntary reduction in the ex-
factory price of free-sale sugar was
not workable in jts present form cs
some of the States were deficit while
others were surplus and there could
be no agsured movement of sugar {0
the deflcit States without statutory
control,

(c) Government have taken a
series of measures to bring down the
prices of sugar in the free-market,
These are:—

(i) Reduction in the stock hold-
ing limits of recognised dealers;

(ii) Intensification of de-hoarding
operations;

(iii) Restrictiong on sale of sugar
by one wholesaler to another
wholesaler where the transaction is

, not accompanied by physical deli-
very of sugar;

(iv) Turn-over of stocks by re-
cognised dealers within 10 days
period;

(v) Monitoring of information re-
lating to sale and despatches of
sugar;

(vi) Release of additional gquotas
of free-sale sugar for May and June;
and

(vii) Decigsion to import 2 lakh
tonnes of sugar.

Implementation of Land Reforms

149. SHRI CHHITUBHA] GAMIT:
Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) whether implementation of
land reforms Law like Tenaucy
(Amendment), Act and Land Ceiling
Act (Amendment) was stopped by
the previous Government in Gujarat;

(b) the position at present; and

(c) steps been taken to start again
implementing these laws including Mi-
nimum Wages Act for agrarian
labour?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). The previous Government of
Gujarat had appointed s State Land
Commisgsion in November,1977 to
examine the totality of land reform
measures in the State and suggest
necessary changes fn the light of the
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special conditionsg prevailing in Guja-
rat. The State Government kept in
abeyance the implementation of sec-
tion 32(1-B) of the Bombay Tenancy
and Agricultural Lands Act, 1948
(which dealt with restoration of -os-
session of land to tenants illegally
ejected between 15-6-1955 and the
coming into force of the Amending
Act 5 of 1973) and the acquisition tnd
distribution of surplus land under the
Gujarat Ceiling on Agricultural Hol-
dings Act, 1960. The Government of
India had suggested that holding up
the implementation of the ceiling law
in anticipation of changes was not
proper, but the suggestion was not
accepted by the State Govt. During
the Pregident’s Rule, however, gteps
have peen taken to implement land
vform laws in the State under g time
bound programme on a priority basis
and orders have been issued to take
over and distribute the lands already
declared surplus.

(c) Additional revenue staff has

been appointed to expedite the imple-
mentation of land reform laws and a
specia) drive launched to detect evic-
tion of allottees from ceiling surplus
lands ip order to restore these lands
to them. The Gujarat Government
have also take steps for fixing mini-
mum wages for agrarian labour and is
implementing the Minimum Wages Act.

asq
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Lack of proper name stamps and
seals in sub post offices

151, SHR] KRISHNA CHANDRA
HALDER: Will the Minister of COM-
MUNICATIONS be pleased to stale:

(a) whether Government gre aware
that because of lack of proper name
stamps and seals in the Sub-Post Offi-
ces, the Money Orders are being re-
turned to the remitters; and

(b) if so, the steps which have
been taken to remove this difficulty?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a)
An experimenta] Post Office is denot-

ed by a number

seals unsed by it.

in the stamps and

The name of the
Post Office is indicated in the stamps
and seals only when jt is made per-
manent.

Payment of money orders does not
type of stamps or

depend upon the

seals used to indicate the Post Office
of issue. There are hundreds of
experimenta] post offices in the coun-
try denoted by a number in the
stamps and seals used by them and
the money orders issued by them are
paid without any difficulty.

(b) Does not arise.
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National Population Educalion Project

152. SHRI K. T. KOSALRAM: Will
the Minister of EDUCATION be
pleagsed to state:

(a) whether Government have for-
mulated national population educa-
tion project;

(b) if so, the salient features there-
of; and

(¢) the steps being taken to imple-
ment it?

THE MINISTER OF EDUCATION,
HEALTH AND SOCIAL WELFARE
(SHRI B. SHANKARANAND): (a)
Yes, Sir.

(b) The Nationa] Population Edu-
cation Programme is designed to in-
troduce population education in the
formal system of education. The
programme will have the following
objectives:

(i) to help students develop an
ingight into inter-relationships bet-
ween population growth and the
process of gocial and economic
development at the individual,
family, society, nationa]l and inter-
nationa] levels;

(ii) to make the children and
teachers aware of thie population
situation in the country and targets
and efforts of the Govt. of India in
solving thig problem;

(ili) to institutionalise population
education in the forma] education
system, including universities and
non-forma] education programmes,
at the nationa] and state levels; and

(iv) to develop desirable attitudes
and behaviour in the teachers and
students as well as the community
at large towards population igsues
so that they may take rationa] deci-
sions about their family size and
the quality of life that they would
liks to have,

The programme seeks to realise its
objectives through development of
curriculum, preparation of instruc-
t!onal material, research and evalua-
tlon; it envisages the getting up of
population education cells at the
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national and State levels, incorpora-
tion of population education in the
training activities of the National
Institute of Educational Plarining and
Administration and, introduction of
population education courses univer-
sities,

The Ministry of Education will be
the implementing agency. At the
agtate level, the programme wil] be
implemented by the State Government
according to a plan approved by the
Government of India, The National
Counci] of Educationa] Research and
Training will provide technical assis-
tance. A National Steering Commit-
tee will pe set up with overal] autho-
rity for coordination as well as imple-
mentation of the programme.

(c¢) The programme is to be imple-
mented in a phased manner. Ten
State/U.Ts. which are tq be covered
in the phase during 1980-81 have been
selected. These are Bihar, Chandi-
garh, Gujarat, Haryana, Karnataka,
Madhya Pradesh, Maharashtra Pun-
jab, Rajasthan and Tamil Nadu. A
separate plan of action for each State
hag been prepared.

After a detailed consideration of all
the implications of the programme, it
has formally been approved by the
Govt, of India. The National Steer-
ing Committee is being set up. The
State Governments concerned have
been advised to—

(i) set up a State leve] Steering
Committee;

(ii) get up a population education
cel] in the State Institute of Educa-
tion or the State Council of Educa-
tional Research and Training:

(iii) identify and post full aca-
demic and administrative staff in
the population education cell; and

(iv) identify the academic staff,
including key persons, for intensive
training and orientation.

Action to arrange for necessary
budgetary provisions has also been
initiated.
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Application for Telephone Connection
under Various Schemes

153, SHRI K. T. KOSALRAM: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of applications for
telephone connections under different
schemes (scheme-wise) that were
pending as on the 31st March, 1877;

(b) the number of telephone con-
nections given upto 31st March, 1980;
and

(c) the steps being taken to expe-
dite the issue of telephone connec-
tions? .

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHBEN):

(a) The number of pending on
31-3-1977 was:
0Y.T. 42043
Non-O.Y.T, 141469
Total: 183512

(b) 3,97,558 telephone connections
have heen added during the period
1-4-77 to 31-3-80.

The total No. working on 31-3-80
was about 20.14 lakhs,

(c) The existing telephone exchan-
geg are being expanded and new ones
opened. The production of exchange
equipment, telephone cables and other
equipment is being augmented.
About 1.7 lakh telephone connections
are expected to be added during
1980-81.

Telephone Exchafige in Bombay Muni-
cipal Corporation Area

154. DR, SUBRAMANIAM SWAMY:
Will the Minister of COMMUNICA-
TIONS pe pleased to state:

(a) whether the Government have
any plans to open new telephone ex-
changes in the Bombay Municipal
Corporation area; and

(b) if so, the details thereof?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a)
Yes, Sir.

(b) The following new exchanges
have been planned for progressive
commissioning during the three year
period 1980—83;

1. Prabhadevi 10,000 lines
2. Mazgaon-I 10,000 lines
3. Borivli-II 4,000 lines
4. Ville Parle-I 10,000 lines
5. Wadala-I 10,000 lines
6. Marol-I 10,000 lines
7. Cooperage-1V 10,000 lines
8. Mankhurd-I 10,000 tines
9. Ville Parle-II 10,000 lines
10. Mulund 10,000 lines
11. Mazgaon-II 10,000 lines

Additional exchanges are planned
at Bombay CTO, Malabar Hills,
Cumbaly Hills, Bori Bunder, Worli,
Bandra, Kandivli, Goregaon, Seon
and Ghatkopar and are exepected 1o
be commissioned later during
1983—88.

Seminar in Integrated Contro] of Posts
of Irrigated Cotton

155. SHR1 K. RAMAMURTHY: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the recommendations of all India
seminar on  integrated control of
pests of irrigated cotton; and

(b).the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR] R. V. SWAMINATHAN): (a)
The All India Seminar on Integrated
Control of Pests on Irrigated Cotton
was held at Guntur (Andhra Pradesh)
from 9—12 February, 1980 under the
joint sponsorship of Andhra Pradesh
Agricultural University and Univer-
sity Grants Commission. +The recom-
mendations of the seminar have not
been received by Indian Council of
Agricultura] Research so far,

(b) Follow up action wil] be t#iken
on receipt of recommendation from
the Sponsorers.
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Seminars on Semi-arid Tropics held at
Solan

156. SHR] K. RAMAMURHY:; Will
the Minister of AGRICULTURE be
pleased to state:

{a) the principal suggestions of
the international symposium hosted
by Internationa] Crops Research Ins-
titute for the semi-arid tropics heid
in Solan on February 15, 1980; and

(b) the action if any proposed to
be taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR] R. V. SWAMINATHAN): (a)
On the basis of information furnished
by Associate Director, International
Crops Research Institute for Semi
Arid Tropics, no International sympo-
sium was hosted by ICRISAT at Solan
on February 15, 1980.

(b) Does not arise.

Winding up of Centre for Studies in
Science Policy, Jawaharlal Nehru Uni-
versity

157. SHR1 K. RAMAMURTHY:; Will
the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that the
Centre for studies in Science Policy
in the school of social sciences of
Jawaharlal] Nehru University has
been wound up; and

(b) if so, the reasons for the same?

THE MINISTER OF EDUCATION,
HEALTH AND SOCIAI, WELFARE
(SHR] B. SHANKARANAND): (a)
and (b) According to information
furnished by the Jawaharlal Nehru
University, the Centre for Studies in
Science Policy was established in 1970
with certain objectives. With the pas-
sage of time, it was felt that the ob-
jectiveg were not achieved and that
the Centre had virtually ceased to be
a viable academic unit. The Univer-
sity set up a Three-Man Committee
under the Chairmanship of Dr. V. S.
Jha, to review the working of the
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Centre. The report of the Committee
was considered by the Executive
Counci] of the University at its meet-
ing held on 20th February, 1980 and
the Council decided that the Centre
for Studies in Science Policy ag an
administrative structure be suspended
until such time as the need for reviv-
ing it manifests itself.

Criteria for Out Of Turn Allotment of
Government Accommodation

158, SHRI DAYA RAM SHAKYA:
Will the Minigster of WORKS AND
HOUSING be pleased to state:

(a)the names of diseases on the
basis of which Government used to
allot out of turn quarters to the Cen-
tral Government employees five vears
ago;

(b) the nameg of diseases on the
basis of which quarters are being so
allotted at present;

(c) the reasons for which allotment
on the basis of diseases at (a) above
was stopped;

(d) whether Government propose
to allot quarters on the basis of all
those diseases;

(e) if not, reasons therefor; and

(f) the names of the hospitals the
certificates of which are acceptlable
for such allotments in Delhi?

THE MINISTER OF WORKS AND
HOUSING (SHRI P, C. SETHI): (a)
A list giving the information is at-
tached.

(b) (i) Pulmonary tuberculosis (in
active phase with risk to others).

(ii) Cancer.

(iii) Physica]l handicap (employee
himgelf)—blindness, deafness and
orthopaedic infirmity).

(¢) The modification was made on
the basis of the recommendation of
the National Councij (JCM) to res-
trict guch ad hoc allotments,
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(d) No, Sir.

(e) The enlargement of the list of
dieseases for ad hoc allotment purposes
¥s not considered desirable as it will
adversely affect the prospects of the
large number of Government em-
ployees awaiting allotment of accom-
modation in their normal turn in the
context c¢f the acute shortage of ac-
commodation.

(f) Medical certicates from Govern-
ment T.B. Hospitals/Senatorium,
Loca] Bodies T.B. Hospitals/Clinics in
case of T.B. and in case of Cancer
and Physical Handicap, certificates
from Government hospitals quly
countersigned by the competent me-
lical authority are accepted.

LIST REFERRED TO IN REPLY TO
PART (a) OF LOK SABHA U.S.
QUHESTION INO. 158 FOR 9-6-1980.

l. Tuberculosis

(i) Pulmonary tuberculosis
(in active phasc with risk to
others).

(ii) Pleurisy wilh effusion
Tubercular meningitis.

2. Maligant Neoplasi.

Cancer

Sarcoma
Leukaemig
Hodgkins' Disease.

3. Disease of Blood

Hereditory Haemoloytic
Aneamia

Aplastic Anaemia
Purpura

4. Mental Diseases

Psychosis
Schizophrenia
Paranoid State
Menta] Retardation

5. Epilepsy

6. Disease of Circulatory System
Malignant Hyperiension
Ichaemic Heart Disease
Myocardial Infarction
Congestive Heart failure
Angina Pectoris.

Chronic Rheumatic Heart
disease with complications.

7. Detatchment of Retina

8 Diseases of Nervoug system

Congenital hydrocephalig
Spina Bifida
Paralytic effect of Policwmyelitis.
Cerebral Spastic Infantile
Paralysis

Cerebal Hemiplegia.
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Re. Atrocities on 262
Harijans

12 hrs.

RE. ATROCITIES ON HARIJANS IN
ALMORA DISTT.

SOME HON. MEMBERS: rose—
MR. SPEAKER: One at a time.

N wlram e (i)

Feqer wgIRT, FrLaAl aX.

MR, SPEAKER: I have admitted

your calling attention for day after
tomorrow.

LY -

Hg1eq, Fowier oot &  FEaar oW
7T 15 A &1 aTCA HT AgA @Y
Pear w1, ¥ 1t g@T W o™ Ow
gt g g @t g

(Interruptions)

MR. SPEAKER: I have already
admitted a call attention motion for
day after tomorrow.

(Interruptions)
SHRI CHANDRA PAL SHAILANTI:
On a point of order.
MR. SPEAKER: Under what Rule?

SHRI CHANDRA PAL SHAILANTI:
Under Rule No. 60.

MR. SPEAKER: Yes.

W wANw e O P 60 @@
H AT g aewer gfg Praw 56
& rqia gguia & AT ag sgLw =
=t & fau yeutfoq fawy Praama e
&, o ag Tty s w7 gErem &
ATT T TT AT I AT A e
T TRE T H BT Fpata wam)

MR. SPEAKER: Over-ruled. I have

already &admitted a call attention
motion.
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[aft w=g qrer &lqmit]
7 3% F1 Ty g P& 1w & Pag wur-
fox fauy Prgwmae  agt 7

N

Ifeales va & T 7 Q0 Tl §
I T T O A AYAT @I &9 AT
THR FH § (3 Iq  F&1T @1 g0
/g1 gret € a3t g whaw Pae-
T T JFHN A IqH 98 T&E AT
THR FE & a1C 9 Jyar PAviy

(2) Pz smwia 21 o ox  amba
T AT q FeqeT IT wIET & S IFwlq
Bl 9™ & 9% # T, T I 9T

MR. SPEAKER: Nothing should be
recorded without my permission.

SHRI RAM VILAS PASWAN: ...**

MR. SPEAKER: Without my per-
mission you are unnecessarily taking
the time of the House. I am not
allowing.

RE. MOTION FOR ADJOURNMENT
ON SITUATION IN ASSAM

PROF, MADHU DANDAVATE
(Rajapur): I have already given a
notice for an adjournment motion on

**Not recorded.
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the question of Assam. 1 do not want
to go into the merits of the case. It
is on the manner in which the Prime
Minister is handling the issue. Not
only that; yesterday, while speaking
on the Television, the Home Minister
had alleged that foreign agencies are
involved and the Opposition is also
being alleged. The item under dis-
cussion today is only on the extension
of President’s Rule in Assam by six
months. I have raised the issue of the
failure of the Union Government to
settle the 1ssue through peaceful nego-
tiations.

MR, SPEAKER: Qver-ruled.

PROF. MADHU DANDAVATE: 1 do
not want to go into the merits of the
case.

MR. SPEAKER: That is being taken
care of.

PROF. MADHU DANDAVATE:; 1
want to know whether any decision
nas been taken that no adjournment
motion would be allowed on any
urgent matter of public importance.

MR. SPEAKER: Why should you
take it for granted like this? No such
iecision has been taken.

PROF. MADHU DANDAVATE: 1
1ave full cenfidence in you.

MR. SPEAKER: The House has to
discuss certain things and I will give
full liberty to the House for discuss-
ing them. Your point is over-ruled.
(Interruptions) Will the hon. Member
please listen to me? We are to dis-
cuss Assam today.

PROF. MADHU DANDAVATE: The
statutory resolution which is being gis-
cussed today is not g matter in which
there is an element of censure, The
adjournment motion has an element
of censure and I want to introduce an
element of censure against the Gove-
rnment.  That in why I have given
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my adjournment motion. Therefore,
I want to know whether you are
admit*ing it or not.

MR. SPEAKER: You are also a
very 'ntelligent person. You cannot
discuss twice. You can discuss the
same thing here,

SH!!I JYOTIRMOY BOSU (Diamond
Harbour): Sir, we wagt to assist you.
Therefere, in the Opposition, we have
decided that we will, as gently as
possinle, try to bring things to your
kind notice mn an orderly manner.

MR. SPEAKER: You are welcome.

SH'UI JYOTIRMOY BOSU: We
have lecided to draw your kind atten-
tion oday on four basic issues which
are agitating the minds of all of us.
The Harijan issue has been covered.
Mr. Vajpayee will raise the question
of hike in price of petrol, diesel,
gertiliser and other petrolaum pro-
ducts. What I have to submit is this.
What is agitating the minds of many
of us very much jig the open declara-
tion of the Chief Minister of a State
and the Law Minister of the Union
Government that Presidential form
of Government is going to be brought
in... (Interruptions)

MR, SPEAKER: I have your motion.
It is under consideration.

SHRI JYOTIRMOY BOSU: The
whole Parliament including yourself
will become a futile exercise...
(Interruptions)

MR. SPEAKER: It is under my
consideratio.

Mr. Vajpayce.
12.15 hrs,
RE. MOTIONS FOR ADJOURNMENT

INCREASE IN PRICES OF CERTAIN PETRO-
LEUM PRODUCTS ON THE EVE OF THE
SgssioN

ﬁmmmﬁt(
xqer AYTEL, W WH

- Paeelt)
e w1 A5

Products

i AT oY TT TR T FET AL,
Taw it dgia § qat & gPy wd
T GaaT P (swwwr)

waw wEi g A aiuE g
oft wew Pagrd add - wveTEee
#1 ®iwg agdt & @ Paega IFT T

MR. SPEAKER: Please don't inter-
rupt.

ot yze Pagrt aeddt: aifaumie
® qUT & g ¥ TG H QAT HAT
qg 9T HT FAETAT AT g & AT
g?  (smEvre)

I have received
(Interruptions)

MR. SPEAKER:
several nolices. ..

st wre Pagrt m«ﬁﬁ' Heay u'-Q'T‘-

mu’a—mmﬁmﬂfaramﬁm
gt s P& gg gew A aiad  fear
ST AT gt (sAuw)

MR, SPEAKER: Please listen to me.
I have had enough of it. First you have
to decide whether you are to discuss
certain things there or have a first-
fight here. No, no; it is improper.

Please sit down. When I am on my
legs, you have to sit down. (Inter-
ruptions).

Mr. Bhagri, please sit down, (Inter-
ruptions).

Why don’t you make him sit down
(Interruptions).

afy I Aew AIW HCAT AP & A
mmwﬂ‘ra“luzafmf?v
YIg T

I am very much pained .
ruptions).

Please sit down.

(Inter-
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[Mr, Speaker] Now, Mr. Vajpayee, you have
faw e - Ryt @ ) your say. (Interruptions), Please
& o *;; M #q;:m Qf:ﬁ}ﬂﬂi don’t interrupt.

FEAT & & T T &1 T Th TAT
?zrmm’qmzﬁqheaz'f
|

Please, Mr. Tytler, when the
Speaker is on his legs, everybody sits
silent, (Interruptions).

No question. If you are to do like
this, nothing is going to come out
of it.

Now, everybody is trying to go by
his own rules. We have certain rules
and regulations in this House. You
have thig book of rules and regula-
tions. I you are all educated I think
you have the sense enough to read it.

Please sit down. No, no. There is
no one way traffic. Please be silent
and listen first. This is not a one
way traffic; it is a two-way traffic.
You both have to go-exist, This
House belongs to all of you, not to a
single person and not to a single
Party All Parties have their say
and must have their say in this
House. I shall give ample oppor-
tunity to everybody who has to have
it, but not like this. @ When one man
gets up, the other speaks! No. I will
give my ruling; 1 will administer
according to the rules and regula-
tions. Everybody should not take
things in his own hands and say
whatever he likes. Now, I shall call
one by one and rule accordingly, and
you have to abide by that.

Thank you,

oft wEw fegr wwEd: @ Peded
¥ @ o1 P& wF o &1 dem &

gw (WrevT)

MR. SPEAKER: Please now, I
have asked him, It is only with my
permission that Mr, Vajpayee is on
his legs.

it sreer Pagr? wreddY:  sremer wg-
w---

MR. SPEAKER: One minute.
Please listen to me first. I would
like to say... .(Interruptions).

What is your point?

SHRI SANJAY GANDHI (Ame-
thi): Mr. Vajpayee is entitled to
speak but

I e #1 s 7gT ST TIfge)

ot azw Peprt amwd: A7 T
T FHsT § T FT AW g qPHT agT
T IAHT AW TG TN

(Interruptions.) **

MR. SPEAKER: I am not allowing
you. Without my permission, what-
ever is said should never be recorded.
This is a permanent order.

Now, I have got several things. I
have received several notices of
Adjournment Motions with regard to
the rise of prices of petroleum pro-
ducts. (Interruptions) |

Please listen to me. I would like |
to listen to certain Members and
then give my ruling. First I call upon
Mr. Vajpayee.

Mr, Vajpayee you may have your
say for two minutes; then I will give
my ruling.

**Not recorded.
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&1
Ffussrar g, dUHT FEAT WA g
FER 4g Jaa § P& Iwe ag a7 Paw
& Y O HiwET FTEATT ZF ST’

SHRI JYOTIRMOY BOSU (Diamond
Harbour): I know it fairly well that
it is not an additional tax, it does
not come under the purview of bud-
geting; that much I know. But what
Mr. Vajpayee has said is full of
substance. What I am wanting to
point out to this House is that, if you
increase, by leaps and bounds, the
price of energy, the prime-moving
energy source, then the entire price
structure, the entire cost of living
index in the country is going to
jump and touch the skies. Is that
what the Government’s intention is?
Is that what they promised to the
electorate before the elections, before
the Lok Sabha elections and before
the eleclions in the nine States?
(Interruptions) I do not want to say
anything else. The only thing I
would say is that they are all young-
sters  the newcomers; they do not
know the rules and they will behave
like this.

MR. SPEAKER: They are already
Members, You cannot call them
youngsters. (Interruptions)

SHRI SANJAY GANDHI: If it is
a matter of propriety, why was the
House not taken into confidence
earlier. .. (Interruptions)

MR. SPEAKER: I am not giving
any decision now. I am listening

Products

to all the Members. Then I will

decide.

SHRI SANJAY GANDHI: If it is a
matter of propriety that the House
should have been takep into con-
fidence earlier before raising the
prices, then it was certainly a matter
of propriety that the House should
have been informed when Moshe
Dayan visited India; the Foreign
Minister had made a public denial of
this; the nation was told a lie; the
House wag not taken jnto confidence.
(Interruptions)

MR. SPEAKER: Mr.
Gupta.

Indrajit

SHRI INDRAJIT GUPTA (Basir-
hat): We have not brought up this
matter with any intention of...
(Interruptions).

MR. SPEAKER: Will Members
allow the proceedings to go on or not?

SHRI SANJAY GANDHI: When
you gave me permission to speak,
they interrupted me. Now they
should not object... (Interruptions)

MR. SPEAKER:
silence. Mr Gupta.

Please keep

SHRI INDRAJIT GUPTA: We have
not brought up this matter with any
intention of coming in the way of a
debate on Assam. That has got the
priority and I think that must be
allowed to go on as per the order of
business. But we cannot help it
because it ig only yesterday—one day
before the Parliament was to assem-
ble, that suddenly this announcement
has been made about a steep rise, a
very steep rise in the prices of all
these petroleum products which are
going to have a very far-reaching
effect.

Then, Sir, I find from what has
appeared in to-day’s papers that
even the hon Minister for Railways
was taken by surprise and he says
that it will mean an extra Rs. 70
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crores on the diesel bill of the rail-
ways. That means that he will
have a good excuse in putting up the
railway fares and freights...

THE MINISTER OF RAILWAYS
(SHRI KAMLAPATI TRIPATHI):
That never surprised me.

SHRI BHAGWAT JHA AZAD
(Bhagalpur): He knew it before. ...

(Interruptions)

SHRI INDRAJIT GUPTA: Sir, you
are the custodian of this House and
you are the custodian of the rights and
dignities of this House. We would ex-
pect with all due respect to you that
you wou'd be as periurbed as we are
why such an important announce
ment which 1s going to affect the en-
tire economy of the country and the
living standards of millions of people
should be announced one day before
Parliament 1s to assemble when they
have every opportunity to come to
the House and then make a state-
ment here and seek the aporoval
Are you not worried about this at
all? It 1s a question of propriety. It
is entirely a question of propriety and
dignity and honour of this House.
Therefore, we are pressing this point.
Even to-day the Minister does not
come forward suo moty with any
statement—anything of that kind.
After all this, if you say that he is
going to make a statement, we are not
going to be satisfied, Pleased excuse
me. What is it? They have not con-
ceded that they have any responsibili-
ty to the House to come forward with
a statement even to-day. That shows
that their whole intention was to by-
prass and override the House in this
matter. Therefore, we are seeking
your permission and...

MR. SPEAKER: I have heard you.

SHRI INDRAJIT GUPTA:...in some
suitable form you will permit this
matter to be discussed here and the

House permitted to express its strong
views in, the matter.

JORE Y, 1950
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siwey whwer Cowd (v I@W
W) g WERw, WAl & W
YRR Ak e gy €, 49 IR
T F & W-rEE tar g

AW W : AZT, IEH AqC 7
EEan

SHRI CHANDRAJIT YADAV
(Azamgarh): I have got your per-
mission to 1aise this point.

Sw, 1t 1s a clear contempt of the
House It has never happened—this
kind of ‘things....(Interruptions)
Juslt one day before the House was
going to sit......

(Interruptions) **

MR. SPEAKER: Nothing will go
on record without my permission.

SHRI CHANDRAJIT YADAV: I
was saying that it is a clear contempt
of the House. When the House was
going to sit, one day before that, this
kind of anti-peasants policy of the
government—1t indicates the anti-
peasants policy of the government—
we witness, to increase the prices of
petrol, diesel, petroleum products and
fertilisrs. This concerns the enlire
country, the bulk of the population of
our country and this is a blatant con-
tempt of the House. And even 1ine
Petroleum Minister is not presant

THE MINISTER OF COMMUNI-

CATIONS (SHRI C. M. STEPHEN):
He is here.

MR SPEAKER: Make yourself vi-
sible-——Mr. Minister.

SHRI CHANDRAJIT YADAV: I am
glad that the Minister is here. But I
would like that the Minister must
explain to this House which he owes
to it, as to what were the circums-

tances which compelled him to raise
the prices.

There is another thing. I would
request you. You are the custodian
of this House and everybody has ex-
pressed his sentiments regarding this.

**Not recorded.
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This goes against the established par-
liamentary traditions and parliamen-
tary canons that the Minister should
come to this House with this kind of
proposals which concern the entire
people of the country when the House
is going to sit. It has never hap-
pened. You should also see to it....

MR. SPEAKER: You have already
said 1t.

SHRI CHANDRAJIT YADAV:
Therefore, you should see to 1t that
the House must get an opportunity
to discuss this. Otherwise, my fear is
that some members from the ruling
side will always say that because it
has been done by the previous gov-
ernment, therefore,‘we are doing the
same thing’ Sir, the House is not con-
cerned at all what the previous gov-
ernment has done. Any government,
if 1t does anything which concerns
and harms the interests of the people,
the House is concerned and nct be-
cause the previous government has
committed a mistake, therefore, you
are repeating it now. Therefore, I
think, Sir this calls for the censure
of the government.

SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr, Speaker, I am
not going into the question whether
it was constitutionally permissible or
not to issue such a notification, But
the question of propriety is very
much involved because the House
was going to sit a day later. Apart
from that factor, one very important
question I would like to place before
the House, The notification should
have been laid before the House
to-day. But that is not being
laid on the Table of the House.
From the business for today
it does not appear to me to Dbe
so In a matter where the people
will be concerned or are concerned
because it is bound to have an effect
—all round effect—on the economy
with the necessary price increases
and when this House has the power
to nullify the notifications which are

2
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issued under this Act, I should have
the opportunity to move the motion
for cancellation of those notifications.
And so, this should have been brought
before the House at the earliest occa-
sion. When the House is sitting to-
day, they are submitting so many
other notifications; they are laying
them on the Table of the House. Bat
this vital notification should have
been laid on the Table of the House
al the very first opportunity so that
the House will have the opportunity
of moving the motions with regard
to that. Therefore, apart from the
propriety of not making the announ-
cement in the House, this, should
have beep laid on the Table of the
House at the very first opportunity.

i

MR. SPEAKER: I think we had

enough of it. I would now ask Mr.
Veerendra Patil to explain this,

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): Sir, the hon. Mem-
ber, Mr. Vajpayee and some others
have raised the question of propriety.
Sir . . . (Interruptions)

MR. SPEAKER: Kindly
him. You have asked for it.

listen to

SHRI VEERENDRA PATIL: Sir, I
humbly submit that . . (Interrup-
tions)

MR. SPEAKER: Now let him have
his say. Please listen to him. You had
asked for it. You are going to get it.

SHRI VEERENDRA PATIL: Sir,
I humbly submit that in this case
there is no question of propriety in-
volved because this is not the first
time that the prices of petroleum
products have 'been increased, I want
to remind the hon. Members that,
during the Janata Regime, in August
1979, the prices of Petroleum pro-
ducts had been increased. Now the
question is whether, in taking such a
decision, the House should be taken
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into confidence or not, I humbly
submit that most of the Members on
the other side have got administra-
tive experience, In such cases, there
is no question of taking the House
into confidence. But, I do agree that
the House should have full opportu-
nity to discuss the implications of it.
I do not want to shut out the dis-
cussion on it. It is for you.. If the
Calling Attention Motion is submitted
to you and if you are admitting it,
I am prepared to make a detailed
statement. But, on this, there should
be no adjournment motion. (Interrup-
tions), If the Speaker suggests that I
should make a detailed statement, I
am prepared to come before the
House with a detailed statement to-
morrow., On that let them discuss.
I have no objection. I do not want
to shut out any discussion on this,

MR. SPEAKER: You can make a
detailed statement.

SHRI JYOTIRMOY BOSU: Sir, I
rise on a point of order.

MR. SPEAKER: Under which
Ruie (Interruptions) All of you
please sit down. This is not the way.

SHRI JYOTIRMOY BOSU: Sir, in
what the Minister said just now there
was substance in it at that point of
time because if these amouncements
were made too early when the pri-
vate sectors oil companies used to do
book transfers, they did it to evade
payment at the enhanced rate. And
they might have earned a lot of
money. But, to-day, when all the
companies are owned by the public
sector, that situation does not arise
(Interruptions).

ot wTw PaErt Twed: mR A
g & THT § "aGd Agr, WE a
I & whAT T & Pau @ oM TF
AR & qq« g AT TE
(Interruptions)

MR. SPEAKER: All of you will
please sit down. Now I have heard
the Members on the question of an-
nouncement made by Government
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increasing prices of certain petro-
leum products. In this connection, I
would draw the attention to an obsur-
vation made by my predecessor on
4th March, 1974 when a similar ques-
tion was raised in the House. The
Speaker at that time observed—

“When Parliament is sitting and
important decisiong are taken....
one thing which I canot ignore is
that to take such decisions without
informing the House is improper.."

In the present case the announcement
regarding increase in prices of some
petroleum products has been made
when the House was not in session,
but I would point out that it was
done on the eve of the session. How-
ever, there is no infringement of
Rules and Constitutional provisions,
but it would have bee. more appro-
priate to announce this increase in
the House.

Members know how to pursue the
matter through notices under the
Rules, for example Rules 184, 193 etc,,
which could be considered for admis-
sion. Moreover, opportunities would
also be available during discussion on
the Genera] Budget and the Demands
for Grants of the Ministry of Petro-
leum and Chemicals.

1 have accordingly not given my
consent to the adjournment motions
on the subject.

SHRI SOMNATH CHATTERJEE:
Why the notification is not laid on
the Table today? (Interruptions).

Wt wem v (fgew): wwe
T, a‘mwwmwa')rgju

Shri Mani Ram Bagri and some
other hon, Members then left the
House,

(Interruptions) **

MR. SPEAKER: Nothing will go on
the record without my permission,

®+Not recorded.
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12,37 hre.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER SUGAR UNDER~
TAKINGS (TAKING OVER OF MANAGE-
MENT) Act, 1978.

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): I beg to lay on the Table a
copy each of the following Notifica-
tiong (Hindi and English versions)
under seclion 21 of the Sugar Under
takings (Taking Over of Manage-
ment) Act, 1978:—

(i) S. O. 218 (E) published in

March, 1980 regarding moratorium
trom liabilities in respect of Cau-
very Sugar and Chemicals Limited.
Cauvery  Factory, Pettaivayalai
(Tamil Nadu).

(viii) 8. O, 2256 (E) published
in Gazette of India dated the 28th
March, 1980 regarding moratorium
irom liabilities in respect of Shri
Keshoraipatan Sahkari Sugar Mills
Limited, Keshoraipatan (Rajasthan).

[Placed in Library. See No. LT-

795(80].
ANNUAL REPORT OF INDIAN INSTITUTE OF

TECHNOLOGY, BomMmBAY FOR 1978-79

Gazette of India dated the 28th
March, 1980 regarding moratorium
from liabilities in respect of Aju-
dhia Sugar Mills Limited, Raja-
Ka-Sahaspur (U. P.).

(ii) S, O 219 (E) published in
Gazette of India dated the 28th
March, 1980 regarding moratorium
from liabilities in respect of Rai
Bahadur Narain Singh Sugar Mills
Ltd., Lhaksar (U. P.),

(iih) S. O. 220 (E) published in
Gazette of India dated the 28th
March, 1980 regarding moratorium
from liabilities in respect of Shree
Sitaram Sugar Company Limited,
Baitalpur (U. P.).

(iv) S. O 221(E) published in
Gazette of India dated 28th March,
1980 regarding moratorium from
liabilities in respect of Deoria Sugar
Mills Limited, Deoria (U P.)

(v) S. O, 222 (E) published in
Gazette of India dated the 28th
March, 1980 regarding moratorium
from liabilities in respect of Jija-‘
mata Sahkari Sakhar Karkhana
Limited, Shankarnagar (Maharash-
tra),

(vi) S. O, 223 (E) published in
Gazette of India dated the 28th
March, 1980 regarding moratorium
from liabilities in respect of Seksa-
ria Sugar Mills Limited, Babhnan
(U.P).

(vii) S. O. 224 (E) published in
Gazette of India dated the 28th

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARA-
NAND): I beg to lay on the Table
a copy of the Annual Report (Hindi@
version) of the Indian Institute of
Technology, Bombay, for the year
1978-79. [Placed in Iibrary. See No.
LT-796/80].

STATEMENT RE. RESULT OF MARKET
LoANS FLOATED BY CENTRAL (GOVERN-
MENT IN 1980 AND NOTIFICATION RE.
IssuE oF BANKS (ACQUISITION AND
TRANSFER) COMPENSATION BONDS.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): 1
beg to lay on the Table:

(1) A statement (Hindi and En-
glish versions) indicating the result
of markel loans floated by the Cen-
tral Government in May, 1980.

[Placed in Library. See No. LT-797/
8017.
(2) A copy of Notification No.
F. 4 (7)-W & M8 (Hindi and
English versions) dated the 19th
May, 1980 regarding issue of Banks
(Acquisition and Transfer) Com-
pensation Bonds. [Placed in Li-
brary. See No. LT-798/80].
NOTIFICATIONS LSSUED IN RELATION TO

THE VARIOUS STATEs UNDER THE
PRESIDENT RULE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI BHISHMA
NARAIN SINGH): I beg to lay on the

@English version of the Report was laid on the ‘Table on the 28th Jan-

uary, 1810,
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Table a copy each of the following
Ordinances (Hindj and English ver-
sions) under article 123(2) (a) of the
Constuitution: —

(1) The Essential Services Main-
tenance (Assam) Ordinance, 1980
(No. 2 of 1980) promulgated by the
President, ou the 6th April, 1980.

(2) The Banking Companies (Ac-
quisition and Transfer of Under-
takings) Ordinance, 1980 (No. 3 of
1980) promulgated by the Presi-
dent on the 15th April, 1980,

(3) The National Company
Limited (Acquisition and Trans-
fer of Undertakings) Ordinance,
1980 (No. 4 of 1980) promul-
gated by the President on the 27tn
April, 1980.

(4) The Police (Incitement to
Disaffection) (Gujarat Second
Amendment) Ordinance, 1980 (No.
5 of 1980) promulgated by the Pre-
sident on the 1st May, 1980,

(5) The Essential Services Main-
tenance (Maharashtra) Ordinance,
1980 (No. 6 of 1980) promulgated
by the President on the 12th May,
1980,

(6) The Gujarat Essential Ser-
vices Maintenance (Amendment)
Ordinance, 1980 (No. 7 of 1980)
promulgated by the President on
the 12th May, 1980.

(7) The Essential Services Main-
tenance (Orissa) Ordinance, 1980
(No. 8 of 1980) promulgated by the
President on the 24th May, 1980.

(8) The Code of Criminal Pro-
cedure (Assam) Amendment Or-
dinance, 1980 (No 9 of 1980) pro-
mulgated bv the President on the

£th June, 1980.

[Placed in Library. See No. LT-799/
80].
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Prorir AND Loss ACCOUNT AND
BALANCE-SEEET OF TELECOMMUNICA-
TION BRANCH OF INDIAN PosTs AaND
TELEGRAPS DEPTT. FOR 1977-78 AND
INDIAN TELEGRARM, (1ST AMDT.) RULES,
1980

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
1 beg to lay on the Table:—

(1) A copy of the Profit and
Loss Account and Balance Sheet
(On acecrual basis) (Hindi ana
English versions) of the Tele-
communication Branch of the 1n-
dian Posts and Telegiaphs De-
partment, for the year 1977-78.

[Placed in Library, See No. LT-800/
80]. .
(2) A copy of the Indian Tele-
graph (First Amendment) Rules,
1980 (Hindi and English versions)
published in Notification No. G.S.R.
132 in Gazette of India date the
26th January. 1980, under sub-sec-
tion (5) of section 7 of the Indian
Telegraph Act, 1885. [Placed in

Library. See No. LT-801/80].

12.39 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

ACUTE POWER SHORTAGE IN THE
COUNTRY

SHRI JANARDHANA POOJARY
(Mangalorg): Sir, I call the atten-
tion of the Minister of Energy to
the following matter of urgent public
importanca and would request him
to make a statement thereon:

“the acute power shortage in the
various parts of the country lead-
ing to huge production losses.”

THE MINISTER OF ENERGY
AND COAL (SHRI A. B. A, GHANI
KHAN CHAUDHURI): Mr, Speaker,
Sir, I fully share the anxiety and
concern expressed by the honourable
Members through this Calling Atten-
tion Notice on the acute shortage of
power in various parts of the coun-
try and its adverse impact on pro-
duction, On the 30th of January,
1980, in reply to a similar Calling



281 Power

Attention Notice, I had made a
statement in this august House and
informed the honourable Members
that while we are fully seized of the
difficult power situation in the coun-
try, and are taking all necessary
steps to improve the position, be-
cause of the lower availability of
power from hydel reSeryoirs parti-
cularly during the months of April
and May, it is expected that power
position till June, 1980 would con-
tinue to be difficult. That there is
power shortage, today, in the coun-
try, there is no doubt about that
There are various factors responsible
for this. There has been anp unprece-
dented drought last year resulting in
the reduction of the hydro generation
to the extent of 30 per cent. States
depending mostly on hydro have suf-
fered the most. Then there is 10--15
annual increase in the demand. In
addition the demand for power from
agriculture sector increased due to
drought, Again, most of the units
are managed by the State Electricity
Boards, autonomous bodies, who
are responsible to their respective
State Governments, In a federal
polity like ours the Centre can only
render expert advice and help the
States in the allocations from Plan
funds.

Our immediate and prime concern
on taking over has been to provide
the necessary direction, support and
supervision for better management of
the existing wherewithal of power.
The basic fact is that capacity utili-
sation has to be stepped up,

Before we took over in January,
1980, the capacity utilisation was
only around 45 per cent, Today the
capacity utilisation is around 48 per
cent. We intend to improve it fur-
ther and take it to 50 per cent or
higher. Capacity utilisation in some
of the States ¢.9. Bihar, West Ben-
gal, including D.V.C., is extremely
low, There are various factors such
as lawlessness, inter union rivalries
and lack of suitable working condi-
tions and facilities etc, which are res-
ponsible for this State of affairs
particularly in the FEastern Region.

JYAISTHA 19, 1902 (SAKA)

shortage (CA) 282

There are other difficulties like in-
adequate supply of quality coal, but
it is not the scarcity of the coal. The
main bottleneck is transportation of
coal because transportation has not
matched the increased requirement of
coal.

I do not personally think that there
are any insurmountable difficulties
Various inputs have to be planned in
time and the coordination has to im-
prove,

According to our policy, the Gov-
crnmeont is keen to have super ther-
mal power stationg at pitheads to
meet the power needs of the country.
In addition it 1s proposed to establish
as early as possible a centrally own-
ed and operated National Grid. This
will mainly consist of 400 KV trans-
mission lines, step down sub-stations
and load despatch centres etc. At the
same time we are determined to see
that thermal power stations run efB-
ciently. There are other bottlenecks,
for example there is lack of quality
contro]l in manufacturing, erection
and commissioning of main equipment
and timely ordering as well as sup-
ply of spare parts. Training of per-
sonne] for operation and maintenance
of more sophisticated larger thermal
power generating units has to be
more intensive. We are taking mea-
sures to plug all these gaps so that
capacity utilisation improves,

We are also keen for the expan-
sion of hydro generation. Unfor-
iunately, the expansion of hydro
has been neglected, For this power
planning will have to be done on a
long term basis. It is also, perhaps,
due to lack of expertise in comple-
ting the civil works like tunnels etc.,
in a shorter time. For this foreign
technology may have to be imported
if found cost effective.

One of the most important long
term measures for meeting the in-
creasnig demand is to cut down de-
lays in implementing of new power
projects. We have made significant
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progress in central projects in intro-
ducing modern project management
concepts appropriate to Indian condi-
tions. We propose to give necessary
assistance and guidance to State agen-
cies also in this regard,

SHRI JANARDHANA POOJARY:
From the statement it is clear that
during the Janata rule, due to mis-
management and lack of co-ordina-
tion among various Ministers, large
number of power plants have not
been working properly at full capa-
city. In Karnafaka due to power
shortage more than 1300 large indus-
trial units and a large number of an-
cilliary units have been hit affecting
the economy of the State, Karnataka
has been a deficit State in power and
the Government of Karnataka has
been pleading with the Centre to
come to its rescue for solving this
problem, As has been stated accor-
ding to the estimates prepared by
the Central Electricity Authority, the
country will need an additional 29,000
megawatts of thermal power. That
means, in order o reach the target,
we have to have some additional
thermal plants in the country. Fur-
ther, it has been stated that because
of power shortage the country is
facing lot of problems leading to in-
flation etc,

May ! take this opportunity to add
that most of the State Electricity
Boards are not interested in increa-
sing the power generation in their
respective States. I am further told
that some of the Electricity Boards
during Janata rule were politically
oriented. Under these circumstances,
may I ask the hon. Minister whe-
ther in order to solve the problem,
the Centre wouldg perform the duty
of monitoring the surplus power and
divert the same to the deficit States
as and when the need arises, Fur-
ther, will the Centre set up a port-
based therma] plant near Mangalore
port in order to solve the power
shortage in Karnataka using coal ex-
clusively transported by sca as in
the case of Tuticorin in Tamil Nadu?
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What is the reaction of the Govern-
ment to the proposal of the private
sector to generate power and to sell
the same to the Electricity Boards or
to the Government who in turn,
would sell it to the consumers? What
is the reaction of the Government to
a proposal of the large industrial
houses to start or set up captive
pawer plants in different industrial
areas with agsistance of the World
Bank? Is the Government consider-
ing the question of transferring
‘power’ from the Concurrent List io
the Union List to facilitate streara-
lining of this matter?

SHRI A. B. A. GHANI! KHAN
CHAUDHURI: Sir, the hon Mem-
ber has asked a number of questions
and, as you know, it is very difficult
to answer all these Questions. I do
agree with him, of course, that the
power situation in the country is
very serious. When we came to
power, we thought that we should
solve this problem in two ways: One,
short term solution and the other
long term solution. As far ag short
term solution is concerned, we notic-
ed that most of the power stations
did not have coal, We put emphasis
on proper transportation of coal.
To start with, only 2800 wagons
used to carry the coal, We insisted
ang insisted; and the Railway Min-
ister helped us to a great extent, To-
day, slightly more than 3200 wagons
supply coal to power-stations, But 1
am sorry to tell the House that it
is not sufficient. A minimum of 3700
wagons per day is required to carry
coal to different power stations, if
you want to build up any buffer stock
or any stock at all.

To-day, because we are facing an
unprecedented drought, we have no
other option but to put emphasis on
thermal generation. So, naturally,
36 billion tonnes of coal is required.

There is anothey problem which
has cropped up. Not only about ade-
quate supply of coal, but about the
quality of coal also, there is a pro-
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blem., We are looking into the mat-
ter seriously. Whenever there is a
dispute, we are asking the power
stations to put their men, to super-
vise the quality of coal at the loading
point. In cases where that is not
sufficient we have already passed an
order for washeries, and for making
treatment, so that a proper quality
of coal can be sent to power stations;
and generation does not suffer, This
is one thing we have taken very
seriously.

You know, Sir, that most of the
States have their own generation.
That is looked after by the State
Government, We don’'t have any
effective control on them. We can
only help, advise and try to per-
suade them You will be surprised to
hear, Sir, that in some regions, the
utilization percentage is more than
50. In some others, it is very poor—
to the extent of 25 per cent. At the
present moment, we are trying to
prevai] upon them. We are trying
to tell the chairmen of the State
Electricity Boards, the Chief Min-
isters and Ministers of Power to do
what is humanly possible for maxi-
mization of generation,

Apart from this, we have arrang-
ed that the State Electricity Boards
can get the spare parts as quickly as
possible. Whenever the State Elec-
tricity Boards had approached us for
spare parts or other assistance, we
had sent that assitance. We are not
satisfied with these short-term mea-
sures, We have also started super
therma)l Powey stations. We are tak-
ing this super thermal power to the
pit-heads because from our experience
we have noticed that coal transport
is a bottleneck.

So, if we can take these power sta-
tions to coalfields, we wil] be able
to solve this bottleneck, You are
probably aware that we have started
2000 MW Singrauli Power Station
near the coalfield. You may be
aware of Korba. You are also aware
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of Ramagundam and the Farakka
projects, Probably some of them will
start their first unit in 1982; some of
them in 1983, some of them in 1984
and some of them in 1985 and so on
and so forth. I can assure the House
that any suggestion given to us for
starting a power station near the
coalifield will certainly be consider-
ed because it is our experience that
carrying coal everyday is becoming
very very difficult. Apart from that,
in the next five years, I think 19,000
MW will be added to the installed
capacity, About his request in his
State for having thermal power, I
am not aware of the coa] deposit; and
if I can have that information, I will
certainly look into it; and it is jus-
tified, we wil] certainly consider it.
But in Karnataka, there is no poten-
tail for thermal power.

SHRI JANARDHANA POOJARY:
My questions were not answered,

SHRI K. A. RAJAN (Trichur):
Sir, I would like to say that it is
having ils own effect on the overall
economy of the State, It is estimated
that we are incurring loss of Rs. 7300
crores worth of production every
year because of the power shortage
and the consequent impact on the
factories is that they are facing lay-
off, closure and all those things. I
have been following the Minister
very scrupulously, What is the real
remedy for this situation which you
are facing? If I am correct, in 1979,
the Plannig Commission appointed a
study group to go into the whole
electricity  structure of the power
industry and they have made some
recommendations on those aspect.
You know that we are generating
only 40 per cent hyde] power out
of the total requirement. If I am cor-
rect, we are having only 2,5 per
cent nuclear power. We are depen-
ding more and more on thermal
power stations. The malady of the
whole question is thermal power
stations.
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The difficulty is that our thermal
power stations are situated long away
from the pit sheds. That creates a
problem, The quality of the coal
also creates a problem. The lack of
maintenance also creates a problem.
Apart from all this, the transmission
loss in our country is greater than
any international standard, if you
take any international standard if you
estimated assessment ig that if we are
able to reduce one per cent trang-
mission loss we will be able to save
Rs, 20 crores a year. There js a re-
port in which this has been stated.
Apart from all these things, our
Minister has been making so many
statements. 1 am sorry to say that
he has been groping in the dark in
running the whole thing, because
after he came into power he made a
statement regarding power genera-
tion. He is thinking in terms of al-
locating it to the private sector. It
has not been the practice in this
country in the larger interest of the
nation ang also the policy of the
government, the industria] policy of
the government. So, I would like to
know from the Minister what is the
position now because he has been
shifting his position very often,

The second pronouncement that
he made was that every authority,
electricity authority, whether it is
a state electricity authority or some
other, will come under one central
authority. I could not understand
what is the faScination for a central
authority for everything. What is
happening in DVC; it has been wor-
king under the central authority.
What is happening in Delhi, under the
very nose of the Centre? A central
authority cannot solve the problem.
It was reported in the Press also that
in the Consultative Committee the
Minister was saying: I am thinking
in terms of a central authority. Will
it solve the problem? Central
authority is not the problem, The
overall strategy regarding power
generation is drifting and the coun-
try is going to shambles. That is
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not only my view. On going through
the report of the study group I find
that our country has to depend on
hydel power. We are having only
forty per cent. A survey of various
al] India projects shows that 253
schemes are lying untapped.

MR. SPEAKER: 1 think it is one
O'clock now, The House will have
recess till 2 O’clock for lunch.

13.02 hrs.

The Lok Sabha adjourned for launch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
lunch at five minute past Fourteen
of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

PAPERS LAID ON THE TABLE—
Contd.

PROCLAMATION REVOKING THE PRESI-~
DENTS RULE IN CERTAIN STATES

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): I beg to
lay on the Table a copy each of the
following Proclamations (Hindi and
English versions) under article 356(3)
of the Constitution: —

(1) Proclamation dated the 6th
June, 19820 issued by the President
under clause (2) of article 356 of
the Constitution revoking the Pro-
clamation issued by him on the 17th
February, 1980 in relation to the
State of Rajasthan, published in
Notification No, G.S.R. 291(E) in
Gazette of India datedg the 6th June,
1980. [Placed in Library. See No.
L'T-802/80]

(2) Proclamation dateq the 7th
June, 1980 issued by the Presi-
dent under clause (2) of article 356
of the Constitution revoking the
Proclamation issued by him on the
17th February, 1980 in relation to
the State of Gujarat nuhlichad iw
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Notification No. G.S.R. 202(BE) in
Gaette of India, dated the 7th June,
1980, [Placed in Library. See No.
LT-803/80]

(8) Proclamation dated the 7th
June, 1980 issued by the President
under clause (2) of article 356 of
the Constitution revoking the Pro-
clamation issued by him on the
17th February, 1980 in relation to
the State of Punjab, published in
Notification No. GSR 293(E) in
Gazette of India dateq the 7th June,
1980. [Placed in Library. See No.
LT-804/80]

(4) Proclamation dateq the 8th
June, 1980 issued by the President
under clause (2) of article 356 of
the Constitution revoking the pro-
clamation issued by him on the
17th Tebruary, 1980 in relation to
the State of Bihar, published in
Notification No, G.S.R. 303(E) in
Gazette of India dated the 8th June,
1980. [Placed in Library. See No.
LT-805/80].

(5) Pioclamation dated the 9th
June, 1980 issued by the President
under clause (2) of article 356 of
the Constitution revoking the pro-
clamation issued by him on the
17th February, 1980 in relation to
the State of Madhya Pradesh, pub-
lished in Notification No. G.S.R.
305(E) in Gazette of India dated the
9th June, 1980. [Placed in Library.
See No LT-806/80]

(6) Proclamation dated the 9th
June, 1980 issued by the President
under clause (2) of article 356 of
the Constitution revoking the Pro-
clamation issued by him on the 17th
February, 1980 in relation to the
State of Maharashtra, published in
Notification No. G.S.R. 306(E) in
Gazette of India dated the 9th June,
1880. [Placed in Library. See No.
LT-807/80]

(7) Proclamtion dated the 9th
June, 1980 issued by the President
under clause (2) of article 356 of
the Constitution revoking the Pro-
clamation issued by him on the 17th
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February, 1980 in relation to the
State of Orissa, published in Noti-
fication No. GSR 307(E) in Gazette
of India dated the 9th June, 1880.
[Placed in Library. See No. LT-808/
80]

(8) Proclamation dated the 9th
June, 1980 issued by the President
under clause (2) of article 356 of
the Constitution revoking the Pro-
clamation issuzd by him on the 17th
Februray, 1980 in relationg to the
State of Tamil Nadu, published in
Notification No GSR. 308(E) in
Gazette of India dated the 9th June,
1980. [Placed in Library See No. LT-
809/80]

(9) Proclamation dated the 9th
June, 1980 issued by the President
under clause (2) of article 356 of
the Constitution revoking the Pro-
clamation issued by him on the 17th
February, 1980 in relation to the
State of Uttar Pradesh, published
in Notification No. G.S.R. 309(E) in
Gazette of India dated the 9th June,
1980. [Placed in ILabrary, See No.
LT-810/80].

STATEMENT RE. AGITATION RY A SECTION
OF THE Loco RUNNING STAFF
OoF NORTHERN RAILWAY

THE MINISTER OF RAILWAYS
(SHRI KAMLAPATI TRIPATHI): I
beg to lay op the Table a statement
regarding agitation by a section of
the Loco Running Staff of Northern
Railway.

Statement

1 wish to inform the House about
the dislocation in train gervices for the
last two days as a result of sudden
stoppage of work by a section of the
Loco Running Staff at some places in
Delhi Division of the Northern Rail-
way. It is reported that there was
some altercation between the passen-
gers and crew of Tilak Bridge—
Rohtak shuttle train gt Sampla Station
on the Delhi Rohtak section on the
evening of last Friday, the 6th June,
1980. The passengers alleged that the
train was detained to enable some
persons to buy liquor from the nearby
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liquor shop, The crew, however, main-
tained that the detention was caused
by some minor defect in the engine
which was to be rectified. The pas-
sengers did not allow the train
to move and local Railway autho-
rities had to seek help from the
Government Railway Police and
the Civil Police of Rohtak djstrict
in Haryana. It was only on their
arrival that the train could be started.
The train suffered z detlention of four
hours, Following this incident the Loco
Running Staff with Headquarters at
Jind stopped work on the 7th June on
the ground that the commuters had
misbehaved with them and the S.H.O,,
G.S.P., Rohtak had also used gbusive
language and threatened the engine
crew, The Railway authorities met
the representatives of the Loco Run-
ning Staff on the same day and in-
formed them that the matter would be
taken up with the State Government
and in the meanwhile the trains on the
section would be escorted. Despite
this, the following day i.e. in the early
hours of 8th June some of the Loco
Running Staff in Delhi area and a
few other places in Delhi Division also
resorted to stoppage of work. They
even resorted to dropping of fire of
shunting locomotives, and immobilis-
ing the diesel pilots. They also tam-
pered with control equipment of diesel
and steam locomotives. In addition,
they threatened the staff who were
willing to move the trains, The action
of these irresponsible staff has resulted
in the cancellation some passenger and
goods trains in Delhi Division. While
the genuine grievances of the staff
are taken care of cases of sabotage
will have to be taken up seriously. I
hope good sense will prevail amongst
those who have restored to stoppage
of work and I would appeal to the
staff to return back to work immedia-
tely, in the interest of supply of essen-
tial commodities at thig critical junc-
ture. I have also requested the Chiet
Minister of Haryana to order g magis-
terial enquiry into the incident that
took place at Sampla Station on the
6th June, 1980 and I assure the House
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that whoever is found guilty will be
suitably dealt with.

1408 hra, L

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE-—contd.

ACUTE POWER SHORTAGE IN
THE COUNTRY

MR. DEPUTY-SPEAKER: Mr. K.A.
Rajan to continue his speech.

SHRI K. A. RAJAN: Here the
question is not whether there is a
crisis or not. But the question is:
what is the remedy for the crisis? The
hon. Minister was kind enough to
spelt out some short-term remedies.
But I want to know the long-term
remedies.

Regarding power structure, I insist
that in the context of the situation as
it ijs, we can only bank on hydro-
power. If we do not do that, we will
be in difficulties. Even the Export
Committee has very categorically
stated that India has to bank on
hydro-power. Regarding oil-based
power, we have got our own difficulties
for which we are finding out the solu-
tion. I am very sorry to gay that the
panacea envisaged by you is to take
over all the State Electricity Boards.
I do not know how this idea came
into your head. What is the position
of DVC which is under your control?
Most of the States especially West
Bengal and Kerala have reacted ad-
versely to his proposal, So, I want to
emphasise that this is not the panacea,

This is an industry which covers
nearly six lakhs of workerg and majo-
riy of them are under the public
sector. It includes technical and
engineering persons also. But the
position of industrial relationg in the
Northern Zone is very bad. Agree-
ments are not being honoured. Victi-
misation is taking place. Unless you
put these things in order, the situation
will not improve, In the light of the
present situation. We are facing a
crisis which is on a vast magnitude.
The silent Valley Project in Kerala
where we have already spent about
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Hs, 28 ¢rores, is awaiting your clea-
rafice. It is a project which will cater
t6 the whole of South India—Mysore,
Kharnataka, Andhra Pradesh and Tamil
Nadi. What is the position regarding
that particular porject?

SHRI A. B. A. GHANI KHAN
CHAUDHURI: Mr. Deputy-Speaker,
Sir, I do not know why I have been
misunderstood by the hon, Member. I
have more than once said that it is
necessary to have more and more
power stations, And it is gbvious also
because the demand of power is in-
creasing more than 15 per cent not
only in the city like Delhi but even
in rural areas. In view of this, the
generation capacity has to be increas-
ed. We have been putting emphasis on
that.

My hon. friend has said that DVC
performance is bad. Have I ever
said that DVC’s performance is good?

SHRI BIJU PATNAIK (Kendra-
para): The hon. Minister said in the
last session that it was improving.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: What I meant was that
the condition of the DVC was bad and
it was becoming better. But it is not
upto our expectations

What is the utilisation capacity of
D.V.C.? Today, Mr. Deputy-Speaker,
Sir, it is slightly more than 39 per cent.
What about Bihar? It is slightly less
or slightly more than 35 per cent.
What I have said is that the genera-
tion has to be maximised. We cannot
neglect this and we have to do this
and in doing so, it js not the question
only of D.V.C. D.V.C. has come under
us only a couple of months back and
I can assure the House that the DVC
generation has to be improved. There
is no way out. The hon, Member has
asked: “What about Bhadarpur?”
Well, I think the utilisation capacity of
Bhadarpur is the best in the country.
It is more than 60 per cent.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Agdin you are talk-
ing of percentage.
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SHRI A. B. A, GHANI KHAN
CHAUDHURI: It is more than 60 per
cent wWith a maximum of about 400
MW for the last three months.

SHRI JYOTIRMOY BOSU: The
minimum production of DVC jis 450
MW. When I gave a privilege
motion ...

(Interruptions)

SHRI A. B. A, GHANI KHAN
CHAUDHURI: Mr. Deputy-Speaker,
Sir, in the last couple of months
Bhadarpur is doing quite well. There
is no doubt about that and what I have
said js that for the sake of power
India has to be taken as one unit. I
am not taking away the powers from
the State Boards. It has been wrong-
ly interpreted. What I have said is
that their performance, their efficien-
cy, must be bettered. If their per-
formance and efficiency does not
become better, well we have to think
of something and I have never pro-
nounced what is that something.

SHRI JYOTIRMOY BOSU: What is
that something?

SHRI A. B. A, GHANI KHAN
CHAUDHURI: I have never pronounc-
ed that.

(Interruptions)

MR. DEPUTY-SPEAKER: He is
coming to the point. Please sit down.

SHRI A. B. A, GHANI KHAN
CHAUDHURI: Mr. Deputy-Speaker,
Sir, I have talkeq about National Grid.
If we do not have the National Grid
consisting of 400 KW transmission
lines, if we cannot take India ag one
unit, I do not think we can solve the
power problem.

The Chief Minister of West Bengal
is frantically gsending me telex asking
my help. But I cannot help. How
can I help if I want to help? A couple
of days ago I sent some power to the
tune of 60 MW-from Northern region
or some other region, I have forgot-
ten—and what happened is that when
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the power reached West Bengal, the
transmission loss was in between 20
have got to do. We may like it or we
MWs of power. Fantastic, unthink-
able and unimaginable. So, unless we
have this National Grid concept deve-
loped, unless we set this, we cannot
overcome this transmission loss which
is tremendous. Sometimes it is 22 per
cent, and sometimes even 27 per cent
of transmission losses were there.
There are certain essential things we
may not like it, I do not know. I seek
the cooperation of my friends in the
Opposition simply because it is a
national problem. It is not a problem
only of the Congress Party. It is the
problem of India as a whole. It is a
problem of national growth and how
that is to be achieved. We want to
help the State Electricity Boards.
While Maharashtra Electricity Boards;
the Gujarat and Madhya Pradesh
Electricity Boards, are running very
efficiently, there are some State Elec-
tricity Boards where the capacity
utilisation is not more than 35 per cent.
That is all that I have said.

MR. DEPUTY-SPEAKER: You
please reply to the points raised by
Mr. K. A. Rajan.

SHRI A. B. A, GHANI KHAN
CHAUDHURI: I have replied to all
those points.

About the private sector he has rais-
ed a point, According to the Industrial
Policy Resolution, 1976, nothing stops
us from considering a proposal if ijt
comes from the private sector, stating
that they want to instal a super ther-
mal power station somewhere. What
I have saig is that we can consider
them if they invest money. They can-
not merely criticise wus. Criticism
becomes meaningless unless they
come forward with concrete sugges-
tions. I have told them that we are
prepared to consider their suggestions.
If they are ready to invest money in
super thermal power, they are clearly
in the picture, but there mugt be some
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conditions, and the conditions are
clearly laid down. I have said that
they will not have any authority over
distribution. Distribution will be
under the supreme authority of the
State Board. It is for the State Board
to decide to whom to give the power
or not to give the power. I have said
that under certain contractual obliga-
tions, the State Boards can buy the
power, the Central sector can buy the
power. I have never suggested that
al] the Boards should come under the
Central sector. What I have suggest-
ed is that the Central sector should
help these people, give them whatever
help they want. If they cannot raise
the standard, we can, if necessary,
take over some of these Boards for
two, three or four years, make them
efficient, and return them. Let them
run it. We are not anxjous to run
them under the Central sector. That
is all that I have said.

My hon. friend is very anxious to
know aboul this particular project.
A team was sent, and I am awaiting
their report. As soon as I get the
report, I will let you know.

SHRIMATI GEETA MUKHERJEE:
(Panskura); If words can produce
energy, then surely we are highly
protected under the aegis of the pre-
sent Minister. Unfortunately that is
not the situation.

Secondly, electricity at least has
positive and negative poles. At one
point they produce energy, but here,
with our Minister, all his words are
either negative or positive, contrary
to each other. Unfortunately, they
do not ultimately produce energy, only
produce confusion. That being the
situation, in this maze of confusion, I
will raise a few points.

There is the question of the Centre-
State relationship with regard to the
production and management of energy.
Here, the hon. Minister says:

“Again, most of the unitg are
managed by the State Electricity
Boards, autonomous bodies, which
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are responsible to their respective
State Governments.”

“In a federal polity like ours the
Centre can only render expert
advice and help the States in the
allocations from Plan funds.”

This seems to be the position stated
in the statement.

Now, I would draw the attention of
the hon, Minister to a press report in
connection with the Consultative
Committee meeting where he has
said:

“One step, I am not certain if it
will be popular, that the present
Government has to take, today or
tomorrow, that power, whatever
may be the constitutional position,
whether it remains in the Con-
current list or the state list should
be under the supervision of the
Centre.”

What sense do these two statements
make? Which is true, this one or that
one? He says, he is being misunder-
stood. I would, first of all, say if it
is go, he should make it clear that he
does not mean to take over, etc. etc.
Just now he said that he has been
misunderstood and he meant only a
national grid.

Again, the same statement which I
just now quoted goes on to say:

“The supervision of the Centre is
essential for a proper monitoring
base to meet the needs of different
regions on a rational basis treating
India as one unit.”

From this, I would conclude that the
hon, Minister wants to take a rational
view of the power distribution taking
India as one unit.

Apart from the propriety of the
Statements made about which I raised
the question earlier, I would like to
know if this is the way of monitoring
power distribution taking India as a
whole. If this is what he would like

to say, I would like to quote Mr.
Chandrashekhar, the Chairman and
Managing Director of the Eastern
Coalfield Ltd. Mr. Chandrashekhar is
directly under the Minister concerned.
This is what he says, In a report
published in the Economic Times dated
15-5-80, it is stated:

“About power supply, he has a
grievance that the quantum of
supply is the least in Eastern Coal-
field though it requires the highest.”

This is the rational distribution of

power. It is his own officer saying, not
me.

Further, the Minister’s statement in
reply to the Calling Attention is very
interesting. This is what he says about
the power generation. I quote:

“Before we took over in January,
1980, the capacity utilisation was
only around 45 per cent. Today,
the capacity utilisation is around 48
per cent.”

Hig concern, anxiety etc. are just
words. The main thing is, according to
him, that we are having a fine time.

As regards the D.V.C,, it is not an
ordinary unit. It is the biggest thermal
power producing unit. Not only that.
In our economy, today, it has a big
role to play. It has an obligation of
supplying power to the railway tract-
ion of Eastern and South-Eastern
Railway, to the four out of the six
primary steel production units of the
country, to the collieries responsible
for the production of 100 per cent of
metallurgical coal and 60 per cent of
total coal in the land and to many
other industries of Bihar ang West
Bengal as well as to the calcutta
Electric Supply Corporation and the
West Bengal State Electircity Board.

According to the Minister’s state-
ment, it gays:

“At the same time, we are deter- .
mined to see that thermal power
stations run effliently.”
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The D.V.C. is under direct super-
vision of the Centre. Is “the situation
ig getting better and better”. Please
allow me to quote a few comparative
figures.

In 1977, the capacity utilisation of
D.V.C. was 49.28 per cent and in
1978, it was 59.91 per cent. In 1979
the capacity utilisation of DVC was
43.21 per cent; in 1980 the capacity
utilisation is 39.83 per cent.

Now, 1 would like to quote concrete
figures because you may say this is
only for three months and those are
for the whole years. Let us see
month by month. I will take only
two years, between 1978 and 1979.
In February 1979, in million kilowatt
hours the DVC produced 426.49....

MR. DEPUTY-SPEAKER: Mrs.
Geeta Mukherjee, you can raise some
points. You can get the answers from
the Minister; why do you take upon
yourself that worry?

SHRIMATI GEETA MUKHERJEE:
One minute; I will finish thig point.

In March 1979 the production is
456 and in March 1980 the production
is 341. Now, this being the situation,
what are the causes quoted and what
are the remedies suggested? Look
at that.

Now, another thing comes in: ‘he
DVC in the eastern region or the
capacity utilisation in the eastern
region. I do not dispute the fact that
many State Electricity Boards, in-
cluding ours, need functioning bettex.
Doubtless: but in regard to a thing
which js under his own charge, what
is happening? He gsays there are
various factors such as lawlessness,
inter-union rivalry and lack of suit-
able conditiong and facilities which
are responsible for thig state of af-
fairs, particularly in the eastern
region. Now, in the eastern region,
in the DVC, is it mainly lawlessness,
inter-union rivalry and lack of suit-
able working conditions? ‘What
happens? Today there is even no
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Chairman for the DVC, there is a
top-heavy officialdom where there
are flve Additional Chief Engineers,
one Central Chief Engineer and three
other Chief Engineers etc. The iop
is increasing in absolute terms—that
is, the number of people—while at
the pottom and down below it is
decreasing in absolute terms. He
does not have g word to say about it.

And what about corruption in DVC?
What about the non-availability of
coal, of which he himself is in charge?
And how about improving workers’
participation in DVC.

Now, 1 would like to put this ques-
tion first: (a) whether the Mnister
would make clear his rea] inteations
with regard to the question of pro-
duction and management power bet-
ween the State and the Centre; (D)
whether the Ministey iz prepared to
appoint a High Power Commission
with experts, workers’ representatives,
representatives of West Bengal and
Bihar Governments and MPs to go
into the entire question of DVC to be
taken up as an experimental centre
for improving generation in the whole
country.

In regard to many other things
which he has mentioned, I do not
want to go into them. 7 will raise
only one point. It is high time that
we should go in for alternative
sources of energy other than the fos-
silied sourceg only. The Science Con-
gress has recommended it in , big
way. I would request the Minister
to go into that question and really
have a long-term plan for alterna-
tive energy.

SHRI A. B. A, GHANI KHAN
CHAUDHURI: Mr. Deputy Speaker,
she seems to be very much worried
about the DVC and not about the
whole country.

Now, I entirely agree that some-
thing hag to be done about DVC and
we are doing that,
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PROF. MADHU DANDAVATE
(Rajapur): What are you doing?

SHRI JYOTIRMOY BOSU: What
about Bokaro and what about the
High Power Commission?

SHRI A. B. A, GHANI KHAN
CHAUDHURI: Mr, Deputy Speaker,
Bokaro ig a very old plant. There
are a lot of technical difficulties. We
are searching for gpare parts and we
are trying to obtain the spare parts.

(Interruptions)

Mr, Deputy Speaker Sir, you know
that normally in modern times the
life of g power station is something
like 25 years. This Bokaro power
station has put in 25 yearg probably;
it is an old station and we are looking
into ity improvement. Chandrapura,
although a new Station, is, unfor-
tunately, not at all 8 modern Station.
There is no road; there is not ade-
quate residential housing. I have
vigited the Station thrice. (Interrup-
tions). There is no adequate housing
for the workers or for the engineers.
Those who want to live and work
there; canmot wotk. There is no road.
There is no proper link with rail-
ways. With greatest difficulty coal
has to be procured because there 3
no railways. In Durgapur also, work
is being done under certain handicaps.
1 can assure the House that, as soon
as these technica] difficulties are over,
the power generation in DVC is bound
to imjrove.

MR, DEPUTY-SPEAKER: Mr
Minister, if 1 have understood the
question, it is this: if the DVC, which
is under the control of Central Gov-
ernment ig not functioning well, how
are you going to have supervision on
the Electricity Boards also? That is
the specific question to which you
have to reply.

SHRI A. B. A\, GHANI KHAN
CHAUDHURI: That is exactly what
I am trying to answer, Mr. Devuty-
Speaker, Sir. Wxcept Chandrapura,
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!all the Stations are very old Stations,
‘and the parts cannot be obtained. We
"are looking for them, People have
been sent to various countries, and
as soon ag the parts are availahle, I
have no doubt, whatsoever, the power
generation in DVC will increase. We
are making radica] changes in the
structure of DVC. That is also we
have been thinking of Mr. Depuly-
Speaker. We have removed the
Chairman there. We are gending a
new Chairman. The changes that we
are going to introduce are ready—and
after hq joins, we will definitely 1n-
troduce those changes which will help
to improve the power station, DVC
(Interruptions) It will not take five
years.

Mr. Deputy-Speaker, Sir, we are
fully aware of the position in DVC.
About having a high-powered Com-
mittee, we have no hesitation to have
a high-powereq Committee. But first
we want to give a tria] to the struc-
ture that we have already made. 1f
we succeed in that trial and if 1t will
solve our problems, then 1 do not
think that a high-powered Committee
would be necessary,

SHR] SATYASADHAN CHAKRA-
BORTY (Calcutta South): Whon he
ig not in a position to manage his
own house, why is he going fo the
States and sermonising them? It is
better that the concentrates on setting
his own house in order.

SHRI BIJU PATNAIX: The hon.
Minister does remind the House of
the story of Alice in the Wonderlind.
That ig what we are reminded of.

SHRI GHULAM RASOOL KO-
CHACK (Anantnag): I have been
watching with great interest the dis-
cussion that followed on the power
shortage in thig House and have been
taking keen interest in the replies
that our hon. Minister has been
giving to the most suitable questons
that were raised on this national
issue. What I find is that the hon
Minister is making this Parliament
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not a place where we have to find so-
lutions to the problems but is trying
to score points like a lawyer to de-
fend the weaknesses that are basic
ingtead of meeting the challenge that
has been thrown to the Ministry con-
cerned.

The House knows well this fact that
power sho:tage is not a new problem,
It has been there years and every
time it has been discussed in this
House and every time we have been
given an assurance by the Minister
that we shall be in control of the
situation and things will be better in
the near future. In the last session
also, by way of a wall atténtion in this
House, the Minister concerned did ex-
press satisfaction about the progress
that would be achieved hereinafter.
But. ..

MR. DEPUTY-SPEAKER: If you
are gpecific in putting a question, you
will get a specific reply. Otherwise
it will be a long reply.

SHRI GHULAM RASOOL KOCH-
ACK: 1 will come to that question
also. But the question is: are we here
only to discuss questions? Or, is the
Minister here only to reply to ques-
tions and defend himself or are we
sitting here, both the treasury ben-
ches and others, to find solutions to
the problems? It is the same ques-
tion—whether ths Otate is at fault or
the centre is at failt. After all, it
is a family that hzs to work out &
solution to the problem, States may
say that the Centre is st fault and
the centre wou'd shift its burden on
the States. Whv not it together—
the centre and States to find a solu-
tion? If the relations between the
centre and the States are not good
and are not cordial, we wease to be
family members. So I would sug-
gest in the light of the stafement
given by the hon. Minister, have a
meeting of the Centre and the States
to thrash out the problem and there-
by not to exonerate one party or the
other but come to the grips to find
| solution to the problem, If the
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States are at fault, we can discuss the
problem and a solution can be found.
But if we go on like this saying, ‘I
have nothing to do with this problem.
It is the States which have to do it”,
then we are leading the country to
darkness.

May I ask the Minister one thing?
My State had initiated a  hydro-
electric project of 100 MW, The
project report was completed and
submitted to the government of
India. But the project has not seen
the light of the day for want of sub-
stantial funds that have to be found
so that my State can go ahead with
that project. This is not one way that
we are suffering. The States must
have been in their own respective
capacities suffering from so many
difficulties that they are confronted
with such as lack of financial resour-
ces. Ag the learned minister
just now said, no concerted effort has
so far been made with regard to
hydro-electric power. It is a mis-
fortune that we take this plea that
hydro-electric power has not been
encouraged.

That is why we have to suffer
from power crisis. Whatever be the
difficulties, let us confront with
them and find a solution for it. The
solution is very easy., The hon.
Minister just now said that there
were difficulties by way of transport
of coal there were certain defects in
our planning and certain miscreants
were creating certain troubles. These
could not have been answer given by
him. Since there are troubles, we
have to face them and find solutions
to the problems. What is the golution
to those problems? How far is the
government going ahead to solve those
problems? I would suggest that
the hon, Minister may concentrate
his attention to solve this problem
and not go on stating that we are
having the future plan of action.
What we are concerned with this
problem. This has to be solved. Our
question is: is the power potential
being properly utilised? What are
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the difficulties there? What is your
remedy to remove them? There is no
answer as to why available power is
not being properly utilised, If there
is a question of crisis, why not do
away with it on a war footing? If the
industrial growth or agricultural
growth is affected, everybody suffers.
Why not you take certain drastic
steps on a war footing so that we are
able to save ourselves from the pre-
sent difficult situation or crisis.

SHRI A. B, A. GHANI KHAN
CHAUDHURI: Mr Deputy-Speaker,
Sir, I have myself visited several
places including the hon. Member’s
place. He got clearance for one pro-
ject from the Minister. He wanted
one thermal power project, On
principle I have no objection
to that provided he can carry
the coal. It is difficult to have hydro-
project. We also agree to help him
with some more power from some
other States. That is why I say I have
talked to the Minister not once but
twice. The hon. Member knows that,

MR. DEPUTY-SPEAKER: So, the
interests of the states are safe in
your hands,

SHRI A. B. A. GHANI KHAN
CHAUDHURI: That I do not know, I

do not think that 1 can add anything
to this,

SHRI GHULAM RASOOL KO-
CHAK: I resent to his personal ob-
servations. These are all this per-
sonal observations. “He does not
know that. I know it.”

SHRI A, B. A. GHANI KHAN
CHAUDHURI: With regard to hydro-
electric power project, we have not
made much headway. You know, Sir, it
takes a long time—it tales from eight
to ten years. The State Electricity
Boards are very reluctant to accept
hydro-project. We are in consunlta-
tion with the European countries and
other countries to find a way out and
whether the period can be shortened

and whether it can be done in six
Yyears,
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Mr. Deputy Speaker, Sir, we must
put lot of emphasis and lot of re-
sources on hydro electric power but
as you know mostly these projects
are initiated by the State Electricity
Boards. It is not the Centre who
initiates these projects, If the project
does not come from the State what
can we do?

SHRI BIJU PATNAIK: Sir, the
Minister is not completely right.
when Pandit Nehru was the Prime
Minister he laid foundation stone for
a 2,000 mw project in Orissa but since
then it is lying idle. Centre has not
done anything.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: It is a new informa-

tion to me, 1 did not know, (Inter-
ruptions).

Sir, our engineers who are work-
ing on hydro are not experts espe-
cially in making tunnels, So, we are
looking for expertise knowledge and
we are putting lot of emphasis this
time because we are having lot of
difficulties in thermal power. But
this year, Mr. Deputy Speaker, it is
an unusual year due to unprecedent-
ed drought. Thirty per cent genera-
tion has gone down of hydro, This
has created an unprecedented diffi-
culty in the country. Sir, I think I
have replied to all the points.
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SHRI A. B. A. GHANI KHAN
CHAUDHURI: Mr, Deputy-Speaker,
Sir, there is a place called kalelgaon
and we are going to have a super-
thermal power station there. The
project report is being prepared which
has to be submitted for the approval
of the World Bank. I am very happy
to inform the House that there s
enough coal 1o meet the needs of
the power house; the coal pithead as
quite nearby. About Muzaffarpur, I
do not have enough information today
with me. I will furnish it leter on,

|

——

RESIGNATION BY WEMBER

MR, DEPUTY-SPEAKER: I have to
inform the House that a letter was
received in the Lok Sabha Secreta-
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riat on 18th May, 1980 from Shri B.
N, Bahuguna, an elected Member
from Garhwal, constituency of Uttar
Pradesh, resigning his seat in the Lok
Sabha. The Speaker has uccepted his
rsignation with effect from the 19th
May, 1980,

—_—

MATTERS UNDER RULE 377

(i) BANK CREDIT FACILITIES TO RURAL.
POPULATION

SHRI RAMAVATAR SHASTRI
(Patna) Sir, under Rule 377, I beg to
submit the folowing:—

AN HON MEMBER Let him speak
in Hindi.

MR. DEPUTY-SPEAKER: He has
given the notice in English.

SHRI RAMAVATAR SHASTRI:
In spite of nationalisation of Banks
advances to the rural and agricultur-
al sectors had so far been only 20 to
25 per cent of the total advances and
monopolists still had their firm grip
over the bank credit. Naturally, the
aims of giving advances to large
number of rural population are not
realised.

During the pre-nationalisation
days, credit to the agriculture and
rural sectors had never exceeded
two per cent, But, during the years
since nationalisation it now had rea-
ched 20 to 25 per cent. But, this
must be increased to 60 per cent in
the best interests of the nation’s eco-
nomy, which, due to our faulty sye-
tem of economic management, was
capitalistic in functioning,

In the end Sir, I would urge upon
the Government to see that the rural
sector which had been given priority
is given its due share.

(ii) INCIDENTS OF VIOLENCE DURING
RECENT ASSEMBLY ELECTIONS

PROF, MADHU DANDAVATE
(Rajapur): Mr. Deputy Speaker, Sir,
with your permission 1 wish to raise
the following matter of urgent public
importance,
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Sir, during the recent Assembly
elections in nine-States had under the
President’s rule unprecedented vio-
lence had taken place and it is re-
ported that more than 50 persons in-
cluding some Assembly candidates
were killed, Sir, Bihar presented pro-
bably the worst spectable. Under the
circumstances, in the interest of fair
and free elections, it is necessary that a
thorough judicial inquiry into these
violent acts should he instituted ex-
peditiously and those found guilty of
violence during the electiong dealt
with severely. (An hon. Member: I
wag also attached): Let not your guilty
conscience speak.

MR. DEPUTY-SPEAKER: He is
not speaking on behalf of any party.

PROF. MADHU DANDAVATE:
Sir, this will ensure fearlessness on
the part of voters while participating
in the democratic process of elections.

(iii) REPORTED RETRENGHMENT OF
CASUAL GANGMEN IN ASANSOL
DrvisioN

SHRI SAMAR MUKHERJEE
(Howrah): Mr. Deputy Speaker, Sir,
with your permission, I rise the fol-
lowing matter of urgent public im-
portance under Rule 377: —

425 casua] gangmen working in
the Asansol division are being compel-
led to take recourse to the path of 24
hours hunger strike from 19-5-80 as
the first phase of the programme of
trade union action against the illegal
retrenchment from 16-5-80.

After working for long years as
casual gangmen, they were retrench-
ed and thereafter from 26-3-80 they
have been re-engaged ag casual gang-
men. There are casual gangmen
amongst them who have also been
appointed on the groungq of retire-
ment of their fathers as gangmen.
Due to serious drought this year the
condition of these poor families has
been very precarious. This is an ille-
gal and anti-labour act of retrench-
ing fche unfortunate distressej fami-
les in these hard days and as such

this act of refrenchment is nothing
but mercilesg killing of so many lives
of poor helplesg families, having no.
measures of subsistence during these
hard days. I urge upon the govern-
ment to pass an order immediately
cancelling this illegal and anti-labour
order of retenchment of 423 casual
gangmen from service, to save these
unfortunate poor families from star-
vation and death. I also demand
positive steps should be taken imme-
diately to reinstate the poor gangmen
and action should be taken against
those authorities who are responsible
for this retrenchement.

(iv) NEED FOR RUNNING MORE TRAINS
N MALABAR REGION OF K¥RALA

**SHRI V. S. VIJAYARAGHA-
VAN (Palghat): On the Mangalore-
Shamoor railway line which connects
Cannanore, Calicut, Mallappuram
and Palghat with Trivandrum, only
two traing are running during the
night. At the same time, as many
as 7 Express and Mail traing inclu-
ding the day services, are running
between Ernakulam and Trivandrum.
There is no double track between
Ernakulam and Trivandrum and vet
some of the Super fast trains such
as the K. K. Expres and Vinad Ex-
press run on this line whose total
distance is 221 kms, The running time
is 4 hrs 20 mts. During this 4 hrs
20 mts. the Vinad Express has to
cross at five points many important
trains such as the K. K. Express,
Malabar Express, Bombay Jayvanti
Janata Kottazam Quilon passenger.
Madras Trivandrum Mail, yet Vinad
Express runs as a superfast train.

The distance between Mangalore
and Ernakulam is 414 km which is
double the distance between Ernaku-
lam and Tvm. In the Malabar sec-
tor, the main goods stationg are Cali-
cut, Tircor, Kallai Old Payyannor.
But, a large number of goods tralns
are running on single track from Sta-
tions south of Shornoor such as other
Pudukkad, Chalkkudi, Ankamali,
Cochin harbour terminug and Quilon.

**The origina) gpecch was deliver ed in Malayam.
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At the same time as many as 7 im-
portant Express and Mail trains are
also running on the same single
track from Ernakulam every two
hours after midnight. But, Mangalore-
Shornoor line remaing almost empty
«during the day time.

During the recent vacations, al-
though some holiday trains were in-
troduced for Kerala, not a gingle com-
partment for Malabar wag attached
to any of these trains. Most of the
passengers coming from Bombay and
Gujarat belong to Malabar area.
Therefore, it is requested that the
attitude of neglect of Malabar shown
by the Railways may be put an end
to. It is also requested that a train
should be run during day timc bhet-
ween Mangalore and Trivandrum or
connecting trains to the trains star-
ting from Ernakulam should be in-
troduced.

(v) REPORTED RELAY HUNGER STRIKE BY
MEMBER OF ALL INDIA APPRENTICE
UNION

SHRI INDRAJIT GUPTA (Basir-
hat): A relay hunger-strike by the
All India Apprentices’ Union has in
progress since April 13th, before the
Labour Ministry’s office, Shram Sakti
Bhavan, to ventilate the long-stand-
ing demands and grievances of thou-
sands of young apprentices all over
the country.

The Apprentices Act was passed by
Parliament in 1961. It does not pro-
vide for any obligation on the part
of the employer to absorb the appren-
tices after their period of training is
over. Generally, at the conclusion
of their trade-oriented training, these
boys are put out on the streets again
and are given no Special facilities or
priority for employment. During the
training period, the apprentices re-
ceive a stipend of only Rs. 130,- P.M.
which is meagre by any standard and
quite inadequate in these hard days.
The prolonged hunger-strike for the
1ast 57 days is born out of frustration
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of thege young boys who find them-
selves jobless even after specialised
training, ang is aimed at persuading
Government to come forward with
some progressive amendments to ihe
Apprentices Act, 1961.

The Ministry of Labour should con-
sider the matter sympathetically and
give some specific assurances to ‘he
apprentices, thereby enabling them
to call off their hunger strike.

15 hrs.

——

STATUTORY RESOLUTION RE:
CONTINUANCE OF PROCLAMA-
TION IN RESPECT OF ASSAM

MR. DEPUTY SPEAKER: The
House will now take up the Statutory
Resolution seeking the approval of
the House for the continuance of
President’s Rule in respect of Assam.
Shall we allot the remaining whole
day i.e. four hours for it?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI BHISHMA
NARAIN SINGH): The dezbate
should conclude to day, Sir, to-
morrow, the Government will re=ly,
if there is no objection. We shall sit
upto 68 O’Clock

MR. DEPUTY SPEAKER: Shri
Bhishma Narain Singh, the Business
Advisory Committee ijs meeting just
now. They will take a decision with
reqard to the allotment of time. We
wil] proceed for the time being.

g it (eft Wl ot BeE): gmemer

g @ 192 PaEw, 1979 =7
IR # T IFWAT FT 10 I,
1980 ¥ ®: wiwr %1 afx sate =R
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MR. DEPUTY SPEAKER: Resolu-
tion moved:

“That this House approves the
continuance in force of the Procla-
mation, dated the 12th December,
1979, in respect .of Assam, issued
under article 356 of the Constitu-
tion by the President for a further
period of six months with effect
from 12th June, 1980.”

SHRI BIJU PATNAIK (Kendra-
para): I am grateful to the Minister
for having made an explanatory
statement on this issue. It is true
that nobody wants to disturb the
unity of the country, and it should be
protected at all costs. In fact, we
did that.

I would like to take the hon. Min-
ister back to the Chinese invasion
days. Not many years ago for us,
but may be many years ago for the
young people here... (Interruptions)

I am dealing with the background

of this emotional upsurge, it is neces-
sary for us to know it.

AN HON. MEMBER: Who is be-
hind it?

SHRI BIJU PATNAIK: 1t is for
the Government to find out.

The important thing is that in 1962
when the Chinese invasion took place,
a beaten Indian Army retreated, and
Pandit Nehru made a statement that
his heart went out to the people of
Assam. A deep scar gnd wound was
left in the hearts and minds of the
people of all Assam, that was undivid-
ed Assam at that time including the
present Assam, Arunacha] Pradesh,
Meghalaya and Mizoram. It was al-
most as if India had forsaken Assam.

At that time, all the sign boards
were eliminated form the whole of
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Assam. All the currency notes were
burnt in all the banks. (Interrup-
tions)

You may belong to Assam, but I.

was in charge of looking after this
area. I know a little more than jou.

Action was to be taken io blow up
almost all the installations, which
luckily was stopped at the last *no-
ment, Although at that time we were
planning intense guerilla activity in
the whole of Assam, a feeling
swept over the people that Irwdla

7 prepared to forsake Assam—-
ngly so, but it was go.
SJICD then something has been gro-
wing in their minds? Why is  this
thing being done today? Why is this
1951 issue being raised today? That is
because 1951 is the legal cut-off
period when Nehru-Liaguat Pact was
signed—31st December, 1951. From
then, that was the agreement which
was approved by Parliament and a
National Register is supposed to  he
maintained from that time, not only
in Assam  but in all the neighbour-
ing areas wiz.,, Tripura Mizoram,
Manipur, etc. Unfortunately this
was not taken very seriously and in-
filtration in a very large scale took
place into Assam and the adjocining
areas, not only from adesh,
but also from Nepal and from cother
areas. There is a very large Nepal
contingent in Manipur, whsare also

there is some difficulty, in Aruna-
chal and Sikkim. This is the picture
of the North . How, what are
these people asking for? They have
woken up 20 years late. Had they
woken up 10 or 15 wears before

something would have been dcne.
They have woken up when threa 1o
four million people, who are aliens,
ara seottled there, T nut it 2o ﬂne

. How can any Stats accept
ciieh  a huge number—thres ig four
million aliens? What would hanpen to
the indigenous ponulation of that
Qtate? Assam  nopulation is T be-
Tieve, about 1 erore and of that, about
three to four millions, ie. ahout AN
foreigners, have

Hous

per cent 1s wao
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come from a foreign country, origi-
nally East Pakistan and now Bangla-:
desli. What wouid happen to the
local population? Lang is shared by
ail, businesg is shared by ail, the
future cpportunities are shared by
all. I would like this House io con-
sider, when the hon. Minister said
that these foreigners could be distri-
buted all over the country
he has a case there,
all dlStI‘lbutEd
ister,

erhaps,
if it could ke
But I think, Mr.
it wili be very very
fficuit. Tven in Bengal, to take back
a few thousands of people, original
Bengalis, who came from Bangladesh
and who were settled in Dandaka-

ranya. When they went back, they
were shunted back with the potlice

(Interruptions) I am not mis-
leading the House. I am saying that
Eangladesh refugees, when they
came, when the FEast Pakistan refu-
gees came, a part of them were gei-
tled in Dandakaranya, but they did
not want to stay there and they
wanted to go back to Sundarkans.
No State can  accommodate "he
pf-on‘ze I am fully in sympathy wi
gal Government. No Stat
r assimilate a very larg
outsiders. It is not pos
ble becauss they cannot nrov1 ‘e jobs
to their own people; tens of thousands
of their own young men are un-
employed, the pressure from their
own unemployed people is already
there. They cannot take a very large
number of outsiders. These are the
physical difficulties before any Gov-
ernment. It is not a question of this
party or that party. How do vou pro-
nose to do that? I do not think that
it is anvbody’s case, ag far ag I have
it is not the cass of tha
atudents or the Assam Gana Sangram
Parishad that the peonle who came
thers affer 1951 should he thrown out.
T+ is not the case. T belieave so. T
helieve the Hame Minister would cor-
rohate mv ctatement that in ithe diz-
russions with him. they have nof said
that theca pennla should he *hrown
out.  They said, on'v record, correct

D

e
o
[¢’]
Uﬁ
aa

tha notional register. vou ~an 2llow
them to settle down there. For people
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who came between 1961 and 1971, I
believe, they have said, make a State
list and give them work permits.
Work permits are being given all over
the world. Let them remain there
and for those who came after 1971,
as you are suggesting, they should be
sent back to East Bengal or Bangla-
desh, or settle them elsewhere. I
think this is the category-wise de-
mand. What is the difficulty row?
(Interruptions) 1 am talking through
the Deputy Speaker to the Minister.
What is the difficulty in this? Instead
of that, what has the Government of
India done? They have sent the army
there. What for? They have sent the
Border Security Force also there. The
BSF was created to protect the bor-
der. The army is there to protect the
border and to stop the infiltration. In
spite of that, you are sending the
army there to shoot down Indians or
what. I would like to get a categori-
cal answer from the Government to
that. For what have you sent the
army there? To shoot down the
Indians? You now say that a paiallel
movement has been started by the so-
called minorities. Who are the mino-
rities? Ave they foreigners or
Indians? 1If they are foreigners. T
have no svmpathy with them. If they
are Indians, ves. Tndian minorities
must be protected at all costs but not
foreigners who have infiltrateq there.
Tnstead of putting the cart before the
horse. should you not settle as to who
are the foreigners? ~

AN HON. MEMBER: Will you de-
fine the word “foreigner?

SHR] BIJU PATNAIK: I am say-
ing, those who have been infiltrating
from East Pakistan or Bangladesh are
foreigners. Should vou not first settle

whether a person is a foreigner or
not?

The Home Minister himself has sug-
gested that 300.000 foreigners have
been ssked to 7o out. Is it 8 Jakhs
or 30 lakhs? Has it been seottled? I
do not* say that you throw all of them
out. But firet vay must Aetermine, as
per the Nehru-Liagat Ali Pact which
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is the constitutional position, who are
the foreigners. You can allow them
to settle there, You can give them
Indian passport; you can give them
work permits or you can throw them
out. That is for the future. Should
you not first settle how many foreign-
ers are there in the country? Even in
Vietnam, they have thrown out 1 mil-
lion Chinese people. They have not
bothered whether they went by boat,
whether they died on the sea or what
happened to them. They did not care
for them. But let us not do anything
at the cost of the Assamese people,
four million people settled in a small
State of Assam. Let the Home Minis-
ter give a guarantee that all these
people will be distributed all over the
country., The Assam problems wil! be
solved tomorrow.

Another question is: Why is it that
he is keeping a dead Assembly alive?
For what purpose? Why is he keep-
ing it under suspended animation?
You have new Assemblies everywhere.
it has peen done in nine States. You
are not holding the Assembly elections
jn Assam. You are only pumping in
the armed forces there to intimidate
Indians. You are not stopping infil-
tration even now. What do you
exactly propose to do? You say. the
minorities are to be protected at all
costs. I agree with the Home Minis-
ter that genuine minorities, Indian
minorities, must be protected at 2ll
costs. I also agree that all steps must
be taken by India to see that India is
not disintegrated. 1 fullv agree there.
But where is the question of disinte-
gration here? All these people are
only asking. please find out who are
the foreigners. It is for you to find
out. You find a suitable machinery,
whatever the machinerv to find out
who are the foreigners, Then. you de-
cide what to do with them_ distribute
them all over India distribute them
over Bay of Bengal or whatever it is,
Tt is for the Government and the Par-
liament to dercide. Why should thece
peonle be landed only nn a small State
ot Assam where the people have a
feeling that they are not really a part
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of India. There is only a small pas-
sage connecting Assam to the whole
of north-east and to the rest of India.
About 30 per cent of oil India gets
from Assam. Gujarat has fought for
their oil; others are also fighting for
their rights. What have the Assamese
people done? You give them their
due. There is only one bridge so far
over the Brahmaputra river. It is a
small neck and any time the neck can
be cut off and the whole of Assam can
e isolated. Where we were in the
‘Government, we agreed to have an-
other bridge over there. Is this the
way of treating an area which has
been virtually isolated by the ilivision
of India? Many things are to be deone
for them that they are wanting. 1t is
not a question of Assam alone. There
ic the question of Mizoram. Manicur,
Meghalaya and, even today, the tribals
of Tripura are raising their voice.
All these are burning problems.

I would ask the Home Minister to
deal with this problem with great
sagacitv, with great patience, with
great forbearance. There is no case
for saying like beating a drum that
India's integrity will pe protected. It
will be protected. It is not your busi-
ness. It is everybody’s business.
The minority must be protected, of
course. It should be protected: it is
India’s constitutional business. But T
have no sympathy for the multitude
of foreigners who are allowed to pump
in ond flourish at the cost of India:
this 1 will not allow,

That is all I wanted to say.

SHRY! H. K. L. BHAGAT (East
Delhi): Mr. Deputy Speaker, I just
now heard Mr. Biju Patnaik very
carefully and 1 am sorry to say that
his speech in fact very clearly
betrays the pesition which some of the
Oprosition Parties have taken. He
told us about the history of 30 years
or 40 years of Assam--the develop-
mentg there, the inflltrations and so
on and he himself said that the pro-
blem has been complicated for long
Yyears. He was an honourable mem-
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ber of the late Janata and Lok Dal
Governments—because the minority
Janata is there ang the Lok Dal is
there—and neither a very senior and,
I believe, a capable man. We do not
know how this problem was aggravat.
ed during his time and it came to
the fore. I do not know where was
his wisdom which he is trying to dis-
play here and trying to show to our
Home Minister. Where was he and
where were these suggestions then?

SHR; BIJU PATNAIK: I did not
send the Army.

SHRI H. K. L. BHAGAT: Please sit
down, I did not interrupt you; don’t
interrupt me.

1 do not know what had happened
to him. He says ‘We did not send the
Army’. What did he see? He saw
Assam burning. He saw the whole
country going to the precipice of
chaos.

You were responsible for the senti-
mentg of emotiona] disintegration
taking, place almost all over the coun-
try, mostly Assam: Yo did nothing
but you are taking pride in it.

Well, Sir, he gives very good advice
to the Home Ministar saying ‘Deal
with it with caution; deal with it
with care; deal with it with sagacity’.
He has given this advice. 1 certainly
support this advice but at the same
time I have no hesitation in saying—
not because I belong to my Party—
that the Prime Minister, the Home
Minister and others concerned have
dealt with the situation with a lot of
forbearance, with a lot of patience,
with a lot of grace, with a lot of
dignity. This is appreciated not by
me but it is appreciated by the peo-
ple all over India.

Well, this jssue was made an issue
in the Assembly Elections. It was
made an issue in the Elections and
some of the Opposition Leaders, par-
ticularly Mr. Vajpayee there—I have
read some of his speeches—and some
others were trying to make it an
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issuz in the Elections, saying so many
things. Sometimeg some people made
absolutely fabricated charges against
the Prime Minister, saying that she is
trying to make capital out of the
Assam situation, while the boot is on
the other leg. Actually some of them
were concocting allegationg and their
whole purpose was to excite the peo-
ple, particularly the majority com-
munity, in the State Assembly Elec-
tions and to work up their sentiments
so that they can get more votes, but
all that proved to be a damp saquib.
With all respect I submit Sir, that I
bear no ill-will or grudge against any-
body. I have perfect sympathy for
the desire of the Assamese people to
preserve their own culture, to pre-
serve their heritage, to be masters in
their own State. Yet, we have to see
the whole situation in the gver-all
interests of the country.

Now, Mr. Biju Patnaik askg ‘Is their
business in their hands? 1 ask
Mr. Biju Patnaik whether he is not
doing business all over India. He
made a mess of the Steel Ministry.
With respect I say he is selling, steel
all over India. I am saying, let us
see the situation. (Interruptions).

Please don’t disturb me.
ruptions).

MR. DEPUTY-SPEAKER:™~ Mr.
Bhagat, in your speech please don’t
make personal remarks.

(Inter.

SHR1 H. K. 1.. BHAGAT: I am
sorry Sir if I have given any annoy-
ancz to him. I will not make any
personal remarks. 1 will not do that:
I have great resvect for him. After
all, he is an old Congressman. There-
fore I have great respect for him.

Leave that apart. Now, what I am
saving is that he have to see the
situation. ..

; MR. DEPUTY-SPEAKER: Mr.
Vajpayee...

MR, H, K. L. BHAGAT: Mr.
Vajpayee and 71 -are old friends, Mr.
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Vajpayee and Mr. Biju Patnaik have
one thing in common.

MR. DEPUTY-SPEAKER: You
have removed Mr. Biju Patnaik from
their group.

SHRI H. K. L, BHAGAT: Now ycu
have taken me to the other end. Both

f them are good Captains. - They are
not like the gcod old traditional
Captains who sink with the ships.
~Their boatg may sink, but they manage
to save themselves. This has been
the story of Lok Sabha elections; this
the story of the Assembly

MR. DEPUTY-SPEAKER: But they
have not completely sunk.

l They are still in the House.

SHRI H, K. L. SHAGAT:
happy.

I am

Now, Sir, with respect I would sub-
mit that the whole situation has to
be seen in the national perspective.
Whatever may be tha original inten-
tions or the pretensions of the people
running the agitation, of the people
SUDPPC “hs agitation, of the people

mani o the agitation, of the
peonle » tha agitation, the real

point is this; against whom is it
actually meant now? What shape has
it taken? Very easily, Mr. Biju
Patnaik has said: “I am for minori-
ties: I want the minorities to be pro-
tected: this should be done, that
should ba done: it is only a question
of foreign nationals and that should
be taken uyp.” 31 want to ask him
whether it is not a fact—and I am
sorry to say this—that in his whole
speech he has not condemned even
the ugliest part of the movement
where men and women have been
killed. Even recently, ghout a fort-
night ago, when a Oriya woman,
Sahu, refused to donate, her nose was
cut and then she died. And in his
speech there was not one word of

condemnation against violence,
against this ugliest thing... (Int‘e.v-'
ruptions) .

4
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MR. DEPUTY-SPEAKER: He has
stood up to condemn it perhaps.

SHRI BIJU PATNAIK: I have re-
guested the Home Minister to give
us the full facts. No such Oriya
woman was killed. There is no truth
in what he says. (Interruptions).

SHRI ¥ K. L. BHAGAT: Is it not
a fact that this movement has turned
against the PBengalis, against the
Biharis, against the Oriyas? Are they
not Indian nationals—Moitra who was
killed, Neogi who was killed, and
several other people who have been
humilisted and beaten? Even the
MLAs are now being threate: of
social boycott—the Gujarat ty e of
social boycett I was ther in
Gujarat, and the social boycott was:
cut off their water and electricity.
And at one time even a slap was
considered as g part of social boyeoit.
The same thing is propossd to be
repeated. Nothing is being said It
is said that the minorities should be
protected. But what is happening
there? Suppose a man came thirty
years ago and he is living there; he

has his family and property. Should
they be killed? Should there be
viclenze ggainst  them? Therefore,

what I am saying is that the attitude
of some of the Opposition Parties and
leaderd—I am going to  mention
some of them very clearly—is this:
Assam presents an opportunity, a
situation, to fish in troubled waters,
to pour oil on the fire; here and there,
go and talk of peace. Otherwise, the
intention seems to be to put us, not
only Assam, on fire. I wish to warn
with utmost humility and respect that
it is a conspiracy to create emotional
disintegration in the whole country.
I do not say that the movement ema-
nated with that idea. But this has
been turned by the vested interested
into that...

AN HON. MEMBER: Who?

SHRI H K. 1. BHAGAT: Even the
foreigners. Mr‘. Samar: Mukheriee
is sitting in vour immediats neigh-
bourheod.  Mr. Jyoti Bosu is run-
ning the West Bengal Government;
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he is the Chief Minister. He is closer
to the scene. Ask him. Is he not
saying that there are foreign elements
in that? He is saying that. The
All India Newspaper Editors Confe-
rence Delegation went there recently.
They have said it. A number of
newspaper and weekly reporters, who
have gone there, say that foreign

hand is there. Have you not read
that? There are organisations which
are issuing pamphlets complete with
all details and very expensive litera-
ture and some reports in these week-
lieg or fortnightlies which are not pro-
Indira—they are anti-Indira—say
thai they have a lot of money and
foreign agencies are there and they
say whe are the foreign
My dear friend, the sift
As the hon,

rightly said it is
has to be saved.

agencies.
tuation is this.
Hon‘e I‘" 'S’cer very

I:t in dia is V«""“k-
ened, mind you neither Ass am will be

strengthe

er
hened nor Orl“qa or any other
State.

I read i

newspaners
vesterday or
movement is ’pro-
in Bihar. The
who are in
uisiness “fl°rf‘ shovld be ousted. That

to be the idea. Similarly
these movements are being
started  elsewhere in the country.

The whole idea is that the sentiments
of the people can be worked up and
a chaotic situation is created. T was
told, T do not have very authentic in-
formation—therefore, 1 am not pres-
sing it to that extent—that even some
attempts and some. soundings . were
done in Orissa that trouble should be
started... (Interruptions). Anyway
what T am respectfully submitting is
that asteism, communalism and
i« medne“—these cobras have
rome to the fore again. They were

Rar )
there right from the beginning since
time immemorial and there has been
2 fight by these forces against the pro-
grassive forces and this fight hag gone
on in India. When we attained ihdef

nendence, there were communal
troubles and then came Gandhiii’s

martyrdom, to save Indian uynritv. All
thess move mbnts-—whqtever their in-
tentions are—h rave had one effect and
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that was to weaken and they tend to
weaken the unity of India and when
Giani Zail Singh said that the unity
of India will be maintained, 1 think
he is only doing his duty, and he must
do it. His statement and observa-
tions are very very good. Prime
Minister went there and she talked to
them a number of times. My dear
friend for whom I have great respect
because he is now elected from Delhi,
Shri Vajpayeeji is here; I read a state-
ment of my friend along with Shri
Ravindra Verma’s statement. They
talked at one place together. They
say, ‘We support this agitation.’” What
are you supporting this agitation for?
You are supporting this agitation for
what? You are supporting this agita-
tion—with what? You are supporting
this agjtation with the stopping of
oil. You have not condemned it and so
you are supporting the stopping of
petrol supply which is causing the
country a loss of Rs, 3 crores a day
and if you calculate the entire
amount, it is Rs. 9 crores a day. Are
you supporting that? You are—ob-
viously because you have rmot con-
demned it.

Now,k6 what is the RSS doing? In
the beginning everybody said, ‘No, no.
We are not jn it. We have nothing to
do with it” Now the RSS says ‘We are
in it” If the government makes an
inquiry into the visits of the RSS
leaders from 1979 to 1980 including the
visits of Balasaheb Deoras—] am
speaking with some authenticity—and
various other leaders, they will know
that they held a number of camps and
particularly at one place after one of
the RSS camps, in a day or two, com.
munal rioting took place. There were
commumnal riots and 150 people have
been killed. What are you doing? You
are trying to fan the fire. But our
leader, Indiraj)l, somehow brought
them to the talking table.  Sir, if
India doeg not alive, you will not live.
Tndira Gandhi will not live and no-
body will live. Save India. She has

~heen going on with this issue only from
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the national context. What was the
fight in the national elections? You
lost it because you do not have a
national perspective. You do not have
a national leader. You are all sec-
tional leaders and the Indian people
gave a verdict in favour of the leader
of India. A mere Prime Minister, as L
said before, will not be able to rule
the country. A Prime Minister who
is only a leader of tne nation will be
able to rule the country. Now in
her referring this issue and asking the
people for the extension of the man-
date to save the unity and integrity
of India apart from the performance
and better execution of palicies, she
was proved right.

There is another crganization known
as Gandhi Peace Foundation. Name
of Gandhiji and peace and foundation.
It is neitaer Gandhiji nor peace and
T do not know -hat foundation it is.
They are interested all the time to
create a situation and if some such
situation is created, jump into the fray
as negotiators or mediators, I think
they came up to the fore when the
Nav Nirmap movement was there in
Gujarat and what it brought the coun-
try to, we all know. I‘have the great-
est respect for Shri Jaya Prakash Ji.
I saw him as a child long long ago
with a lot of hope. But, ultimately,
he died a sad man. That was how
this Gandai Peace Foundation came
to the fore during the Nava Nirman
Movement.

Now, in Assam, it has become active.
One Secretary or whoever e is—one
Shri Radha Krishna—is very active.
Study Teams are being sent there.
People are being sent there. Where
is the money coming from? Who is
doing this? A number of things are
being done. A statement appearing
in the Assam Tribune is with me say-
ing that ‘we support the agitation; we
are with the people’. Who are doing
that? Thev say they are the media-
tors. Who have appointed them as
mediators? The idea ig to get there
in the garb of mediators and to create
complications so that Smt. Indira
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Gandhi cannot succeed in solving that
or the Government of India may not
succeed in solving that. I request you
to make an enquiry into some of the
organisations working there. I am
going to mention their names. I
would request the hon. Home Minister
to make an enquiry into some of the
organisations who are close to some
of the functionaries of this Gandhi
Peace Foundation. They are getting a
1ot of money, 1o mention just a few,
there js an Association of Voluntary
Agencies for Rural Development. It
has received Rs. 1.40 crores from West
Germany and another Rs. 35 lakhs from

the Ford Foundations. One Society
for Sericulture in Tirupatji has re-
ceived Rs. 90 and odd lakhg from
West Germany, Gandhi Peace
Foundation received Rs. 7 lakhg from
West Germany. Some other organi-
sation in Hyderabad hag a project
called ‘Survey of Bonded Labour in
India’ and there are 3 number of
other organisations which, on one
pretext or the other, are getting
foreign money. 1 would request the
hon. Home Minister to make an en-
quiry. Journalistg have written
after touring that they have a lot of
money for this purpose, There is no
dearth of money in the movement.
For this movement a lot of money i3
being received. Where is the money
to come from? Foreign money is
coming either directly or indirectly,
either visi'bly or invisibly. Recent:y
my hon. friend said something about
the Assam  \inoritie; Stuaents’
Unions. Now T do not know whe-
ther Shri Biju Patnaik has followed
this cloSely. As a leader he must
have dealt with many many situa-
tions, I do not know whether, as an
ordinary citizen, he hag dealt with
that sort of a situation that takes
place anywhere. Even a small
rumour createg some problem. Even
if a bull starts running in the street,
it leads to riots. In Assam this kind
cf agitation is going on. Will not
the minorities there be panicky
Wwhether they be original Assamese
or later entrants? Will they not

have the fear? Will they not have
the tensions?—if they decided to take
out a procession there with the prior
permission of the authority, a peace-
1ul procession., The All-India Edi-
tors’ Conference said that they did
not have any Bangladesh flag. They
said that it was wrong to say so.
This agitation, is still continuing.
Such an agitation resulteg in the
loss of precioug liveg and yet the
minorities are being linked with that,
My dear friend, in our country, the
majority cannot be strengthened
without the minorities. Even if one
limb goes, the whole body becomes
bad. Unity in diversity alone can
save the nation. Therefore, it is
necessary that we see the whole situ-
ation in Assam ip that context and
not in any other context. Pandit
Jawaharlal Nehru did say that he
was concerned with Assam. There
were nothing wrong in that He
founq the situation very difficult.
Shri Biju Patnaik belonged to our
party in those days. And he was with
that Party for a long time. He was a
great pet of Pandit Nehru. All this
is true. This is a complex problem
and a grave problem admittedly and
it hag repercussions, We have seen
some leader openly saying that they
support China. Recently one person
by name Goodman-—I do not know
how he is calley Goodman—was ex-
pelled from this country. I do not
know whether Giani Ji the hon. Min-
ister would like this or not. I still
have the feeling that our concept of
intelligence is so far the concept of
a policeman in the British days,
namely:

I IR, g @y g1 A9 faw
Pm——tﬁ‘w @, WETT, Y-
mﬁwﬁmu

I would gay our intelligence system
has to be improved much. It hag to
be made more sophisticateq and in-
telligence system hag to be made in-
telligent and you should be able to
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know more than what is happening,
A journalist who went to Assam has
been able to dig up much more than
tha Government of India knows. I
do not mean to cast aspersion but
the cituation ig graye and in this
situation we must all cocperate and
work together and heal the wound.
Let us do it with grace.

Sir today there was news about an

organisation called ‘“citizens for
democracy” headed by one promi-
nent lawyer, Shri Tarkunde. He has
said thet this governmert iz non-
functioning and within six months
the gsituation of 1974 will be reached.
Now, what do these organisations
and people aim at? They want to
make more difficult an jlready diffi-
culit situation, This is not in the
interest of India that is Bharat. Dur.
ing Indo-Pak war Shri Vajpayee
went to that area in Pakistan riding
on 2 camel—I have geen hig picture—
ang put a patch of dust on hig fore-
hesq and said: “Bharat Ma Ki Matti
Hai”. Then he said that Indira
Gandhi had betrayed India and sur-
rendered territoriegs to Pakistan. He
alsh eaid that Simly Agreement is a
betrayal but when he  became
Foreign Minister he saigd that every-
thing is all right.

Sir, I do not Wwant to refer 'to
Moshe Dayan’s issue and embarrass
him more. He first denied hig s=cret
visit but later on when it was madée”
public then he said that he wanted
to hide it 55 it was secret but once
it has heen made public T also make
it pablic. Ycu zecem to think that
you are waiting in the wings. Whe-
ther vecu wiil get there or not—I
4a not think wvou will get there—
but India is above me, above you
and above all of us. .Assam should
be seen in that context ang the
country must he saved. With these
wordg I conclude,
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V[SHRI HArIiNATHA Misra in the Chair]

SiERI SAMAR MUKHERJERE
{IHowrah): W, Deputy-Speaker,
Gir, now the Assam situation has
reached a very crucial ang compli-
cated stage and the situation demands
that all political parties make their
position perfectly clear in regard to
this agitation ang the steps to be
taken. This agitation which started
on thes question of revision of elec-
torai rollg then included the question
of foreigneris, now the question of
deportation, blockade of o6il gnd then
subsequently further items were
added saying that nothing should he
sent outside Assam, for example tea,
plywood ete. So, our party from
the very bzginning warned about
this ganger. We have told the
people openly that there are some
genuine basig of grievances of the
Assamese people, Discontent is
there. But the way the agitation is
being led, it has taken a chauvinistic
turn and also it has taken a szcessio-

nist turn. That jg why the move.
ment hag very dangeroug conse-

quencag not only for the people of
Assam ahd those who are non-
Agsamese as well as people living in
those north-eastern region, but also,
it has got very serioug conseguences
on the unity and integrity of India
ang on the entire economy of t

country. That is why we want that
proper assessment must be made
about this—about the nature and
character of thig movement,

Now a new stage has reached
where the agitators of this movement
have declareq that they will them-
selves identify the foreignerg unila-
terally ang settle the question of de-
portation. They said that if the
Government of India refuses, they
will themselves drive them physi-
cally out of Assam. So, the ques-
tion of apvlica’on of nhysical force
hag come in. Now, some of the c
position parties unfortunately are
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supporting thig agitation. We think
it is due to some narrow outloock and
for some opportunistic interest that
they are supporting thig movement.
I appeal to them to give very serious
‘thought to this aspect of the move-
ment’ to know who are behind this
movement, I have got some docu-
ments with me. I will place them
before you to show to you who are
interested in keeping this agitation
alive and in which direction they
want to take this agitation, This
movement has gpread to other north-
eastern regions. We have repeatedly
drawn attention ahout this. Obpenly
cur party hag declareg that the

are CIA agents behind it. And now
the RSS is directly involved with
this agitation. Now, they are openly
admitting it. So, the conseguences
must be very seriously looked into.
After 15th of May the leadership of
the agitation has started identifying
who are the <foreigners. Certain
families were identified and they
were physically thrown out. But
subsequenty I saw a statement of the
Assam Government that all these
thirteen families categorised ag forei-
gners are only Assamese people. They
are local fishermen. So_ that statement
has come from the Assam Govern-
ment itself. So, there are so many
vested interests now who are very
active, who want to grab the land
which now are in possession of those
pecple who came there long before,
either from Bangladesh or from
various other States and they have
cultivated those lands. They are now
facing thig situation. I have got a
report with me. One of the top lea-
ders of the agitation some years be-
fore invited some people to have land
leased by him. It was near about
30 000 acres of land. Those people
have got land. That was near about
30 or 40 years before. Now the
same leader wants to drive“them out.

Recause he has become the leader of
the agitation. That land will be re-
sold to others at a higher price and
that will be a source for
money.

earning

2

Sir, there is nol sufficient time at
my disposal. I am giving you some
of the facts as to who are behind
this agitation. It was on the 12th of

Anril +hat ~i3v Drlma - icl <riad
£07 at 17 Prime Minister visit-

sam. So, on that very day
what happened was this. This is one

¢i the reports which I have got.

Here is one of the reports published
ew Delhi weekely by Chaitanya

g, reporter, whg himself was
present in Assam.

PROF. MADHU DANDAVATE
(Rajanur): Editor — Xhushwant

HEI SAMAR MUKHERJEE: The

“Was the movement only dirocted
against the illegal immigrants from
East Pakistan ang later Bangla-
desh? This was what all the leaders
reiterated, But on 12th April, the
very evening of Mrs. Gandhi’s visit,
a small and select audience was in-
vited to a preview of a 25-minute
colour documentary of the move-
ment. It was at the Vandana
cinema hall in Gauhati, Obviously
the evening show of the regular
film had been cancelled to accom-
modate the documentary. Ang the
locumentary, for those with nag-
ginz doubis, said a lot, a little too
much.

It began with statistics of popu-
lation growth, showing how the
non.Assamese, particularly  the
Bengali Muslims, had proliferated.
It went on to show how the agita-
tion had mushroomed in strength
and popular support, There
followed pictures of the martyrs of

the movement and description of
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their martyrdom. Even the cover
of a Bombay weekly

This must be noted:

“whose editor is one of the few
senior jouraalisis in the country to
write glowingly about the move-
ment was flashed on to the screen
and a lengthy except from the
editor’s arficle  read out by the
commentator. At the end, a map
of United Assam consisting of the
entire north-eastern region (Assam,
Arunachal Pradesh, Manipur,
Meghalaya, Mizoram, Nagaland and
Tripura) glowed on in gaudy red.
A tune was played, we were all
asked to stand at attention. Later,
my neighbour told me it was the
‘national anthem’ of Assam.”

This is how the psychology has
been prepared to form one inde-
pendent united State of Assam, So,
interested parties are behind it. The
same article has given some names,
but I have no time to readq it. I
would only like to give the refer-
ence of the issue, it is New Delhi
weekly dated 12th May, 1980, The
same issue contains:

“Who’s behind the trouble?”

The person Who hag written was
himself present there. It says:

“On 15th April, I was asked by
Kamath . . .”

It is Mr. M. V. Kamath, editor of the
INlustrated Weekly of India.

“to join him and a few friends
for dinner at a Gauhati hotel. The
friends were an impressive lot, the
chief of the local branch of the
NCERT; the chief of the Assam
State Electricity Board, the chief
of the local branch of the L.IC.;
a senior Superintending Engineer
of the Namrup Thermal Station in
Upper Assam; one of the brothers
who own the Assam Tribune group
of papers, a former IFS official
now ostensibly practising law; and
a civil engineer.
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It was a policy-planning even-
ing, and I was the odd man out.
Kamath began by saying ‘we have
been receiving a bad press. We
have maintained poor liaison with
the outside world. We must jmpress
upon people that Assam is in
danger of being a Muslim.majority
State. We must raise a few lakhs
of rupees, Set up a committee to-
monitor comments in the outside
press. and send emissaries to every
corner of India to meet editors, busi-
nessmen, policy-makers and to con-
vince them of the situation.”

All these big bosses are behind
this movement They are financing,.
organising propaganda and influenc-
ing the political parties.

AN HON, MEMBER: What about
foreigners?

SHRI SAMAR MUKHERJEE: T am
coming to that. -

PROF. MADHU DANDAVATE: Is
it all from this paper?

SHRI SAMAR MUKHERJEE: Not.
only from one paper; there are other3
also. Long before, one secret docu-
ment was seized which wag called
“the Project Brahmaputra”, prepared
by CIA. This was a plan for creating
such agitator by utilising the dissent
of the people there. They felt:
“These areas are very sensitive, and
there is long-standing discontent, So,
we must make use of this discontent
in such a manner that troubles can
be created there.” They have sent
80 many agents there to work, in the

guise of journalists,  research
workers and others. That Project
Brahmaputra was prepared long
before, When Mr. Carter came to
India, he mentioned in the course of
his speech: “Assam and the eastern
parts of India are very backward.
We are prepared to help develop
that area, So, America is very
much interested in the development
of that area. Very recently, at the

Calcutta airport, one man has been
caught and sent back to Kathmandu,
His name is Godman. He was caught
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with some papers. From the papers,
it is supposed that he is a paid man
of CIA. He hag been given free
passport, free visag and everything
free. He is meeting the underground
leaders very freely.

Here is one hand-bill published in
Assamiya. At the end of the hand-
bil, it is written: “Publicity Depart.-
ment, U.S.A. (East).” This is a
photostat copy of that handbill.

MR. CHAIRMAN:. When exactly
K.'as this pamphlet publisheq and dis-
ributed? (Interruptions)

SHRI SAMAR MUKHERJEE: I
'can’'t say Then about ‘Newsweek’.
An article appeared in it, with a
map. And in that map, Assam has
been shown as being outside India.
These are the connecting links and
ramifications. From this, it can be
clearly understood that foreign hands
‘are very much active. Voice of
America is circulating almost daily
news of {his agitation in a magnified
and one-sided manner. BBC is also
propagating a one-sided version.

These agitators are claiming that

the agitation is peaceful, But so
many murders and brutaj atro-
cities have taken place. So

many houses have been burnt and
looted. There are some stories here.
I have no time to read them.

MR. CHAIRMAN: Please finish
your speech within the allotted time,

SHRI SAMAR MUKHERJEE: I am
reading from the writing of one
woman novelist, Nirupama Bur-
gohain. She visited certain camps. The
families there Were evacuees
Their houses had been burnt, and
their people were killed and burnt.
It is a long quotation. There is no
time to read it. I am reading only
few lines.

“We started talking to these un-
fortunate people in ‘these over-
Crowded camps. We were sur-
Prised; shocked ang terrified by
the narration of horrors committed

against them. Not only were their
houses burnt and looted, some of
their relations were murdered.
Their only fault was that they were
Bengalees, Bengalees who had
their education in Agssamese, who
could sing local songs and take
active part in Assamese drama and
theatre, Bengalees whosg accep-
tance of Assamese culture was
total. These Assemese-Bengalees
have lost their home, etc.”**"*

‘The total number of refugees in
both the camps were about 3,500
then. They were from Khudiya

Khatkatara, Kudra Katla, etc.”

Then there are so many stories of
atrocities given by her. Now she Las
been removed from the paper where
she was working, Now our friend
shri Biju Patnaik said that 40 per
cent of the people are foreigners.
They have come here.

SHRI BIJU PATNAIK. If yow
want to verify it we shall have it done,

SHRI SAMAR MUKHERJEE: How
can you verify it? You are defending
them.

SHRI BIJU PATNAIK: Would youw
like if I were to say that you
Bengaleeg also colonise?

SHRI SAMAR MUKHERJEE: The
same writer hag written as follows:

“Substantial numbers of immi-
grants Yfrom East Bengal were
cettled on 5,967,000 acres between -
1930 and 1940 and on 8,926,000
acres between 1940 and 1950.
Population counts among the immi-
grants are at best unreliable.”

There are many people who have
come before 1951; that why the agi-
tators are claiming that 1951 should
be the cut off year; but so many
people have come before. Now they
are identifying all of them to be
foreigners. Here the question is
whether they are minorities or
foreigners, You say, they are forei-
gners. We say they are minorities,
linguistic minorities as well as reli-
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wgioug minorities. There are tribal
people also. So, those who are con-
ducing the agitation, their view is
that 4.5 million people are foreigners.
Another report says there are 5
million people. Now the agitation 1s
that the people of Assam should
organise themselves to throw physi-
cally those 5 million people out of
Assam, How can you throw them
physically out of Assam withoul
organising riots, bloodsheq and so on.
That is now the situation in Assam.

Now they have taken up this res-
ponsibility of removine them physi-
cally and that ijs why they have taken
up underground organisational work.
A secret circular has been issued 1o
all the units not only in Assam but
also to north eastern regicn, We
have got a copy of that circular.
This circular was placed before the
meeting called by our Prime Minister
on 31st May, 1980 It says:

“Formation of secret society in
different levels with underground
Hgs. under single leadership with
strict discipline, code and conduct.
***Select those Assamese wvolifa1-
cians, Government servants, ex.
ploiters, etc.,, who acteq against
the interest of +the society Select
those non-Assamese  politicians,
dalals, Government Servants, ex-
ploiters, etc. Fix-up a date for local
trial.”

I am not reading all this: I am
reading only relevant sections. It
further says as follows:

“Cut-off train communication
from Banarpur to Lumding and
connect North Cachay District with
road communication.”

It goes on further: —
“Isolate Luunding from all sides.

Bangladeshi Muslimg should give up
the idea of making Assam a Muslim
State; they should not forget the re-
cent disturbances in Aligarh, Jam-
shedpur. etc, and activities of RSS
against them.
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It says turther:

Bengali recruitment for state
government posts should be stopp-
ed. Bengali employees of railways,
banks, insurance, P & T, tea indus-
try, ONGC, A.G,, private under-
takings should be disturbed. Ben-
gali students studying in university,
colleges and all education institu-
tions should be disturbed. Stop
purchasing of articles from Bengali
shops and selling essential commo-
dities to Bengalis, Calcutta based
newspapers should not be allowed
to circulate in Assam. Bengali films
gacald not be gllowed to be scoeen.
ed in Agram cinema hal's  Assc
m’'se police personnel shou'd be
post=d 1n Bengali pockets, indus-
trial belts, towns, Bangladesh Naga-
land, Meghalaya, Arunachal Pra-
desh borders.

Deportation of foreigners-Hindwvs
shoulgd be pushed back through
Dawki polike post (Meghalaya)
and Muslims should be pushed bark
throvgh Golakgan] Pol'ee post We
should develop friendship with Thai,
Buddhists cultural societies.

Evervbody knows that this i a CTA
organisation; they were propogating
that originally. All of Assam was part
of Indo China and that there was
that old cultural affinity with Thai-

Jand 1t has come in the press that
the American asmbassador repeatedly
visited Assam: the American Consul
in Calcutta also reveatedly  visited
Assam, There is also a report that
Thailand ambassador reveatedly visi-
ted Assam and northeastern region,

MR. CHATRMAN: When did these
visits begin?

SHRT SAMAR MUKHFRJEE: That
came in the press; the Home Minis-
ter also mentioned that; I do not re-
membher the exart da‘es. The Acsam
administration is now run by the
Sangram Parishad. I have an Admit-
card here, The railway eengral mana-
ger, NEF Railway had to seek a per-
mit from Sangram Parishad to get to
work one of his employees in  the
office. This is the problem. The dbig
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officers are directly involved in the
agitation; government employees are
directly involved in it and the entire
administration is involved in it,

MR, CHAIRMAN: What about the
Governor?

SHRI SAMAR MUKHERJEE:

CGovernor also. All the names arc here,
the names of those who are behind
this movement. In that the first name
is that of the Governor. I did not read
it, :
A four man delegation of Editers’
\Conference visited Assam and they
have issued a statement recently
which has appeared in the papeis; it
suvs that the agitation is not at all
noa-violent and  that agitation is
directed against all non-Assamese
people. The People’s Union of Civil
Liberties have also visited the areas
and camps wherc murders and atro-
cites have taken place and they have
also submitted a report.

AN HON. MEMBER: What is your
suggestion

SHRI SAMAR MUKHERJ®E: You
shou'd first understand the character
o’ the movement. Of and, suggesiions
will not come. They will come® out
of the character of the movement. A
situation has come when entire India
must be roused against this type off
secess’onist chauvinism, The agitators
must be made to withdraw this agita-
tion and sit for negoiiations. The
entire reality must be taken to the
'people ¢f Assam because the zommon
people do not know these facts; they
are given garbled one-sided versions.

SHRI JAGDISH TYTLER (Delhi
Sadar): Those who are responsible
should be punished.

SHRI SAMAR MUKHERJEE: The
ibrotection of the minorities must be
guaranteed -by the Central Govern-
ment. When there is riot, without
Army nobody can protect the minori-
ty. It is pur experience. If army is
withdrawn, who will protect their lives
Wwhen so many people have been
Murdered? Dead bodies have been
found. The dead body of a tea garden

labourer has been found. Whenever
there is riot, army should come to
prevent if. Assam Police, the Home
Minister himself observed, is murder-
ing or killing people. There was
firing at Bijni. People want that
there should be a judicial enquiry.
They have given names of the officers
responsible tor it. I have got the
names with me, There should be judi-
cial enquiry and all those respon-
sible must be severely punished.

Now the question is how can the
peoples grievances be removed? That
15 the naiional issue. The Government
must give a serious thought for the
development of Mssam-—gquestion of
unemployment, question of removal
of backwardness. The problems can
be solved if there is proper planning
and implementation, Peoples genuine
grievances must be taken note of. An
atnmosphere must be created where
a discussion can take place. They
can express their grievances and Gov-
ernment can suggest measures which
can be taken to remove those grievan-
ces. This is a very serious question.
Now it is not a national issue but it
has bccome an inter-national  issue.
Th~ rcactionary agencies are taking
undue advantage. They are ulilising
the agitation for their nefarious pur-
poses. Thew want to  disintegrate
India, the No~th Eastern Region, Our
party has besen firm on the principle
of unity of India. That is why our
narty people have becn attacked by
the Assamese, Shri Hire Gohain, Rea-
der, Gauhati University, did not side
with thcem. He stood firm for the in-
tegrity and unity of India. He has
been attacked. Shri Nirupama Bargo-
hain a Novelist, has been put under
pressure. Shri Nandeswar Taluk-
dar’s house who attended the first
Conference covened by our Prime
Minister had been gheraoed. He
wanted to stand as a candidate for
the Parliamentary elewtion. These peo-
ple forced him not to file nomination,
So, this type of attack is going on.
M.L.As, are also their target. They are
gheraced. They have asked the As~
samese to gpit on these people when:
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‘they pass in the gtreet They genera-
te hatred. In this way they are crea-
ting certain types of phychology. All
these facts are now coming,

The most important thing is to tell
‘the Assamese people that the whole
of India is awake about their problem.
"The purpose for which the agitation
was started, the issue has already
seized the attention of the whole
country and the Government of India
is also moving. Though we are not
-satisfied with their slow movement.

The problem is. still the people are
.going to West Bengal. There are 6,000
or 7000 people in camp there. More
are now going, Unless the atmos-
phere is normal, more people will
rush towards West Bengal. West
Bengal is very much concerned with
it. You compare West Bengal with
Assam. 60 per cent working force in
‘West Bengal is non-Bengali. Had we
re-acted in the same way as they are

doing, the gituation in West Bengal
would have been different. In West
Bengal we have stood firmly for the
unity of all nationalities in India—
unity of linguistic, ethnic and national
groups. We know that unity of India
can be preserved if all these groups
get guarantee that their language,
and culture wil] be protected. That
requires further extension of demo-
cracy. But unfortunately the leader-
ship of this movement has passed into
"the hands of those elements who are
being guided by vested interests. Here
is a report that Marwari businessmen
are giving huge amount of money. ...

MR. CHAIRMAN: You have spoken
for half an hour. Kindly conclude.

SHRI SAMAR MUKHERJEE: I
-am concluding. But the question of
“their culture peing overwhelmed has
no basis. Even the 1971 census
figures say that Bengalis are only
12 per cent. Therefore, their main
argument creating emotion that they
~will be outnumbered by Bengalis has
“no basis.

MR. CHAIRMAN: You are not
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concluding. You are beginning ano-
ther chapter!

SHR] SAMAR MUKHERJEE: Un-
fortunately, I have got such a person
in the Chair from whom 1 am getting
frequent interruptions on such an
important debate.

MR. CHAIRMAN: I quite agree
with you. If you sit here, you would
do exact]ly the same thing.

SHRI SAMAR MUKHERJEE: Not
so much interference. At lJeast I am a
man who interferes much less.

The situation is such that national
conciousness has to be roused'
throughout India and the public opil.
nion shculd force these leaders to
withdraw the agitation and sit for
negotiations.

Regarding the cut-off year, objec-
tive reality must be taken into consi-
deration, When the Consensus was
arrived at, the Assam leaders were
also present and they also took into
consideration the objective reality.
They admitted that all are not forei-
gners and a Jarge chunk of the peo-
ple are real jnhabitants of Assam,
who have come long before. That is
why there was a general consensus,
although Mr. Vajpayee’s party’s re-
pres®ntative did not agree. That con-
sensus had that objective basis. That
should be kept in mind while settling
the foreigners question. But the agi-
tation is not limited to foreigners
now. They have now openly declared:
“We do not want to give tea, piy-
wood etc.” I have got a resolution
passed by a convention at Tinsukia :
which was held on 2nd May by the
plywood workers. They protested
against the call of the leaders of the
agitation. The leaders’ cal] was that
no plywood would go outside, There
are 20,000 workers and they have
stated that if this materialises, all
the factories wil] be closed and they
are on the point of starvation. Now
the people are having a very bitter
experience, because the entire econo-
my is in doldrums. The administra-
tion iz not all funtioning. The real
administration is run by the leaders
of the agitation. Through bitter ex-
perience, the people will come to learn
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‘that the way they are continuing this
agitation is not beneficia] to the As-
samese people themselves and it js not
good for the unity of the country as
a whole. That is why sobar sense
must be restored.

While concluding, I say that there
is no other alternative than to extend
“the President’s rule there for another
8ix months.

SHRI SANTOSH MOHAN DEV
(Silchar);: Mr. Chairman, T rise to
support the extension of President’s
rule in Assam by another six months.
At the ver~ outsct, I convey my
heart-felt thanks, 3s a linguistic
minority from Assam, to those poli-
tical parties and leaders who accepted
the invitation of our leader, Prime
Minister Indira Gandhi and came to
the meeting to solve the Assam issue.
Regarding those parties who boy-
cotted the meeting, I hope in future
good sense will prevail on them and
they will also participate in the dis-
cussion to solve this national as well
ms internationa) issue, which is burn-
ing the whole of eastern India, parti-
cularly Assam. The Assam move-
ment now js master-minded by high
caste people like the Brahmins
Kayasthas and the Kalitas. We have
to go deep into the question whether
they are the rea] Assamese. If you
g0 into the history of Assam, you will
see that Kacharis Maran, Chutias,
Bodos, Mipirs, Ravas, Ahams, etc, are
the real Assamese people. Ahoms
came to Assam in 1228 from Thailand.
They ruled Assam upto 1838. They
accepted the Hinduism. They came
and settled in Assam and made their
kingdom in Garigaon, Sibsagar Dis-
trict in Agsam.

The Bengali Members will be pleas-
ed to know that the present leaders
who have master-minded this move-
ment came originally from Nadia
District of West Bengal prought by
the Ahoms for their religious work.
I you see their surnames, they are
Goswamis, Sharmas, Bhattacharjees,
Bandopadhyayas, etc. Now, they
claim to be the sons of the soil. And
the original Assamese, as mentioned

mbove, are Heing termed as non-
Assamese, Even the tribals gand
Ahoms are being called foreigners.
They sav that Kacharias, Chutias,
Bodos, Mipirs and Ravas are not the
people of Assam.  Ultimately, the
day will come when our friends, the
present-day agitators—Brahmins,
Kayasthas, Kalitas and others who are
master-minding this agitation in As-
sam—wil] have to go back to Bengal
because the 40 per cent of the Jin-
guistic minority people will not lie
down and accept things like that as
Mr. Biju Patnaik has said a few
minutes ago. We are the citizens of
India and nobody can threaten us to
take away our right of citizenship.

I must thank the Prime Minister,
Smt. Indira Gandhi, who has stood
solidly with us. We are grateful to
al] those politica] parties which have
stood by us to solve this problem. I
hope, they will be with us all the
time. We will lead our movement in
a non-violent way.

This agitation is eight months long.
Who has started this agitation? Is 1t
the people of Assam who have start-
ed this agitation? No. It is these
vested interests who are doing picket-
ing, organising bandhs and have
closed oil fields. The Government
officers go in the morning for law
and order duty in Government vehi-
cles. In the same vehicle, his wife
goes for doing picketing and his son
goes for collecting donation for the
Sangram.

Starting from June, 1979 up-todate,
if you go into the records of this
movement you will find that during
the first week of every month, they
will either Jisten to the Prime Minis-
ter or the political leaderg of any
party to call off the agitation. Why?
Because they will have to take their
salary from the exchequer though
they will not do any work for the
whole month. They are organising
bandhs, strikes and are getting money
from the Government. During these
8 months long. when the Prime Minis-
ter had three gittings with the agita-
tors, the Home Minister had four sit-
tings and ] do not know how many
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sittings the officlals had with them,
they did not agree to any settlement.

They say that this agitation is non-
violent, If it is so, may I ask the
Bharatiya Janata Party and the Lok
Dal how Dr. Anjan Chakravarty,
Robin Mitra and other minorities were
killed in the various phases of the
agitation? Mr. H. Saikia, the ex-
Home Minister of Assam was going
to be killed with the help of a bomb.
The culprit who was arrested he-
longs to the Jatiyabadi Dal. If a CBI
enquiry is conducted into these kil-
lings. the cat will come out of the
bag. I demand a CBI enquiry on this
incident.

The hon. Members will be sur-
prised to know that on 26-5-1980 the
linguistic minority people came in a
procession in the Bijni town upto a
poin: where there was no Rection "2+,
"The ADC, SDC and DSP came and
told them: you cannot go further but
you can submit the mcmorandum.
They accepted the memorandum bput
arrested the persons who came to
submit the memorandum only to pro-
voke the peacefu] and non-violent
mnority demonswviaters, What was
the reason to provoke the minority
prov:e,.  wneg they only saia: “yod
please send this memorandum to our
Prime Minister through the Governor
or nrough Mr Serin”

Hearing this demand of the minnrity
the S.D.C, Mr. Saikia ordered firing.
But OC. zaid “Blwnk firing.” But
the SDC then snatched away a gun
from a constable and injured the O.C.
with the help of the bayonet and he
himseii staried firing and injured
many innocent processionists of the
linguistic and religious minority
community, though they were peace-
ful. You wili Le pleased to  note
that at that oparticular point the
Raiasthan Armed Police were Q150
there, but in gpite of getting the firing
order they fired in the air, but not
on the public as they knew that before
firing, first lathi charge or tear, gas
should have been used. The A&;ﬂam
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police takes instructions  fions
AASU or from the officers aligned
with them, but not from the loyal
officers of the Central Government.
During the firing, 72 rounds were
fired by the Assam police and about
60 people were killed and still the
guilty police and Government officials
were not taken to task by the high
authorities in Assam. Tais ig the situa-
tion in Assam. I demand a judicial
inquiry into the Bijni incident to
bring the culprits to book in order to
restore the confidence of the minori-
ties of Assam. The Assam  police
are aclive participants in this move-
ment and they are taking all types of
steps to stop this minority led move-
ment. But the minorities have got
the right to ventilate their grievances
and they will do so in spite of all re-
sistence from the Assam police and
the AASU, I would request the hon.
Home Minister and the other Ceniral
Government authoritiecs that Assam
police should be sent to the border
areas to nrotoct the boider of Asszam.
All the Assam pol.ce stations should
be maaner bv CRP, BSS and other
Stste -+ 0o'ice battalions and police
cfficia’s from other parts of the coun-
try should be wosted in Assam so
that the minoritics and lir,~uistict
peonle feel secure there. Otherwise,
whatever round table conferenres
are he'd, nothing will be fruitful be-
cavse they will sabolase any solution
arrived at the round table conference.

There should be another 200 All-
India cadre officers. They should be
posted immediately in Assam to take
charge of Assam in all the districts
and sub-divisional towns of Assam.

One Mr. Sarin or one Mr., Rama-
murti or Mr, Baveja or Mr. Ramesh
Chandra cannot tackle this problem
unless there is a whole change of set
up in Assam administration now.

While coming to the problem of lin-
guistic and reliciovs minorities. our
friend, Mr. Biju Patnaik, who is a
respectable man—I am sure he is
much more aded than me and he is
in politics long before T had come—
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he has mentioned about Pandit Jawa-
barlal Nehru. But he hag forgot-
fen the pledge given by Pandit Nehry,
8Sardar Vallabhbhai Palel and Pandit
Pant to the people of the then East
Pakistan that the peaple of India
would always welcome them if they
migrated to India due to partition, if
any trouble takes place in East Pakis.
#an and that if they came to India
they would be accepted. And they
came to India from 1947 onwards.
The Government of Assam took grant
work crores and crores of rupees and
Joans from the Central Government
for rehabilitation of these people in
Assam and they have accepted these
refugees in Assam during those
days,

About one Mr. J, N. Hazarika, who
was the :Chief Minister of Assam, I
was surprised te see in the library
yesterday that in his capacity as Par-
liamentary Secretary he stated on
the floor of this Parliament that there
was no inflltrator in Assam. Whoso-
ever had come to Assam, he had come
through proper channel through check
post and all such people have been
rehabilitated in Assam and there are
no foreigners in Assam. Now he also
claims that Assam is full of foreigners.

One Mr. Mahendra Mohan Chau-
dhury, ex-Chief Minister of Assam,
has returned his tamra patra and
said that Assam is full of foreigners.
But from 1947 to 1971 he served the
Assam Government in different capa-
cities as Parliamentary Secretary, as
Revenue Minister and as Chief Mi-
nister. What did he do during his
time to solve this problem? Now he
ig saying that all these refugees are
Bangladeshis, Whether they are
Hindus or Muslims, they are all fore-
igners, This movement in Assam ori-
ginally was started by AASU for
economic backwardness, but unfor-
tunately the Assam Gana Sangram Pa-
rishad has taken the upper hand. The
Bhartiya Janata Party and also the
Lok Dal are supporting them. Now
the RSS has taken active part in
Assam. They are training the boys
In every nook and corner and they

307 LS—13,

are saying that their aim is to oust
Muslims from Assam thereby creat-
ing communal disharmony. It is a
ghir oh them. The Bharatiya Janata
Party has gone in the nine States’
elections with their stand on Agsam
whereag our Prime Minister has gone
with her stand. 1And the people
have accepted her stand and reject-
ed their stand. Vajapayee Ji should
take the views of the 9 States’ people
and amend his stand accordingly.
Our Prime Minister has also explain-
ed her stand on Assam, and the people
of nine States have given their ver-
dict. So, the Assam situation should
be looked at in this perspective and
judged as a movement not only
against the Bengalis or Bengali Mus-
lims, but against the Oriyas, Biharis,
Nepalese, Punjabis, etc.

As. Mr. Mukherjee very rightly
pointed out, only two days back, one
of the educationists of Assam was
badly beaten up by the AASU boys
because he is not supporting the
movement. The MLAs and MPs, who
have supported the Prime Minister’s
stand are being threatened with dire
consequences that they will be kill-
ed. This is the state of affairs 1n
Assam. And still they say that it is
a peaceful movement.

I would like to ask the Bharatiya
Janata Party why they participated
in the last Rajya Sabha electionsand
got Mr, Biswa Goswami elected. On
the one hand, you take advantage
of the voters’ list, and on the other
hand, you say it is full of foreigners’
names,

It is asked why the Assam Assem-
bly has been kept alive and why the
MLAs are drawing their salaries. Are
there instructions from the Bharatiya
Janata Party to their Members to re-
8ign? No. There are 122 Members in
the Assam Assembly. Of these, 51
belong to the Congress! 1 would re-
quest the hon, Home Minister to give
us a chance to form a popular Minis-
try. You cannot control Assam from
Delhi now because unfortunately, a
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section of Assamese officers in the
lower echelong to a great extent are
involved in the movement, and the
poor Adviser cannot control them.
Jf you give a chance to us, we can
go to the public, convince them, and
bring things to order. A popular Mi-
nistry can be formed with the help
of PTC and other independent MLAs.

It is said that the Prime Minister
is colluding with the Chief Minister
of West Bengal. Let anybody be
the Chief Minister of West Bengal.
Ags Bengalis we look forward to the
people of Bengal to safeguard our
interests. We shall ask them to
stand by us.

The other day in Calcutta one of
my friends from AASU was saying
that Calcutta is a cosmopolitan city.
I told him that it is correct that
Calcutta is a cosmopolitan city, but
gimilarly Assam was also a cosmo-
politan State, Bengali Muslims and
Hindus have assimilated with the
mainstream of Assam. Though As-
samese is now their mother tongue,
do you expect in 1981 census that
they will declare Assemese as their
mother tongue? They will never do
it. They have faced bullets and at-
rocities. The RSS is trying to create
a situation in Assam against linguis-
tic and other minorities, I told him
“Sitting in Calcutta, you and I ean
discuss this, but will I be able to say
this in Dispur? This is the difference
between Calcutta and Gauhati.” What
you can say or do in Calcutta. you
cannot do in Assam. What applies
to Calcutta, applies to Bihar, Orissa

Punjab etc. There are Bengalis,
Oriyas etc., everywhere. As Mr.
‘Bhagat said, Biju Patnaik  is

going all over the country doing busi-
ness. He is not stopped because he
is an Oriya, but he cannot go to
Asgsam. Why cannot a Bihari or a
Bengali go to Assam? The situation
should be looked at from that pers-
pective, I would humbly request the
hon. Minister to look into the Bijni
incidents. 1 would also request that
the persons who were responsible for
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the firing inciderit on the minorities,
who were voicing their protest
against the minority movement
should be brought to book and puni-
shed. Otherwise, more officers will
do the same thing. There should be
a judicial inquiry. Until and unless
these people come and sit for a dis-
cussion the linguistic minorities will
not sit idle. You will be pleased to
know that Ahoms are coming out
with a movement there within three
or four days. They will also vice
their feelings against AASU. Why
they could not do this so long was
because of the attitude of the Gov-
ernment there and other officers. You
will be surprised to know that many
of the doctors refused to treat the
persons who were injured in the in-
cident on 26th May. They were tel-
ling that they were all foreigners.
The other day, the Prime Minister,
said that from Delhi, 3 batch of doc-
tors were sent to Assam for eradica-
tion of Malaria. Do you know what
the Assam people have said, what the
Assam Health Department have said,
they have said that they do not take
any direction from the Government
of India. Wherefrom are they taking
the direction then? It could be either
from some foreign land or Bhara-
tiya Janata Party or Lok Dal. Either
of these two should own it or......

MR. CHAIRMAN: Or may be from
Yamraj himself.

SHRI SANTOSH MOHAN DEV:
May be. I would request that this
Assam movement should be looked
at in this background and should be
solved once and for all, I will make
only one appeal before I conclude. In
future if there is any other confe-
rence to solve this problem the
representatives of AMSU and the
linguistic minorities and ASSO should
also be called to participate in it so
that they can all ventilate their feel-
ings.

SHRI INDRAJIT GUPTA (Basir-
hat): They will not come,
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SHRI SONTOSH MOHAN DEV:
We will send them.,

SHRI INDRAJIT GUPTA: AMSU
will come, but AASU will not come.

SHRI SONTOSH MOHAN DEV:
AMSU will ventilate the feeling of
the minorities.

J1 would once again appeal to the
Home Minister to give us a chance for
the formation of a popular ministry
so that his burden of responsibility
will be lessened. We will share the
responsibility with you and we will
be able to solve the problem in Assam
with the help of other national politi-
cal parties of the country who are
coming forward to help us in solving
this problem.

With these words, I conclude.

SHRI FRANK ANTHONY (Nomi-
nated—Anglo-Indians): Mr. Chair-
man, Sir, I have expressed very strong
feelings in this matter because, if I
may say so with humility I have
been against any jtendencies of re-
gional chauvinism. I can quite un-
derstand Mr. Chairman, the legiti-
mate fears, cultural linguistic demo-
graphic with regard to their identity.
But I cannot understanq the move-
ment that has increasingly exposed
the basic inspirations, basic inspira-
tions of the worst kind of regional
linguistic chauvinism merging into
rank communalism. 1 say this with
respect that at least some of the lea-
ders of this agitation have exhibited
not only an intransigent but arro-
gantly intransigent attitude an un-
compromising adherence 40 some
kind of a deadline 1951, take it or
leave it. The Prime Minister has
gone out of her way, more than once,
to try and meet them, more than half
way. But we have seen the culmi-
nating arrogance, that the agitationi-
stz will decide who the foreigners
are and worse than that the agita-
tioniaty will, if necessary deport these
People, This, in my respectful submis-
sion, is not only irresponsibility but

immaturity gone mad merging into
rank criminality.

I can understand some defeated
parties’ attitude of frustration, trying
to fish in troubled waters. But these
protestations that this movement is
not only non-violent but patriotic
is demonstrably untrue. From  the
beginning, it has been violent. I re-
member reading an account in the
Statesmam, that several villages
fin Barpeta and Nalbari were at-
tacked: about 4,000 Bengalis had to
flee; they went into camps jn Assam;
some overflowed into West Bengal,
naturally inflaming the passions of
the people in West Bengal. There
have been a number of killings from
the beginning. I think, it was a team
of professors from the Jawaharlal
Nehru University who went ‘there
and tried to study the situation there.
They said that the number of per-
sons killed will never be ascertain-
ed. But they put the figure—they
said -it was a conservative estimate,
an under-statement—at that time, in
the beginning. of 90 persons having
been killed.

Then, we have a very heartening
development—I refer to it advisedly
that the linguistic minorities have de-
cided rather to die on their feet than
to live on their knees. I met a num-
ber of Assamese people who have
been Ministers, leading lawyers—I
do not want to name them—and
some people who have been in the
Central Government and they have
told me what the real position is.
This violence has been accentuated
after the minorities have decided to
fight and die on their feet, if neces-
sary. The claim that this is a patrio-
tic movement is not only disingenu-
ous but a cynical perversion.

I can understand—Mr. Vajpayee is
here; I have great regard for him—
the twist given by the Jana Sangh.
It i3 in keeping with their philosophy
—I think one of the office-bearers
said it—that only unpatriotic people
would want foreigners to continue to
live in any part of India. I ask: Is
it patriotic ta deliberately cut off the
life-line of essential supplies? All
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three refineries were closed, I ‘have
got the figures wita me—I do not
know whether they are correct; they
were given to me by Mr, P. C. Sethi—
that is, 1000 metric tonnes of kerosene
and 1500 metric tonnes of diesel per
day were stopped. The loss on ac-
eount of this stoppage was about Rs.
600 crores. But the loss to the
national economy not only has been
incalculable but it has been absolute-
ly staggering. L ask this also: Js it
patriotic for the Government ser-
vants to be able to join a movement
ta cut off essential supplies, the life.
lines of essential supplies, to the
whole country? Have they the right
not only to join a movement but also
to demand that they should not be
suspended? Have they a right to
demand turther to receive their sala.
ries? It is an utterly pernicious
doctrine. I do not understand how
the Jana Sangh can clearly, not by
implication, support this that Gov-
ernment servants can cut off the life-
lines of the nation. Stripped of
verbiage, this is disingenuous ration-
alisation. This ig a declaration of
war against the whole country, What
hag happened in Assam js not only
rank insanity but it is rank treason.
I say that advisedly, as a lawyer, and
I will tell you why a little later on.

There has been an open anti-Indian
sentiment, an open threat of secession.
Look at the sort of expression of their
basic feelings. I am told and, I be-
lieve, that they refused to take part
in a meeting with the Prime Minister
unless they ‘sad their own interpreter.
Here was one body of persons, pre-
sumably Indians, insisting on their
own interpreter sitting at a meeting
with the Indian Prime Minister.

17 hrs.

What greater demonstration could
you have of this basic secessionist
complex which has become now the
dominant motive? From the begin-
ning there has been an attitude of
intolerable secessionism and a threat
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to have a common front. Unfortu-
nately in the north-eastern region
you have this insurgency elements
and now there is another threat that
they will join up and make Assam
a part of the whole secessionist com=-
plex. From the very beginning there
‘nas been an arrogantly intransigent
attitude which exposes their basic
inspirations.

I don't think anybody has referred
to this. Assam has, unfortunately, a
long history of linguistic chauvinism
and because of this Meghalaya broke
away. As far as I can remember, as
lang back as 1950 there was carnage,
against whom? Muslims, yes, but
against Indian Muslims. They were
driven out of tne country. And what
is the motive? It is very clear to
anybody who has a semblance of
objectivity. The dominant motive is
to try to make Assam uni-lingual and
there is a blatant resentment against
the Assam Official Language Act.

I have met a number of Assamese.
One gentleman told me—he is a very
capable lawyer and he was a Minister
at the Centre—that these people are
arrogating to themselves the right of
saying they are the real Assamese.
The real, original Assamese
are being sought to be treated as
foreigners. (Interruptions). He
should know it. I don't want to tell
you his name because he was in the
former Government.

So this is what I wanted to say.
They want to make Assam uni-lin.
gual: they want to try to instal the
conditions set by the States Reorgani-
sation Commission. You may re-
member that the States Reorganisation
Commission has said—whether it be
a recommendation or not—that only
States which have at least 70 per cent
of the people speaking a particular
tongue can be uni-lingual. Thig is now
the effort of the present secession-
ist agitation. And this is a two-prong.
ed Procrustean process—one of terror,
to make the non-Assamese declare



361 President's Rule JYAISTHA 19, 1902 (SAKA) in Assam (Res.) 362

themselves Assamese.speaking (non-
Assamese in the sense that their
mother-tongue is not Assamese) or
just to munrder or drive them out.

1 read the statement the other day
of the superintendent of the 1951
censug in Assam. He made a state-
ment that because of the devious
motives behind the Assamese linguis-
tic chauvinism, {he percentages of all
the languages except Assamese had
been brought down. This is one of
the reasons why the agitators want
to have thjs 1951 cut-off date, because
they feel they will get support from
this manipulated 1951 census. And
there is an effort now, according to
what my friends have said, to drive
out about four million people. My
friend there hag said it would be
about six to seven million. There are
about six or seven lakhs of Muslims
involved.

I can understand the thrust of the
Jana Sangh—because  as soon as there
is an anti-Muslim thrust, they come
in with both their feet. Today we
see—whnat is their present Ilabel? I
keep forgetting the Janata labels—
that they call themselves the Bhara-
tiya Janata which is just a synonym
for the RSS, Jan Jangh tandem, They
have come in with both their feet be-
cause it is an anti-Muslim  thrust.
But it is g thrust not only against
Muslims but it is a thrust primarily
against Bengalis also. I say this
because they resented the Assam
Official Languages Act because under
that Act, Mr. Chairman you may re-
member that Bengali was made the
official language of Cachar and the
Assamese people—those secessionist
linguistic chauvinists—have never re.
conciled themselves to Bengali being
the Official Language anywhere In
Agsam  Because the Bengalis settled
there in large numbers and they
have made their contribution, they are
principal target. As my friend has
said, there are Biharis and Marwaris.
What about' Nepalese? Somebody
came to seeme the other day from
the Assem kha Semmelan. He

said the Nepalese did not invade
Agsam. They went there. They
were invited there and they went on
special permits. They are also the
objeet of attack today.

Then, may. I say this--nobody has
dealt with this—that it is not only
glib but ignorant non-sense to invoke
Constitutional support for 1951 as the
cut-off date? What does the Conctitu-
tion say? The provisions are contained
in articles 5 to 11. Article 11, in
terms, limits the period of the Cons-
titution in respect of citizenship. The
Constitution only refers to citizenship
between the period 1-3-1947 and
26-1.1950, After that, citizenship
will be determined by Parliamentary
legislation, and Parliament has passed
the 1955 Act. For the benefit of my
friend, Mr. Vajpayee, let me tell him
what the 1955 Act says. It envisagese
what most civilized countries do. Any
person born in India after 26-1-1950
is an Indian provided, of course his
falner is not a foreign envoy or an
enemy alien. Whgt about the Indian
Muslims who were driven out of
Assam during the 1950 carnage? Sure-
ly, they would come back as Indians
and most certainly their children
would be Indians...

SHR! RAM JETHMALANI: (Bom-
bay North.West): When did you last
read the Citizenship Act?

SHRI FRANK ANTHONY: I have
done as many cases as he has. I
know, my friend appearg for smug-
glers. I also appear for smugglers.
Let me tell him, I was appearing for
a Muslim the other day and I won
my case. The Central Government

will determine citizenship... (Inter.
ruptions)

Now, they say that the determina-
tive factor will be some 1951 Citizen-
ship Register. Mr, Chﬂhman, have
you ever known of any register in
India tobe anything but prefunctory?
We spend crores on our electoral
rolls. 1 remember Rajen Babu telling
me as President, ‘you see. my name
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is not on the electoral rolls’, also a
much lesser a person like myself. My
name wasg not on the last electoral
rolls. For 35 years I was in Parlia-
ment and on the electoral rolls. I
always take a certifieq copy. Last
time I saw that my name and my
wife’'s name were not there. Then I
phoned Mr. Shakdher, a friend of
mine. He gave a raspberry to the
electoral officers. Three times I sent
my P.A. Then I went. At last my
name was put on the electoral rolls.

These people talk of some vague,
nebulous 1951 Citizenship Register.
What will happen if the U.P. emulat-
es Assam and says, “we will kick out
every Hindu from West Punjab who
is not registered” Who is registered?
The lawyers only talk Punjabi in the
Delni High Court. They are all
Hindug driven out from the Punjab.
Not one of them has a document
showing registration as an Indian.
The U.P. could denude itself of mil-
lions of Hindusg from the Punjab if
they ask them to produce documents of
registration. These callow youth now
say that the 1951 Citizenship Register
will be the determinative document.
Then 10w Wwill you de-nationalise?
Whom are you going to de-national-
ise? It is a complex process and it
will be a heart breaking process. As
I last told my friend Mr. Jethmalani,
the Central Government alone will
determine who js and who is not a
citizen. You dare not leave this to
any Assamese official. And when I
say this, I say this advisedly, infected
by the same virus. I was told by an
Agsamese that nobody, from the
judges of the High Court downwards
dare be objective. A very senior per-
son told me this. They are all sub-
ject to pressure. Their wiveg are
threatened, their daughters and sans
are threatened. They dare not be
objective. He told me this. He is an
Assamese, I cap tell you his name.
He is very respected person end
a very capable lawyer too.
He said 10 Assamese students can
keep 10,000 Muglims on their knees
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because they have the whole Assam-
ese administration behind them,
including the Police...

MR. CHAIRMAN: I think if you
mention hig name, his life will be in
danger.

SHRI FRANK ANTHONY: He said
that he will not go back to Assam be-
cause they know his feelings and he is
not a Congressman,

Therefore, ag I said, Mr Chairman,
what has happened js tragic. The
Prime Minister hag gone more than
half way to meet these people and I
have no doubt that she will find a
solution. As I said they may have
legitimate fears but don’t be misled
by their alleged support, Some people
—some of them had lunch with me, the
officials who have gone from here they
tell me that if rule of Jaw is establish-
ed, it will be long drawn process and
it is like the Augean stables 50 far as
the administration is concerned. They
told me that 70 per cent of the Assam.
ese today including the Assamese-
speaking pcople are not behind this
movement. It is a movement orches-
trated by fear and that is what the
Prime Minister wil] have to remove.
The Prime Minister owes it to the
country and what the country stands
for that it its integrity ang its concept
of secularism. She has to be firm about
this. There is no doubt about these
people. Some of them have accepted
at reasonable attitude andq fanned
linguistic feelings. But I have no
doubt that the whole country and she
majority of the people of Assam
would be behind any firm gction taken
by the Government,

SHRI INDRAJIT GUPTA (Basir-
hat): Mr Chairman, Sir, the debate
so far as it has proceeded—I am
anticipating somewhat because some
friends here have not yet spoken—
does seem to indicate that on the basic
issues jnvolved, there is a large
measure of agreement in this House.
So far Mr Biju Patnaik has struck a
somewhat discordant note and I think
it will not be unfair to say, judging
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from what we read in the Press
everyday, that my friends of the
Bharatiya Janata Party and the Janata
Party itself, may not be quite in tune
with what others in this House are
feeling and it is for them to gpeak and

explain.

Thig movement in Assam hag now
developed to a stage where we have
got to consider seriously how to bring
it to an end. This is the material issue
now, It cannot be allowed to go on
indefinitely. It has gone on for 9
monthg doing immeasurable harm and
damage to the whole fabric of
national unity and integrity of this
country. There are oninous signs
already in various States which can-
not be anything but a sort of reaction
to what is happening in Assam and
the sooner these things are scotched
before they develop further the better.

In my city of Calcutta already you
will find slogans written up on the
walls in the streets saying that if
Bengalis are not allowed to live peace-
fully in Assam or if they are driven
out, then we must take revenge and
see to it that non-Bengalis are driven
out of Bengal. People are at work
and some forces are active and are
trying to stir up this kind of thing.
I am quite confident that, as far as
West Bengal is concerned, despite
everything that is happening and des-
pite all the sentiments and justified
sentiments that have been arroused
and despite the fact that not 4000 or
5000 but close to 10,000 people are
now living in refugee camps in Ali-
purdwar in North Bengal I am quite
confident that the democratic and
secular traditions of the people of
Bengal and the moverhent there in
which the leftist forces are, of course,
quite strong, will not permit, will not
permit despite all the provocation-
this cancer of provincialism to run
riot. But it ig a very dangerous situa-
tion. Now, Sir, I want to say only one
or two things because I do not want to
traverse all the groundg which have
been covered by other friends. I am

not trying to show what actually is
the nature of this movement. I do
not wish to add to that. It is quite
obvious now to everybody.

MR. CHAIRMAN: Repetition has to
be avoided.

SHRI INDRAJIT GUPTA: As far as
possible , One question has to be
asked. In all humility, I am saying,
the people who are organising and
are leading thig movement should be
asked for a categorical reply to the
question whether they consider non-
Assamese people who are citizeng of
India, who belong to other States of
India, also to be “foreigners” or not.
They must give a categorical reply to
this question. In their press statements
and all that they are repeatedly say-
ing that their agitation is aimed only
against foreigners. But, in order to
avoid repetitions, I am only indicating
that everything that happened upto
now is g blatant contradiction to
these statements. How many of the
people who have been killed, who have -
been assaulted gnd whose houses have
been burnt and so on are foreigners
in the true sense of the term? They
were all people of our own country.
So, they must be pinned down to give

" a reply to this question,

Secondly, Sir, people from Assam
might have gone out to other States.
It is not as though they are conduc-
ting thig agitation within the confines
of Assam it is argued that in Assam
there is a justified fear, apprehension,
that Assamese in Assam might get
overwhelmed in the future-sometimes
they may be outnumbered-by the
foreigners, it is the main basis of their
fear. Even Mr, Patnaik hag said that
there are four million or five million
foreigners. I do not know how he
knows that. Who has proved that.
Anyway I do not want to go into that.
But, even if it is accepted for the
argument’s sake that there is a legi-
timate apprehension, what is the
dimension of that problem has to be
found out. But, suppose there is a
justified spprehension, what is the
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apprehension in Manipur? What is
the apprehension in Mizoram?What is
the apprehension in Meghalaya? I
think the total number of Manipuris
living in Manipur—the hon-Manipur-
is of all descriptions living in
Manipur-will not be more than
six or seven per cent. Then, how
is it that the same slogan, the same
demand, is being raised throughout
that area ‘drive out the foreigners’?
Unhappily we saw recently in Imphal
and other parts of Manipur, the actions
which took place. The people who
were the main victims of these actions
there was not a single foreigner among
them—were all people from other
States of our country, whether they
are Biharis, Punjabis, Bengalis or
such people. It is they who fled in
panic for their houses had been pil-
laged and burnt. So, there is a con-
tradiction to the statements and
declarations. They repeatedly say that
they are only against the foreigners and
not against the Indians. But, everthing
that is done in practice js otherwise.
The victims are our own people from
other parts of India.

However, 1 would say that I would
not consider that the people of Assam,
Manipur etc. are our enemies, They
are our own people. Trey are our
brothers and sisters. They may be
misguided for the time being by some
forces. We have to bring them back
into our national main-stream. We
have to work for their reconciliation.
We have to solve this problem. Cer-
tainly I agree with Mr. Patnaik. If this
ig what he meant that the problem
cannot be solved ultimately by bullets.
It cannot be solved ultimately by sheer
force of military pressure on them.
Obviously that cannot be done. Any-
body understands it. It is common-
sense. Defending the rights of the
minoritieg is a different matter. That
does not apply only to Assam, For
protection of the rights of the minori-
ties certainly in any part of the coun-
iry, sternest measure or acticn has to
be taken even by the Army. Some-
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times it has to be done-by the army
for the gake of protecting the rights
of the minorities.

I am prepared to say that to defend
the life and property of the minorities
wherever they are threatened in any
part of the country, if necessary, bul-
lets have to be used but you cannmot
solve this Assam tangle now simply
by means of troops, bullets or all that.
You cannot use machine guns against
the people, It will make the situation
more complicated. Therfore, there is
no other way except a negotiated set-
tlement and that is, 1 believe, what
has been attempted. Negotiated set-
tlement must be sought by all of us.
(Interruptions)

The mere fact of the Army being
there and carrying out flag marches
does not, ;n my opinion, amount to
repression.

AN HON’BLE MEMBER: Mr. Patnaik
said why should the Army be there?

SHRI INDRAJIT GUPTA: I do not
want the Army to launch repression
but it 1s a sensitive border area of thig
country and so many people have
referred to the foreign agencies opera-
ting there and trying to take advan-
tage of this situation. Everybody
knows how literature talking about’
secession from India and which speaks
of India as a foreign country is dis-
tributed. I feel that solution can only
be found ultimately, even when the
Army is there, through negotiations

and discussion. There is mno
other way. It has gone too
far. It cannot be crushed by

military means. I do not think the
Prime Minister is harbouring any such
ideas. There must be some rapport
and some negotiated settlement ghould
be brought about. What should be
the principles behind that gettlement?
I am not trying to spell out any for-
mulae.

There are so many statements about
the foreigners in Assam. Some have
gone to the extent of puiting the
number at five million and others
have said that there is not a single



369  President’s Rule JYAISTHA 19, 1902 (SAKA) in Assam (Res.) 370

foreigner. I do not know how many
foreigners are there. But we cannot
now ignore this question that a
certain number of people who are
not Indian citizens and who have
come over from East Pakistan or
Bangladesh illegally and settled there
will have to be detected by a ma-
chinery and by a process which com-
mands the confidence of everybody
concerned. Such a type of machinery
and process has to be instituted in
which both the sides, broadly speak-
ing both the sides which are opposed
to each other, will have confidence,
That has to be devised by the gov-
ernment.

Secondly, Sir, what will you do
with these people whom you have de-
tected as foreigners? I am not pre-
pared to spell out at the present
moment. Some may be given Indian
citizenship, if they want to take it.
There 1S provision for that. Some
may be Stateless people. There can
be another category of people who
shoulq be deported. But deported
where! I do not know whether
President Zia-ur-Rehaman will
oblige us by saying that you bring a
few lakhs of them to my border and
I will accept them  Now, we should
not be obsessed with impractical
ideas. The first job is one of detect-
ing these people and the basis on
which they should be classified as
foreigners. How many of them can
become Indian citizens? Some of them
may be willing to apply for Indian
citizenship. There is no harm 1n
making them Indian citizens. Some
can be Stateless. Those whom you
want to get rid of after 1871, well it
is for you to spell out how you want
ta deport them. It is for you to
spell out. The machinery and the
process must be such ag commands
the confidence of both those who are
saying that huge number of foreigners
are there, as well as those who feel
that this thing is being misused or
exaggerated. A neutral {mpartial
machinery must be set up. At least,

Sir, we Wwill demand as a basic
principle that no Indian, no bonafide
Indian citizen, who belongs to any
part of this country, is to be harassed
in any way or attacked in any way.
That cannot be tolerated. That will
be the end of this country. Once
that is allowed, once this Government
in any form, direct or indirect, comes
to this idea thinking that it is rele-
vant only for Assam. I will say, no,
it is not relevant only to Assam, The
right of every Indian citizen to 2o
and travel in any part of the country
to settle in any part of the country-—-
he may or may not do it, that is a
different matter—to seek employ-
ment opportunity in any part of the
country is the foundation.stone of
our national unity. And if this is
wrecked to subscribe to this theory
that they won’t be allowed, and if
they go there, they will be harassed
and driven out, that will be the end
of talking about Mother India and
Akhand Bharat and the rest of it. So,
we must stanq firmly on this princi-
ple and there should be no quarter
of any kind fo any secessionist or
anti-national activities.

Now I come to thig question. Only
two or three minutes I would need.
What is this? Yes, it is reported in
the Press that the Gana Sangram
Parishad wanted to invite the inter-
national press so that the real story
of the Assam movement and the
extent of the foreigners problem. may
come to light. This is the demandd of
the Gana Sangram Parishad that the
Indian Press ig giving a distorted and
lopsided and prejudiced report of the
movement. So, the inbernational
Press, the foreign Press shoulq be
allowed to come in. Thig demand
came to such a pitch that even a
person like Mr, Golap Borbora, who
is a great champion of this move-
ment, and who a few days ago, I
read it in the press, “had fhreatened
that on the opening day of Parlia-
ment he ig going to stage a stay—in
strike oy Satyagraha here—I don't
know whether he is doing it af
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present—even Mr. Golap Borbora
had to come out with a statement
protesting and he said and I quote:

‘The Indian Press had given wide
coverage to the Assam movement.
While some newspapers and news-
magazines had supported the
movement, a few others had been
eritica} of it. But, by and large,
the coverage had been adequate and
balanced.’

Then he said:

‘The issue behind the present
agitation is an interna] affair of the
country. I fajl to see why it is
being sought to be ‘internationa-
lised’. by bringing in the inter-
national press.’

Then the report says:

‘He called the Parishaq statement
‘deplorable,’.’

So, even a person like Mr. Golap
Borbora, with al} his sympathies for
this movement . (Interruptions).
All right, if he is sane, very good,
but the Parishad people, by the same
standard then, are not sane! And they
wanted the international Press to
come to Assam and to internationalise
the whole issue.

Then, Sir, much hag been said
about Goodman or Godman oy what-~
ever his name is,—I don’t know
whether he is a Goodman or a God-
man, But I want to ask the hon.
Home Minister: Why this gentleman
wag favoured with an entry permit
for visiting this region? It is report-
ed—rightly or wrongly, I don’t know,
ne can tell us—that he has been
moving about for some time, not only
in Assam, but also in Meghalaya and
other parts of the North-East Fron.
tier region, meeting various people:
he visited the offices of AASU: he visi-
teq the Office of the Meghalaya Stu-
dent’s Union in Shillong; he came back:
he is apparent]y based on Khatmandu
from where he operates. He is a
foreigner and nobody doubts that he is
a foreigner; he i3 not an Assamese,
I don’t know how as a foreigner he

JUNE 9, 1980

in Assam (Res.) 372

was permitted to enter this region, to
move about here without g permit,

MR. CHAIRMAN: Who is this
gentleman? .

SHRI INDRAJIT GUPTA: Mr.
Goodman or Godman—may be Good-
man. Either he had a permit or he
did not have a permit. If he was
given a permit. I want to know why he
was given g permit. If he had not been
permitted, I want to know why he
wag allowed to wander about there
without 3 permit. These questions
have to be answered. Because, ¢ne
case has come to light; there may be
So many more. Ag far as we are able
to see all these bodies that we talk
about like the CIA and-so on . . .l
they are not trying to take advantage
of the present disturbed situation in
the North-Eastern région, I would be
very much surprised—I would credit
them with more intelligence; Shri
Vajpayee would also credit them with
more intelligence. We have seen the
operations of the C.I.A. in various
parts of the world. If tHey do not
try to take advantage of a situation
like this, when will they operate? As
has been said earlier, our Intelligence
must be much more up and doing and
must behave in ap intelligent way
and uncover and unravel these things,

Today newspapers have reported
Shrimati Indira Gandhi. If it was
wrongly reported, she will correct it.
She is reparted to have said yesterday
in the meeting of her Parliamentary
Party that some people say that
there are some foreigners’ handg be-
hind this movement, but we have no
clear evidence or proof of it, or it is
very difficult to prove it. In the same
newspaper in another column, our
Home Minister in his address to the
All India Newspapers Editors Con-
ference says very categorically—and
he said on a previoug occasion in
Parliament also—

AN HON, MEMBER:
today also.

He said
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SHRI INDRAJIT GUPTA: ...that
there is evidence of foreign interven-
tion; foreign hand is working there.
I think, the Prime Minister and the
Home Minister should try to get on
to the same wave-length first of all.

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): There i3
no difference; we are on the same
wave.-length.

SHRI INDRAJIT GUPTA: Ig it
your wave-length or his wave-
length . .

SHRIMATT INDIRA GANDHI: It is
exactly the same wave-length,

MR. CHAIRMAN: I hope you are
concluding now, Mr, Gupta.

SHRI INDRAJIT GUPTA: I will
conclude now because I do not want
to repeat as to what this movement
is. Sir, five members of my party
have been killed; one Bengali and
four Assamese. I can give you the
names, if you want, Several have
been assaulted and injured.

MR. CHAIRMAN: I think, they
have been killing irrespective of
Party affiliations.

SHRI INDRAJIT GUPTA: But it is
not true that they are killing only
non.Assamese.

MR. CHAIRMAN: That ig co;'rect.

SHRI INDRAJIT GUPTA. Sir,
everybody« hag got his own report
about the holocaust which took place
in Nalari in North Kamrup district.
But our report ig that not less than
500 people were Kkilled in the Nal-
bari incident. WRho are the people
who have supplied them with ve-
hicles, trucks and lorries which
transported these rioters to these
areas? Not a hair on the heads of the
owners of thos¢ vehicles has been
touched. They are the people from
outside belonging to & particular
eommunity, particular trading com-

munity. They are very clever in
these matters.

In any case, I would just end by
saying that let us put out from our
minds all thoughts that this move.
ment can be ended by anything
except a negotiated settlement. It
is not possible now; it has gone too
far. And that negotiation must be
on the basis of certain principles om
which the Government of India
should stand firm and say that rthere
would be no compromiSe on those
principles, come what may.

During the last session, before it
ended, the Home Minister assured us
many times that they were not going
to move an inch back from the cut-
off year of 1971, I am not so keena
now for insisting on a particular cut-
off year. That is the least part of i¥.
They said that they were not going
to budge from that consensus of the
meeting that was held and that the
year 1971 should be taken as a cut-
off year. But no Sooner than the
Parlaiment had adjourned, wijthia
two days from the mouth of the
Governor of Assam, I,. P, Singh a
proposal was made to the leaderg of
that movement: “Why don’t you
agree to the year 1967? You give up
1951 and we give to 1971.” That was
interpreted by them as a sign of
weakness on your part. They re.
jected it. Evon now they say that
they would not listen to anything
short of 1951.

Those people who said that they
cannot Speak in any language except
through an interpreter suddenly dis-
covered that they did not know
English or any other language.
I do not know who is drafting their
statement for them. I doubt if such
students who are a bit diffident gbout
their knowledge of English, or fluency
in English can draft the kind of
statements which are appearing in
English every day. Somebody very
efficient is drafting those staatements.
They are a very well drafted, I should
say. S0, there are many people now,
mixed up in this movement.
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I suppose the silver lining in the
cloud is that the AASU has come for-
ward and said: “Ag far as studentg are
concerned, we are interested, we were
interested and even now we are inte-
regted only in one issue, i.e. of detect-
ing foreignerg and disposing of them.
But there are other people.” They
have said, “there are other people
in this movement, in the Parishad who
have got other aims, other political
aims and who are trying to misguide
and lead this movement somewhere
else, and we are not part of that”. This
is what they have said. I do not know
whether this is the correct position or
not. If so I will congratulate  the
students to that extent, i.e. they are
at least willing to demacrate themsel-
ves from force whom they are recog-
nizing as having some ulterior moti-
ves, which are of a dangerous, anti-
nationa] character. I don't believe
that the students would be anti-na-
tional, like that. They may be all
very much agitated and worked up
about something. But I think if they
come to realize that they should not
be used as pawns and tools by certain
other forces who want to take this
movement to some other undesirable
goal, then jt will be 3 very good and
healthy thing. And certainly through
this process of negotiation and discus-
sion, we shoulq try to get this position
clarified, and see that an early settle-
ment comes about. On this issue, at
least, I think most of the political par-
ties in this country would stand firm-
ly for a negotiated setﬂement_ but on
the basis of these principles. And
this business of foreigners myst not
be allowed to be used as a clock and a
cover to carry out pogroms and at-
tacks against-whoever they are—
Bengalis or Biharis or people coming
from other parts of India. That can-
not be tolerated. It is happening
every day. We are powerless to
prevent it, it seems. )

What are we talking about-the
Army being sent to kil our own
Indians? Wag the Army able to do
anything in Mainpur? Hundreds of

JUNE 9, 1980

in Assam (Res.) 376

people have fled from Manipur. Were
they foreigners? They were not for-
eigners. But the Army, I think, was
not ordered also; i.e. “when you see
such things happening, you just take
out your machine guns, and shoot
down everybody—men and women” I
don’t want them to do that.

You cannot cure this problem only
by using arms against the people. That
is true. But the Army has also to
guard the security of the country—on
the borders. That we should be very
firm about. It is now time that this
whole madness ig brough to an end:
and fresh initiatives must be taken
by Government to bring these people
to the negotiating table and to settle
this matter once and for all, on the
basis of sound principal on which we
must take a firm stand. It is not =a
questoin of one States, or of one com-
munity or two communities. The
entire future of the country, the inde-
pendence, unity and the integrity of
the country are at stake. We must all
work for that, solidly together.

SHRI P A SANGMA (Tura):
What is happening in Assam and in
the north-eastern region to-day is a
peculiar phenomenon which perhaps
has no precedent elsewhere. Many
hon. Members who have spoken ear-
lier, have expressed their fear that if
the situation in Assam is allowed to
continue, then there may be a lot of
repercussions, and similar movements
else-where in the country. Some-
body has pointed out that similar sen-
timents are now being expressed in
Orissa, Bengal and some other States
like Bihar. I would go a step further
and say that such a sentiment may
not only have repercussions in our
own country; it may also have reper-
cussions in the international arena.

17.40 hrs.
[Mg. SPEAKER in the Chair].
Many things have been said gbout the

nature of the movement. But one
thing T want to make this House to
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realise is the real feeling that is going
on in the north eastern region. The
problem of Assam cannot be studied
in isolation; it has to be studied in a
broader way taking the north eastern
region as a whole.

What is important to understand in
the north eastern region today is the
political trend that is emerging. I
would like to draw the attention of
the House to a particular statement of
AASU (All Assam Students Union).
They said that they had no faith on
the national parties; national parties
cannot solve this problem. If we look
at the agitation in Meghalaya which
is my State or in Arunachal Pradesh
we find that this is the movement
where some natignal parties are in-
volved but they are using the regional
parties of that area as the jnstrument.
Therefore I would say that it is very
important for the rest of the country
to umderstand the political trend that
is emerging in our region.

The movement is part of a larger
crisis—an ideological crisis that is
going on. There is a conflict between
the ideology of regionalism and nati-
onalism. There is a conflict between
the ideclogy of living in isolation
and joining the mainstream of natio-
nal life. There is a conflict between
ideology of protection and liberation,
between safeguard and competition
and between culture and modernisa-
tion. The basic issue that emerges out
of the popular slogan of foreign na-
tionals which  has almost become a
style in the north eastern region is
the preservation of the identity and
the culture of people,

There are two schools of thought.
The regional parties say that their
identity can be preserved by being in
the regional parties. Once they join
the national parties. more outsiders
wil] come, more foreigners will come;
they will be outnumbered. Therefore,
they cannot protect them-selves; they

cannot safeguard themselves by being
in the national parties. There  are
leaders in the north eastern region
who are national minded, who belong
to national parties; and they gay that
if we want to preserve our identity,
it is only by joining the national
mainstream that we can safeguard
ourselves, because we cannot protect
ourselves; somebody hag to protect us.
It is the Constitution of India which
protects us. Take the case of Mcgha-
laya or other tribal areas. It is the
Sixth Schedule in the Constitution
which provides protection for the
tribal people. They have been pre.
serving their identity and culture only
because of the Sixth Schedule in the
Constitution. If today Parliament
which is ruled by the national party
decides to do away with Sixth Sche-
dule of the Constitution where is their
identity? Can a regional party in
Maghalaya or Arunachal Pradesh say
that their identity can be preserved
if Parliament today decides to take
away Sixth Schedule from the Cons-
titution? It is not. Therefore, the
tribal leaders of Assam or other parts
of the north eastern region are trying
to convince the people in the area that
it is only by joining the national par-
ties that they can come up. This is a
serious problem in our region. I
have told you that the choice is bet-
ween living in isolation and joining
the national mainstream. If we want
to go in for development, we do not
have people of our own; we do not
have engineers, technicians, doctors,
etc. If we want development, we
have to bring people from outside.
then regional parties will say: out-
siders are coming in: our identity is
lost and that kind of thing. Shall
we therefore remain backward, re-
maipn in isolation? Or shall we join
the national mainstream The pru-
tection which is given to the tribal
areas in the northeastern area in the
8th Schedule has not worked very
much. We have discussed this with
the national leaders, with the Prime
Minister we discusseq thig point re-
cently: the point is: protection Iis
there but people are incapable of
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protecting themselves. It is some-
thing like giving a gun to a person
who does not know how to fire. So
people belonging to the national par-
ties, people who rule thig country
should realise that if we want to
bring a lasting and permanent solu-
tion to the problem in Assam and
Northeastern areas, a serious attempt
must be made to bring people to the
mainstream of national life. If we
encourage regional feelings and allow
regional parties to come up, this issue
can be solved temporarily but I can
tell you that there will be no perma-
nent solution. Therefore, my appeal
to the national parties will be to keep
this point in mind. I was in fact
surprised when some of the national
parties refused to attend the meeting
convened by the Prime Minister....

PROF. MADHU DANDAVATE: To
put the record straight, our party
only demanded that the meeting be
postponed because 31st was the day
of counting. There are other fac-
tors.

SHR; P. A. SANGMA: Prof.
Madhu Dandavate is a trade union
leader; there are many we are trade
union leaders. We have been in a
humble way student leaders and
youth leaders and have also been
leading some movements, Launch-
ing a movement is not a new thing.
It was there from the time demo-
cracy was born. What is the main
idea of demonstration or movement?
The main idea or objective of a
movement of this kind is to draw the
attention of the government to the
problems which we are trying to pro-
ject. Today the Assam movement
has drawn the attention of the gov-
ernment. The Prime Minister and
80 many national leaders have re-
peatedly and categorically stated: we
fully appreciate the sentiments of the
people of Assam; we  understand
their problems; we will solve this
problem. Their attention has been
drawn. Yet the movement is being
carried on. Many members have
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appointed out the effect of this move~
ment on national economy. 1 do not
want to deal with this. The people
in the northeastern region are the
worst sufferers in this movement.
Arunachal, Nagaland, Manipur;
Meghalaya, Mizoram and Tripura
have to go through Assam, to go out
or to come in. Even my state,
Meghalaya, two districts, Fast and
West Garo hills have no direct road
link from their headquarters to the
state capital. We have to pass
through Assam. After the last par-
liamentary session when I went to
my Constituency, the day I reached
there, I contacted the District Ad-
ministration. They told me that
the rice movement had stopped. For
the entire two Garo districts of
Meghalaya, the quantity was 137
quintals. We had 1,300 litres of
Kerosene for the two districts. There
was no diesel. There was no petrol.
There was no bus service from Gau-
hati to Tura, no bus service from
Shilleng to Tura. Even  within the
District there was no transport{ com-
munication at all. There was no
telephone communication because
there was no power. Because of
shortage of diesel, there was no power
in the entire district. From 6.30 to
9.30 there was power. It could not
being used in telephone exchange.
That time was not enough to charge
the battery which was being used in
telephone exchange. Postal and
telegraph services were completely
dislocated. Even to communicate
this particular situation to the Prime
Minister, 1 had to take the help of
police and para military tele-commu-
nication system. There was no com-
munication,

The price of sugar was Rs, 1Q per
kilo. It was not available at all
Salt was being sold at Rs. 6 per kilo.
The Deputy Commissioner asked me
to go to his place and said that there
were only 1,300 litres of kerosene.
All over the district the school and
college examinations were going on.
People were complaining. Law and
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order had to be maintained. How to
distribute 1,300 litres of kerosene?
We ultimately decided that we would
give one litre each to police station and
some to hospitals and whatever was left
over we would give to the students
appearing in the examination. This
was the condition in Arunachal Pra-
desh, this was the condition in Megha.
laya and this was the g¢ondition of the
people in the rest of the North Fas-
tern Region.

In the name of the foreign na-
tionals® issue or in the name of any
issue, people should not be allowed
to die of starvation. Therefore, the
immediate solution has to be found
out. But, again I want to stress in
the long term measure, the national
leaders should think of how to bring
the people in the North Eastern Re-
gion in the mainstream of national
life. This was almost achieved dur-
ing the time of Prime Minister Indira
Gandhi before 1977. By 1976 most of
the regional parties were convinced
that their future lay in joining the
mainstream of nationa] life.  There-
fore, most of the regional parties
merged into the Congress Party.
They were becoming national-minded.
What happened in between? A very
unfortunate thing happened. Shri
Biju Patnaik is not here. He had
said that they had not sent army to
Assam. They had not done it. Well,
they have not done anything, I quite
agree with him. Whatever had been
done previously, had been undone by
them; whatever had been constructed
previously, had been dismantled by
them. During the entire 2§ years
of Janata rule, the entire thing was
mishandled in the North Eastern
Region. Well, I will not blame all
the Janata leaders. I will blame
particularly the then Prime Minister
Shri Morarji Desai. He goes to Shil-
long and says, “You have to learn
Hindi in one year. If you cannot do
that, you go out of India’. I chal-
lenged him here on the floor of the
House and said, “I will learn your

Hindi in one year, but you must also
learn my Garo in one year’. He
went to Nagaland. Six Naga leaders
came to see him. The first question
he put to them was, “Are you Indian
citizens?” The Nagas were provoked
and they said, “We are Nagas”. Then
he said, “I will not talk to you; you
get out.”” Then it was reported that
he called Laldenga, the Mizo leader,
not to solve the problem of Mizos,
but only to utter one sentence: “I
don’t trust you” He goes to London.
meets Phizo and says, “I will exter-
minate the Nagas”. These are the
things which go to the root of the
sentiments of the people of the area.
One character of the tribals which
you should understand is that this
kind of forcible imposition cannot be
accepted by the people that side. You
say “If you do not learn Hindi in one
year, you should go out of Indjal” 1
will not blame the entite Janata Party
for this. But the then Prime Minis-
ter said it. Those who were in the
Sixth Lok Sabha know that there was
a member by name Shrimati Rano Shai.
za from Nagaland, She belonged to the
Janata Parliamentary Party. @ When
she went to discuss the Naga problem
with the Prime Minister, he said,
“You do whatever you like, I do
not care for territory. If you want
to go away, gc, away!”. Imagine the
Prime Minister of the country talking
on these lines! Is this the way to
handle the situation? If we do not
make an attempt to bring these people
into the mainstream of national life,
I think we cannot have any perma-
nent solution to the problem. There
are many people who think in the
Centre that the tribal people are very
much averse to the national parties.
It is not so. 1 have been in the Con-
gress from the very beginning of my
political life. Even during those
days when the regional parties used
to rule Meghalaya, I have been all
along, in the Congress. During the
last Parliamentary election, in Assam
and Meghalaya there ‘was a move-
ment that there should not be any
election until the forelgn nationals’
names were deleted from the electoral
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folls, 500 to 600 students came to
gherao me saying, “You should not
file your nomination”. I put them
several questions. I asked, “what is
your demand”? They said, “the foreign
" hationals’ names ghould be deleted”.
1 brought the electoral rolls and told
them, “Here are the electoral rolls.
"Whoever are foreign nationals accord-
ing to the Government, their names
have been deleted. If you have any
additional names of foreign nationals,
tell me” They said, “we do not
know”. 1 said, “If you ‘yourselves do
not know who are the foreign na-
tionals, how can you say that foriegn
nationals’ names should be deleted?
“Who has given you the power to say
that there should not be election?
‘Who has given the power to the 500
students to speak on behalf of 6 lakhs
of people in the constituency? If the
6 lakhs of people think that there
should not be elections, let them not
come to the polling booths. This is
what I said in every election campaign
of mine. But there was 87 per cent
to 90 per cent polling in many parts
of my constituency out of which my
party, Congress-I got 4 per cent vates
of the total votes cast. We have not
only won in every Assemly segment,
but we have practically won in  all
the polling booths. The so-called
regional parties, who are trying to
create problems in my district and
alsg in Meghalaya....

SHR; M. RAM GOPAL REDDY
only lost their deposit but they drew

a stations blank in many polling sta-
tions.

SHRI P. A. SANGMA: They not
only lost their deposit but they drew

a stations blank in many polling sta-
tions.

It is not a fact that tribal people
are not for national parties. We
have a Cong.(I)y Government in
Arunachal Pradesh. In the last elec.
tion in Nagaland, out of perhaps 32
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seats which we have contested, we
have won 15 geats in spite of all the
efforts of Shri George Fernandes,
being there permanently. We have
won the parliamentary seat also in
the last parliamentary poll.

18 hrs.

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHR] VASANT SATHE): He
went to Chikmuglur also.

SHRI P. A. SANGMA: I advise the
people sitting on the opposite, if you
are sincere in solving this problem,
please do not try to play with the
things which are going on there.
Do not try to politicalise the issue.
Do not try to encourage regional
sentiments which are going on in the
region. If you do so, then there is
no meannig in rnaking long speeches
here on national integration or unity
of the country. If you are really
sincere in solving this problem, then
you should not encourage these re-
gional feelings.

18.01 hrs,
BUSINESS ADVISORY COMMITTEE

FourTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI BHISHMA
NARAIN SINGH): 1 beg to present
the Fourth Report of the Business
Advisory Committee.

MR. SPEAKER: Now, the House is
adjourned to meet again tomorrow at
11.0° clock.

1802 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, June
10, 1980/ Jyaistha 20, 1902 (Saka).
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